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LOK SABHA DEBATES

LOK SABHA

Fridav, April 5, 1974/Chailm 15, 1896
(Saka)

The Lok Sabha met at Eleven of tne
Clock.

[MR. SPEAKER in the Chair]

/

ORAL ANSWERS TO QUESTIONS

Export of Natural Rubber
t
*566. SHRI K. MALLANNA :
SHRI K. P. UNNIKRISHNAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the rubber growers have
urged that at least 20,000 tonnes of natural
rubber should be- exported annually ;

(b) whether the small rubber growers
had to sell their rubber at considerably
lower prices than Rs. 520 per quintal fix-
ed as floor price in 1970; and

(c) whether the rubber growers have re-
presented to Government to disregard the
pressure of industrialists to prevent to ex-
port of natural rubber; and if so, the re-
actiorr of Government thereon ?

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHR1
A. C. GEORGE): (a) The Rubber growers
have represented to Government that the
surplus production of natural rubber should
he exported.

(b) Yes, Sir. -

(¢) Yes, Sir. Government havc already
decided to export 5,000 tonnes of natural
rubber through S.T.C.; and also further
exports depending on the overall produc-
tion, and exportable surplus after meeting
the requirements of the indigerous indus-

try.

SHRI K. MALLANNA : With reference
to the answer to part (b), what are the
reasons why the small rubber growers had
to sell their rubber at prices considerably
lower than the Rs. 520 per quintal fixed
as floor price in 1970 ? Also what action
has been taken to maintain the price of
rubber to help small growers ?

SHRI A. C. GEORGE: The statutory
price was fixed in 1970 when there was a
glut in the market in the sense that pro-
ductior was exceeding the target and con-
sumption was not coming up to expecta-
tions. So naturally there was a surplus and
glut in the market. The statutory price was
fixed to save the small growers and to
help them get higher price, we asked STC
also to buy. It was because of higher
availability in the market that the small
growers were not able to realise higher
prices. But now the situation is different.

SHRI K. MALLANNA: What is the
actual quantity exported so far and what
is the actual quantity of natural rubber
required by indigenous irdustry ?

SHRI A. C. GEORGE : At present Gov-
ernment have decided-to export 5,000 ton-
nes. This has been contracted, but due to
shipment and other allied difficulties, we
were able to export eonly 2,600 tonnes.
Indigenous demand of natural rubber is
estimated to be 1,12,000 tonres in 1973-74,
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SHRI K. P. UNNIKRISHNAN: Never
has there been a better climate for export
of rubber. International prices have gone
up. We are in- dirc need of foreign ex-
change. Obviously due to the difficulties
faced by the petroleum and chcnical in-
dustries, the question of having symthetic
rubber for our use should be overruled
Still I am surprised that this Government. . .

MR. SPEAKER: Why are you making
a speech ? Ask a question.

SHRI K. P. UNNIKRISHNAN : This
is a very importart question which ] must
bring to the notice of the House. We are
knuckling under the pressure of interna-
tional cartels. In view of these factors, what
programme has STC formulated to export
rubber ? You cannot just run away by
pleading shipping difficulties. How much
have you procured ? His answer is totally
inadequate. I want to know whether the
STC has formulated any clear-cut prog-
ramme—the Finance Minister is here and
he is also in need of foreign exchange—
and, if so, under whose pressure are they
knuckling ?

SHRI A. C. GEORGE: There is no
question of knuckling at all. Tn fact, it
was explained in this House in the last
session, when some hon. Member was
Taising the point whether we were wise in
exporting or not, it was categorically de-
clared on behalf of the Government of
India that our policy is to export the sur-
plus rubber. It was in that context for the
first time that we were able to decide to
export 5,000 tonnes. There is no question
of knuckling and yielding to any pressure.
Wb?tever the surplus, after meetirg the

digenous requiy we will definitely
export.

SHRI K. P. UNNIKRISHNAN: That
was the policy of the STC. But what is
the programme and also the perspective ?

SHRI A. C. GEORGE: The perspective
and the programme are very clear-cut;
tallying in production and indigenous de-
mand. Last year, the production was
1,12,000 tonnes. This year, it is expected
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to be 1,25,000 tonnes. As I stated carlier,
the indigenous demand is expected to be
1,15,000 tonres. Therefore, it is obvious
that we will have a small surplus which
will definitely be exported and which will
earn us foreign exchange.

SHRI R. BALAKRISHNA PII.LAIL:
May I know from the Government whether
it has been brought to the notice of the
Government that -the price of rubber this
year has gone up to Rs. 700 a quintal and
now there is a declining terdency due to
the fact that the rubber tyre manufacturers
are having some associations and they are
trying to get down the price ? May I know
whether the Government will fix a floor
price, something like Rs. 700, which the
Government can do? May I also know
whether they are thinking of revising the
floor price? 1 also want to know the in-
ternational price of rubber at present.

SHRI A. C. GEORGE: It may kindly
be recollected that till now the attempt
was to see that the statutory price was
realised. In fact, I would like to point out
to the hon. Member that the decision to
export the surplus rubber to the tune of
5,000 tonnes was decided when the prices
were low, and the decisior was to export
even if it was incurring a loss. Now, the
situation is that the prices are clightly
better, and the international price at one
point in January, shot up to nmearly
Rs. 9,000 per tonne and the CIF value in
Londonr is nearly Rs. 6,300 per tonne.

SHRI R. BALAKRISHNA PILLAI: 1
referred to the floor price of rubber being
revised. Will it be raised ? .

SHRI A. C. GEORGE : There is sic pro-
posal at present to raise the floor price.

SHRI VAYALAR RAVI: The hon.
Minister said that the floor price was fixed,
to protect the furmers. You may recollect
that in this House we had once raised the
matter, because black money was generated,
and even though the floor price was fixed,
we could not get the price. Then the Gov-
ernment decided to export and then all
these moropoly groups were started and
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the pressure was to export. Now, still they
are continuing the pressure. I would like
to know one thing. They only suy that
1,14,000 tonnes is an estimation. But the
actual consumption is below 1,13,000 ton-
nes. In that case, do the Government ex-
port 20,000 tonres of rubber to protect
the interests of the small growers who
form 80 per cent?

MR. SPEAKFER : Be very brief in your
question ; do not give information and
then at the end put a small question.

SHRI A. C. GEORGE: As the consu-
mers of the product, it may be the desire
of a few industrialists to see that they could
have the good fortune of operating in a
surplus situation. They do not want the
export to take place; it may be their de-
sire not to export. But, as I categorically
stated in the beginning, whatever is sur-
plus, after meeting the reasonable indigen-
ous demands, will be exported, and we will
not yield to pressure of any industrialists
at all.

SHRI VARKEY GEORGE: According
to the Rubber Board, there is an anrual
excess production of 17,000 tonnes in this
country. May I know from the hon Minis-
ter, instead of exporting 5,000 tonaes, whe-
ther the Government will decide to cxport
17,000 tonnes which is our excess produc-
tion and which will in turn earn valuable
foreign exchange for this country ?

SHRI A. C. GEORGE : The hon. Mem-
ber is fully agreeing with what I stated
earlier. The production is expected to be
1,25,000 tonnes and the demand is about
1,12,000 tonnes. Obviously something bet-
ween 15,000 and 17,000 tonnes may be
available. It has to be recollected that ex-
port started only in August, 1973. In the
early part there were losses incurred. Pro-
gressively we will go in for more exports.

SHRI DHAMANKAR: May | know
whether the production of synthetic 1ubber
has gone down to 20,000 tonnes per year
and whether due to that the price of raw
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rubber had gone up from Rs. 520 to
Rs. 625 and also whether the total pro-
duction of synthetic rubber and raw rubber
is just enough for the manufacture of rub-
ber goods in this courtry ?

SHRI A. C. GEORGE: The indigenous
capacity for production of synthetic rubber
is 35,000 tonnes. There is only one factory
and last year they had prolonged labour
trouble there. Obviously their production
was only 22,000 tonnes. We hope that the
production of synthetic rubber will go to
the optimum capacity. Taking together our
production of syrthetic rubber and natural
rubber, we have not only enough to meet
indigenous demands; we have a slight sur-
plus.

Exemption from payment of Income-Tax

*567. SHRI JHARKHANDE RAI(: Will
the Minister of FINANCE be pleased to
state :

(a) whether Government are considering
a proposal that all categories of non-ceil
ing retirement berefits of employees includ-
ing Gratuity, Provident Fund and Pension
Fund should be tax-free;

(b) whether Government are also consi
dering that cash medical benefits, house-
rent allowance, bonus and travelling allow-«
ance earned by employees should be tax-
free; and

(e) if so, the salient features thereof ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). No, Sir.

(c) Does not arise.

it FTCEORCW  TH AT WA G FAT €947
ofew WG I F w3 w1 Afe § 797 w7 o
¢, TN 9g¥ 5 FA TR A WATY F-99 &,
HTFE AT FATAIE AETE £ 2@ gu it o1w
& 7200 TR RrRE S AE A FmaTETT WY
FrAgmé #1 3fer §F @A U 10 gET A A
WTTETT ®T & FY AT § g FA Fy A &
frare wT wWre?
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T qUE=TITE FIEO ¢ WY AT T AGT Y

o wrewd o : § wrAT AR g o fae
HaAt St W T ey A ¥ 7 e g7
Tt & wfifef wew faer 9% &, wh a@
¥ Tet Wi gEk @Y ¥ wiafafu e o famr
¥ § W I 7 am Y 7=t faem ww w6y
2 & wr a3 FY AW ghawm) Y w9
urer %7 feafa & q@ g s @ A @Y I
oY faaw g F 9T gEafaat ¥ "rq wE-ay
7 ad% qET-Far o4 gEAT A &
qad’?

. wit awraeA T AtgT & Awwan g 6 ag e
T R |

st q/o QW0 AR : T A1 AR FTTAT
Tl 411 2 5 wwrro fafae €1 6 [ ¥
AT 1 TR foU1 IH—AT AEAAE HAT
0 & ear & ag avv g L § e @ -wfww
&Y famfor argE A=A 5 FITT FY IFAA-
w fafae & A1 wmeEr Sl #Y gar am,
TEAT 6TAR AN AN G @IE ? AT @ AT
T HEAAL TS Y ALHTT TF 9 A= wi ?
MR. SPEAKER: It is a suggestion for
action. -

SHRI S. M. BANERJEE: Is there any
proposal ?

SHRI
No, Sir.

YESHWANTRAO CHAVAN:

Increase in Production of Natural Ruuber

*568. SHRIMATI BHARGAVI THAN-.
KAPPAN: Will the Minister of COM-
MERCE be pleased to state:

(a) whether in the light of the high prices
for petroleum products and the scarcity of
feed stocks for production of synthetic rub-
ber, Government have taken steps for in-
creasirg the production of natural rubber
in the country; and

(b) if so, the steps taken in this regard
and if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THB
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Yes, Sir.

(b) Adequate provision has been made
for development programmes for rubber
plantation industry in the S5th Five Year
Plan. This includes replantation with high
yieldirg planting material and new plant
ing, as also bringing new areas suitable for
rubber plantations in Triputa, Assam, Mizo-
ram etc. under rubber cultivation. There
is also a proposal to increase the replanta-
tion subsidy for holdings upto 4 hectares
and those above 4 hectares. Resea:ch on
developing new planting materials, improv-
irg productivity of present plants, improve-
ment of cultivation practices, improvement
of processing etc. will also be intensified
during the 5th Plan Period and research
results would be communicated to planters
to increase productivity and efficiency.

SHRIMATI BHARGAVI THANKAP-
PAN : Sir, the Minister has said that there
is a proposal to increase the replantation
subsidy for holdings upto 4 hectarcs ard
those above 4 hectares. In this connection,
May I know, is there any proposal to give
subsidy to the small growers for new
plantations ?

SHRI A. C. GEORGE: Sir, the propo-
sal in the Fifth Plan period, is to increase
the replantation subsidy for holdings upto 4
hectares to the level of Rs. 7,000 per hec-
tare and above 4 hectares, to the level of
Rs. 5,000 per hectare. We have a proposal
for introducing a loar scheme—not cxactly
subsidy—for new plantations also.

SHRIMATI BHARGAVI THANKAP-
PAN: May I know, whether.the demand
for natural rubber and rubber products
has been increasing in the country and out-
side the country ? If so, what are the steps
taken by the Government to ircrease the
production ?

SHRI A. C. GEORGE: Sir, it is true
that in the light of the new international
situation, the demand for natural rubber
is likely to increase. Already, very encou-
raging results have been shown. It is pre-
cisely for this reason, we are trying to i~
crease the production and in the Fourth
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Plan, we allocated Rs. 2 crores ana 32
lakhs for replantation subsidy, and in the
Fifth Plan, under a crash programme, we
have increased this to Rs. 10 crores.

SHRI BISWANARAYAN SHASTRI:
Sir, may I know from the hon. Minister,
what will be the percentage of decrease in
the productior of synthetic rubber during
the Fifth Plan, when the production of
natural rubber increases ?

SHRI A. C. GEORGE: By increase in
the production of natural rubber, the pro-
“duction of synthetic rubber is not likely
to decrease. This depends on so many
other factors.

SHRI N. K. P. SALVE: It is difficult
to understand the extremely technical and
complicated arswer given. The simple
question is, when will we have rubber
products, such as tyres, tubes etc.. which
will not be sold at exhorbitant prices in the
black-market ? There is a premium of over
thousand rupees on tyres and other pro-
ducts. Talking of production in the air is
of no use. Production should be realistic
in the sense that people are not called
upon to pay twice or thrice or even four
times the price unofficially. Wher will that
stage be reached? In terms of expenditure,
it is very impressive.

SHRI A. C. GEORGE: Within the
limited scope of this question, I was ans-
wering that we have got enough availability
of natural rubber for production in our
country. The production of tyres is con-
nected with so many other factors.

SHRI N. K. P. SALVE: I have under-

stood his difficulty. I do not wart any fur-
ther answer.

Export of Canned Frog Legs From Kerala
f .

*569. SHRI RAJDEO SINGH :
DR. KARNI SINGH:
Will the Minister of COMMERCE he
pleased- to state:
(a) whether due to increased demand of
canned frog legs, thousands of mini-expor-
ters have sprung up overnight in Kerala
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State and brown-hopper menace ircreased
ten-fold this year due to the ccological
imbalance caused by the disappearance of
frogs from the paddy-field as frogs live and
thrive ‘on these pests; and

(b) if so, the measures contemplated to
avoid such crisis in future?

THE DEPUTY MINISTER IN THE
MINISTERY OF COMMERCE (SHRI
A. C. GEORGE): (a) There ware about
29 frozen frogleg exporters from Kerala.
Frogs are not known to feed on brown
hoppers but are krown to feed on mos-
quito larvae and flies. There are no indi-
cations that ecological imbalance has
brought about brown hopper menace to
paddy cultivation due to catching of frogs
for exports.

(b) Does not arise.

MR. SPEAKER : You can keep them
without the legs.
SHRI RAJDEO SINGH : The reply is

not satisfactory. [ want to know whether
the brown hopper menace increased mani-
fold and destroyed paddy in some districts
of Kerala ?

SHRI A. C. GEORGE : !t is true in this
season, the paddy cultivation in Kerala
was terribly affected by brown hopper
menace: But the frog legs were being e -
ported for the past 6 or 7 vears and we
have never noticed this phenomenon. It has
not been scientifically estabiished that there
is a relation between brown hoppers and
frogs.

SHRI1 RAJDEO SINGH : Is the Govern-
ment cent per cent sure that brown hoppers
are not the feed of frogs and if so, what is
the basis of this surcty ?

SHRI A. C. GEORGE : I cannot vouch-
safe for it. 1 was only saying that it has not
been scientifically established that frogs
are feeding on brown hoppers.

DR. XARNI SINGH: Being a vegetarian
this entire idea of killing and eating frogs
is abhorrent to me. I am afraid I will have
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to disagree with the minister that frogs do
not eat brown hoppers. I have a very
authoritative article here by Mr. Fateh
Ally, who is a renewned ecologist wherein
he has said that frogs do eat brown hoppers
and it is upsetting the ecological balance.
in view of the fact that the green revoution
is being upset by wanton destruction of
thesc frogs, whether Governiment has any
proposals to control the catching of the
frogs and for the humane killing of frogs,
instead of throwing them alive into cauld-
rons as reported? Is Government aware that
almost Rs. 1 crore worth of frog legs have
been rejected by the American Federal
Drug Administration, whether another Rs.
4 crores worth of frog leg: are likely to be
rejected and whether Rs. 2 crores worth of
frog legs are already on the high seas fac-
ing rejection by the United States ?

SHRI A. C. GEORGE : In the light of
the categorical statement of the hon. Mem-
ber, who is very knowledgeable, we are pre-
pared to re-examine this another aspect is.
even now we are not allowing indiscrimi-
nate catching and killing of frogs During
the breeding season, i. e. June to Angust,
we have prohibited catching of the frogs.
It is also stipulated that frogs below a parti-
cular size cannot be caught so that it may
be allowed to have its full growth. There
is also provision for quality control. The
rejection referred to by the hon. Member
is not due to this; it is due to the suspected
infection by the sulphonamide.

st ot Wi were wgiew, #F Ao
weAw & wAr " RT ¥ qAAr  WwEAr
5 dawi W o @ oamx Wit v
T8 § IR T GHA AE T aTd R
TR NI W § A oIT Hel A
T WA & ford W Ty 2ark el wmEey
a1 ¥ Qa7 4a fawrar S frg 93 dgw
® qIA @ T Wi 9w

SHRI A. C. GEORGE : This is a sug-
gestion. I will pass it on to the Agricul-
twie Ministry.
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SHRI VARKEY GEORGE : In view of
the high foreign exchange earning poten-
tial of export of frog legs, may I know
whether there are any schemes with the

Government of India for starting. frog
breeding farms in Kerala?
SHRI A. C. GEORGE : I agree with

one part of the question of the hon. Mem-
ber that there is very bright prospect of
export of frog legs and it is showing a
steady rise. This year it is-expected o0 be
of the order of Rs. 3.6 crores. Regarding
the suggestion for a breeding farm, the
Government of India do not have a pro-
posal. 1 am not quite sure whether the
Kerala Government also have got a pro-
posal.

SHRI VARKEY GEORGE
you not start one?

: Why do

SHRI A. C. GEORGE : It is a sugges-
tion for action.

SHRI B. V. NAIK : Even though we
talk of the icological problem in a humo-
rous way, | think it is bristling with a
farge number of problems. Coming as
1 do from an area adjacent to Kerala, 1
know that many friends from the neigh-
bouring Kerala State come to our area for
catching these frogs. Sir, we are assemb-
ling today after Mahavir Jayanti, which
we are celebrating in the memory
of a person who preached compassion for
all living beings. We have been exporting
not only frog legs but also snakes, shrimps,
snails, lobsters and crocodiles. 1  would
like this to be examined from its true pers-
pective, from the icological perspective.
The hon. Minister comes from Kerala -and
he has been dealing with this subject as
Minister of Commerce. May [ know whe-
ther it is not a fact that the catching of
frogs has been causing an imbalance? It
is not necessary to ask expert icologists to
get an answer to this questicn. If you ask
any farmer who has paddy flelds in the
West Coast, he will tell you that the catch-
ing of frogs has an adverse effect on the
crops. Therefore, while you may permit
the export of things like shrimps and snails,
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which satisfy the exotic palate of the Wes-
tern or Chinese gourmet, will you put
some stringent restrictions on the export of
at least frogs which have a healthy im-
pact so far as agriculture is concerned?

SHRI A. C. GEORGE: In the slight of
the detailed case that has been put for-
ward by the hon. Member, we are pre-
pared to examine it from all aspects.

MR. SPEAKER : The only compromise
that we can have between both of you is
that we can separate the legs without Kill-
ing the frogs'

wrEEE! QAT N GRA 61 g0 A
*571. s seraer wm wa farey ot ag A
F1 T FC 16 ¢

(%) wfrars 2w & fagrr & Sy G
T a1 AvET 2 A7

(@) T s 1 fam, far o 7 AT
frmer g e gaT & 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) The
Colombo Plan provides an embrella for
the extension of economic assistance from
one member country to another on a
voluntary basis through bilateral channels.
According to the latest rcport of the
Colombo Plan Council, in  quantitative
terms, the cumulative  dishursements by
member Governments for technical assis-
tance under the Plan, which covers the
South and South East Asia Region amount-
ed to US $ 1,855 million up to the end
of 1972.

(b) On the basis of requests made by
the Government of India, India has derived
benefits mainly in the shape of expert and
consultancy services, and of training faci-
lities for Indian personnel abroad, in vari-
ous developmental sectors like agriculture,
health, education, industary and com-
merce; works and communication, public
administration etc.

Upto the end of December 1972, India
had received training facilitics for 11,462
persons, and the services of 1609 experts
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in various fields. In addition, thers  have
been some cases of assistance by way of
grant of ancillary equipment and commo-
dities.

=} Foverg YT : e Y, Y A § W

AT FY IH FT AT FIESreguA § 9 w7 Aw
“The overall rate of growth in the
developing countriies of ‘the Colombo’

Plan witnessed a certuin  deceleration

over the year 1970-71. The combined

growth rate for the ten countries for

which data are available, namely, India,

Indonesia, Malaysia and Singapore

declined from 5.5 per cent in 1970 to

less than 5 per cent in 1971.”

ar 1950 & qUF A1 Hiere) coAT KT fawre
& Ao T @ 39§ g0 &1 F9T w7 AN
g, av fewomes g ? afe g, @ ;wr wrew
27
SHRI YESHWANTRAO CHAVAN

The question of rate of growth should not
be combined with technical assistance and
other things because when vou make a
judgement or analyse the reasons for the
growth you have to go into the entire
field of economics. Here we are consider-
ing the very limited question of what
exactly is the assistance wc have got from
the Colombo Plan. 1 have given the infor-
mation to the hon. Member. Under the
Colombo Plan we mainly derived benefits
in the shape of expert and consultancy
services and training facilities for Indians
personncl abroad. I repeat for the infor-
mation of the hon. Member that upto the
end of December, 1972 we have received
training facilities for 11,462 persons and
the services of 1609 experts in various
fields.

o} FEWRT IO OF TTH A W9 4 FE @
& fr age & TTE A1 o § A gEd A
RO EFRgERIT TR @
a1 AT A wfewwr & 1w ATH W9 FEA
- & P fgrge & amifeeg W fadan wree &
e R EMR A aE T wg R § e
WH AR AT g A § €3 fewwa w)
2?
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ot TN T W ;ST gRES § g W
FERIE A O Ay @ awar €

I will say one thing in addition to this.
Under the Colombo Plan we also send our
technical experts to other countrics So,
all the three things are going on simul-
taneously. This is a fact of life.

Selection of Scheduled Castes candidates for
recruitment to clerical grade by Dena
Bank

*575. SHRI CHANDRA SHAULANI :
Will the Minister of FINANCE be pleased
to state :

(a) whether a number of  Scheduled
Custe candidates were selected {or recruit-
ment to clerical grade by Dena Bank on
the basis of a written test and interview in

1972;

(b) whether the selected candidates wearz
got medically examined ;

(c) whether they have not been appoint-
ed till now; and

(d) the action Government propose to

take in the matter ?

THE M.NISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to
(d). A statement is laid on the Table of
the House.

Statement

Dena Bank has reported that  against
indents placed on 10 Employment Ex-
changes for sponsoring candidates for the
post of clerks, 610 persons were sponsored
and all applicants were asked to appear
for the written test. Of the 224, that ap-
peared for the written test, 63 candidates
were selected for appointment as clerks by
the bank on the basis of a written test
and interview conducted in 1972. Out of
these candidates 22 belong to Scheduled
Castes and 6 to Scheduled Tribes. Formal
appointment orders were issued to 41 can-
didates after completion of medical tests,
including 12 Scheduled Castes candidates
and 6 Scheduled Tribes candidates.
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Letters intimating the selection were
also sent to the second batch of 22 candi-
dates which included 10 belonging to
Scheduled Castes. Some of these candi-
dates have completed their medical exa-
mination. As, at this stage, thc bank em-
ployees’ Union raised certain objections to
this recruitment on the grounds of alleged
irregularities, the bank has kept in abey-
ance further action in the matter. The
bank management is looking into the
matter and hopes to come to a decision
shortly.

=Y W WA TeEe S, F W & Averw
¥ el WEATT { ST AT £t goor v,
27 qT, 7% faeet, off 0o Ao AT, F0T
arr, 7% fawell, oY Fo vAo WY, PwEmE, T
feeet wife g #63 zw § fot %1 f5 26-4-73
1 THIAT {AWL, T EF A7 T § 0F AT
de faa s IR a7 wmRw faar o fr el
T 1 W1 37 §% #Y e € 99 § 37 |0
1 fr x5 far o | e S favae gt
¥ qa7 ¥ § 37 % & AT 7 AR GArs
gfagw & §© AvET a7 HX IFA IF AT WY
arog d faar fog # a9 & TEges FREE &
#8ew T g 7 BE T TG forar @ A
# AT TR £ o wew W T T Sy
T 7E & 9T 9T @ EAY A T AE¥TE A T
¥ frelY wre w1 #YE Fisee fare & o foram
A e ? aft g, @ 99 F @ § IR 6
o a fear g ?

SHRI YESHWANTRAO CHAVAN : 1
have received some complaints from  the
Members of Parliament and other people
also. It is true that in the two instalments
the Dena Bank has tried to reciuit some
people. The total number was 63. The
first instalment of it was 41 people who
were selected in  August; appointment
letters were sent to them and they have
already joined their posts; more than ten
persons belonging to Scheduled Castes are
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included in that. The controversy arose
between the Employees’ Union and  the
management about the implementation of
the orders in respect of the remaining 22
persons, and that matter has to be inquired
into. The thing has reached such a stage
that there seems to be some element  of
truth in the allegations of the Employees’
Union. Therefore, the  question was
whether to completely give up the appoint-
ments of these 22 persons. But now we
find that intimations of appoititments have
been conveyed to those particular persons.
So, we arc trying to discuss this matter
with the Employees’ Association, at least
in regard to Scheduled Caste persons, whe-
ther they will be willing to wiihdraw their
objection.

st WX WA wee wgiEy, & §e &7
HTFeE F7AT AT § o a0 & gra ady a@
AT EeE FreeH F A & ol ey v
g AR TS S oAty ot §, FAfET amad &
s frm i w H ge wiFE FAWFTE
29 HFET 1972 ®1 610 Hédew w1 frea
&z & ford oA Mo AT A% F i W F A
TR ¥ 126 FEEE A1 07w g2y & A
FAM AR GA AT 41 AN wTqqw a7 &
o e w9 fgw w1 faam
IJMFAR A AT 22 dPB M A K
¥ roWRgre FeEH F A A AfFT LT 107X
oF F1 A oY a% #1E TrA A v, aTeY |9
e At AT &1 A 10 AT A AR
fea & & FaTeiterd, fiFa, $eog & qre fiem,
T o I A S g& W w9 o SATOr-qal
oy sfafafeat Wt 3w w7 &, ot aw 37w
T g e § 1 el wdeT & faw 7 €@ gy
it & fad s & @Y 7 10 TIN) & whrsy
FaRFAN T FE T RE?

oft oo wew - & #ifow s S
&1 &9 {1 T § a7 9 9F | @ W wfew §
g W 9 39 i ag s g Y qqr
gmi
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SHRI R. P. ULAGANAMBI : May I
know from the hon. Minister whether it
is a fact that the management of Dena
Bank had an agreement with the Union
that outsiders would not be recruited for
posts in the bang since the promotion
prospects of those working there would be
affected, and now the trade unioin are
also opposed to the appointment of Sche-

duled Castes and Scheduled Tribes on
the basis of the directive issued by the
Homc Ministry to fulfill the reserved

quota and that is why the Mandgement
have dropped the list of selected candidates,
and if this is a fact, what action Govern-
ment have taken or propose to take in
this matter ?

SHRI YESHWANTRAO CHAVAN
As 1 have said, the question arose about
the appointment of 22 persons amongst
whom there are a number of Scheduled
Caste people also. The Association raised
the question about the entire number of
22 persons. Now we find that there are
certain elements of the complaint which
appear to be somewhat true, somewhat
substantiated. Therefore, thc question is
whether they can completely reopen the
question of appointment of these 22 per-
sons. Further talks have been going on
between the Bank and the Union whether,
at least in the case of Scheduled Caste and
Scheduled Tribe persons, the question can
be reconsidered and the appoiatments

which have already been made can be
followed_ up.
SHRI R. P. ULAGANAMBI The

President’s directive is there to implement
a certain percentage. But the Trade Union
is against this proposal. I want to know
whether you are going to implement the
directive issued by the President.

SHRI YESHWANTRAO CHAVAN : I
do not think the trade union as such is
against any particular instructions given by
the Government in this matter. Even  if
they are against it, Government wants ta
implement the instructions issued.
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SHRI K. P. ULAGANAMBI :
Home Ministry have given a specific
directive to nationalised banks including
Dena Bank to implement a certain per-
centage. If it is so, which one you are
going to implement—President’s directive
or the Union's proposal ?

The

SHRI YESHWANTRAO CHAVAN
Specific instructions to nationalised banks
were issued sometime in November, 1970—
about reservation for Scheduled Castes and
Scheduded Tribes. Of course, they are
being pursued. There is one difficulty about
it. 1 can understand the hon. Members’
point of view. In some cases, in
some banks, the agreement betwcen the
trade unions and all the banks is that in
case of appointments to officers’ posts they
are to be made only by promotion. That
is one of the difficulties. Therefore, in
these cases there is no direct recruitment
and there certainly remains a cause for a
grievance.  As far as the direct recruit-
ment is concerned, reservations are being
implemented.

SHRI B. K. DASCHOWDHURY:: It has
become very much clear from the hon.
Minister’s statement that bank authorities
as also the employees’ unions of those
banks arc violating the constitutional pro-
visions and obligations as mentioned in
Article 325. T would like to know from
the hon. Minister whether in view of this
specific constitutional obligation, all cases
regardinig recruitment and promotion of
employees belonging to Scheduled Castes
and Scheduled -Tribes should be treated
seperately and in such cases if any one,
whether the bank employees’ unions or the
bank authorities, stands in the way, what
positive action the Government is taking
against the officers who are violating the
constitutional obligation ?

SHRI YESHWANTRAO CHAVAN
It will be unfair to the trade union move-
ment also because none of them has taken
objection to the reservations for Scheduled
Castes and Schedyled Tribes as such. They
have not taken that objection. .(Interrup-
tions)
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SHRI S. M. BANERIJEE : On the con-
trary, the trade unions are defending the
rights of the Scheduled Castes and  the
Scheduled Tribes. Why should he say so,
Sir ?

SHRI YESHWANTRAO CHAVAN
They are not opposing the reservation

. clause as such. They were against certain

other methods of selection  piocedures.
Their complaint was, for cxample, that
the candidates who werc sclected for ap-
pearing in the written test were only from
certain employment exchanges ard not
from all them. Their complaints are of this
type. They are not against reservation for
Scheduled Castes and Scheduled Tribes as
such. On the contrary, we are trying to
negotiate with them that at least in case
of Scheduled Castes and Scheduled Tribes
they should withdraw their objections and
1 think T would succeed with the co-opera-
tion of hon. members. .(Interruptions)

Recommendation of banking commission
regarding five days week for banks

*576. SHRI M. SUDARSANAM:
SHRI RAM PRAKASH : .

Will the Minister of FINANCE be
please to state :

(a) whether Banking Commission had
recommended switching over to five days
week for banks; and

(b) if so, the decision of Government
thereon ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) The
Banking Commission had recommended
that “to begin with and on an experimen-
tal basis, administrative offices of banks
may remain fully closed on Saturdays and,
to compensate for the loss of man hours,
the working hours on other weck days

‘ should be suitable enhanced. The ques-

tion of introducing similar change in the
bank offices dealing with the public may
be considered later.”

(b) No decision has yet been taken on
the recommendation of the Commission.
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SHRI M. SUDARSANAM : Now that
the Banking Commission, after a very care-
ful study, has recommended in favour of
a five day week in the interests of the
economy of the country, may I know
whether the hon. Minister will be pleased
to give top priority to this also for favou-
rable consideration of this recommenda-
tion ?

SHRI YESHWANTRAO CHAVAN :
This question is such that it is not peculiar
only to the banking industry. It is a
national question and we cannot isolate
this question about employees and their
service conditions as far as the timings are
concerned. So, one will have to be a
little more patient in this matter. Unless
we take a general view of the matter, [
cannot assure that this question will be
given priority.

ft TR TR : 9 G &7 qg F
¥ A g A fawrfor £t § qg 69 @@t &
ATHR AT H & 7 F ag oY s Avgan g e S
Tt F AR A wET 4T Fg g !

SHRI YESHWANTRAO CHAVAN :
Now, 1 think he is trying o cross-examine
about the contents of the Commission's
recommendations. May I recommend to
him to read the report so that he can get all
the arguments for it ?

SHRI K. P. ULAGANAMBI rose—

) MR. SPEAKER : I think there is noth-
ing in it. It is a simple question of five-
day week. The report of the Banking
Conttmission is already a published docu-
ment.

SHRI K. P. ULAGANAMBI ore
levant point I want to raise.

MR. SPEAKER : I can judge the rele-
Vancy, only myself and not your.

SHRI K. P. ULAGANAMBI : May 1
know 'from the hon. Minister whether
there is any proposal to start the working
hours of the banks at 9 a. m. instead of
the present 10 a. m. ? If it is 80, when are
they going to implement it ?

re-
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MR. SPEAKER : It is a’
separate question.

completely

SHRI YESHWANTRAO CHAVAN
1 have no informatior about it.

MR. SPEAKER : Mavalan-

kar—absent.

Shri P.G.

Shri Dhamankar.

Relaxing of Restrictions on Leading
Indian Firms

*578. SHRI DHAMANKAR: Will the
Minister of COMMERCE be pleased to
state :

(a) whether the Institute of Foreign Trade
has suggested to Government to relax exist-
irg restrictions on some leading Indian firms
to enable them to operate on international
basis by revising some of the control pro-
cedures ; and

(b) if so, the reaction of Government

thereof ?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA): (a)
No, Sir.

(b) Does not arise.

SHRI DHAMANKAR : I would like to
know wtether the Institute of Foreiga Trade
has suggested to the Governmert interna-
tionalisation of some of the leading firms,
both in the public and the private sectors,
in order to expand trade and econcmic co-
operation with the oil-producirg Gulf
countries ?

PROF. D. P. CHATTOPADHYAYA :
Yes, Sir.

SHRI DHAMANKAR : I want to know
what does ‘Yes' mean.

PROF. D. P. CHATTOPADHYAYA:
Favourably with some conditions and quali-
ficatiors. .

MR. SPEAKER: Shii Mukhtiar Singh
Malik—absent.

Shri R. V. Swaminathan.
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New Stnlégy for Export of Electronic
Goods

-+
*580. SHRI R. V. SWAMINATHAN :
SHRI ISHAQUE SAMBHALI:

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government are considering
a new startegy for the export of electronic
goods ;

(b) whether national advisory committee
met recently on 11th March, 1974 to dis-
cuss the issue; and

(c) if so, the outcome of the discussions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) to (c). A statement is placed
on the Table of the House.

Statement

(a) Government have beer reviewing, on
a continuing basis, exports of elcctronic
goods and adopting suitable measures for
promotion of their exports.

(b) and (c). The National Advisory
committee on Electronics met on March 11,
1974 and discussed various aspects of elec-
tronic exports.

The main points that emerged from the
discussions laid emphasis or the following
aspects of our strategy for exports :—

(i) Idle capacity which exists in the
electronic industry could usefully
be mobilised for export produc-
tion.

(ii) Raw materials shortages should not
be allowed to hamper  export
production. ’

(iii) Changes in the shopping list for per-
missible imports should be made
after due consideration of their
likely impact on exports.
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(iv) Various import duties result in lock-
ing-up of funds during export pro-
duction, and this situation should
be improved by lowering import
duties.

(v) Suitable fiscal incentives should be
given to exporters.

(vi) Foreign travel for export promotion
should be liberalised.

(vii) As a long term startegy, it is neces-
sary to identify the areas of pro-
duction, its capacities, the scope
in the world market, the status
of the Indian industry in terms
of production, technology, ard
competitiveness, and make specific
recommendations in regard to
broadbasing the industry.

SHRI R. V. SWAMINATHAN : From
the statement placed on the Table I find
the hon. Minister has not given any spe-
cific answer. He has stated only that cer-
tair things were discussed by the National
Advisory Committee. I want to know from
the hon. Minister which were the salient
points that were discussed by the committee
are being implemented by the Government
in the interests of exports.

SHRI A. C. GEORGE: In the statement
we have given six or seven main points
which will be the guidelines for promotion
and export of electronic goods. Over and
above, that, it has been mentioned ir this
House that we have already started work
on an electronics export and processing
zone at the Santa Cruz and more than 27
units have already started functioning and
are expected to go into production.

SHRI R. V. SWAMINATHAN : I want
to know from the hon. Minister as to which
are the countries where we have chances
for our exports and who are the main
competitors from the point of price as
also quality ?

SHRI A. C. GEORGE: Our major im-
porting countries are Egypt, Australia, EEC
countries, New Zealand, Philippines, Singa-
pore, Tanzania, Dubai and _a few other
countries.

¢
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SHRI R. V. SWAMINATHAN : Who are
our main competitors with regard to price ?

SHRI A. C. GEORGE : The mair com-
petitors are Japan, South Korea and Taiwan.

SHRI R. V. SWAMINATHAN: With
regard to quality as also the price factor,

I want to know.
2

MR. SPEAKER : These should have all
beer combined in one question. You go
on putting your question piece by piece.

SHRI A. C. GEORGE : The quality of
our products is very high and we are making
our best efforts to sec that the prices are
also competitive because right now we
have to import all these raw materials. In
this export processing zone we will allow
the units to bring raw materials which they
will purchase at international prices us they
are meant for exports alone.

SHRI VASANT SATHE: ‘The hor.
Minister said that great export potential is
there. I want to know whether you are going
to specially encourage the small-scale sector
in the field of electronics. Sir, in Punjab
and other places in the country, small-scale
industrialists and entreprencurs have made
miraculous progress in this field. I want
to hnow whether he is going to make spe-
cial effort to encourage these small-scale
people in the field of electronics so that
they get facilities for import of components
specifically with a view to export as that
would be more competitive in the small-
scale sector.

SHRI A. C. GEORGE: One main ad-
vantage of electronic industry is that it can
be a highly decentralised process and can
be located in the small-scale sector. There
ar¢ more than thousand units which are
engaged in the manufacture of different
components. Electronic sub-manufacture
items are in the small-scale sector. Even
in the Santa Cruz export processing zone,
all units are not big but they are medium
units.

8LSS/74—3.
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Wz mfvdd w sqe

*584. st wreot wif ;. &7 wfew waY
Ig A FY FUT FGT F WIE @ & ST
Haradl qar fawmit & A v § iR Al
1972-73 %X 1973-74 & QT qre Mgy
F7 wnT fear & ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE : The information is being
collected and will be laid on the Table of
the House.

=7t et W ;e AERE, TR faT
g8y Nfew 3 qx WY Fell ARET T AHHTL

T AWT-9EH T TG T T § | G BT ¥ HA
2o W NS @ ¢ ? A e
Fv¢ fafeara srafy qamad, i & e ag amasrdy
gUT-qed 9T 7@ & JraNy ?

SHRI A. C. GEORGE : The question
says that information is wanted about im-
ported motor vehicles concerning all
Ministries /Departments of the Govern-
ment. It is a very big affair concerning
all departments/Ministries, and the in-
formation which he wants is spread over
two years. To give a precise answer to
this will take some more lime. I can as-
sure him that I will try to collect the in-
formation.

MR. SPEAKER : You can lay it on the
Table. He has gone to such a wide
range of information. In such cases it is
upte the Minister to inform the Speaker
also that he wants more time,

it wren Wik : e AERE, AR A
F A F A 7 I aw w1 Afew fmm ok
AT A 39 FY wyeeerd Al F wve feam
R gy A A A wag e
vaTq fawar St ad 1

wErR wENT : W fafre T arga & e
e F39 & fog saTeT 2T AT Y, A ag /A
Y qg ATY A ITA TTEH FY CREE FQA & G
g frar w30



27  Oral Answers
it 7w fente fog & ag ST AR
fo mifeat 71 ite w37 & wag & fafae waremt
A foramit & fom ao A Afa w3
s fqdc ) A wimSl FEda T A @I |
Y Aifa & a7 qoT & | FE HiE o w1
T &, ot faedt fafima Afa & s aw wdy
Ll

MR. SPEAKER : Mr. Sinha, the ques-
tion was about the names of Ministries
and Departments of Government of India
which imported the vehicles. Only the
names of the ministries and departments
are wanted.

SHRI NAWAL KISHORE SINHA :
Import is according to some policy.

MR. SPEAKER : I think this could
have been easily got. They want just the
names only and nothing else from you.

SHRI A. C. GEORGE : In a reply to
any question in Parliament and, especially,
when it is asked about the names of the
Ministries and Departments of Govern-
ment of India which imported the vehicles
for the years 1972-73 and 1973-74,
naturally, it will requirée time. Normally,
no department or ministry is importing
any cars because they are getting cars
from the STC which are surrendered by
different diplomats and all that. Only in
the case of imports that arc made through
the agencies of India Supplv Mission, Was-
hington and London and the Director
General, Supplies and Disposals, that is
permitted. Otherwise import is not per-
mitted.

MR. SPEAKER : Now, we shall pass
on to the next question . Q. No. 586.

Development of Port Blair as a Tourlst
Centre during Fifth Plan

*586. SHRI D. P. JADEJA : Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state:

(a) whether Government have made
any provision for the development of
Port Blair as a tourist centre during the
Fifth Five Year Plan period; and
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(b) if so, the salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI) : (a) and (b). A provision of Rs. 9
lakhs has been made in the Fifth Five
Year Plan of the Union Territory of the
Andaman & Nicobar Islands for the
development of facilities in the island for
domestic tourists. The question of deve-
loping additional facilities for accommo-
dation and transport for foreign tourist to
visit Port Blair or other parts of the
island could be considered when it is
possible to remove all restrictions on the

entry of foreigners into the islands. The
matter would be kept constantly under
review.

SHRI D. P. JADEJA : The discontinu-
ance of the Indian Airlines services to Port
Blair itself indicates that the small pro-
tect is being shelved.

DR. SAROJINI MAHISHI : No, Sir.

MR. SPEAKER : I declare the Ques-
tion Hour is now over. You do not get
up for the second time as I have declared
the Question Hour over.

SHORT NOTICE QUESTION
Venue of World Cup Hockey Tournunent

SNQ 5. SHRI H. N. MUKERIJEE :
will the Minister of EDUCATION,
SOCIAL WELFARE & CULTURE be
pleased to state:

(a) whether sthe venue of the World
Cup Hockey Tournament has been chang-
ed by the International Hokcey Federa-
tion from Bombay to Malaysia;

(b) whether this is due to the unseemly
dissensions in the- Indian Hockey Federa-
tion; and

(c) if so, what steps are being taken
im this regard?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) Yes,
Sir.

(b) The International Hockey Federa-
tion at its meeting held in Munich in
August, 1972, allotted the Third World
Cup to India and proposed it be held at
Bombay in 1975, with Shri J. D. Nagar-
vala, then President, Bombay Hockey
Association, ag its organising Director.
The International Body reviewed the posi-
tion at its meeting at Cannes from 21st to
24th March, 1974, and decided to shift
the venue from India to Malaysia (Kuala
Lumpur). While doing so, the Inter-
national Federation however did not nomi-
nate any organising Director. The reason
given by the International Hockey Federa-
tion for shifting the venue, as reported in
the Press on 27th March, 1974, was that
the Indiaa Hockey Federation could not
guarantee that a Pakistani team would be
able to play in India, and that there had
been developments of a political nature
necessitating the decision. After Govern-
ment's prompt rebuttal -of this allegation
on 27th March, 1974, the President of the
International Federation shifted his stand
according to Press Reports and claimed
that the main reason for the change in the
venue was that the Indian Hockey Fede-
ration could not fulfil the conditions im-
posed by the International Federation
when it allotted the tournament to India
in 1972. This appears to be after-
thought.

According to our information the Pre-
sident of the International Hockey Fede-
ration had met the Pakistani authorities
in the first week of March, 1974, and
was influenced by their reported reluctance
to participate in the tournament if held
in India, 1ll such time as diplomatic re-

lations were restored between the two
countries.

Government consider  this  politically
motivated  decision of the International

Hockey Federation as unfortunate.
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(c) Does not arise.
SHRI H. N. MUKHERIJEE : Sir this

is a slap in the face of our country,
which is the home of hockey, and of its
greatest players. I am astounded to hear
what the Minister has said. There has
been a long process during which India’s
name has been dragged in the mud by
the two policemen, Ashwini Kumar and
Nagarwala of the Indian Hockey Federa-
tion. We are told that on top of its dis-
mal record in so far as selection and per-
formance of Indian hockey is concerned
and their own quarrelsomeness—we re-
member how they tried to stop Gentle
and Prithipal Singh from being included
in the Indian squad—the Indian Hockey
Federation went out of its way to say that
India could not offer adequate hospi-
tality to Pakistan and that was the first
ostensible reason for which the Federation
had to bring about this shift. May I
know why the Government of India in
the Ministry of Education, Social Wel-
fare and Culture and the All India Coun-
cil of Sports, which was re-constituted
with a lot of fanfare, are sitting tight
over this matter and doing nothing °

PROF. S. NURUL HASAN : T would
like to deny it, as the Government have
done earlier by issuing a statement. There
is no question of any authority in India—
either governmental or sports—having
given indication to anyone that a Pakis-
tani team would not be able to come
and play in India or its security and
safety wounld not be fully assured. That
statement we have already issued. We
know it for a fact that this matter was
not raised at the meeting of the Federa-
tion which was held late in March at
which both the factions were represented.
Both Mr. Nagarwala and Mr. Ashwini
Kumar were there in their personal capa-
cities. There was no question of their
giving an impression to the international
organisation that as a result of their
differences the conduct of the tournament
would be at all affected. Therefore, I
would not like the two issues to be mix-
ed up.
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From the information that we have at
our disposil, I think we cannot help com-
ing to the conclusion that the decision of
the International Federation was politi-
cally motivated and as one of their offi-
cials said, “extra-sportive”.

So far as the other point is concerned,
1 share tthe concern of the House over
the unseemly quarrel that has been going
on within the Indian Hockey Federation
and also in many other federations. So
far as the Hockey Federation is concern-
ed, now virtually a situation of deadlock
has been reached, with each party having
brought a stay order from court against
the other. We have, therefore, done two
or three things to save the situation as
best as we can, although our powers are
limited.

Firstly, we have deputed coaches from
the National Institute of Sports, Patiala,
to watch the performance of the players
and to select a number of players to
whom intensive coaching would be given
so that even while
the Federation, the actual training of play-
ers and the coaching of players cdoes not
suffer.

Secondly, we cannot possibly give
grants to either of the two factions until
the matter is sorted out, in view of the
legal complications. But we are attempt-
ing to use our good offices and we hope
that the All India Council of Sports which
is going to meet shortly will also use its
good offices to try to bring about a solu-
tion to this deadlock.

So far as the Federations in general are
concerned, we are deeply conscious of
the difficulties tthat have been caused in
the promotion of sports because of their
internal functioning, and solely with a
view to enable them to perform their
duty by sports and by the people of this
country, we propose to take .a number of
regulatory steps which would not affect
their autonomy but those regulatory steps
would have to be guidences which would
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have to be accepted before grants are
given by the Government of India to them.
These are:

(l) No office-bearer of a Federation/
Association shall hold office for
more than one consecutive term :

(2) No person shall be an office-
bearer of more than one fede-
ration at a given time;

(3) The accounts of the tederation
shall be properly maintained and
‘audited’ within a fixed period;

(4) Each federation shall appoint
national coaches with the prior
approval of the All India Council
of Sports;

(5) All the federations shall hold an-
nually at least two competitions
for specific age groups at the junior
and senior level; these competi-
tions will be organised through
inter-block and inter-district com-
petitions in the states leading to
national level, and the member-

ship shall be confined to the
States and other specizlly nffiliated
unions.

These are the main guidelines which we
propose to issue.

SHRI H. N. MUKHERIJEE : I find
that the Minister and the Government
are unable at least for the time being for
legal or whatever other complications, to
discipline these miserable policemen whom
I have named, who have made a mess of
th»  whole thing. I am very sorry. 1
would at Jeast like to know—that from
what the hon. Minister says, it appears
that the Pakistani politicians are always
in a position to poison the ears of autho-
rity in international organisations even in
the sphere of sports. In view of  the
fact that, of course, the Western world
is oriented against us and in the sphere
of sports also they are dominant, do 1
take it that Indian diplomacy has more or
less ceased to function in s6 far as our
international contact in the sphere of
sports is concerned, or do we have any
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idea that the good offices of the Ministry
as well as of sister Ministries are utilised
in order to see that the name of India is
not tarnished? Do we after this kind of
decision truckle down and agree to send-
ing our team to Malaysia or wherever
else it might be or do we propose to take
any stance in order to register our sense
of pride at least in so far as hockey is
concerned?

PROF. S. NURUL HASAN : So far as
this particular  suggestion of the hon.
Member is concerned, we are already
considering it and we are holding discus-
sions with the External Affairs Ministry.

SHRI N. K. P. SALVE : These two
miserable specimens have brought havoc
to the sports world .

SHRI PILOO MODY : I do not
provc of this language.

ap-

MR. SPEAKER : This is the third time
‘this is happening.

SHRI PILOO MODY : For the third
time—why don’t you correct him?

SHRI N. K. P. SALVE : Had I known
that any one of them was his uncle, 1
would have used different language.

SHRI PILOO MODY : The day you
are looking at people as something more
than your uncle or nephew you will be
a better man.

SHRI N. K. P. SALVE : I am looking
at you.

SHRI PILOO MODY : Just become
somebody objects to your behaviour, you
<come and say that he is his nephew ?

MR. SPEAKER : I have not been able
to follow what is going on between you.

SHRI N. K. P. SALVE : These
officials who went there behaved in the
most deplorable and obnoxious manner.
My question to the Minister is utterly

two
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straightforward in this respect: what dis-
ciplinary action does he contemplate
against these two people ? The second
question, which Prof. Mukerjee also ask-
ed, is this. We want something more
than a reply that it is under considera-
tion. Since the French official started
worrying about our relations with Pakis-
tan, if nothing else, at least the minimum
that we can do to register our protest
against this blatant affront to our sense
of self-respect is to declare that our team
will not go and participate in this tourna-
ment. Will he give us a categorical as-
surance to that effect ? .

SHRI H. M. PATEL : Of course,
should not participate.

PROF S. NURUL HASAN : So far as
the second part is concerned, I have al-
ready stated that the matter is under con-
sideration and am, therefore, not in a

we

position to make any announcement
straightway. So far as the first part is
concerned, I would not like adjectives

to be used in the manner they arc being
used about persons who are not present
in the House. But T would make one
submission, that insofar as this Inter-
national Federation meeting is concerned,
both these officials took a joint stand and
the report given to us by one has been
fully corroborated by the other. Their
internal quarrels had nothing to do with
the decision taken by the International
Federation.

SHRI H. M. PATEL : The first point
has been answered, but the second point
regarding the participation of the Indian
team in this tournament remains. Since
the decision of the International Federa-
tion was politically-motivated, as you have
said, and in view of Pakistan’s intimation
to them that since their relations are not
on a satisfactory plane with India, they
will not be able to play in India, this
being the reason for changing the venue,
would you not announce—it is not a ques-
tion of consideration—that we would not
participate for the reason that is men-
tioned?
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PROF. S. NURUL HASAN : What-
cver decision Government take, 1 will be
very pleased to communicate it to the
House. The House is fully entitled to it.
But I would urge that this is a matter
where we should not rush into’a decision.
We should consider all pros and cons
and then take a decision after mature
cosnideration. We should not act in a
huff.

SHRI VASANT SATHE : Since this
decision had a political overtone in the
sense that when it was taken our rela-
tions with Pakistan were a little differ-
ent, in view of the fact that now, after
the recent agreement on settlement of
outstanding issues/with Pakistan and steps
taken thereon, and the present condition
of good relationship. Now things have
changed. So, is it possible to ‘take up the
question  with the International Hockey
Federation in view of the consideration
that we had given to the Pakistan Gov-
ernment to restore the venue to India.
because it is to be held in 1975—

AN HON. MEMBER : It is impossi-
ble.

SHRI VASANT SATHE : If it is im-
possible. the Hockey Federation may take
it up. In any case, let us not ever con-
sider the question of withdrawing from
the tournament because we will make the
confusion worse confounded if political
considerations are brought in. I do not
think it will be sportsmanship at all to
bring in political considerations. We
should not bring in any politics in the
field of sprots; that was the field which
was kept away from politics. Our pre-
stige also is involved in this.

MR. SPEAKER : He is giving sugges-
tions only.

SHRI VASANT SATHE : My ques-
tion was, will they take it up with the
International Federation to restore the
venue, and secondly, will you consider the
question of not withdrawing from the
tournament.
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PROF. S. NURUL HASAN : All these
points will be considered.

DR. KARNI SINGH : I would like
just to make an observation, because I
had heard certain remarks when I was
in Munich during the Olympics that the
organising committees are sometimes anxi-
ous about the relationship between un-
friendly countries following what happened
with the Israeli team in Munich and it is
possible that might have been the moti-
vating factor rather than anything else
which can be attributed to this.

I do tcel that India has pulled out of
every sport; we have pulled out of shoot-
ing; we pulled out of golf, and now we
want to pull out of hockey. What is go-
ing to be India’s image in the sports field ?
Therefore, 1 would like to know whefher
the Government is going to take a defi-
nite stand that in future if such things
happen in international bodies, our re-
presentalives will put up a fight in the
international body itself, because most of
the federations cannot send their repre-
sentatives because of foreign exchange
restrictions. In shooting, our representa-
tives never go to the international bodies,

and therefore we cannot keep South
Africa out. So, what is the Government's
policy with regard to that ? “

PROF. S. NURUL HASAN : In the
present case, there were two of our re-
presentatives present in the internationaf
body meeting. So far as the future policy
fs concerned, as and when the situation.
arises, I am sure it would be dealt with
accordingly.

SHRI PRIYA RANJAN DAS MUNSI :
The hon. Minister stated in his reply that
he also feels that there is a dispute, an
internal quarrel, within the Hockey Fede-
ration. 1 would like to know whether the
Minister was not earlier informed when
the decision was going to be taken by
the International Hockey Federation,
about the indiscipline in our own Hockey
Federation, and if so, whether apprehend-
ing it the Ministry tosl any decision or
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any initiative to persuade our Hockey
Federation and to persuade the Interna-
tional Hockey Federation not to change
the decision in this regard?

PROF. S. NURUL HASAN: Two repre-
sentatives of the Indian Hockey Federa-
tion who attended the meeting of the
International  -Federation, before going
there, gave full assurance that their inter-
nal quarrels would not affect their stand
at the international meeting. From the
reports that I have received, they kept
their word.

SHRI S. M. BANERJEE : I would like
to know from the hon. Minister—at least
he can assure us that Pakistan Govern-
ment and the Hockey Association in India
will never lack any hospitality as far as
sports is concerned, because when we were
having strained relations with China we
sent a table-tennis team knowing  fully
well that they will have proper respect
for sports—whether the Ministry will at-
tempt once again that this venue is
changed from Malaysia to India? My
feeling is that our boys in the Association
are morc interested in having it outside
India to enoy themselves than in India.
That is one of the reasons.

My second question is, when the Cen-
tral Government is so strong in dissolving
the Legislative Assemblies every day, day-
in-and-day-out, why can't they possibly
dissolve this Hockey Federation once and
for all and form a new Federation?

PROF. S. NURUL HASAN : I refer-
red to the statement in which an assur-
ance was given on behalf of -the Govern-
ment of India. With your permission, I
would read two sentences from it, which
make the position of the Government of
India very clear.

“In so far as participation of the Pakis-
tani Team in this tournament is concer-
ned, necessary permission would certain-
ly have been granted by Government and
adequate arrangements for their safety
would have been ensured. It iz also
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clarified that when the first world-cum
hockey tournament was proposed to be
held in Pakistan in 1971 Government
had permitted the Indian Hockey Federa-
tion to send a team for that tournament.
When subsequently the tournament was
not held there was a proposal to hold it
in India and Government had permitted

the Indian Hockey Federation to invite
a Pakistani Hockey Team to visit lndia
and had undertaken to make all neces-
sary arrangements for their safety.”

SHRI S. M. BANERIJEE : Cannot they
dissolve the hockey federation ?

PROF. S. NURUL HASAN : Our Con-
stitution fortunately guarantees freedom of
association to its citizens. How can Gov-
ernment dissolve a federation like this ?...
(Interruptions)

SHRI S. M. BANERIJEE
superceded.

SHRI DINESH CHANDRA GOSWA-
MI : The hon. Mijnister states that the
internal squabbles of the Indian Hockey
Federation had nothing to do with the
decision of the international Hockey
Federation but the fact remains that be-
cause of the internal squabbles our rep-
resentatives could not take a very defi-
nite stand in the International Federation
and that is why it could take such a
decision. It has happened 'in the past
also. There was some talk of enquiry
into the affairs of the Hockey Federation
when we lost the Olympics. May I
know whether any enquiry was made and
if so what were the results?

: It can be

Secondly, in view of the fact that not
ohly in hockey in all sports politics is go-
ing on, will the Government make an en-
quiry into the working of the different
sports federations? Thirdly are the Gov-
ernment going to control or supercede
them before giving grants? Has  the
Government any proposal of putting in
some representatives in those bodies or
telling them that two sportsman chosen
by the Government would be in such com-
mittees so that the committees function
properly and efficiently?
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PROF. S. NURUL HASAN : So far
as the third point is concerned, 1 have
already submitted that a meeting of the
All India Council of Sports is being held
on the 10th and 11th of this month and
at this meeting representatives of federa-
tions have also been invited. I hope that
some concrete recommendations  will be
made by the Council to the Government.
There was no enquiry against any federa-

tion so far.

SHRI PILOO MODY The hon.
Minister  unfortunately has introduced
political -overtones into this subject by

using the word ‘politically motivated’. 1
think that this is unfortunate. If it was
necessary to say that this thing was poli-
tically motivated it was necessary also
to produce and quote for us what the
World Federation has said in  changing
the venue, verbatim. Therefore, I should
like to ask him to quote to us what the
World_ Federation has said verbatim so
that we can thereafter judge whether it
was politically motivated or whether the
reply was politically motivated.

PROF. S. NURUL HASAN : Sir, ac
cording to Press reports, which quote a
statement by Mr. Etienne  Glischitch—it
is a difficult pronounciation—that the
1975 Field Hockey World Cup Tourna-
ment has been moved from Bombay to
Kuala Lumpur because India could not
guaramtee that the Pakistan team would
be able to play in Bombay, the Secretary-
General of the International Hockey Fed-
eration said today. Then, he goes on ‘0
say that the World Cup Tournament has
been awarded to Bombay but that ‘“de-
velopments of a political nature; extra
sportive” had led the Federation to have
second thoughts and Kuala Lumpur . . .

SHRI PILOO MODY After this
statement now, it is possible to have a
discussion. This should have been done
in the beginning. If I had caught your
eye earlier, this thing could have been
clarified earlier. What ‘I want to know,
therefore, is, at the time at which this
statement was made, did the world body
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receive an assurance from us, such as
the one in your own statement that you
have issued? It is a question of timing.
1 am asking you, did your statement pre-
cede his statement or did it come there-
after.

PROF. S. NURUL HASAN : Sir, no
assurance was asked for from the Indian
Hockey Federation or the Government of
India, and therefore, Sir, the = moment
we first heard about it, we immediately
issued a clarification. On the basis of
the reports that 1 have and to which 1
have given an indication, that this matter
had already been discussed early in
March, when the President of the Inter-
national Hockey Federation visited Pak-
istan. It appears that the Pakistani auth-
orities had given him the impression that
they would not play in India until certain

condjtinns were fulfilled and it seems
that this international organisation did
not want that the tournament should be
held in India and Pakistan should not
participate.

SHRI H. M. PATEL When was
this?

PROF. S. NURUL HASAN : This was
in carly March.

WRITTEN ANSWERS TO QUESTIONS

Tourism development programme in
Orissa during Fifth Plan

%570. SHRI. ARJUN SETHI: Will the
Minister of TOURISM AND CIVIL
AVIATION be please to state :

(a) the broad outlines to tourism deve-
lopment programme of (Government in
Orissa  during the Fifth Five Year
Plan;

(b) whether the development of Marine
Drive between Konark and Puri, and of
Balasore and Mayurbhanj have been in-
cluded therein ; and

(c) if so, the salient features thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a) Schemes relating to sctting up of a
Youth Hostel at Puri and the beautifica-
tion of the area around the temples at
Konarak and Bhubaneshwar have been in-
cluded in the draft Fifth Five Yecar Plan
Schemes of the Department of Tourism.

In addition, the India Tourism Develop-
ment Corporation also proposc to expand
their Travellers Lodge at Bhubaneshwar
by adding 25 double rooms to the exist-
ing 12 double-rooms ; to takc over the Rail-
way Hotel at Puri and expand its present
capacity of 32 rooms by the addition of
40 double rooms: and to set up a -trans-
port unit at Bhubaneshwar.

(b) No, Sir.

(c) Does not arise.

Problems of Powerloom Industry of
Karnataka

#572. SHRI JAGANNATHRAOQO JOSHI:
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether Associations and Socicties
of Karnataka State cansuming art silk
yarn and other man made fibre yarns, re-
cently submitted a memorandum to Gov-
ernment regarding certain problems of the
power-loom industry of Karnataka which
has been a good foreign cxchange ear-
ner;

(b) the main suggestions: mentioned
theirin and Government's reaction to each
one of them ; and

(c) the action taken or proposed to be
taken regarding each one of them?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA) :

(a) to (c). The Government has not
received any Memorandum from Associa-
tions and Societies of Karnataka State re-
cently about problem of powerlooms in-
dustry consuming artsilk yarn. The Gov-
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ernment has, however, received representa-
tions from a number of Associations, Co-
operative Societies and the Taluk Ruling
Congress Committee in the State of Karna-
taka about mal-practices indulged in by the
old Regional Committee for distribution nf
viscose filament yarn in the State of Kar-
nataka. The main complaint is that the
Regional Committee had been distributing
yarn without examining credentials of any
new Association or its membership and
without judging whether they were entitled
to receive yarn under the voluntary agree-
ment on the basis of valid permits for in-
stallation of powerlooms. The Textile Com-
mission or has been asked to go into the
matter of distribution of varn in the Kar-
nataka State. Regional office of the Textile
Commissioner in Coimbatore is looking
into it.
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Selling of Properties of closed Tea Gardens

*574. SHRI JYOTIRMOY BOSU : Will
the Minister of COMMERCE be pleased
to state:

(a) whether Government are aware that
properties of closed tea gardens are being
sold out in a planned manner; and
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(b) if so, Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE): (a) and (b). 'No, Sir. Govern-
ment have not received any information
about closed tea gardens selling their pro-
perties.

Tax Evasion

*577. SHRI P. G. MAVALANKAR:
Will the Minister of FINANCE be pleased
to state:

(a) the estimated amount of tax evasion
annually in the country during the last
three years; and

(b) the concrete results achieved during
the last three years as a result of steps
taken by Government to check tax evasion?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Gov-
ernment have not made any estimate of
annual tax evasion in the country. How-
ever, the Direct Taxes Enquiry Committee
(Wanchoo Committee) has estimated the
income on which tax was evaded for the
period 1968-69 at a figure of Rs. 1,400
crores.

(b) As a result of searches made during
the last three years, the value of unaccount-
ed assets seized is as under :—

No. of Value
searches  of assets
seized
(Rs. in lakhs)
1971-72 . . 516 243
1972-73 . 532 454
1973-74 . 518 405

(Upto 28-2-74)

Prosecution for tax evasion in glaring
cases was launched in 13,30 and %3 cases
during the same period respectively.

Survey operations have been intensified
and as a result of such survey, from June,
1972 to December, 1973 more than
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1,27,000 cases were added. Penalty for
concealment of income was levied during
the period 1970-71 to 1972-73 as indi-
cated below :

Year No. of Amount of

cases in penalty

which penalty levied
was levied
Rs. in crores

1970-71 23,625 14.08
1971-72 18,051 9.58
1972-73 12,544 12.19

Over-invoicing and under-invoicing
' by firms

*579. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of FINANCE
be pleased to state:

(a) whether the Self-reliance Committee,
under the Chairmanship of Shri M. G.
Kaul, has referred to cases of over-in-
voicing und under-invoicing by certain big
firms ;

(b) if so, the names of defaulting ﬁ‘rms;
and

(c) what steps Government propose tn
take against those firms?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAO CHAVAN): (a) No.
Sir.

(b) and (c¢) Do not arise.

Guidelines regarding curbs on issue of
Bonus shaves
*581. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government
guidelines regarding curbs
bonus shares ; and

have issued
on issue of

(b) if so, the salient features thereof?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
(b). A copy of the Press Note dated 2-3-74
detailing guidelines for the issue of bonus
shares by companies is placed on the Table
of the House [Placed in Library. See. No.
LT-6626/74) which supeisedes the guide-
lines issued earlier. The salient features
of the new guidelines are:

(i) 30 per cent of the average profit
before tax of the company for
the previous 3 years should yield a
rate of dividend on the expanded
capital base of the company at
9 per cent instead of 8 per cent
or the average rate of dividend
in the preceding three years which-
ever is lower.

(ii) No dilution of foreign holding will
be insisted on at the time of
granting approval for the bonus
issue.

Items Exported to Bangladesh

*582. SHRI SHYAM SUNDER MOHA-
PATRA: Will the Minister of COM-
MERCE be pleased to state:

(a) what are the items now exported to
Bangladesh under the trade agreement;
and

(b) whether any private parties in the
field are supplying sub-standard goods ?
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THE MINISTER OF COMMERCE
(PORF. D. P. CHATTOPADIIAYAYA) :
(a) The Current Trade Agreement with
Bangladesh, which came into for on 28th
Septembcr, 1973, provides for two tiers of
trade :

(i) The Balanced Trade and Payments
Arrangement in specified commo-
dities of special interest to the
two countries, to the extent of
Rs. 30.5 crores each way; and

(ii) Trade outside the Balanced
Trade and Payments Arrangement,
which is regulated in accordance
with the normal import, export
and foreign exchange regulations.

Details of the commodities exported to
Bangladesh under the Balanced Trade &
Payments Arrangement are given in the
enclosed statement.

(b) Government are not aware of any
private parties in India having supplied
sub-standard goods to Bangladesh. How-
ever, recently there have been complaints
from a few importers in Bangladesh against
the quality of lungies supplied by an
Indian firm. The Textiles Committee,
which are Government's agency for export
inspection of cotton textiles, are investigat-
ing these allegations.

STATEMENT

Exports to Bangladesh

Commodities/Goods Value
. (Rs. lakh)
1 - 2
1. Carry-forward adjustment from previous L.P.A. 200
2. Coal . . . . . . . . . . . . 600
3. Tobacco manufactured  , ., . . 520
4. Cement 300
5. Raw Cotton 750

6. Cotton yarn
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1 2
7. Cotton Textiles . 100
8. Bicycles and parts thereof . . 30
9. Stone Boulders, hardwood (including sal and teak), Soft-wood, Barytes
(white), Lime and Limestone (other than required for manufacture of cement),
Dolomite, Gypsum, unslaked lime N . . . . . 100
10. Book;, Newspapers, Periodicals and Musical Instrum:ats 22
11. Ayurvedic & Unani Medicines (including herbs and crude drugs) 20
12. Chemicals and pharmaceuticals .’ . . . . . . . 20
13. Spices e e e e e e 10
14. Spare parts and machinery and equipmznt of small value (not exzezding
Rs. 50,000) . . . . . . . . . . . 50
15. Tooth Brushes, Shaving Brushes and Tooth paste . . . 3
16. Sports goods and requisities for games and sports . . 15
17. Movies . . . . B . . . . . 10
18. Miscellaneous (to the extent permissible under the ITC Regulations). 100
(i) Shil Butta
(ii) Canes and Rattons
(iii) Conch-shells
(iv) Betelnuts and betel-leaves
(v) Toys .
(vi) Fruits and vegatables including potatoes, ginger and oranges.
(vii) Any other items to be mutually agltecd upon
30.50
“(;—allt of relief by L1.C. to its Agents, THE DEPUTY MINISTER IN THE

Development Officers, Assistant Branch
Managers and Branch Managers as &
result of rise in prices

*585. SHRI SAT PAL KAPUR: Wil
the Minister of FINANCE be pleased to
state:

(a) whether the Life Insurance Corpora-
tion of India has any proposal under con-
sideration to give some relief to its Agents,
Development Officers,  Assistant Branch
Managers and Branch Managers in view of
the steep rise in prices of essential commo-
.Jities and increasing cost of living; and-

(b) if so,v the main features thereof ?

MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b). Agents
are remunerated by way of Commission as
a percentage of the premium received in
respect of the business completed by them.
Section 40-A of the Insurance Act, 1938
lays down ceilings on the rate of commis-
sion to Agents. The Agents can earn
increased commission income by complet-
ing a larger volume of business in the wake
of inflation.

As far as the Development Officers,
Assistant Branch Managers and Branch
Managers are concerned, the Adjustment
Allowance payable to them is generally re-
viewed whenever there is a rise of 8 points
in the cost of living index.



49 Written Answers

Total Amount Recovered on account of

Forefeiture of Fares of Passengers due to

late arrival of flights at various airports
from 1-10-73 to 31-3-74

5664. SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a number of passengers miss
their scheduled flights on account of their
late arrivals at the various airports ;

(b) if so, the number thereof during the
period from 1st October, 1973 to 31st
March 1974; and

(c) whether the fares paid by the effect-
ed passengers are forefeited and if so, the
total amount recovered by Government on
this account during the above period ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c). Passengers are declared
“No Show” when they report for a flight
later than 15 minutes before its scheduled
departure or when they do not turn up for
a flight at all. In such cases, the fare paid
is fully forefeited. In exceptional cases,
however, full or partial refunds ate effected
by Indian Airlines on the merits of each
case. The Corporation do not maintain
statistics regarding the number of passen-
gers declared “No Show” and the amount
thus forefeited or refunded.

Issue of A.U. Licence to Parle Boftling
Co. Pvt. Ltd.

§6_65. SHRI M. C. DAGA: Wil the
Minister of COMMERCE be pleased to
state :

(a) whether the Actual  User Licence
gl:amed to Parle Bottling Company Private
Limited for import of raw materials was
doubled in 1970;

(b) if so, the reasons therefor ;

. (c) whether such licences are in any way
tied to export earnings; and

CHAITRA 15, 1896 (SAKA)

Written Answers 50

(d) if not, the total drain of foreign ex-
change on this account for the last three
years ending December, 1973 ?

. THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE): (a) and (b). No, Sir. During
1968-69, and upto 1970-71 periods the
A.U. licensing policy was on half yearly
basis. Against their applications made in
June, 68, and June, 69 A.U. licences for
Rs. 84,125 each were issued for six month-
ly period only as recommended by the
D.G.T.D. No application was made by the
firm for the second half year during 1968-
69 and 1969-70 periods. During 1970-71
the party made two applications i.e. for
April—September, 70 and October, 70
March, 71 periods and two licences for
Rs. 84,125 each were granted to them as
recommended by the D.G.T.D. for the
first half year and the second half year
requirements. There was no doubling of
the licences as such.

(c) No, Sir.

(d) The total value of Actual Users licen-
ces issued to M/s. Parle Bottling Co., Pri-
vate Ltd., during the last three years upto
December, 1973 is Rs. 1,68,250.

Credit Advanced by Nationalised Banks
to priority sector.

5666. SHRI MARTAND SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) the credit advanced by the nationa-
lised banks to the priority sector (backward
areas) State-wise, during the last three
years ; and

(b) the figures of the credit advanced to
foodgrain dealers during the year 1973 and
also the credit advanced to small scale in-
dustries during the last three years in the
State of Madhya Pradesh ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) State-
wise data on the number of accounts and
outstanding advances of public sector banks,
including nationalised banks, in respect of
priority sectors as at the end of June, 1971,
1972 and 1973 are set out in the statement
laid on the Table of the House. [Placed in
Library. See. No. LT-6627 [74.]

(b) The outstanding advances ot Sche-
duled Commercial Banks against food-
grains, (other than those covered by food
procurement agencies) during the last three
years are as under :—

(Rs. crores)

June, 1971 86.3
June, 1972 98.0
June, 1973 42.1

These figures include advances not mere-
ly to foodgrain dealers as such but also
include advances given to food processing
units and factories such as rice mills, flour
mills etc., cooperatives and farmers.

Separate State-wise figures of such advan-
ces have not been compiled.

The outstanding advances of scheduled
commercial banks to small scale industries
in Madhya Pradesh as at the end of
September, 1971, September, 1972 and
September, 1973 is set out below :

September September September

1971 1972* 1973 *
Number of
Unitsl . 3371 4317 6426
Amount
outstanding
(Rs. Lakhs) 1289 1469 1684

wft A A sz s s ¥ fasfm s &
q FTHATE
5667. =Wl dto o fafrgar @
quzF T AT AW qAy a7 aqr A1 F
27 [ warfame &7 areds oiza F d 'q §
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Progress made for providing tourist

facilities at Sasangir (Gujarat)

5669. SHRI VEKARIA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether any progress has been made
at Sasangir (Gujarat) regarding provision
of tourist facilities like accommodation,
transport and sale of liquor, photography
equipment and natural food for lions and
panthers ; and

(b) if <o, the broad features thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIlVIL
AVIATION (DR. SAROJINI MAHISHI):

(a) Yes Sir.

(b) Department of Tourism has taken up
construction of a rest house at Sasangir at
an estimated cost of Rs. 13.11 lakhs. The
Department of Tourism has also provided
two mini-buses at a cost of Rs. 0.80 lakh,
fitted with public address system and spe-
cial features for viewing and photography
of Wild Life within the sanctuary. The
Government nf Gujarat also have a scheme
of about of Rs. 4.50 lakhs for development
of this sanctuary.

One Heur stir by Employess of General
Insurance, Western Zone, Bombay

5670. SHRT Y. ESWARA REDDY:
Will the Minister of FINANCE be pleased
to state;

(a) whether the General Insurance em-
ployees of Western Zone, Bombay have
begun ‘one hour Stir’ every day from 5th
March, 1974; and

(b) if so, the nature of their demands
and the reaction of Government thereto?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Gene-
ral Insurance employees in Western Zone
observed ‘one hour token strike’ on a few
days in the month of March, 1974.

(b) Their demand was that the agreed
conclusions between the GIC and represen-
tatives of employees should be published
as a Scheme under the General Insurance
Business (Nationalisation) Act. The G.I.C.
is in close touch with the concerned Unions
with a view to resolving the dispute relat-
ing to rationalisation of terms and condi-
~ tions of service and wage improvements.

Change in Selling Policy of CCI

5671. SHRI Y. ESWARA REDDY :
Will the Minister of COMMERCE be pleas-
ed to state:

(a) whether Cotton Corporation of India
has decided to make a change in its <
policy ; and

no
ng
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(b) if so, the broad features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE) : (a) No, Sir.

(b) Does not arise.

Export of Tobacco from Andhra Pradesh

5672. SHRI Y. ESWARA REDDY:
Will the Minister of COMMERCE be
pleased to state :

(a) what is the value of foreign exchange
earned by exporting tobaco from Andhra
Pradesh in 1971-72, 1972-73 and 1973-74;

(b) which are the countries to whom
maximum tobacco is being exported; and

(¢c) whether tobacco export is done
throgh private firms or by the State Gov-
ernment directly ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) Information regarding ex-
port of tobacco is not being compiled
State-wise. The value of foreign exchanged
earned by exporting tobacco from the coun-
try as a whole is as follows :—

1971-72 —Rs. 42.25 crores
1972-73 —Rs. 61.07 crores
1973-74 —Rs. 58.12 crores

(Provisional ; upto
end of Feb. '74)

(b) The major importers of Indian To-
bacco during 1973-74 have been United
Kingdom, USSR, Bangladesh, Japan, Irish
Republic, France, Hungary and Ivory
Coast.

(c) The tobacco is exported mainly by
private firms.

IAT WEW H T FiAT GH
5673. s gFAWE FeA™ : 357 fTA
AT a7 TR FT FAT FIT fF

(=) &1 aut % ST I GRA F HeAAr
FET 47 qumz fFar o g



55 Written Answers

(&) == wag & feay sxfeaal & fang F1-
IEY 1 ;W

() ¥ wafy & feay sofeqel ox qaed
S qar fraAl v aomd gg ?

famea (st awa ur wgn): (%) ¥
() T qwfaa & a1 @ & A aar qWa
WY HEA-GE T T &Y AT

e W frat
5674. S gV W WOATE: FAT W
"l ag qJATT A FAT FA 5

(F) aw 1970-71, 1971-72%% 1972-73
# AT, FARW WY - aepai o
frata faat mam;

(=) frafa & wf aegwi #71 wrediy qzm F
aew framr &

() 2wt awget ¥ e & daw F g
WYY Ao A Ao ;) wx

(7) 197475 & faeiw af & e
frad Tl £t aeget &1 frata frar s

afore siarrera ¥ gu-sat (R qo wro wrek):
(%) o (@), Fwamew A AT FA
feama, 1971 AT wE gAT §, 1971-72 8%
1972-73 ¥ T FAARW FY FgaATL Frarferi
FY, 9% g F w9, A e oF faaw

a9 qEm OC WY | [TAnew W vwvem

afwq der [L-T—6628/114]
() = (). deRw & {9 ST WTE-
FTARW ST I F wE fafrafia gar
& ot 5 5 9@rd, 1973 B a%w faean et
ST FT F i, A v 28 faamg, 1973
& AT g, 31 AT A ST W = §
(1) s@% N MNT ¥ 30.5 7AF To TF
1 W & friiw fem A fafafes
awgyl & "y § ggfe smaTe ot
AT FaW, WX

APRIL 5, 1974

Written Answers 56
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Officers working in Syndicate Bank after
completion of age 58 years.

" 5678. SHRI P. R. SHENOY : Will the
Minister of FINANCE be pleased to
state :

(a) how many officers have continued
to work in Syndicate Bank after the comp-
letion of age of 58 years after its nationali-
sation ; and

(b) the terms of their service after at-
taining the age of 58 years ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). Syndicate Bank has reported that
since nationalisation only one officer has
been re-employed, on contract, after his
retirement on attaining the age of 58, for
a period of one year. .

Places of Tourist attraction in Ceasal
Kamataka

5679. SHRI P. R. SHENOY : Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state :

(a) whether there are any places of
tourist attraction in coastal Karnataka ;
and

(b) the steps taken by Government to
attract tourists to these places ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) Karwar, Belikeri, Mangalore, Mar-
wanthe and Malpe (Udipi) are tome of
the places along the coast of Karnataka
visited by domestic tourists.

(b) Due to constraint on resources and
other priorities, the development of tourist
facilities at these places is not proposed in
the Central Sector in the Fifth Five Year
Plan. |
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Applicabllity of recommendations of
‘Third Pay Commission to organisations

not directly under Governmeu(’s
control

5684. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of FI-
NANCE be pleased to state :

(a) whether the recommendations of the
Third Pay Commission are applicable to
organisations which are not directly under
Government’s control but who draw their
expenses from the Consolidated Fund of
India ;

(b) if so, in what way the benefits are
made available to them ; and

(c) the names of such organisations
where the facilities accruing from the Com-
mission’s report have already been given
effect to and those where it has not been
done so far along with reasons for the
same ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) No,
Sir. The recommendations of the Third
Pay Commission in terms relate to Central
Government servants and not to employecs
of autonomous organisations.

(b) Does not arise.
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(c) It is presumed that the intention of
the Hon’ble Member is to know if the
autonomous organisations which are wholly
financed by grants-in-aid from the‘Consoli-
dated Fund of India, have given to their
employees benefits comparable to those
accruing to Central Government employees
on the recommendation of the Third Pay
Commission, The information is being
collected and will be laid on the Table of
the House.

Foreign Tourists who visited Rajasthan

5685. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) what is the percentage of the foreign
tourist that visited Rajasthan during 1971-
72 and 1973 ;

(b) the places that are usually preferred
or listed by government for the visit of
foreign tourists ;

(c) whether more places are  pioposed
to be included in this list and if so, the
particulars thereof ;

(d) whether the Centre gives a part of
the revenue earned on this account to the
Rajasthan Government and if so, the
particulars thereof ; and

(e) if not, whether such a proposal is
under consideration ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) According to the Foreign Tourist
Survey, 1972-73 conducted by IIPO for the
Department of Tourism, the percentage of
foreign tourists that visited Jaipur and
Udaipur in Rajasthan was 11.3 and 33
respectively.

(b) and (c). The Department of
Tourism does not maintain any fixed list
of tourist centres. Under various Plan
Schemes, facilities for tourists have been
provided at Jaipur, Udaipur, Bharatpur,
Mount Abu, Chittorgarh, Silisarh snd
Sariska. During the Fifth Plan for tourism,
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it is proposed to take up schemes for pro-
vision of further facilitics at Bharatpur,
Deeg, Jaipur and Jaisalmer.

(d) and (e). The income earned from
Tourism goes to the Government or pri-
vate agency which operates the  accom-
modation and transport facilities utilised
by tourists. The Central Government as
such does not earn any revenue from
tourism. >

Agency for Procurement and Distribution
of Cashew Nuts

5686. SHRI VAYALAR RAVI : Will
the Minister of COMMERCE be pleased
to state @

(a) whether the Kerala Cashew Deve-
lopment Corporation has suggested the
setting up of an independent agency for the
procurement and distribution of the indige-
nously produced cashew nuts; and

(b) if so, the broad outlines of this
proposal and the reaction of the Central
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) and (b). A broad
suggestion to this effect has been received
recently from the Kerala State Cashew
Development Corporation Ltd.,  Quilon.
The Corporation has not spelt out the pro-
posal in detail, and as such it is premature
now for the Government to indicate its
reaction to this proposal.
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Allotment of funds/material to Gujarat
for Building and allied reconstruction

5689, SHRI P. G. MAVALANKAR
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have allotted
apy funds and/or materials of Gujarat for
building and allied reconstruction work in
that State after the unprecedented floods
which swept over many parts of Gujarat
in August and September, 1973 ; and

(b) if so, the facts thereof ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). On the basis of assessment made by
the Central team, a ceiling of Rs. 16.06
crores was adopted for flood relief ex-
penditure for purposgs of Central assis-
tance. In addition, 10,000 metric tonnes
of GC. 1 sheets and 20,000 metric tonnes
of cement were also allotted to the State
Government consequent of the luoods  of
1973-74.

Foreign companies found changing hands

5690. SHRI B. S. BHAURA : Will the
Minister of FINANCE be pleased to
state :

(a) the names of foreign firms which
changed hands during 1971-72, 1972-73
and 1973-74 upto March, 1974 ; and

(b) the total assets of each of these
firms during that period ?
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THE MINISTER OF FINANCE (SHRI
YESWANTRAO CHAVAN) (a) and
(b). A statement giving the information
for the years 1971 and 1972 is laid on
the Table of the House. [Placed in Library.
See No. LT-6630/74]. Information for the
year 1973 and upto March 1974 is being
collected and will be laid on the Table
of the House.

Request from Karnataka for exemption
of industries from credit restrictions

5691. SHRI C. K, JAFFER SHARIEF :
Will the Minister of FINANCE be pleased
to state

(a) whether the Karnataka Government
have urged the Central to exempt some
industries from the credit restrictions as
otherwise it would aggravate the unemploy-
ment problem ;

(b) whether the State has also requested
the Central Government to review the
position and seec that the industrial sector
are not discriminated in favour of agricul-
ture for giving exemption from the credit-
limits ; and

(c) if so, the reaction of Central Go-
vernment thereon ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a) to
(c). Presumably the Hon'ble Member is
referring to 'a communication addressed to
the Finance Minister in December 1973 by
the Karnataka Small Scale Industries As-
sociation wherein it has been requested
that small-scale industries in ‘Karnataka
may be exempted from the provision of
increased margins and restriction on limits
imposed by the banks.

The Reserve Bank of India has advised
the commercial banks that in the imple-
mentation of the credit policy banks should
take due care to ensure that the credit
requirements of the priority sectors, in-
cluding small-scale industries, are adequate-
ly met and the tempo built up in the past
is sustained. In terms of the Reserve
Bank’s directive dated 24th December,
1973 to the scheduled commercial banks,
small scale industrial units covered under
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the Credit Guarantee Scheme for small-
scale industries administered by the Reserve
Bank of India have been cxempted from
the operation of the increased margins
prescribed earlier during the busy seasons
by the Rescrve Bank of India. Thus the
small-scale industrial units in Karnataka as
well as in other areas are not likely to be
affected by the credit restrictions.

Role of private agents of Foreign
companies

5692. SHRI C. K. JAFFER®* SHARIEF:
Will the Minister of COMMERCE be
pleased to state :

(a) whether the State Trading Corpora-
tion has ordered a review of the role of
the private agents of foreign companies ;

(b) whether Government have realised
that the role of private agents of foreign
companies has not becn satisfactory ; and

(c) if so, the broad features regarding
the present policy of Government in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) The STC has reviewed
the role of the private agents of foreign
suppliers and has decided that an en-
deavour should be made to enter into long
term contracts for certain bulk commodities

directly ~with manufacturers/dependable
foreign suppliers.
(b) and (c). The matter falls within

the commercial judgement of the undertak-
ing.

Joining of private sector firms by former
Auditor Generals and other direct tax
officials

5693. SHRI JYOTIRMOY BOSU : Will
the Minister of FINANCE be pleased to
state :

(a) the names, addresses and particulars
of former Anditor Generals and other di-
rect tax officials who have joined private
sector firms, after retirement, either as
Chairman of the Boards of Directors or
as Directors or as high executives during
the last three years ;
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(b) the names of the private sector firms

where they are employed ; and

(c) whether Government are considering
to debar those retired Central Government
Officers from joining private sector firms
after retirement ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). The required information has to be
collected. Efforts are being made to col-
lect the same and a statement will be laid
on the Table of the House in due course.
According to readily available information,
towever the following two officers of the
Income Tax Department were ~permitted
during the last three years to take up com-
mercial employment within two years of
their retirement '

(i) Shri T. R, Viswanathan, retired
Commissioner of Income Tax,
was given permission to join as
Head of Finance, Accounts and
Law Section in Shriram Fibres
Ltd., Manali.

Shri V. Muthuswamy, retired As-
sistant Commissioner of Income
Tax, Calcutta, was given permis-
sion to join as Financial Adviser,
M/s. Annamahi Bus Transport
Pvt. Ltd.,, Pollachi, Coimbatore
District.

(¢) No, Sir. Government are advised
that a total ban cannot be imposed on post-
retirement commercial employment of Go-
vernment servants as it would involve vio-
lation of the Fundamental Rights guaran-
teed in Article 19(1)(g) of the Constitu-
tion.

(ii)

Concession to Technicians for import of
Foreign Machinery

5694, SHRI SHANKERRAO SAVANT :
Will the Minister of COMMERCE be
pleased to state : .

(a) whether Government have extended
coricessions such as permission to import
prohibited foreign machinery given to
Indian technicians who return to India
after acquiring technjcal know-how abroad;

(b) if so, what are they; and
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(c) the number of technicians who have
taken advantage of these concessions

during the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) and (b). The policy
for import of machinery and raw materials
by Indians returning from/residing abroad
is contained in paragraph 163 in Section I
of the Import Trade Control Policy (Red
Book Vol. 1) for April, 1974—March,
1975 period, a copy of which is available
in the Parliament Library.

(c) Under this Scheme, 191 import li-
cences have been issued for import of
machinery for a total value of Rs. 6.23
crores.

Udipl Hotel

5695. SHRI B. V. NAIK : Will the Mi-
nister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether there is any “Udipi Hotel”
in India with star billing ; and

(b) if not, whether Government propose
to undertake any indigenous system of
classification of Indian hotels as vegetarian
and non-vegetarian ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a) and (b). Udipi Hotels are essentially
restaurants serving vegetarian cuisine in the
South Indian Style. The existing classifica-
tion criteria which are applicable to resi-
dential hotels, makes no distinction bet-
ween hotels serving vegetarian and Non-
vegetarian food. 18 hotels serving only
vegetarian cuisine are already on the list of
classified and approved hotels of the De-
partment of Tourism.

Enhancement in rates of Mica for export

5697. SHRI K. KODANDA RAMI
REDDY: Will the Minister of COM-
MERCE be pleased to state :

(a) whether It is under the consideration
of Government to enhance the rates of
Mica for export; and
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(b) if so, the reasons therefor and bene-

fit to accrue?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The floor prices of
mica for export have already been increased
from 22nd February, 1974.

(b) The floor prices of Mica have been
revised with a view to cover rising cost of
various operations involved in mica mining
and exports. This would result in better
unit value reflisation as well as greater
investment and production in mica industry.

Proposal to develop Saputara Hills as a
Hill Resort in Gujarat during Fifth Pian

5698. SHRI P. G. MAVALANKAR :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government propose to
help develop further and speedily the Sapu-
tara hills in Gujarat as a hill resort during
the Five Year Fifth Plan; and

(b) if so, the concrete measures pro-
posed to be taken or are being taken by Go-
vernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a). No such proposal is under the con-
sideration of the Department of Tourism.
The area is being developed by the State
Government.

(b). Do not arise.

Forward Trading Centres in India

5699. SHRI SHYAM SUNDER MOHA-
PATRA : Will the Minister of COMMER-
CE be pleased to state :

(a) the names of the associations reco-
nised as forward trading centres in India;
and

(b) whether there is any proposal to ban
in the near future forward market trade
particularly in agricultural commodities?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) There are 35 associations
recognised as forward trading centres in
India under the Forward Contracts (Regu-
lation) Act, 1952. 15 of them are ' per-
mitted to regulate forward trading in 5 agri-
cultural commodities mentioned in the
attached statement. :
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(b) Banning forward trading in various
commodities calls for a commodity by
commodity approach by the Government.
In public interest, advance intimation of de-
cisions to ban such trading in any com-
modity including agricultural commodities.
is not given.

STATEMENT

List of Associations Recognised under Forward Contracts (Regulation) Act, 1952

—

w

S.  Recognised Association Commodities
No.
. The East India Cotton Association Ltd., Cotton Exchange, Mar-
wari Bazar, Bombay-2. (Maharashtra) . Cotton
2. The Ahmedabad Cotton Merchants’ Assocmtlon, Manek Chowk
Ahmedabad-1 (Gujarat) . Cotton
. Central Gujarat Cotton Dealers Assocxatlon, Nava Dahera,
Broach (Gujarat) . . . Cotton
4. Southern Gujarat Cotton Dcalcrs Assocnatnon, Resham Bhavan, ton

Surat. (Gujarat) .

]

79, Bhatinda. (Punjab)

=Y

Ujjain (M.P.)

7. The Surendranagar Cotton Oil and Oilseeds Association

. The Northern India Cotton Association Ltmlted Post Box No. Cotton

. The Central India Cotton Association Limited, Chhota Sarafa, Cotton

Limited, Cotton

Mahatma Gandhi Road, Surendranagar (Gujarat)

Raw Jute (Sacking)

8. The East India Jute and Hessian Exchange Limited, 43, Netaji
Subhas Road, Calcutta-1. (West Bengal)

9. The Bombay Oilseeds and Oils Exchange Limited, Jenabai Castorseed/Linseed.
Building, Masjid Bunder Road, Bombay-3. (Maharashtra)

10. The Ahmedabad Seeds Merchants’ Association Limited, Near Castorseed.
Central Bank, Gandhi Road, Ahmedabad-1. (Gujarat).

11. The Kanpur Commodity Exchange Ltd., 51/56, Collectorganj, ~Linseed.
Kanpur (U.P)

12. The Central India Commercial Exchange Limited, More Bazar, Linseed.

Lashkar, Gwallor (M.P.)

13. India Pepper and Spices Trade Assocnauon, KI1/118, New Town, Pepper.
Cochin-2. (Kerala

14, The Pepper and Ginger Merchants’ Association Limited, 332-34, Pepper.
Narsi Natha Street, Bombay-9. (Maharasthra)

15. The Spices and Oilseeds Exchange Ltd., Post Bag No. 105, Wa-  Turmeric.

khar Bhag, Sangli (Maharashtra).
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Collaboration with Oman for Manufacture
of Irrigation Pumps

5700. SHRI M. S. SANJEEVI RAO :
Will the Minister of COMMERCE be
pleased to state: *

(a) whether a factory to manufacture
irrigation pumps is proposed to be set up
in Oman with Indo-Oman collaboration;
and

(b) if so, the broad outlines of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) At present there is
no proposal to set up a factory in Oman
for the manufacture of irrigation pumps,
under Indo-Oman collaboration.

(b) Does not arise.

Submission of memorandum to P.M. by
All India General Insurance Employees.

5701. SHRI M. S. SANJEEVI RAO :
Will the Minister of FINANCE be pleased
to state:

(2) whether representation of All India
General Insurance Employees submitted a
memorandum to Prime Minister for inter-
vention in their dispute; and

(b) if so, the reaction of Government
in the matter?

THE MINISTER OF FINANCE
(SHRI  YESHWANTRAO CHAVAN):
(a). Yes, Sir.

(b) The GIC. is in close touch with
the concerned Union with a view to reso-
lving the dispute relating to rationalization
of terms and condition of service and wage
improvement.

Export of Cement to Iran through S.T.C.

5702. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of COMMERCE be

:pleased to state whether the State Trad-

ing Corporation has entered into commit-
ments for exporting three lakh tonnes of
cement to Iran?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): Export of cement is
under negotiation by the STC with the
Iranian buyers. .

Ralds by C.B.I. on the houses of officlals
of R.B.1.,, Bombay

5703. SHRI C. K. CHANDRAPPAN :
SHRI P. M. MEHTA:

Will the Minister of
pleased to state:

FINANCE be

(a) whether C.B.I. recently searched
the Exchange control department of Re-
serve Bank of India and later raided the
houses of some officials recently based on
a complaint by an exporter;

(b) whether permission of the Gover-
nor of the Reserve Bank of India had
been taken;

(c) if so, the broad features thereof?

(d) whether Rescrve Bank of India offi-
cials had objected to C.B.I. searches;

(e) if so, reasons thereof; and

(f) deceision of Government thereon?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN: (a)
to (f). The Reserve Bank of India -has
reported that. in the course of their work
the Officers of its Exchange Control De-
partment, came across certain suspicious
features in a case relating to exports to
Afghanistan. After due investigation, in
cooperation with the Directorate of En-
forcement, the Reserve Bank of India
made a formal complaint to the Director-
ate of Enforcement in October, 1973 and;
at the instance of the Directorate of En-
forcement, made a complaint to the Cen-
tral Bureau of Investigation in January,
1974. The Central Burcau of Investiga-
tion during the course of its investigations,
felt the need to search the offices and resi-
dences of four officers of the Reserve
Bank of India, Bombay. This was done
after obtaining search warrants from the
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Additional Chief Presidency Magistraic,
Bombay and after taking into confidence
the management of the Reserve Bank of
India.

The Reserve Bank of India has, in this
connection, intimated that some officers of
the Bank have complained to the Bank
about these searches and that the Governor,
Reserve Bank of India is fully seized of
the matter.

The investigations by the Central Bureau
of Investigation have not yet concluded.

Bureau of Public Enterprises

5704. SHRI S. A. MURUGANAN-
THAM: Will the Minister of FINANCE
be pleased to state:

(a) whether the Bureau of Public En-
terprises has been restructured recently;
and

(b) if so, the main features thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
and (b). Proposals to restructure the
Bureau of Public Enterprises are under
consideration of Government.

Sale of smuggled goods in Bombay

5705. SHRI PRABODH CHANDRA!:
SHRI RAM PRAKASH:

Will the Minister of FINANCE bé
pleased to state:

(a) whether Government are aware that
a foreign goods market has sprung up in
Bombay where only smuggled foreign
goods are sold openly; and

(b) if so, the reasons for not taking
action against the culprists?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN): (a)
The Government are aware of the sale of
smuggled goods such as textiles and watches

Py hawkers and shops in certain markets
in Bombay.
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(b) With a view to check such sales,
the Customs authorities have been orga-
nising several raids nqot only on hawkers,
shops and stalls but also on the storage
godowns and Transport Depots, which
feed these. These measures are being
intensified. '

Development of Co-operative Sector to
benefit the consumers

5706. SHRI K. MALLANNA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have formula-
ted any plan to develip the co-operative
sector co-ordinating the activities of the
farmer, the processor, the spinner, the
weaver, the printer and the seller with the
objective of prvoiding the consumer the
highest quality at the lowest possible price:
and

(b) if so, the highlight of the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No. Sir.

(b) Does not arise.

Employees working in Income Tax
Department, Delhi.

5707. SHRI JHARKHANDE RAI: Will
the Minister of FINANCE be pleased to
state:

(a) the sanctioned and working strength
of the Non-Gazetted staff of the Income-
tax Department, Declhi in each cadre
grade as on the 31st March, 1973 and as
on the 31st December, 1973;

(b) the .number of employees who have
completed 3 years of service in the pre-
sent grade but have not been declared
permanent; and

(c) the number of permanent post
lying vacant in each cadre as on the 31st
December,1973 and reasons of non-filling
them ‘up?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
6631|74)..
Rates of Replanting subsidy for Rubber
Plantation

5708. SHRIMATI BHARGAVI THAN-
KAPPAN:

SHRI VAYALAR RAVI:.

Will the Minister of COMMERCE be
pleased to state:

(a) what are the 'rates of replanting
subsidy for rubber plantation in India and
how do they compare to those in Malaysia
and Sri Lanka;

(b) whether the Rubber Board has re-
commended enhancement of the present
rates of replanting subsidy; and

(c) if so, whether Government
taken any decision in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) The rate of replanting
subsidy for rubber for both estates and
holdings in India is Rs. 2,471|- per hectare.
As compared to this, the rates of replant-

have

ing subsidy in Malaysia and Sri Lanka
are as follows:—
Malaysia :
(Since 1962) Size of Holding Replanting
subsidy
rate per
hectare
(in Rupees)
(i) Upto 5
acres 6,798
(ii) Above 5
acres and up-
to 100 acres. 6,373
(iii) Eslates
above 100
acres 3,399
Sri Lanka.
(Since 1966) (i) Upto 100
acres 4_,483
(ii) Estates
above 100
acres 4,184
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(b) Yes, Sir.
(c) A study of the cost of replanting

rubber is being undertaken to consider the
proposal.

Collection of Development Cess on

Plantation Crops
5709. SHRIMATI BHARGVI THAN-
KAPPAN: Will the Minister of COM-

MERCE be pleased to state:

(a) whether Government are collecting
development cess on plantations crops;

(b) if so, the amount collected from
tea, coffee, rubber and cardamom, separa-
tely during the last three years and the
amount spent for thc development of
these crops out of the cess collected; and

(c) whether this accumulated amount of
cess is with Government and if so, the
amount so accumulated against each
group?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI]
A. C. GEORGE): (a) Yes, Sir.

(b) and (c). Information is being collec-

ed and will be laid on the Table of the
House.

Area of Uneconomic and Low Yividing
Rubber Plantations

5710. SHRIMATI BHARGAVI THAN-

KAPAN: Will the Minister of COM-
MERCE be pleased to state:
(a) the area of uneconomic and low

yielding rubber plantations in the country;

(b) how much of this is in the small
holdings sector; and

(c) the steps taken by Government and
the Rubber Board to get these uneconomic
and low yielding areas replanted in the
high_ yielding verieties of rubber?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) 70,000 hectares.

(b) 55,000 hectares.

(¢) A scheme for grant of subsidy for
replanting rubber in low yielding and un-
economic areas in operation since 1957 is
being made more broad based so as to
include all low-yielding uneconomic areas
planted upto 1962 and registered with
Rubber Board. Annual target for replant-
ing during 5th Plan has been fixed at 5000
hectares. Enhancement of rate of subsidy
would be considered on the basis of a
cost study which is being undertaken.

T 1972 AW 1973 & T T @R
form & wmow ¥ smm
5711, ot AW W W W

Hel ag a@T wr FT wG fE

(%) ad 1972 Fur 1973 F w
W ¥ Tew mmr fw & wew &
fem gmr &) fee-fem aegel @1 wmaw
fear; s

(@) #7dX 997 aegel A ¥ waAw
AT T AATT FA qF a7 T ] &Y
feafq & g wmAd?

aifrsq savTm & Suwer (o Qo o
mA): (F) oF fagew W qEd 9T @I
21 [dawm & wav mar @ ¥fed wer
L T-6632/74]

(7) s Af #1 R o gt
fear smar 2 s o wF eARwr SO @
Juen PR €, SR W gEr ¥ fawe
fm s

fadwt wrafrgi  grar wR wweE
5712. st WWIG TA W
To  mEwATOEw il :
a1 fawr @ Ay Fary A FAr w9 f
(%) @ @ 2wt & wdw a9 fF-fea
wWfes  six mraefas Ry s,

CHAITRA 15, 1896 (SAKA)

Written Answers 82

ITH WTEATHT qGT WFAF W) G FT
AOEAAT 0F W IHIT ¥ wEETO & 9TO9
RAICEE I F

(@) T ¥ qeq ad T § W S
ae ¥ | oFrdarEr Ay v g7

fawr wat (Wt gwew Tw wegm) ¢
(%) s (@) s &7 fawmr gra
aHfr@  gEaAR W@ ¥ fad -
fral ® (31-2-72 ® fefs & sAER)
533 wamg § W (31-3-71 % feufq &
ETX) T (AT & 217 IwEO w9
13 e aw ¥ &N gf ¥ ok Fw frw
aw< wfgmifal gra gt #<-fmtor
foar wrar &1 fom www &Y gaAr AR T
t ¥ rr FE N FH oswg W AT
cqim wmfed Sfew gww § 9w gEer
w1 gofaa FT € wfe7 &1 awfy, afe
qAtT weeq frdr fadw Fraff e
F ay A gE owWgy § @ A AT w R
T ¥ AT g

Limited Payment Agreement betwecn
India and Bangladesh

5713, SHRI JYOTIRMOY BOSU: Will
tht Minister of COMMERCE be pleased -
to state:

(a) the main features of the limited
payment agreements between India and
Bangladesh signed in March, 1972;

(b) the outcome of the agreements in
physical terms; and

(c) what specific measures have been or
being taken by Government to strengthen
and develop trade relationships  with
Bangladesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The Indo-Bangladesh
Trade Agreement, which was concluded on
28th March, 1972, provided for (i) Bor-
der trade or Frontier traffic to facilitate
exchange of articles of daily use to meet



83 Written Answers
the requirements of people living in rural
areas on either side of the land customs
frontiers;

(ii) Limited Payments Arrangement for
balanced trade in commodities of special
interest to the extent of Rs. 25 crores
each way; and N

(iii) Trade outside the Limited Pay-
ments Arrangement in terms of the nor-
mal import and export policies, and to be
paid for in convertible currency.

2. It was provided in the Trade Agree
ment that the provision for border trade
or frontier traffic would be reviewed after
a period of six months with a view to
deciding whether it should be extended or
amended in any way. During the mid-
term review, India deferred to the wishes
of Bangladesh to suspend the arrangement
until control of the border could be firmly
established, and administration geared to
enforce meaningful checks along the entire
length of the Indo-Bangladesh border.

(b) The total value of Letters of Credit
opened for exports to and imports from
Bangladesh under the Limited Payments
Arrangement was of the order of Rs. 20.61
crores and Rs. 19.39 crores respectively.

(c) As a result of discussions held in
Dacca in July, 1973, a new Trade Agree-
ment with Bangladesh was concluded on
5th July, 1973. This Agreement, which
came into force from 28th September,
1973, also provides for two tiers of trade—

(i) Balanced Trade and Payments Ar-
rangement in specified commodities of
special interest to the two countries, to
the, extent of Rs. 30.5 crores each way;
and

(ii) trade outside the Blanced Trade and
Payments Arrangement, which is regulat-
ed in accordance with the nmormal import,
export and foreign exchange regulations.

Although the Balanced Trade & Pay-
ments Arr t is to r in inforce
for a period of 3 years, the two Govern-
ments have agreed to draw up Trade Plans
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for imports and exports for one year at
a time. ‘The two Governments have also
agreed that every possible effort shall be
made by them, and the organisations
under their control, to ensure that trade
between the two countries balanced itself
at the end of each Trade Plan year and
scope for imbalance reduced to the mini-
mum.

Loan advanced by I.D.BI. and LF.C. to
Shri Digvijay Cement Company Ltd. and
Jaysree Chemicals Ltd.

5714. SHRI JYOTIRMOY BOSU:
SHRI RAM PRAKASH:

Will the Minister of FINANCE
pleased to state:

be

(a) total amount of loan advanced by
the Industrial Development Bank of India
and Industrial Finance Corporation to
Shri Digvijay Cement Company Ltd. and
Jaysree Chemicals Ltd., both  belonging
to Bangur group as at the end of March,
1973;

(b) amount of loan repaid and amount
outstanding against each of these compa-
nies as at the end of March, 1973;

(c) whether the above two companies
have been charged with mis-use of I.D.B.I.
and LF.C. financial assistance;

(d) if so, the nature of charges against
each; and

(e) what action, if any, has been taken
against these companies?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
(b). The required information is given in
the attached Statement.

(c) No, Sir. It has been reported by
the Industrial Development Bank of India
and the Industrial Finance Corporation of
India that the financial assistance sanction-
ed by them to Shri Digvijay Cement Co.
Ltd. and Jayshree Chemicals Ltd. has
not been misused by these two concerns.

(d) and (e). Do not arise.
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Statement
(Rs. in Lakhs)
Institution Assiatance  Assistance  Amount Amount
Sanctioned Disbursed/ Repaid Outstand-
devolved ing from
the con-
cern
1. SHREE DIGVIJAY CEMENT COMPANY LIMITED
Iniustrial Development Bank of India.
Underwriting of Dzbzntures. 50.0) 49.82 49.82 —
(Sold to
Unit Trust
of India in
1969)
Loan. . . . 40.00 40.00 8.00 32.00
Industrial Finance Corporation of India.
Underwriting of Debentures. 30.00 29.89 28.40* 1.49
Rupees Loan. . . . 50.00 50.00 50.00 —
Foreign currency Loan In
us(s . . . . 42.83 42.83 21.27 21.56
- 212.83 212.54 157.49 55.05
2. JAYSHREE CHEMICALS LIMITED
Industrial Development Bank of India.
Underwriting of Débentures. 10.00 9.98 — 9.98
Industrial Finance Corporation of India
Underwriting of Debentures . 10.00 9.98 — 9.98
Foreign currency Loan in
USs. (9 . . . 14.29 14.29 10.26 4.03
34.29 34.25 10.26 23.99

* Debentures to the extent of Rs. 25 lakhs were sold off, and remaining debentures
of Rs. 3.40 lakhs had been redeemed.
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Suspension and Dismissal of Empioyees
of LI.C. during 1973

5715. SHRI JYOTIRMOY BOSU: Will
the Minister of FINANCE be pleased to
state:

(a) the number of Life Insurance Cor-
poration employees suspended or dismissed
druing 1973, zone-wise; and

(b) the specific charges against each sus-
pended or dismissed employees?

THE MINISTER OF FINANCE (SHRI1
YESHVANTRAO CHAVAN): (a) and
(b). The requisite information is being
collected and will be laid on the Table of
the House.

Proposal to handle Tourist Traffic at
Airports by Central Tourism Department

5716. SHRT RAM PRAKASH: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether tourist traffic at the airports
is proposed to be handled by the Central
Tourism Department; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a) and (b). The Department of Tourism
and LT.D.C. are already maintaining tou-
rist counters at the international airports
whose functions mainly are; to welcome
tourists, disseminate tourist information
and help tourists in arranging hotel book-
ings, transport etc.

The tourist office staff at the airports,
also tries to facilitate speedy completion
of the formalities in respect of Health,
Immigration and Customs which is the
responsibility of the respective  Depart-
ments|Ministries of the Government who
have their own establishments at the air-
ports.
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Impact of devaluation of Franc on
India’s Trade

5717. SHRI RAM PRAKASH:
SHRI RAM BHAGAT

PASWAN:
Will the Minister of FINANCE be
pleased to state:
(a) whether France has devalued its

Franc, if so, to what extent; and

(b) its effect on India’s trade with that
country?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO ‘CHAVAN): (a) The
E.E.C. countries including France bhad in-
formed the International Monetary Fund
that from March 19, 1973 their currencies
would be jointly floating, and that they
would mantajn among themselves the
maximum margin of 2.25 per cent for
exchange rates in transactions in the official
market between their countries and those
of the other countries in the Group. On
January 19. 1974, France notified the Fund
that for the next six months, and on a
provisional basis, the exchange rates between
French Franc and certain other countries
for the official market will not nccessarily
be confined within the margins observed
until then. The exchange rate between the
French Franc and the pound sterling which
was 10.925 French Franc to one pound
Sterling on January 15, 1974 has changed
to 11.185 French Franc to. one pound
Sterling towards the end of March, 1974,
Since the exchange rate between the Indian
rupee and any other currency is calculated
as a cross rate through the pound Sterling,
this indicated a fall in the value of the
French Frianc, vis-a-vis the Indian rupee
by about 2.4 per-cent.

(b) In a regime where the major curr-
encies of the world are floating, such small
temporary changes are unlikely to produce
any significant impact on India’s trade
with France.
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Development of Coffee Plantations in
Andhra Pradesh

5718. SHRI DHAMANKAR : Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is proposed to develop
coffee  plantations jn tribal areas of
Andhra Pradesh, Orissa, Madhya Pradesh,
West Bengal and Assam at a cost of Rs. 8
crores; and

(b) if so, when a final decision in this
respect Will be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) and (b). The ques-
tion of Jdevelopment of coffee plantations
in suitable Hill/Tribal areas of the coun-
try is engaging the attention of the Gov-
ernment. However, it is too early to say
as to when a final decision in this respect
will be taken.

Decision on shifting of Safdarjang Airport

5719. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased ° to
state:

(a) whether Government have now
taken any decision to shift the Safdarjung
Airport; and

(b) if sn, when it would be shifted?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUB) : (a) Government have decided to
retain Safdarjung aerodrome.

(b) Does not arise.

Decision on Supply of Aviation Fuel at
Airports on Foreign Exchange

5720. SHRI R. V. SWAMINATHAN :
SHRI TARUN GOGOI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(fl) whether Union Government have
decided to give aviation fuel on foreign
exchange only;
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(b) whether any directive has been
issued by this Ministry to all the airport
authorities;

(c) whether the main reasons for this is
to augment foreign exchange earnings in
view of the fuel crisis; and

(d) whether the decision will be appli-
cable to non-scheduled foreign flights only?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) and (d). This condition ap-
plies only to non-scheduled flights by inter-
national airlines.

(b) Non-scheduled flights are subject to
prior clearance. As and when a non-sche-
duled flight is cleared, fuel authorisation ia
made, subject to charges being paid in
foreign exchange.

(c) Yes, Sir. This intention is not
merely to earn foreign exchange but also
to discourage uplift of fuel.

Common Strategy by Producer Countries
for marketing of Tea

5721. SHRI R. V. SWAMINATHAN :
SHRI TARUN GOGOI :

Will the Minister of COMMERCE be
pleased to state:

(a) whether a delegation representing
the producers in the country is scheduled
to visit the East African countries with a
view to evolving a common strategy for
marketing tea;

(b) if so, when the team is likely to
visit those countries;

(c) whether this subject was also dis-
cussed with the Sri Lanka Government re-
cently; and

(d) if so, whether their representatives
will also be visiting these countries?

THE DEPUTY MINISTER IN THEB
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) and'(b). Consuita-
tive Committee of Plantation Associations
have sent a proposal to the Government
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for sending a delegation of Indian Tea
Producers to East African countries; the
proposal is under consideration of Govern-
ment and no date has yet been fixed.

(c) During the visit of the Indian dele-
gation to Sri Lanka in February, 1974, the
prospects for joint marketing of packet
teas containing selected teas of India and
Sri Lanka were discussed.

(d) Government are not aware of any
delegations from Sri Lanka scheduled to
visit these countries.

Textile Pact between Indla and USA

5722. SHRI R. V. SWAMINATHAN :
Will the Minister of COMMERCE be
pleased to state:

(a) whether Indo-US talks on Textile
Pact of 1970 have started;

(b) if so, what are the reasons for mo-
difying the pact of 1970; and

(c) when a final decision
gard is likely to be reached?

in this re-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) to (c). Preliminary
negotiations have already been held with
the U.S.A. for modifying the present bila:
* teral Agreement on textiles between the
two sides. Further negotiations are ex-
pected to be held shortly.

Modifications to the present Agreement
have become necessary mainly to bring the
bilateral Agreement in conformity with the
provisions of the new International
Arrangement in textiles and to provide in-
creased access for Indian cotton textiles in
the U.S. Murket.

Change in Attitude of EEC to Indian trade

5§723. SHRI R. V. SWAMINATHAN :
SHRI NIHAR LASKAR :

Will the Minister of COMMERCE he
pleased to state:
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(a) whether the new Labour Gevern-
ment of UK. is considering to renegotiate

terms with the EE.C.;

(b) whether there is a change in atti-
tude of the new Government of UK. in
regard to EEE.C,;

(c) if su. how far this has been wel.
comed by India; and

(d) the extent to which change of atti-
tude of E.E.C. will be beneficial to Indian
trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) to (d). It has becen
reported that the Labour Government in
U.K. is seeking renegotiations of the terms
of UK.'s membership of the E.E.C. The
detailed terms and conditions of these re-
negotiations are not yet known. It s,
therefore, not possible to assess their im-
plications for India’s trade.

Utilisation of credit from World Bank

5724. SHRI R. P. ULAGANAMBI :
Will the Minister of FINANCE be pleased
to state:

(a) the quantity of the credit sanction-
ed by the World Bank and the purpose for
which it wag sanctioned; and

(b) the steps proposed to be taken to
fully utilize the credit?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a)
and (b). The aggregate of loans to India
from World Bank since its inception is
equivalent of Rs. 626.15 crores. In addi-
tion the Internatinal Development Associa-
tion has provided credits to the extent of
Rs. 1395 crores. The World Bank loans
and TDA credits have been given for various
purposes like development of Railways,
Power Generation, Transmission, Agricul-
ture, Irrigation, Water Supply, Urban De-
velopment and Industries. The loans and
credits are being utilized more or less in
accordance with the schedule of imple-
mentation of the projects. The amount of
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World Bank loans utilized so far is
Rs. 555 crores and of IDA credits is
Rs. 750 crores.

Export of Beef and Live-Stock

5725. SHRI R. P. ULAGANAMBI :

SHRI DEVINDER SINGH
GARCHA ;

Will the Minister of COMMERCE be
pleased to state:

(a) whether there is any proposal under
Government’s consideration to permit ex-
port of beef and live-stock; and

(b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) There is no proposal
under Government's consideration to per-
mit export of beef and cattle.

(b) Does not arise.

Submnission of Tarff Commission Report
on fixation of prices of Staple Cloth

5726. SHRI R. P. ULAGANAMBI: Will
the Minister of COMMERCE be pleased
10 state:

(a) whether the Tariff Commission has
submitted its report on fixation of prices
of staple cloth;

(b) if so, its main recommendations; and

(c) the action taken or proposed to be
taken by Government on the recommenda-
tions?

THE DEPUTY MINISTER IN THE*

MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) No, Sir.

(b) and (c). Do not arise,
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Categorisation of persons by Air Indla to
avail of chartered flights from India on
concessfonal hasls

5727. SHRI R. P. ULAGANAMBI :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Air India has categorised
persons to avail of chartered flights from
India on concessional basis;

(b) if so, the broad features
these categories; and

(c) the basis or the rationale on which
this categorization has been made?

about

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) to (c). Air-India Charters
Limited came into being for operation of
charters at cheap fares as one of the
measures to combat malapractices indul-
ged in by certain foreign airlines.

The following categories of persons, who
were flown by other carriers indulging in
malapractices, are ordinarily eligible to
travel by Air India charters:

(i) European residents of Indian

ethnic origin;
(ii) Emigrantg to UK /USA /Canada;

(iii) Students and missionaries.

Seizure of forged currency

5728. SHRI SAT PAL KAPUR: Will
the Minister of FINANCE be pleased to
state :

(a) the total amount of forged currency
notes seized in various States and Union
Territories during the financial year 1973-
74,

(b) the number of persons arrested in this
connection; and

(c) the action taken by Governmert in
the matter ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Forged
currency notes of different denominations
amounting to Rs. 7,40,585 were seized from
various States/Union Territories during the
financial year 1973-74.

:(b) 197 persons were arrested.

(c) The law of the land already pro-
vides for deterrert punishment for offences
relating to counterfeiting of currency and
bank notes, Such offences are dealt with
by the State Police Authorities who keep
a constant vigilance in this regard and
organise raids on information of counter-
feiting being done by any person. The
Central Bureau of Investigation also keeps
the problem of counterfeiting of Indian
currency under continuous study by keeping
records of different techniques adopted and
by reviewing periodically the appearance
of counterfeit Irdian currency. They have
also created a ‘cell’ in their Economic
Offences Wing to undertake investigations
of serious offences of counterfeit currency
and coordinate the investigations in the
States.

Proposal to relax restrictions on entry of
tourists to Andaman-Nicobar Islands

5729. SHRI D. P. JADEJA: Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state :

(a) whether there is restriction on the
entry of tourists to the Islands such as
Andaman-Nicobar Islands;

(b) if so, whether Government propose
to relax these restrictions; and

(c) if not, the reasors therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a) to (c). Indian citizens may visit the

Andaman and Nicobar islands, but permits

are needed for entry into certain areas in
the Islands which have been declared as
“Reserved Areas” under the Andaman ard
Nicobar Islands (Protection of Aboriginal
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Tribes) Regulation, 1956. Foreigners are
not at present permitted entry to the is-
lands. The question of opening the Northern
group of Islands, viz., the North, Middle
and South Ardamans, to foreign tourist
traffic by issue of permits on a sclective
basis, is under consideration.

Air taxi service in the ccuatry

5730. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have taken any
decision to start air-taxi service in the coun-

try;

(b) whether any private parties have ap-
plied for permission for starting air-taxi;
ard

(c) if so, the action taken by Govern-
ment thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to(c). The operation of air ser-
vices (including air taxi services) by private
operators dn routes not served by the na-
tional carrier is regulated by Rule 134, read
with Schedule XI to the Aircraft Rules,
1937. Interested parties may apply to the
Director General of Civil Aviation. giving
detailed information regardirg routcs to be
followed, nationality and registration marks
of aircraft owned, details of maintenance
organisation evidence of sound financial
position, etc. Each such request is comsi-
dered by the Director Gereral of Civil Avi-
ation on merits.

Some private parties made enquiries in
this regard and they were advised to apply
to the Director General of Civil Aviation
in accordance with the prescribed proce-
dure.
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Opening of branches of nationalised banks
in Orissa

5731. SHRI BANAMALI BABU: Will
the Minister of FINANCE be plcased to
state :

(a) the number of bracches of Nationalis-
ed Banks proposed to be opened during the
current year in Orissa; and

(b) how many of them will be opened in
Rural areas and how many in urban areas?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
(b). In terms of the directive of the Re-
serve Bank of India, the commercial banks
prepare three-year rolling plans for branch
expansion. The plan for the first year is
a detailed one while those for the subse-
quent two years are generally in aggrega-
tive terms. The. banks are currertly engaged
in formulating their branch expansion plans
for the three year period 1974—76. The
14-Nationalised banks had on hand. as at
the end of January 1974, 37 liceas.cs/allot-
ments for opening new offices in Orissa
State. The Reserve Bank of India has re-
ported that 15 more licences for opening
offices have been issued to these banks
since then. Of these 52 licences /allotments,
34 relate to rural centres, 11 to semi-urban
centres ard 7 to urban centres/Port Towns.

Setting up of Tourist Hotels in Orissa

during Fifth Plan ,

5732'. SHRI BANAMALI BABU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the target of setting up of tourist
hotels in Orissa during the Fifth Five
Year Plan period both in private and pub-
lic sectors; and

(b) what is the target for the first year
of the plan?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) and (b). In the Fifth Five Year Plan,
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a provision of Rs. 60 lakhs has been
proposed for the construction of a 3-Star
75 room hotel at Puri, by the India
Tourism Development Corporation, a pub-
lic sector undertaking. A proyision of
Rs. 15 lakhs has also been included for
the expansion of India Tourism Develop-
ment Corporation’s Travellers’ Lodge  at
Bhubaneshwar by 25 rooms.

A Youth hostel of the Department of
Tourism, which is estimated to cost about
Rs. 5.54 lakhs is under construction at
Puri.

In the private sector, a 29-room Hotel
project at Bhubaneshwar hag been approved
by the Department of Tourism from the
point of view of its suitability for foreign
tourists.

Trade deficit in our Imports/Exports

5733. SHRI S. A. MURUGANATHAM:
SHRI D. D. DESAI:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the trends in our exports
and imports during the first half of the
current financial year indicated a trade
deficit which has been widening at an
alarming rate; and

(b) if so, the broad features thereof?

THE OEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
trends in our exports and imports during
the first half of the current financial year
indicated a trade deficit of Rs. 36.9 crores
as against the surplus balance of Rs. 65.5
crores during the corresponding period of
the preceeding year, as may be seen in the
table below:—

( Rs, crores)
AprilSeptember
1973-74  1972-73
Exports (incl. re-
exports) 1074.8 916.3
Imports . 1111.7 850.8
Balance of trade —36.9 +65.5
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Although exports increased by 17.39;,
higher increase in imports which rose by
30.79 during the first half of 1973.74,
resulted in the deficit. The principal items
which accounted for the increase in imports
were food-grains, machinery and equipment,
fertilisers, steel, non-ferrous metals and
petroleum and petroleum products.

Changdeo Sugar Mills

5734. SHRI S. A. MURUGANATHAM:
Will the Minister of FINANCE be pleased
to state:

(a) the present performance of Shri
Changdeo Sugar Mills Ltd. Bombay whose
management had been taken over by the
Income-tax Department; and

(b) whether Government propose to
take over the management of other con-
cerns which default in payment of taxes ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Prior
to the take-over of the management of the
business of ‘Shri Changdeo Sugar Mills
Ltd. by the Receiver appointed by the
Income-tax Department, Morarka Group
who had secured the management of the
company in May, 1964, were dissipating
the funds of the company and were diver-
ting them to sister concerns without caring
to collect even interest accuring thereon
even though the company had to discharge
‘heavy undisputed tax liabilities of over one
crore of rupees. Secondly, Morarkas had
alienated the goodwill of sugar-cane
growers and transport operators by making
irregular payments. The management was
incurring heavy and avoidable expenses
under various heads which were also not
incidental to company’s business. Accounts
were not maintained properly and profit
and loss account and balance-sheet were
not drawn up for the last three years. Tax
arrears were also mounting because of lac:t
of effort, on the part of the management,
commenstiraté Wwith the task of liquidation
of arrears.
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The Receiver appointed by the Income-
tax Department took over the management
of the business of the company from
16-1-74. Since the date of his take-over,
he has completely stopped diversion of
funds. Company’s legal advisors are
actively working in consultation with the
Chartered Accountants on the action to be
taken for recovery of loans and funds
diverted to sister concerns. The Receiver
has stopped all transactions on the stock
exchange indulged in by the previous
management in the name of the company.
He has settled all  disputes . between the
company on the one hand and the sugar-
cane growers and transport operators on
the other Land and payments are now being
made to them regularly with the result that
they have started extending full co-operation
to the company. Proper planning has been
made to ensure requisite supply of fuel
(furnace oil), sugar-cane, and services of
transport contractors and sharvesting and
carting labour, etc.

The Receiver has effected economies in
expenses under various heads. He has
withdrawn all vexatious and fruitless litega-
tion in various courts; reduced transport,
petrol and insurance expenses by refusing
to defray cxpenses in respect of cars not
owned by the company and reduced expen-
diture on rent in respect of bungalow
utilised by the previous management for
purposes other than the company’s busi-
ness. He has effected recovery and adjust-
ment of sugar-cane advances, thereby
resulting in reduction of expense on sugar-
cane purchases.

Backlog of accounting work for the last
three years has been swiftly reduced ard
accounts have been brought more or less
up-to-date. Audit by the Chartered
Accountants for the previous years is near-
ing completion. Accounts arc now being
maintained systematically nd regularly and
accounting procedures have been stream-
lined. Steps have been taken to exercise
control over stock inventories and disposal
of unserviceable spare parts.

The Receiver has also paid Rs. 5 lakhs
towards Income-tax arrears.
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Affairs of the company have shown
marked improvement after the appointment
of the Receiver which is evident from the
fact that whereas other sugar factories
have nearly stopped work for the season
1973-74, production is still continuing in
the company’s factory at Puntamba. Full
benefit of all the measures taken by the
Receiver will be reaped during the next
crushing season.

(b) There is no such proposal at present
before the Government in any other case
but if the circumstances of any case
warrant, necessary  action to appoint a
Receiver will be taken.

Announcement of a New Policy for Export
of Cotton Yamn.
5735. SHRI S. A. MURUGANAN-
THAM: Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are to
announce a new policy for the export of
cotton yarn; and

(b) if so, the particulars thereof?
THE DEPUTY MINISTER IN

MINISTRY OF COMMERCE
A. C. GEORGE): (a) Yes, Sir.

THE
(SHRI

(b) The salient features of the yarn
export policy for the calendar year 1974
will be as under®

1. There will be a ceiling of 24 million
kgs. cf cotton yarn for the year,
divided into four equal quarterly
ceilings of 6 million kgs. each.

2. The quantity of yarn to be allowed
for export in different count groups
will be decided by the Textile Com-
missioner taking into account produc-
tion, domestic demand and availability
for export etc. These allocations may
be. made on a quarterly basis and
annonnced well in time for informa-
tion of concerned.
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3. Quotas for export will be allotted
entircly on high  price realisations
within each of the permissible count
groups.

4. Floor prices wil be announced for
each count group and these have to
be atleast fifty percent higher than
the average export realisation for that
count group in the preceding year.

5. Such floor prices are to be announced
until further orders but a review may
be made before the end of each
quarter so that necessary adjustments
are made for the next quarter.

6. Cotton Textiles Export Promotion
Council’s services may be utilised as
hereto-fore for registration of con-
tracts and allocation of export quotas.

7. 1t has also been decided that in
addition to 24 million kgs. approved
for 1974 permission should be given
for cxpert of yarn covered by con-
tracts registered with Cotton Textiles
Export Promotion Council in 1973 in
respect of which goods are ready for
shipment against normal permissible
termsg of payment subject to a total
ceiling of one million kg. of yarn.

This policy is expected to be announced
to the trade very shortly.
Import of Raw Material by LR.M.A.C. to
strengthen Exports

5736. SHRI D. D. DESALI :
SHR1 PURSHOTTAM KAKOD-
KAR :

Will the Minister of COMMERCE be
pleased to state :

(a) whether his Ministry propose through
the Industrial Raw Material  Assistance
Centre to supply critical imported raw
materials to manufacturers/exporters  to
stresigthen their exports .;

. (b) whether an export assistnnce‘scheme
has been drawn up for the purposs;
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- (c) if so, the broad features thereof ; and

(d) if not, when the scheme is lkely to
be finalised ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) to (d). The
L.R.M.A.C. of the S.T.C. has drawn up an
Export Assistance Scheme to assist STC's
Manufacturer /exporter associates by supply-
ing imported raw materials on a priority
basis. Under the scheme, the associate will
be suplied imported raw 1naterials in
advance for export production against fi:m
export contracts.

The foreign exchange spent on  such
goods delivered in advance will be recoup-
ed by surrender of advance REP entilte-
ments of equivalent value earned on such

exports.

Uniform National Salary Scales for simi-
lar Jobs

5737. SHRI D. D. DESAI :

SHRI SHRIKRISHAN MODI :
Will the Minister of FINANCE be
pleased to state :

(a) whether his Ministry is examining
the question of evolving uniform national
salary scales for similar jobs;

(b) if so, when the final decision
likely to be taken ;

(c) whether uniform scales of pay for
all public undertakings are also 1o  be
introduced ; and

(gl) if not, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) No,
Sir.

(b) Does not arise.

(c) and (d). The Third Pay Commission
have recommended that the Government

should consider setting up tight and effec-
tive co-ordinating machinery charged with
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the responsibility of ensuring that pay
scales of staff in Public Sector Under-

takings should be fixed with due regard ta
the possible repercussions on other Publjc
Sector Undertakings and on thc pay scales
of the Government employces. These re-
commendations are under the consideration
of the Government.

Proposal of ITDC to improve facilitles for
Tourists

5738. SHRI D. D. DESAI :
SHRI SHRIKRISHAN MUODI :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether India Tourism Development
Corporation propose to improve facilities
for tourists ;

(b) if so, whether Avros are to be intro-
duced to connect important tourist Centres3

(c) what other facilities are to be pro-
vided and the provision made therefor in
1974-75 ; and

(d) how much foreign exchange is ex-
pected to be ecarned during the above
period as a result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):

(a) Yes Sir.

(b) Indian Airlines operates services to
many places of tourist interest. It may
however become necessary in the future
to operate some services outside the net
work of Indian Airlines for the conven-
ience of tourists and other passengers.

(c) and (d) A provisioin of Rs. 400 lakhs
has been made for providing additional
uaccommodation by conmstruction of new -
hotels and renovations in the existing
hotels, expansion of transport facilities,
training of personnel etc.

Since most of these projects, to  be
undertaken during the year 1974-75 wo
commence operations only in the fullow:

e
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year, it is not possible to forecast the
foreign exchange component of the total
earnings at this stage.

Advancipg of consumer loans to public by
Nationalised Banks

5739. SHRI VIKRAM MAHAJAN
Will the Minister of FINANCE be pleased
to state :

(a) whether the Nationalised banks had
stopped granting of consumer loans to the
public for purchase of articles for their
useé ;

(b) if so, the reasons therefor; and

(c) whether Government are aware  of
the enormous difficulties being faced by
the common people on this account and
whether the nationalised banks are pro-
posed to be directed to advance consumer
loans to the public as before ?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAO CHAVAN) : (a) to (c)
While there is no specific directive from
the Reserve Bank suggesting to the banks
that they should not grant consumer loans,
the general policy of the commercial banks
all through has been to accoid loans of
this type a lower priority. In the present
context when there is need for general
credit restraint banks are naturally devoting
greater attentioin to the credit 1equire-
ments of production and priority sectors.

Fiscal Incentives to Labour Oricnted Indus-
tries for Stimulating Additional Employ-
ment

5740. SHRI VIKRAM MAHAJAN :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 1863 on the 23rd Novem-
ber, 1973 regarding fiscal incentives to
labour Oriented industries for stimulating
additional employment and state :

(a) whether a final decision has since
been taken on the schemes to  provide
fiscal incentives for stimulating additional
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employment in labour intensivz industries ;
and

(b) if so, the main features. thereot ; and
if not, the reasons for the delay ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : ia) and

* (b) Some ideas were examined in cepth in

the Department of Economic Affairs in
consultation with the other Ministries and
Departments and also the Planning Com-
mission with a view to evolving a practi-
cal scheme for the grant of a fiscal incen-
tive for encouraging  labour-oriented
methods of production in industry. How-
ever, it has not been possible so far to
evolve a satisfactory scheme of fiscal in-
centive for promoting employment oriented
industries.

Fall in Tea Production

5741. SHRI E. V. VIKHE PATIL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether tea production during the
current year is likely to fall as a result of
shortage of inputs; and

(b) if so, the steps proposed to he taken
to check the fall in production ?

THE DEPUTY MINISTER IN THEBE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) and (b) !n spite of the
problems created by the oil crisis and
irregular wagon movements at times for
coal, every effort is being made to meet
the input requirements of tea industry for
items like fertilisers, furnaze oil,  coal,
pesticides /weedicides with 1 vicw to main-
tain the level of production »f this industry,

Export Licences for Hand-made Woollen
Carpets

5742. SHRI E. V. VIKHE PATIL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether exporters of hand made
woollen carpets have to obtain export licen-
ces prior to executing overseas orders;
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(b) if so, since when this scheme is in

vogue and the broad features of the
scheme ;

(c) whether any review of the scheme
has been or is proposed to bz undertaken

to boost exports of the hand-made woollen
carpets ; and

(d) the earnings in terms cf foreign ex-
change by the export of such curpets in
the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) Yes, Sir.

(b) Export of hand woven woollen car-
pets was brought under Export Control
Order with effect from Ist July, 1965. At
present export of various varietics of hand
woven woollen carpets is licensed freely on
out right sale basis subjcct to cettain floor
price restrictions and certificate of origin.

(c) No, Sir.

(d) During the last three yeuars, export
of carpets earned foreign cxchange

as
follows :—

Year Value in Rs. crotes
1971-72 18.69
1972-73

21.44
18.32
Difficulties by Small Scale Units as a

result of credit squeeze imposed by
R.BI

5743. SHRI E. V. VIKHE PATIL

Will the Minister of FINANCFE be pleased
to state :

1973-74 (April-Jan.)

(a) whether the Standing Committec on
credit for the small scale industries has
pointed out a number of difficulties  ex-
perienced by small-scale units as a result
of -the credit squeeze imposed by the

Reserve Bank ;
(b) if so, the nature of difficulties: and

(¢) the steps proposed to be taken in the
matter ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : fa) and’
(b) Perhaps, the Hon’ble Memb.r is
referring to the suggestions made, at a
recent meeting, by the Standing Committee
on Credit Facilities, a Committes set up
by the Small Scale Industries Board. It
is ascertained that the Committee has, in
the context of increase in prices of raw
materials and labour costs, rccon:mended
some relaxations in respect of small scale
industrial units from the current  busy

season credit restrictions.

(c) The Reserve Bank reviews its credit
policy continually and introduces  such
exemptions as are necessary from time to
time to ensure that the credit restrictions
do not affect the interests nf small bor-
rowers in the priority sectors, including the
small scale industrial units. Thus, all
small scale industrial units with limits from
a bank not exceeding Rs. 2 lakhs were
exempted from the operation of the
minimum lending rate of 11 per cent and
the increased margins earlier prescribed.
The exemptions from the increased mar-
gins were further extended on 24th Dec-
ember 1973 to cover all small scale indus-

trial units covered under the credit
guarantee scheme.

Any further enlargement in the conces-
sions already cxtended to small scale in-
dustrial units will necessarily have to be
carefully examined against the objective of
ensuring that the benefit of such exemp-
tions gocs to smaller and weaker bor-

., rowers who deserve support.

Foreign exchange for small scale units

5744. SHRI E. V. VIKHE PATIL :

Will the Minister of FINANCE be pleased
to state :

(a) the number of applications from
small scale industries cleared by the Credit
Guarantee Assurance Corporation at the
beginning of this year ;

(b) the foreign exchange equivalent of

the amount involved in such' applications
and
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(c) the reasons for non-utilisation of
foreign exchange by small scale units?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to
(c). It is presumed that the re-
ference is to the operations of C.G.A.C.
which initials stand for Capital Goods Ad-
Hoc Committee and not for Credit Gua-
rantee Assurance Corporation. Sincc the
begining of January 1974 the Capital
Goods Ad Hoc Committee had cleared 231
applications involving foreign exchange
component of the value of Rs. 4.38 crores
in respect of small scalc industrial units.
The actual import of equipment by small
and medium scale units depends on several
factors such as ready availability /fabrica-
tion of machinery, shipping space, progrsss
in rupee expenditure etc. The progress in
rupee expenditure is reported to have becn
affected by the shortage of key in-puts like
stecl and cement.

Liberalisation of Trade Policy in view of
World Trade Fair, 1974

5745. SHRI E. V. VIKHE PATIL :
SHRI B. S. BHAURA :

Will the Minister of COMMERCE be
pleased to state :

(a) the measures proposed to be taken
to liberalise trade policy in view of the
World Trade Fair to be held in New Delhi
this year; and

(b) the amount of foreign exchange
proposed to be allocated to the textiles and
agricultural sectors for purchase of exhi-
bits?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) :

(a) In terms of trade policy, the India
Tnternational Trade Fair will have impact
on :

(i) International trade ;
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(ii) India's exports; and

(iii) Imports to strengthen the econo-
my.

Within the framework of our existing
policies in regard to all these three points,
the India International Trade Fair wil
serve as one of the instruments for the im-
plementation of the relevant policies.

(b) A Fair Quota, in terms of foreign-
exchange, is being announced, on the pat-
tern of Asia 72. The Fair Quota is avail-
able for all eligible items permissible for
import into India, including textiles and
agricultural sectors. The entitlement of
each foreign participant will be as
follows

(i) Rs. 2500 per sq. mt. of space
booked subject to a maximum of
Rs. 25.00,000 for each country
participating in the Fair at natio-
nal level.

(ii) Rs. 750 per sq. mt. of space
hooked subject to a maximum of
Rs. 7,50,000 for each foreign con-
firm paricipating in the Fair.

Bonus declared by life insorance corpora-
tion for Policy Holders

5746. SHR1 SHASHI BHUSHAN ; Will
the Minister of FINANCE be pleased to
state : '

(a) whether the Life Insurance Corpora-
tion of India has declared the bonus for
the policy holders for the two years ending
the 31st March. 1973 ;.

(b) if so, the amount thereof ;

(c) whether there has not been any in-
crease in the amount of bonus over the
bonus declared last time ;

(d) if so, the reasons therefor especially
when the LIC. has done record business
during these two years ; and

(e) whether Government are aware of
the dissatisfaction among policy holders on
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thjs account and the steps Government pro-
pose to take to give more benefits to policy
holders?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) Yes, Sir.

(b) and (c). The rates of bonus declared
for the two years ending 31-3-1973 are :
Endowment Policies : Rs. 17.60 per
thousand sum assured per annum.
Whole Life Policies : Rs. 22 per thou-
sand sum assured per annum,

These rates of bonus are the same as
were declared in the provisious biennial
valuation.

(d) and (e) In life insurance the rate of
growth in new business is not an index of
profitability. Bonus depends on the surplus
disclosed by the biennial actuarial valua-
tions and 95 per cent of such surplus is al-
located to policyholders. Rising costs, as
a result of inflation, have acted as a con-

strajnt on increasing the rate of bonus. -

The Life Insurance Corporation is, how-
ever, alive to the need for improving the
profitability of the business and is taking
various steps in this direction.

qawrd Wit O wuTeTe ouf W R e
faefm  wiemmrat

5747. s wew fagrd wrwdat : wav fae
wft oz T AN Fw w4 fe

(a)mmwmmaﬁ
e WX SR ARTET qu & £W aner
favia wfsamgal w1 s fewmar mAr g

(@) w1 T ushen &6 & AW
¥ v EgmAr @ ® SEE ;AT

() wfe g, @1 o g
gmmaﬁ,zﬂwtmmg?
faw st (st Tmew Tw www)
(%) @, &

CHAITRA 15, 1896 (SAKA) -

Written Answers 112

(@) W (7) : oy T Wk e
T Al ¥ fod gww ¥ A aw Qe
ot F@ w1 o0 wemw A, fee
% oy F w9 owr A, wew
ST ATRAT & WTANEE  qETEAT ¥ @ &0
& WATAqE ¥ Ty & ey § Ifaw
HEwT FW F§ a7 d% Aopzr wgor Fdait
¥ ygw gz foid o ¥ @ Wi
& ¥ T W wC sy §

w1 few W@ 77 @ A F FG fE

(%) ®=n 7w 7 ¥F=07 wmw fAwEw
@ifs & afomraey 8RR =i, feamt
o1 JaEwi &1 gk wfemel #1 o F
% fad oA famn 4r; W

(=) afz &, av & avg § w1 F-

T W wE } v wOr W faA R
few it (st orwew oW wgw):
(%) o (@) : s W i fod
& w1 W @ @ w gt o
w1 ¢ f5 vl ov sfaer s o @f
w1 gufawar g da & SR e
& fgal ax afresr sww 7 o) @
 xifta & R arehw fod &8 & o
wgfaa aifufeas dwi w1 qogd §
& grafaear g dF ¥ worwaisl WY o
Br =N, A W e’ Sanew wift
wife & WO sravaeal w7 Ifew =
o\ e mw frdew w1 oaw F
¥ Wt fod % mifm ok wfagwaw @
¥ Rey H SR A & oafirr ol
o ao® ¥ owr 3



113 Written Answers APRIL
Foreign Exchange earned by Textile Mils

fn Private and Public Sectors

5749. SHRI S. N. SINGH DEO : Will
the Minister of COMMERCE be pleased to
state the percentage of foreign exchange
earnings out of the total earnings from the
export of cloth manufactured from long
staple cotton imported from Egypt?

THE DEPUTY MINISTER IN THF
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): No separate record of
foreign exchange earnings from export of
cloth manufactured out of Egyption cotton
is kept by the D.G.C.1.&S., Calcutta.

1}

Increase in Arsa under Uneconomic Tea
Plantations

5750. SHRI S. N. SINGH DEO : Will
the Minister of COMMERCE be pleased to
state :

(a) whether the area under average and
uneconomic Tea Plantations has been in-

5, 1974 Written Answers 114

creasing during 1971-72, 1972-73 and

1973-74 ;

(b) the State-wise production of tea dur-
ing these three years ; and

(c) what steps are being taken to check
decline in Tea production?

THE DEPUTY MINISTER IN THE
MINISTRY OF ' COMMERCE (SHRI
A. C. GEORGE): (a) Government have
no information.

(b) The information is
statement enclosed.

given in the

(c) Except shortfall due to vagaries of
nature in certain areas in a year, Tea pro-
duction in India is increasing by about three
per cent per annum and it is envisaged to
increase further during the Fifth Five Year
Plan. However, the Tea Board has been
assisting the Tea Industry by providing
loan and subsidy to extend the tea areas
and replace and replant old tea areas with
high yielding planting materials and also
by supply of tea machinery and irrigation
equipment on hire-purchase to modernise
tea factories.

STATEMENT

Quantity of tea produced during the last three years,

State-wise.

( Flgurcs in thousand Kg)

States 1970 1971 o12¢ 197 3~
“Tripura . 2,547 276 23%  NA.
Bihar . 36 4 28 NA.
Uttar Pradesh 566 614 657 NA.
Himachal Pradesh 975 888 1,116 NA.
West Bengal 101,197 102,859 106,251 N.A.
Assam 212,027 224053 240,005 N.A.
Total: North India 317,348 331,192 351,415 365950
Tamil Nadu 55,557 55,301 52,303 NA.
Mysore 2,848 2,817 3,085 NA.
Kerala . . . . . 42,784 43,012 43,069 NA.
Total: SouthIndia . . . 101,169 102,130 98,457 101,769
Total: All India 418,517 433,322 449,872 467,719

N.A.—Not available.
*—Figures are provisional.
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Projects to be Financed from PL-480 funds (vii) Pawzr/Starz S:ctor,

5751. SHRI SHANKERRAO SAVANT:
Will the Minister of FINANCE be pleased
to state @

(a) he development projects in the
Fifth Five Year Plan which are to be
financed from the PL-480 funds ; and

(b) what will be the quantum of assis-
tance for each of these projects ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b).
Under the terms of the Agreement on
PL-480 and other Funds signed on 18th
February, 1974, the U.S. Government gave
a grant of Rs. 1664 crores to the Govern-
ment of India. This grant is to be applied
by the Government of India to projects to
be chosen by the Government of India in
the following sectors in the amounts indi-
cated :

Rs. Crores

(i) Agriculture, including: agri-
cultural research and edu-
cation; minor irrigation;
animal husbandry and
dairy; special projects and
programmes of rural deve-
lopment and employment;

soil conservation and land
development. . 1,000

(i) 180

(i)

Housing .

Family Planning, inclu-
ding: services and supplies
(rural family planmng cen-
tres, sub-centres, family
planning bureaus, intensive
district programmes and
provision of transport)

Health: National malaria
eradication and smallpox
schemes’

(v) Technical Education,
including: Indian Institu-
tes of Technology, Indian
Institutes of Management;
regional  engineering

105
@)

colleges . 35
(vi)  Power/Central Sector, in-

cluding: regional load des-

patch stations and inter-

state links . . 70
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i1

cluding: 10 hydto-electrlc
and thermal projects 180
(viii) Rural Electrification 54
Total 1,664

The grant will be used within a period
of five years from 1st April, 1974 by attri-
bution by Government of India to develop-
ment projects in various sectors included in
the Plan.

Proposal to construct hotels in Maharashtra
during Fifth Plan

5752. SHRI SHANKERRAO SAVANT:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are running
any hotels near tourist centres in Maha-
rashtra and if so, the particulars thereof
and

(b) whether Government propose to con-
struct any such hotels in that State during
the Fifth Five Year Plan and if so, where?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
(a) India Tourism Development Corpo-
ration, a public sector undertaking, is run-
ning a 23-room hotel of the 2-Star cate-
gory at Aurangabad.

(b) During the Fifth Five Year Plan, it
is proposed to expand the capacity of the
above Aurangabad Hotel by 60 rooms at
an estimated cost of Rs. 50 lakhs.

A Youth Hostel of the Department of
Tourism, which is estimated to cost Rs. 2.96
Jakhs is under construction at Aurangabad.

Air India also have plans for the cons-
truction of two hotels at Bombay, one at
Bombay Airport and the other at Juhu
Beach. The Airport Hotel is already under
construction and is expected to be ¢« is-
sioned with 300 rooms, by August|Septem-
ber this year. The construction of the hotel
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at Juhu Beach, with 350 rooms in the first
phase, is expected to start towards the end
of the year.

Propasal to Eliminate Middlemen from Jute
Trade

5753. SHRI SAKTI KUMAR SARKAR:
Will the Minister of COMMERCE be
_pleased to state :

(a) whether Government propose to eli-
minate middlemen from the jute trade and
if so, the steps taken in this direction; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE) :(a) Yes, Sir. The Jute Corpo-
ration of India set up in April, 1971 is
to gradually take over the bulk raw jute
trade in the country.

(b) Does not arise.

Scarcity of Quality Tea for Exports

5754. SHRI SAKTI KUMAR SARKAR:
Will the Minister of COMMERCE be
pleased to state :

(a) whether scarcity of quality tea for
export has greately reduced the country’s
foreign exchange earnings ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Production of controlled and non-controlled
cloth

5755. SHRI SAKTI KUMAR SARKAR:
Will the Minister of COMMERCE be
pleased to state :

. (a) the comparative figures of produc-
tion of controlled cloth and non-controlled
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cloth during the years 1972 and 1973 by
textile mills ;

(b) the actual
cloth in each State
supply ; and

demand for controlled
along with the actual

(c) the percentage increase in price of
controlled cloth particularly price of Dho-
tis and Sarees of coarse variety, during 1973
over those in the year 1972?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) A statement showing
the figures of total production of cotton
cloth and controlled cloth, separately, dur-
ing the years 1972 and 1973, by the textile
mills is attached.

(b) Information regarding the actual
demand for controlled cloth in each State
is not available. The stocks of controlled
cloth reported by the mills to the Textile
Commissioner for distribution vary from
month to month. The eligibility for allot-
ment of controlled cloth of each State is
determined on the basis of availability of
controlled cloth and population of the
State. Information regarding allotment made
to each State during the period October
1972 to February 1974 is attached.

(¢) No increase in the prices of control-

led cloth has been allowed from May, 1968
to March, 1974.

Statement

(1) Statement showing the production of
cotton cloth by textiles Mills

Total
Product-
ion (in
million

Year
metres)

4246
4144

1972 . . . .
1973 . . . .
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(2) Production of Controlled cloth

Product-
ion (in
million
Period square
metres)
December 71/February 1972 101.00
March/May 197 97.09
June 1972 . Nil
July/December 1972 164.00
January/March 1973 64.00
April/June 1973 . 146.00
July/September 1973 100.04
October/December 1973 66.65
S. State/Union Territory Quantity
No. Supplied in
Standard
Bales of
1500 Square
Metres
1. Andhra Pradesh . ©19,254.00
2. Assam 5.682.00
3. Bihar 20,696.25
4. Chandigarh 87.75
5. Delhi 30,962.50
6. Gujarat 14,257.75
7. Goa 293,75
8. Himachal Pradesh 671.25
9. Haryana 6,732.00
10. Jammu & Kashmlr . 2,437.00
11. Kerala . 11,742.00
12. Madhya Pradesh 30,400.50
13. Maharashtra 39,966.00
14. Karnataka 12,281.25
15. Orissa ., . 4,669 .25
16. Pondicherry 330.00
17. Punjab . 6,666.75
18. Rajasthan 16,318.00
19. Tripura . 443.00
20. Tamil Nadu 13,657.50
21. Uttar Pradesh 96,092.00
22. West Bengal 20,114.50
23, Nagaland . 86.50
24. Dadra-Nagarhaveli 8.00
25. Laecadive and Minicoy 5.00
26. Manipur 57.00
27. Meghalaya 80.00
28. Arunachal 65.00
29. Mizoram 40.00
30. Andaman and Nlcobar 34,00

Export of Frog egs
5756. DR. KARNI SINGH : Will the
Minister of COMMERCE be pleased to
state the foreign® exchange earned by the
export of frog legs during the years 1971-
72, 1972-73 and expected to be earned
during 1973-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : The value of exports of
frozen frog legs during the years 1971-72
and 1972-73 were of the order of Rs. 1.25
crores and Rs. 2.97 crores. An export of
Rs. 1.89 crores has already been effected
during ths period April-September, 1973
and the total exports during 1973-74 are
expected 1o be more than Rs. 4 crores.

Tax-free emoluments of staff in Indian
Alrlines

5757. DR. KARNI SINGH : Will the
Minister of TOURISM AND CIVIL AVI
ATION be pleased to state:

(a) whether a considerable part of the
emoluments of the pilots, air hostesses and
some other staff in the Indian Airlines are
tax-free;

(b) if sv, the reasons therefor; and

(c) whether there is any other cate-
gory of staff in Government or private
sector whose emoluments are tax-free?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) to (c). No special exemption
has been given to pilots, air hostesses etc.
of Indian Airlines and they are subject to
the income tax lawslike anyone else.
However, they are in receipt of certain
benefits which are not subject to dedue-
tion of income tax,
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' Proposal to stage trade fair at Caracas
(Venezuela)

5758. SHRI VIRBHADRA SINGH :
SHRI ISHAQUE SAMBHALI :

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government propose to
stage a trade fair at Caracas (Venezuela);
and

(b) if so, the broad outlines thereof?

THE OEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A
C. GEORGE) : (a) and (b). Yes, Sir
The proposed Exhibition set up by the
Indian Council of Trade Fairs & Exhibi
tions started from March 26, 1974 and
would continue till April 14, 1974.

A wide range of heavy and light engine-
ering equipments, agricultural equipments,
tools, household articles, textiles, handi-
crafts, tea, etc. is on display at the Exhi-
bition.

The display is backed by the presence of
20 business representatives of participating
firms for business negotiations.

Phased Programme to Indianise Indian
Airlines Fleet

§759. SHRI VIRBHADRA SINGH :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether any long term study has
Peen undertaken by the Indian Airlines to
mt\roduce a phased programme to complet-
ly Indianise the Indian Airlines fleet; and

(b) if so, by what time this will be
achieved?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUI}) ¢ (a) and (b). It cannot be stated
preciscly at this stage whether it will be
mnble for Indian Airlines to completely
Indianise their fleet and at what stage.
However, the present fleet of Indian Air-
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lines includes the HS-748 which is indi
genously manufactured.

Assistance from Aid India Consortium

5760. SHRI VIRBHADRA SINGH :
Will the Minister of FINANCE be pleased
to state:

(a) whether the quantum of assistance
to be provided by the Aid India Consor-
tium towards India's foreign exchange re:
quirements during the Ist year of Fifth
Plan period has been finalised; and

(b) if so, broad features thereof?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAO CHAVAN) : (a) No,
Sir.

(b) Does not arise. '

Target for Export of Leather Goods

5761. SHRI VIRBHADRA SINGH :

SHRI A. K. M. ISHAQUE :

Will the Minister of COMMERCE be
pleased to state:

(a) the target fixed for 1972-73 for the
export of leather and finished leather
goods and the value of actual exports of
these cominodities during the same period;
and

(b) the target fixed for these exports for
1973-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) The target for 1972-
73 for leather and leather goods, includ-
ing leather footwear was Rs. 97.50 crores.
The actual exports during that year were
to the tune of Rs. 187.12 crores.

(b) Rs. 180 crores.
Proposal to set up a new Products Export
Promotion Organisation by STC

5762. SHRI BANAMALI BABU : Will
the Minister of COMMERCE be pleased
to state:

(a) whether State Trading Corporation
proposes to set up a new products export
promotion organisation;
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(b) if so, the broad outlines thereof; and

(c) what would be the main ob’ectlvea
of this organisation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) No, Sir.

(b) and (c). Do not arise.
Shortage of security paper in the country

5763. SHRI RAM BHAGAT PAS
WAN : Will the Minister of FINANCF
be pleased to state:

(a) whether security paper in the coun
try is in short supply and that is a con-
tributing factor to the flood of soiled cur-
rency notes in circulation; and

(b) if so, the remedial measures taken?

- THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a)
There has been some short supply of paper
for printing currency notes during the year
1973 due to persistent labour trouble in
the Security Paper Mill, Hoshangabad.
This is one of the reasons for recent in-
crease in the circulation of soiled notes.

(b) Some bank note paper is being im-
ported. The labour situation in Security
Paper Mill has also improved considerably
and there may not be any difficulty in
reaching the targetted production in 1974-
75. Moreover, issue of fresh notes over
Reserve Bank's counter ig being made
consistent with the stock position, the
shortfall being made up by recycling the
notes which can withstand further handl-
ing.

Adverse Balance of Trade with Canada

5764. SHRI RAM BHAGAT PAS-
WAN : Will the Minister of COMMERCE
be pleased to state:

(a) whether our country is having an
adverse balance of trade with Canada;
and

(b) if o, the remedial measures pro-
posed?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) Yes, Sir.

(b) The Government have taken vari-
ous steps for the promotion of our ex-
ports such as assistance to exporters, parti-
cipation in and organisation of exhibitions
and trade fairs, sponsoring of sales cum
study tearns/delegations, undertaking of
market survey etc. The Trade Develop-
ment Authority have also established
merchandising contacts with a number of
firms in Canada and are in touch with
these firms through their New York office,

Test and Interview held in January 1974
for posts of Assistant Flight Purser

5765. SHRI AMBESH : Will the Minis-
ter of TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whcther a competitive test and intes
view was -held in the month of January,
1974 for filling up some posts of Assistant
Flight Purser;

(b) if so, what was the total number
of vacancies and how many Scheduled
Castes and Scheduled Tribes candidates
qualified in the written test and how many
were finally cleared in the interview;

(c) whether the quota for S.C./S.T. was
complete, and if not, why not; and

(d) whether any Scheduled Caste or
Scheduled Tribe officer was  associated
while making selection and if not, the rea-
sons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (&), (b) and (d). In order to
prepare a waiting list of candidates for
flling up future vacancies of Assistant
Flight Purser, competitive tests and inter-
views were held by Air-India during Janu-
ary, 1974 in Delhi and during November
1973 to February 1974 at Bombay, Ban-
galore, Calcutta and Maldras. 303 Schedul-
ed Caste candidates appeared for the test
out of whom 73 qualified and 4 were re-
commended by the Preliminary Selection
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Panel for final interview. - 25 Scheduled
Tribes candidates appeared for the test
out of whom 9 qualified and one was
recommended by he Panel for final inter-
view. Final selection of these candidates
will be made by a Senior Selection Panel

in due course.

The Scheduled Caste officer attached to
the Recruitment and Management section
of the Personnel Directorate of the Corpo-
ration could not be associated with the pre-
sent selection as he was engaged on ano-
ther panel.

(c) As on 1-1-1974 there were 1
Scheduled Caste and 9 Scheduled Tribe
reserved vacancies carried forward from the
previous years. There arc 5 Scheduled
Castes candidates on Air-India’s waiting
list who were selected under the Apprentice-
ship Scheme for Scheduled Caste!Scheduled
Tribe candidates for the post of Assistant
Flight Purser. One of these will be appoin-
ted against the carried-forward vacancy.
Efforts will be made to fill the 9 vacancies
reserved for Scheduled Tribe candidates by
making appointments from such candidates.
In the event of non-availability of Scheduled
Tribe candidates during 1974, 3 of the
vacancies running in the third recruitment
year will be offered to Schedued Caste
candidates on the waiting list in accord-
ance with the extant instructions.

Forelgn Exchange Earning by Export of
Commodoties from Tamil Nadu

5766. SHRI M. KATHAMUTHU: Will
the Minister of COMMERCE be pleased
to state:

(a) what is the value of foreign ex-
change eained by the Government by
exporting rubber, tea, coffee and handloom
goods and other products from Tamil Nadu
during 1971-72, 1972-73, 1973-74; and

(b) What are the steps taken to promote
the export of these items ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Statistics
of exports of these items are not maintained

state-wise.

No specific steps are taken to promote
exports of the products of a particular
State, but the various measures taken by
Government to promote exports from the
country hold good for export of tea, coffee.
rubber and handloom goods at the rational
level are as follows:—

TEA: Tea promotion abroad is carried
out both through generic as well ag uni-
national promotion programmes which
include promotion of tea of India such as
Nilgiris, Darjeeling and Assam.

COFFEE: An increased quota has been
earmarked from 1973-74 coffee crop for
export. The Coffee Board participates in
overseas exhibitions and Trade Fairs to
project the image of Indian coffee abroad.

RUBBER: India has become self-
sufficient in Natural Rubber. A quantity
of 5000 tonnes hag been earmarked for
export of rubber through the State Trading
Corporation.

HANDLOOM GOODS: (1) Sending out
delegations snd study team to foreign coun-
tries to study the market potential and con-
sumer tastes, (2) Participation in Inter-
national Fairs from time to time for giving
wide publicity for Indian handloom goods,
(3) Granting export assistance in the form
of replenishment licences for import of
dyes and chemicals to handloom exporters
and (4) conducting research and experi-
ments and rendering technical assistance re-
quired by the handloom weavers etc.

Setting up of a Rubber Plantation Corpora-
tion of Andamans

5767. SHRI M. KATHAMUTHU: Will
the Minister of COMMERCE be pleased
to state:

(a) whether Andaman Rubber develop-
ment programme has run into difficulties
now;
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(b) if so, the broad features thereof;

(c) whether the Rubber Board has sug-
gested setting up of a Plantation Corpo-
ration of Andaman$ to continue the plan-
tation of rubber in Andaman; and

(d) if so, Government's response there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (d). The Katchal
Rubber Plantations in Andaman and
Nicobar Islands hag been hitherto run by
the Department of Rehabilitation.  Since
employment of repatriates from Sri Lanka
in these plantations has been negligible, it
has been proposed to transfer this project
to another Agency—a Plantation Corpora-
tion to be formed and maintained by the
Ministry of Agriculture.

Concession to Exporters to Increase Exports
of Cotton Textiles

5768. SHRI M. KATHAMUTHU :
SHRI A. K. M. ISHAQUE:

Will the Minister of COMMERCE be
pleased to state :

(a) the details of the concessions given
to the textile industry by way of export
incentives ; and

(b) the name of the units of textile in-
dustry benefited by the export incentive
and the amount thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) The facilitics available
to the exporting cotton textilz mills are
as under :—

(i) Replenishment entitlement for import
of Dyes and Chemicals, at a ratz of 6 1/2
per cent of the f.o.b. value of exnorts, is
available against  exports of  non-grey
goods ; and

(ii) Cotton textile exporters are eligible
for cash assistance given by the Indian
Cotton Mills’ Federation under their Ex-
port Incentive Scheme.

(b) All eligible exporters of cotton tex-
tile items from India have benefited from
the admissible export incentives. The
value of Replenishment Licerces  during
1973 would be about Rs. 4 crorcs against
total export of mill-made cotton textiles
of about Rs. 175 crores.

Export of Concentrate and Beverage Bases

5769. SHRI M. C. DAGA : Will the
Minister of COMMERCE be plensed to
state the volume and value of exports dur-
ing 1970, 1971 and 1972 of concentrate and
beverage bases used in the preparation of
aerated waters giving the company-wise
break-up of such exports ?

THE' DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : Company-wise exports of
beverage bases and concentrates  during
1970, 1971 and 1972 have becn as fol-
lows (—

(Qty. in tonnes)
(Vlalue in Rs. lakhs)
1970 1971
Qty. Val. Qty. Val. Qty. Val.
1. Coca-cola Export Corporation
New Dethi 148  88.85 284 159.17 290 134.62
2. Parle Bottling Company
Bombay . —_ — — — Not 0.19
Availabel
Tralning in tourism, travel management (a) whether Government have formulat-
expand facilities for

and management of Hotels by the Institute
of Tourism during Fifth Plan

5770. SHRI JAGANNATH MISHRA
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

ed any scheme to

training in Hotel Management and
Tourism and Travel Management in the
+ Fifth Five Year Plan period mainly to

cater for its own growing need of trained
personnel ;
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(b) whether arrangements have  also
been made for such training in the private
sectors ; and

(c) if so, the broad outlines thereof «nd
the progress made in the setting up  of
International Institute of Tourism at
Bangalore ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROIJINI MAHI-
SHD) : (a) to (c) With a view to inculcate
professionalism in travel industry manage-
ment and meet the requirements of trained
personnel for servicing the different seg-
ments of the travel industry, it is proposed
to set up an Institute of Tourism during
the Fifth Plan. The proposed Institute will
cover the needs of trained perscnnel for
the entire travel industry both in public
and private sectors viz. hotels, travel
agents, airlines, transport operators, guides
and Government Tourist organisations.
The project proposal for the Institute has
been prepared by a UN expert. Based on
it and the recommendations made by a
Working Group set up for the considera-
tion of the report action is being teken for
the establishment of the Institute.

The India Tourism Development Cor-
poration and some other hotel chains in
the private sector have their own in-ser-
vice training programmes for training per-
sonnel employed in their hotels.

Shortage of Inputs in North-East India Tea
Gardens

JAGANNATH MISHRA :
be

5771. SHRI
Will the Minister of COMMERCE
pleased to state :

(a) whether Government are aware that
severe shortages of inputs in North-East
Indian tea gardens have been causing con-
cern to planters who apprehend a decline
in tea production this season; and

(b) if so, the steps Governmcnt have
taken to help the industry sccurc all in-
puts early ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) and (b). In spite of the
problems created by the oil crisis and ir-
regular wagon movements at times  for
coal, every effort is being made to meet
the input requirements of tca industry for
items like fertilisers, furnace oil, coal, pes-
ticides /weedicides with a view to main-
tain the production level of this industry.

Accelerating Facilities to C.C.{. Purchase
Programmes

5772. SHR1 JAGANNATH MISHRA :

Will the Minister of COMMERCE be
pleased to state : .
(a) whether Government have decided

to accelerate the purchase progiammes of
Cotton Corporation of India;

-(b) whether Government have decided
to double the existing paid-up capital of
the Corporation during the next financial
year for carrying out its purchase opera-
tions more efliciently ; and

(c) if so, the particulars regarding the
plan to purchase bales of colton particu-
larly from Western and Southerr  cotton
growing States ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE). (a) to (c). Government have
advised the Cotton Corporation of India
that its policy should aim at spreading its
purchases equitably in the different cotton
growing States timing it with the arrivals
of cotton in the markets and consistently
with available financial resources. The
Paid-up Capital of the Corporation is pro-
posed to be increased from Rs. 1 Crore to
Rs. 2 Crores during the year 1974-75.

Granting of conveyance allowance to
Central Govermment employees

5773. DR. H. P. SHARMA : Will the

Minister of FINANCE be pleased to

state :

(a) whether, in view of the increasing
cost of conveyance with the rise in petro-
leum prices, Government have considercd
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the question of granting to Central Gov-
ernment employees a conveyance aliowance
or an increase in the City Compensatcery
Allowance admissible to them; and

(b) if so, the decision taken in the

matter ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b) Dearness allowance is granted to Cen-
tral Government employees from timc to
time with reference to increase in the cost
of living index, which take into account,
among others, increase in transport ex-
penses. It .is, therefore, not considered
necessary either to increase the City
Compensatory allowance or to grant a
separate conveyance allowanze for  this
purpose.

L]
Production and Consumption of Natural
" Rubber

5774. SHRI SAMAR GUHA : Will the
Minister of COMMERCE be pleased to
state:

(a) whether production and consump-
tion of natural rubber in India are almost
evenly balanced;

(b) whether the policy of export of
natural rubber, if continued, will cause un-
necessary drainage of foreign exchange for
import of synthetic rubber, the produc-
tion of which within the country cannot
be augmented due to material or other
crisis;

(c) whether Government will revise the
policy of export of natural rubber; and

(a) if so, the facts thereabout ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) No, Sir.

(b) to (d). For the present Government
have permitted STC to export 5,000 tonnes
only of natural rubber from the country
taking into account the production and
consumption of this commodity. Of this
2,600 tonnes valued at Rs. 147 lakhs
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have been exported till 28th March, 1974.
The estimated stock of rubber (natural
and synthetic) at the end of 1973-74 s
sufficient for 5 months' requirements of
the rubber manufacturing industry. Gov-
ernment is constantly watching the posi-
tion and only such quantities will be
allowed for export as the country can
spare without starving the industry of its
requirements.

Pricing Policy of Natural Rubber

§775. SHRI SAMAR GUHA : Will the
Minister of COMMERCE be pleased to
state:

(a) whether shortfall of production of
synthetic rubber and the policy of export
of natural rubber have caused an upthrust.
of price of natural rubber;

(b) whether this upthrust is likely to
canse sharp rise in prices of rubber goods
including rubber-made shoes;

(c) if so, whether it will affect the low-
income group of people who largely use
rubber goods, particularly rubber shoes;

(d) whether Government propose to
adopt a policy of balancing the upper and
lower ceiling of the prices of the nautral
rubber; and

(e) if so, facts about the pricing policy
regarding natural rubber?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) There has been a
marginal increase in the domestic price of
natural rubber which cannot be wholly
ascribed to the programme of export of
5,000 tonnes through STC. It is likely
that with the fresh arrival of raw rubber
the prices would stabilize at a lower level.
but above the minimum support price.

(b) No, Sir.
(c) Does not arise.

(d) and (e). Government have fixed
only minimum price for various grades of
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rubber and have not laid down any ceiling
price. It has not ‘been considered neces-
sary to fix a ceiling price for this item for
the present.

Rupee Payment Trade

5776. SHRTI SAMAR GUHA : Will the
Minister of COMMERCE be pleased to
state:

(a) whether rupee trade agreements with
U.S.S.R. and East Furopean counties ad-
versely affects the potentiality of increas-
ing foreign exchange position of India;

(b) if not, the reasons thereabout;

(c) whether such rupee trade with the
above communist countries has been criti-
cised by some cconomists and experts of
World Bank as “Negative Aid Transfer”
from those countries; and

(d) if so, the reaction of Government
thereto and the reasons thereabout ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) No, Sir.

(b) India has been able to import
sizeable quantities of essential commodities
like, fertilizers, non-ferrous metals, steel
products, petroleum products, newsprint,
industrial raw materials like, asbestos,
caprolactum, etc. from rupee payment
countries for which otherwise free foreign
exchange have to be paid. In addition,
rupee payment countties have provided
us a market for diversifying our exports of
traditional and non-traditional goods from
where the unit value realisation has been
comparable with the prices prevailing in
the rest of the world.

(c) No, Sir.

(d) Does not arise.
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Visit of a Trade Delegation to Parls

5777. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of COM-
MERCE be pleased to state:

(a) ,whether our trade delegation visited
Paris recently; and

(b) if so,
visit?

the achievements of their

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) and (b). No, Sir.
However in connection with the meetings
of the study group of officials held in
Paris in February, 1974, a delegation—
organised by the Ministry of Finance—
visited France. The study group studied
the scope for Indo-French economic and
techincal Cooperation in the context of
their development Programmes.

Unprofitable Exports

5778. SHRI YAMUNA PRASAD
MANDAL :
SHRI M. SUDARSANAM :

Will the Minister of COMMERCE be
pleased to state:

(a) whether exports of our country last
year did not cover even the raw material
cost;

(b) if so, the reasons therefor; and

(c) the remedial measures proposed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) The value of export
of most of our commodities is much high-
er than their cost. There were however,
a few products, for which export value is
less than their cost.

(b) The reasons for inter-alia scale of
production, non-refundable levies and taxes
discriminatory  freight rates and levies,
and taxes in foreign countries, temporary
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increase in the cost of raw materials and
other such constraints.

(c) In respect of such export items
which have a potential for covering the
cost in due course, and for adding to
the net foreign exchange earnings, of cost-
ing and f.o.b. realisation, each case is
examined on merits and appropriate com-
pensatory assistance borne on such exami-
nation is provided affording besides pro-
motional assistance.

US assistance to Central Fuel Research

Institute
5779. SHRI YAMUNA PRASAD
MANDAL :

SHRI M. RAM GOPAL
REDDY :

Will the Minister of FINANCE be
pleased to state :

(a) whether U.S. had offered financial
aid from PL-48 funds to the Central Fuel
Research Institute; and

(b) if so, the amount offered?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). The position is being. ascertained and
the information will be laid down on the
Table of the House.
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o gf @, 7w 9T 14 W, 1974 &
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qEd, qEA & qfw st Fw F swer frower
® 7 W A9 W ITEE-es  aunedi,
7o, e qfw & fod faht wifewt &
AT FT A% F, AT qIAT H mIEET
T IR IAER-AeE, aml faami &
FHTa WY wfuw deqr ¥ § wwfew AT
¥ g faiw WA F AR WX
yaauH fageafagar et fegpm@t & @
F@ ga qear foum wfw A " W%
e # fawr Al & Awe F@RT ga
#r el ¥ @ g

Bl A% AT F ATgY fawiw w F
Ty 8, awT faew @ Fr g §
WG X 7 I famior st q¢ amrg
Sfeay am T §, o wit wE T g R
oaar S FET @Y ¥ oIw AE W@ &)
¥ OFTOT T ey qx faafor w1 www
& wW wWWa A @ w2

Inter-Ministertal wrangle over Imported
Bales of Russian Cotton

?782. SHRI RAMA{'TAR SHASTRI :
Will the Minister of COMMERCE be
pleased to state:

({) whether an inter-ministerial wran-
glse Otl):) hglding up the disposal of nearly
X ales of cotton imported fi
USSR.; and e o

(b) if so, the particulars thereof?-
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) No, Sir.

(b) Does not arise.
Import of extra long staple cotton

5783. SHRI INDRAJIT GUPTA : Will
the Minister of COMMERCE be pleased
to state: :

(a) the quantity and value of extra-
long staple cotton proposed to be imported
during the current financial year;

(b) the amount of surcharge realisable
thereon by the Indian Cotton Textile Mills
Federation, Bombay; and

(c) whether it is Government'’s decision
to continue spending foreign exchange in
order to boost production of fine and
superfine fabrics in this country?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) 1.5 Ilakh bales
valued at Rs. 20 crores.

Cotton Mills Federa-
475 per
its

(b) The Indian
tion charges a premium of Rs.
bale of imported cotton to augment
Export Promotion Fund.

(c) There has been a sharp decline in
import of Iong/Extra long staple cottons
in the last two years., For various rea-
sons, including maintenance of our Export
trade to Egypt and Sudan, some cotton
imports from these countries may have to
be continued in the near future.

Expenditure incurred on Renovation and
Modernisation of Domestic Terminal at
Dum Dum Afrport

5784. SHRI INDRAJIT GUPTA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the expenditure incurred to date on
renovation and modernisation of the do-
mestic terminal at Dum Dum airport;
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(b) whether the said terminal is now

going to be transferred to the international
terminal building next door; and

(c) if so, whether the purpose of such
decision is to give a “busy” look to the
international terminal?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) The expenditure incurred to
date on improving the domestic terminal
building at Dum Dum airport amounts to
Rs. 5.47 lakhs.

(b) and (c). The domestic terminal
building will require, on the basis of traffic
projections a good deal of expansion and
improvemegt. On account of financial
constraints, it has been decided to shift
the domestic operations to the inter-
national terminal building where space is
available.

Prices of various Jute Products

5785. SHRI INDRAIJIT GUPTA : Will
the Minister of COMMERCE be pleased
to statg:

(a) whether current prices of various
jute products have risen to an unprece-
dentedly high level following upon the fall

in the production of synthetic products
based on petrochemicals;
(b) the latest quotations for standard

varieties of sacking, hessian and carpct
backing; and

(c) whether the jute mills are expected
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FAS/100
YARDS/
BAGS
Rs.
(i) Hessian 173/-
(ii) Carpet backmg 5200/-
(fixed)
(iii) Sacking
(1) B. Twills . . 342/
(2) Hy. Cees Cement . 347- _

(c) The overall profitability of the in-
dustry is expected to improve though the
higher prices will be substantially mopped
up by the enhanced duties recently im-
posed by Government.

faeet, wwaf, wowwn st e g
gl av mw i & ww

5786. =it 4w T fag : F7 @A s

Trirr 7Y qg qarA &7 AT &3 fE

(%) feeelt, amt, FaFwT WX AEEF
gaté wesl o waw fekei ¥ faa vg a9 &
feaet ww gf

(@) #ar 77w F1 ¥ yeww fewet
*Y aqt g€ T F1 oA & @A U gars wg
F vaw qew § W fg w< & faa g W)

(m) afz &, @ o qo7 o v {7
gz st AT fewem wat (s T A
(%) wiea stacied famradta srfeasor grar
a§ 1972-73 TF 1-4-73 ¥ 31-1-74 TF A
gafu & waw fewel & wivw ww w
qFTT A ——

to make corresponding high profits dunng
1974-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) Prices of jute goods
have increased in the recent past due to
an upsurge in demand in the international
market. The imbalance between demand
and: supply caused by recurrent shortages
of power, strike in the industry, etc. have
reinforced the tendency for prices to rise.

fratA @ Wi Ling

1972-73  1-4-73%

31-1-74

e

(v a4 &)
Fea 11.76 10.49 22.2
waEAT 4.97 4.30 9.2
faeely 7.38 6.34 14.1
e 4.31 3.75 8.0
’ 28. 82  24.88 53.7
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g

() s Tg IzAT
Bonus paid up by LIC to its policyholders

5787. SHRI N. K. SANGHI : Will the
Minister of FINANCE be pleased to
state:

(a) whether, since 1971, the bonus paid
by Life Insurance Corporation of [ndia to
its policy-holders has remained almost
static ;

(b) whether, despite a recommendation
by a committee of ARC to reduce the
premium rate by 25 per cent, the LIC.
have failed to give this benefit to the
policy-holders;

(c) whether the policy-holders remain
the worst loser and the profits earned by
the LI.C. are being diverted to establish-
ment expenses; and

(d) if so, the reasons for mot increas
ing the bonus rate and the steps Govern-
ment propose to take to disburse adequate
share of profits to the policy holders?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI) (a) Yes, Sir,
The rates of bonus declared for the two
years ending 31-3-1973 are the same as
those for the preceding two years.

(b) and (c). After a detailed review
the Life Insurance Corporation reduced its
premium rates under certain without profit
plans of assurance in 1970 and in certain
o.ther plans in 1971. The detailed re-
view, however. indicated that in view of
the uncertainty of the trend of future
expenses, it was desirable to defer consi-
dgration of any revision of rates under
with profit plans till such time has ex-
Pen§es have stabilised particularly since
fquity to the with profit policyholders can
be ensured through the mechanism of

bonus from out of 95 per cent of the
surplus.
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(d) The rates of bonus depend on the
quantum of surplus disclosed by the
periodical acturial valuations. Increase in
administrative  expenditure,  consequent
upon inflation, has acted as a constraint
on increasing the rate of bonus. The
Life Insurance Corporation is however,
alive to the need for improving the profi-
tability of the business and is taking vari-
ous steps in this direction.

Rate of growth of Life Insurance Business

5788. SHRI N. K. SANGHI : Will the
Minister of FINANCE be pleased to
state :

(a) what has been the rate of growth
of Life Insurance business since 1966;

(b) the ratio of Life Insurance business
to the national income during these years;
and

(c) whether there is a vast scope for
augmenting the business of L.I.C. from its
present position and if so, the steps being
taken in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI1
SUSHILA ROHTAGI) (a) and (b).
The rate of growth of new business in
India for each year from 1965-66 and
the ratio of business in force in India to
the national income are as under:—

Percentage Ratio of
rate of business in

Year growth of force in

new busi- India to

ness in national

India income.
1965-66 +14.38 20.77
1966-67 —3.97 19.22
1967-68 +10.22 18.03
1968-69 +10.20 19.54
1969-70 +1.42 20.22
1970-71 +26.20 21.04
1971-72 +25.85 22.01
1972-73 +26.58 22.40
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(c) Yes, Sir. The LIC has set up a
net work of offices from where the popu-
lation in the surrounding areas could be
easily served. It has also taken steps to
build up a stable and efficient sales force
to increase its business in the areas not
being fully tapped at present.

Increase in the level of assistance given by
Industrial Development Baak of India to
textile machinery under rediscounting
scheme

5789. SHRI V. MAYAVAN :
SHRI P. M. MEHTA :

‘Will the Minister of FINANCE be
pleased to state:

(a) whether the TIndustrial Deyelop-
ment Bank has been approached again to
increase the level of assistance given by it
to textile machinery under its bill re-
discounting scheme;

(b) if so, the reaction of Industrial
Development Bank thereto; and

(c) whether the representatives of the
concerned Ministries also met recently to
discuss the need for immediate and more
aid for the textile industry to increase the

export of textile?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). Under the Bills Rediscounting Scheme
of the Industrial Development Bank of
India, the maximum limit in respect intcr
alia of a textile purchaser unit has been
fixed at Rs. 50 lakhs (inclusive of interest)
over a limit year (from 1st October—
30th September). During the last year,
the Ministry of Heavy Industry approached
the Development Bank for examining the
proposal to raise the limit upto Rs. 1
crore per annum to the purchasers of
textile machinery under the Scheme, in
respect of textile units having capacity of
more than 50,000 spindles or 500 looms.
The Textile Machinery Manufacturers’
Association also represented to the Govern-
ment on these lines. The Ministry cf
Heavy Industry also suggested to the
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Development Bank to examine the case
for formulating a separate Scheme under
which assistance upto Rs. 1 crove could
be rendered after a technical appraisal by
the Development Bank. The proposals
were, however, not found feasible by
the Development Bank. for the following
main reasons:

(i) assistance under the scheme is
rendered without subjecting  the
relative projects to any detailed
assessment as  to their viability.
Therefore,” the quantum of assist-
ance cannot be too large;

while units in the small and me-
dium sector can take advantage
of the Scheme for meeting their
cntire requirements of machinery
for modernisation purposes, the
large units are =xpected to avail
of the facilities only as a sup-
plementary means of financing
their projects and not for imple-
menting the entire projects;

(ii)

for meeting the resquirements be-
yond the limit under the Scheme
other avenues of finance viz. term
loans and underwriting assistance
from the financial institutions,
including the Development Bank
are available to larger units;

(iii)

there may be a tendency on the
part of some units in the private
sector to avoid availing of direct
assistance from the all-India term
financial institutions in view of
the convertibility stipulation which
is now being attached to the
direct assistance; and

(iv)

(v) constraints on the resources posi-
tion of the Development Bank.

In January, 1974, the Textile Ma-hinery
Manufacturers’ Association again represen-
ted to the Development Bank to enhance
suitably the limits in favour of the discount-
ing banks who inturn could extend facili-
ties to them under the °~ Scheme. The
Association has been advised that.
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(i) Sizeable unutilised portion of the
sanctioned limits was available
with the discounting banks for ex-
tending adequate credit for the
sale of indigenous machinery
under the Scheme; and

that thc Development Bank was
always  prepared to consider
granting additional limits to the
discounting banks if needed pro-
vided the limits already sanc-
tioned to them had been utilised
to a substantial extent.

(ii)

(¢) No, Sir.
Soviet Interest in Indian Commodities

5§790. SHRI M. S. PURTY :
SHRI D. B. CHANDRA
GOWDA :

Will the Minister of COMMERCE be
pleased to state:

(a) whether U.S.S.R. has shown keen
interest in  the trade of knitwear and
other goods like tobacco, readymade gar-
ments and shoes; and ’

(b) if so, the particulars regarding the
agreements which have been signed bet-
~ ween the two Governments recently?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) Yes, Sir.

(b) Indo-Soviet Trade Protocol for
1974 signed in New Delhi on 21st Janu-
ary, 1974 envisages an export level of
ar?und Rs. 320 crores and includes item like
knitwear, tobacco, ready-made garments,
;l:::s, etc. to be exported to USSR in this

Financlal Assistance to Gujarat

'57‘92. SHRI P. M. MEHTA : Will the
Minister of FINANCE be pleased to state:

(a) whether Gujarat i
.ﬁnancial risin jarat is facing acute
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(b) if so, whether this fact was brought

to the notice of Central Government by

the adviser to the Governor in thit State;

(c) if so, what help has been given to
the State Government to overcome the
financial crisis; and

(d) whether the funds are not syffi-
cient to purchase the foodgrains from
other states also?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) No,
Sir.

(b) and (c). The Adviser to the Gover-
nor has, from time time, approached
Government of India for financial assist-
ance. On the basis of these requests,
during 1973-74, Government of India have
released Rs. 56.25 crores as assistance on
account of natural calamities relief expen-
diture. Rs. 3.50 crores was also released
for Kadana project and Rs. 2.80 crores for
Sabarmati Thermal project which was over
and above the normal release of Central
assistance for the Plan.

(d) The State Government had adequate
funds for purchase of foodgrains.

Export of Groundnuts

5793. SHRI P. M. MEHTA :
SHRI NIHAR LASKAR :

Will- the Minister of COMMERCE be
pleased to state :

(a) whether India exports only two per
cent of its groundnuts production;

(b) if so, what are the main reasons
therefor; and

(c) what steps are being taken to im-
prove its exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) India exports only
about 0.5 per cent of its total groundnut
production.
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(b) Export is allowed only of bolder
type of ground-nuts called the HPS (Hand-
picked selected) groundnuts for table pro-
poses. The export is small depending on
the demand from overseas markets.

(c) Any further increase in the exports
will depend on higher production and avail-
ability for export at competitive prices. Steps
are being taken to increase the production
of groundnuts.

Modification of Textile -Agreement between
India and US.A.

5794. SHRI P. M. MEHTA :
SHRI Y. ESWARA REDDY :

Will the Minister of COMMERCE bhe
pleased to state :

(a) whether negotiations have been
started between India and United States to
modify the textile agreement of 1970 ;

(b) if so, whether certain draft propo-
sals have been received from the U.S
Government ;

(c) if so, the particulars thereof ; and

(d) when the final decision to modify
the textile agreement of 1970 is expected
to be reached ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) to (d). Following
negotiations held in December, 1973. cer-
tain broad understandings have already
been reached with USA on the modifica-
tions to the present bilateral agreement on
textiles. Following these understandings,
the U.S. authorities have forwarded to us
draft proposals for modifying the agree-
ment. These relate to quota levels, tenure
of the agreement etc. The draft proposals
are being examined and further negotia-
tions are expected to be held shortly to
finalise the modifications to the Agreement.
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Reorganisation of Indian Export
Organisations

5795. SHRI P. M. MEHTA :
SHRI NIHAR LASKAR :

Will the Minister of COMMERCE be
pleased to state :

(a) whether two member panel headed
by Shri B. Nehru has recommended the
reorganisation of the Federation of Indian
Export Organisations in stages to transform
it into a national forum for supplementing
the country’s export efforts ;

(b) if so, how far this suggestion has
been examined by Government; and

(c) what are the other main

mendations of the panel ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) to (c). Federation of
Indian Export Organisations is already an
apex organisation of export promotional
bodies in thc country, coordinating their
export efforts. The question of any further
suggestion to transform FIEO into a
national forum therefore does not arise.

recom-

The FIEO's management on the basis
of study by a two-member vanel has
contemplated a reorganisational of the Fe-
deration’s working. The Federation plans
creation of a number of commodity and
territorial panels. The commodity panels
of specified commodities are to study in
depth problems faced, while the territorial
panels would concentrate it on require-
ments to step up exports to targetted
areas.

Nationality-wise © break-up of Foreign
Tourlsts who visited India during 1973

5796. PROF. NARAIN CHAND PARA-
SHAR :

SHRI TRIDIB CHAUDHURI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the total number of foreign tourists
who visited India during 1973 ;
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(b) the nationality-wise break-up of such
tcurists ; and

(c) the total foreign exchange earned
during the above period as a result there-
of ? I

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROIJINI MAHI-
SHI): (a) 409, 895.

(b) A statement showing the nationality-
wise break-up of foreign tourisit+ who
visited India during 1973 is laid on the
Table of the House. [Placed in Library.
See No. LT-6633/74].

(c) The total foreign exchange earned
during the year 1973 is estimated at Rs.
67.5 crores.
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Help to Sick Mills by Industrial Recon-
struction Corporation of India

5797. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE
be pleased to state :

(a) the number of sick mills in the
public and private sector helped by the In-
dustrial Reconstruction Corporation during
the years 1971, 1972 and 1973 Statewise ;
and

(b) the total amount of financial assis-
tance given during these years, yearwise ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The
Statewise figure of sick mills which were
sanctioned reconstruction assistance by the
Industrial Reconstruction Corporation of
India during the years 1971, 1972 and 1973
is as under :

Name of the State April 1971 Jan. 72 Jan. 73to  Tota
to Dec. 71 to Dec. 72 to Dec. 73
Andhra Pradesh . . — 1 — 1
Bihar . . Ed — — 1 1
Delhi — ] — 1
Kerala . — 1 1
Mabharashtra — 1 — 1
Tamilnadu -— 1 — 1
West Bengal 28 27 11 66
Total . 28 31 13 72
Industrial Reconstruction Corporation. of has been taken over by the Government

India does not ordinarily give assistance
for units in the public sector. However,
one coal unit which was sanctioned assis-
tance by the Corporation in 1971 has since
been nationalised. Statewise figures shown
above include assistance to 7 sick /closed
industrial units the management of which

under Industries (Development & Regula-
tion) Act, 1951.

(b) The total amount of assistance sanc-
tioned and disbursed, yearwise, by the Cor-
poration is as given below :

(Rs. in lakhs)
Sanctioned Disbur-

sed
April, 197 . 371.70* 99.17
J p_'..y],g 137? tlgelg" 197_1% 1972 792.42t  333.79%+
January, 1973 to December, 1973 590.74  468.53**
Total 1754.86  901.49+

*A loan of Rs. 13.94 lakhs to a unit subsequently cancelled.
1A loan of Rs. 18.00 lakhs to a unic subsequently cancelled. .
Disbursements also relate to sanctions of previous years.
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Defaulters of Payments of Income Tax

5798. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE
be pleased to state :

(a) the number of defaulters in the
payment of Income-tax in the year 1973-
74 in the States of Jammu and Kashmir,
Himachal Pradesh, Punjab, Haryana and
the Union Territories of Delhi and Chandi-
garh ;

(b) the comparative figures, Statewise
for the years 1971-72 and 1972-73;

(c) whether Government have taken
adequate steps to provide facilities to the
Income-tax payers who might have failed
to file their returns by due dates ?

THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN) . (a) and
(b). The requisite information as on
28-2-1974, 31-3-1973 and 31-3-1972 is
being collected and will be laid on the
Table of the House as early as possible.

(¢) The Government brought into force
from 1-9-1972° a scheme called “On the
Spot Assessment Scheme™ to help assessees
whose total income did not exceed Rs.
15,000/-. Under this Scheme those asses-
sees who not filed their returns in the past,
were enabled to get themselves assessed to
Income-tax by voluntarily faling the returns
of Income. This scheme was in existence
upto 28-2-1973 and provided for immunity
from the levy of penalties.

Besides, section 27(4A) of the Income-
Tax Act, 1961 enables the waiver or re-
duction by the Commissioner of Income-
tax, in his discretion, of penalties imposable
on an assessee for failure to file returns
of Income or wealth in due time provided
the assessee furnishes such return before
any notice is issued to him. The law also
provides for immunity from prosecutign in
such cases subject to fulfilment of the pres-
cribed conditions.
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Export of Meat to other Countries

5799. SHRIMATI PARVATHI KRISH-
NAN : ’

SHRI C. K. CHANDAPPAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether there is a great possibility
for India to export meat in the context of
international shortage in meat ;

(b) whether the anti-cow slaughter laws
in many States stand in the way of deve-
loping meat processing industry ;

(c) whether Government are considering
to set up a huge meat processing plant in
kerala where there is no  anti-cow
slaughter legislation to meet the export re-
quirement of meat ; and

(d) if so, the broad features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) Yes, Sir.

(b) No, Sir.

tc) and (d). No, Sir. The Kerala agro
Industries Corporation are, however, setting
up a meat processing plant for slaughter
of buffaloes.

Decline in the Export of Coir
Products

5800. SHRI C. JANARDHANAN :
SHRI G. Y. KRISHNAN :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the export of coir and coir
products declined in quantity, during the
current financial year, comparing to the
corresponding period of the previous year ;

(b) if so, the extent thereof and the
reasons therefor; and

(c) the names of the importing count-
ries to which there has been a decline in
exports ?
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THE DEPUTY .MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) Yes, Sir.

(b) The exports of coir products record-
ed a decline of 3,637 tonnes during April-
February 1973-74, as compared to the cor-
responding period of the previous year.
The decline in volume of export is mainly
due to less off-take of coir yarn and also
because of lahour strike at Cochin Port in
January, 1974.

(c) The major importing countries are
West Germany, Yugoslavia, Japan, Burma,
Canada, France, Sweden, USSR, Rumania
and USA.

Inquiry into unfair practices by foreign
banks operating in India

5801. SHRI BIRENDER SINGH RAO:
SHRI S. N. MISRA :

Will the Minister of FINANCE be
plcased to state :

(a) whether Reserve Bank of India
which was asked by Government to inquire
into certain unfair practices by foreign
banks operating in India has since submit-
ted its report; and

(b) if not, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and
(b). Presumably, the Hon'ble Members
have in mind certain allegations made
against the National & Grindlays Bank Ltd.
which are being looked into by the Re-
serve Bank of India. As the Material
which had so far become available to the
Reserve Bank is not sufficient for reaching
definite conclusions about several of the
allegations, the bank has been called upon
by the Reserve Bank to furnish full in-
formation regarding relevant matters.

8 LSS/74—7
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Overdrafts by States from Commcrcial
Banks

5802. SHRI BIRENDER SINGH RAO :
Will the Minister of FINANCE be pleased
to state :

(a) whether it has come to the notice
of Government that some State Govern-
ments have resorted to overdrafts from
Commercial Banks ;

(b) if so, the names of such States;

(c) whether the repayment of these
overdrafts has been converted into loan
concessions ; and

(d) the reasons therefor and total

amount of overdrafts converted into loans,
State-wise, during the years 1972-73 and
1973-74 ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : fa) and
(b). Normally, State Governments borrow
from commercial banks only for specific
schemes like food procurement operations,
distribution of fertilisers and pesticides, for
the requirements of departmentally run
enterprises etc.

(c) and (d). Do not arise.

Delay in commencement of
Operations by T.T.C.I.

5803. SHRI B. K. DASCHOWDHURY :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the delay in the release of
funds by Government is the main reason
for the delay in commencement of trading
operations by T.T.CI.; and

(b) if not, the amount of funds sanc-
tioned and released by Government during
the last 12 months against the demands
made by the Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) No, Sir.

(b) During 1973-74, against a demand
of Rs. 8.14 lakhs made by the Corporation,
a sum of Rs. 6 lakhs was released.
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Representation from Indian Alrlines
for excise and tax concessions in
aviation turbine fuel

5807. SHRI SUKHDEO PRASAD VER-
MA : Will the Minister of FINANCE be
pleased to state :.

(a) whether a representation has been
made by the Indian Airlines for some ex-
cise and tax concession on aviation turbine
fuel ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes,
Sir.

(b) The matter is being examined.

Opcning of hranches of Natlonalised
Banks in Bihar

5808. SHRI BHOGENDRA THA : Wil
the Minister of FINANCE be pleased to
state :

(a) the names of places where branches
of banks are to be opened in Bihar, Dis-
trict-wise, during 1974-75; and

(b) the total population covered by per
bank branch in each State of the country
and in each district of Bihar and what
steps are being taken to bring up the most
backward areas to the average all-India
level ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a) In
pursuance of the directive of the Reserve
Bank of India commercial banks draw up
three year rolling plans for branch ex-

pansion. Banks are currently engaged in

formulating the plan for the three years
1974—76. The Reserve Bank of India
has, reported that as at the end of January,
1974 commercial banks had on hand 146
licences fallotments for opening offices in
Bihar, The names of the centres to which
these liunces/allotments relate are set out
m the statement laid on the Table of the
House. [Placed in Library. See No. 1.T-
6635/74). Lo

(b) Regional imbalances in matters of
banking facilities are distortions inherited
from the past. During the last four and
half years public sector banks have been
devoting greater attention to the need to
open more offices in hitherto underbanked
areas, including Bihar State. The Imple-
mentation of the Lead Bank Scheme, Spe-
cial Conferences convened by the Reserve
Bank of India for allotment of unbanked
potential growth centres amongst commer-
cial banks for opening bank offices, adop-
tion of planned approach to the task of
branch expansion etc., have helped in
achieving significant progress in enlarging
the branch net-work in underbanked States. ’
As a result, the number of offices in Bihar
increased from 274 as on July 19, 1969 to
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States, especially in districts which have
very high population per bank office.

Guidance cell for exports

5809. KUMARI KAMLA KUMARI :
Will the Minister of COMMERCE be
pleased to state :

(a) whether there is any cell in his
Ministry which can guide the smail pro-
ducers of transistors for export of the same
to other countries ; and

(b) if so, the particulars thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) No, Sir.

(b) Does not arise.

Payment of total arreais accruable
to Government Employees

5810. SHRI R. S. PANDEY :
SHRI PRABODH CHANDRA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the payment of total arrears
accruable to Government employees under
Third Pay Commission's recommendations
has been deferred and in lieu thereof only
an ad-hoc payment has been made ; and

THE MINISTER OF FINANCE (SHRI

626 as at the end of 1973—an increase of YESHWANTRAO CHAVAN) : (a) and
128 per cent compared to an increase of '(b). The payment of arrears of pay and
a little below 100 per cent from 8321 to "allowances admissible in tertps of Govern-
16503 for the country as a whole. The ment’s decisions on the Third Pay Com-
details of the population coverage per bank mission's recommendations has not been
office in the different States and union ter- deferred. As, however, the processes of
ritories as well as in the different districts exercising the option .under Reylsed Pay
of Bihar State are set out in the statements Rules, fixation of pay in the revised scales
laid on the Table of the House. [Placed and calculation and payme.nt of‘ arrears
in Library. See No. LT-6635/74]. The may, in some cases, take time, it was .de-
Reserve Bank of Irdia has advised the banks cided, with a view to giving xmmedl‘ate
to keeo in view, while formulating the relief to such employees, to'make an ‘on
three year branch expansion plans, the need account’ payment to be adjusted against
for opening more offices in underbanked their final entitlement.
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Development of Islands as Tourist
Centres during Fifth Plan

5811. SHRI ARVIND M. PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have made any
provision for the development of Islands
as tourist centres during the Fifth Five
Year Plan )

(b) if so, which are the Islands selected
for the purpose ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI) : (a) to (¢). No funds have been
specifically earmarked in the Central Tou-
rism Department’s Fifth Five Year Plan for
the development of Andaman-Nicobar
Islands. A provision of Rs. 9 lakbs Low-
ever, has been made in the 5th Five Year
Plan of the Union Territory of Andaman
and Nicobar Islands for the development of
tourist facilities, viz., (i) Establishment of
a Directorate of Tourism and Publicity,
(ii) Construction of a Tourist Home, (iii)
Development of Picnic Spots, and (iv) Im-
provement of Tourist Transport. Further
development can be undertaken if it is
decided to permit foreign tourists to visit
the islands.

Proposal for Desert sanctuary, Marine
Sanctuary and Mountain Sanctuary

5812. SHRI ARVIND M. PATEL :
SHR1 VEKARIA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is any proposal with
Government to start a Desert Sanctuary,
Marine Sanctuary and a Mountain Sanc-
tuary in the country ; and

(b) if so, the broad outlines thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION DR. SAROJINI MAHISHI):
(a) and (b). Under the Wild Life Tourism
programme in the Fifth Five Year Plan,
the possibility of setting up a Desert Park,
a Marine Park and a Mountain Park will
be examined from the point of view of
technical feasibility. subject to availability
of funds.

Allotment of Yarn to Hosiery Industry
in West Bengal

5813. SHRI R. N. BARMAN : Will the
Minister of COMMERCE be pleased to
state :

(a) the quantity of yarn allocated by
Government to the Mills for use in hosiery
industry in West Bengal ; and

(b) the total number of hosiery mills in
West Bengal and number of persons emp-
loyed in each hosiery mill there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) Cotton yarn is not
subject to distribution control now. The
question of Government allocating such
yarn to hosiery industry in West Bengal
does not, therefore, arise. Even, previously,
hosiery cones were allecated to the Federa-
tion of Hosiery Manufacturers’ Association
and distribution of these cones among the
hosiery units was left to the Federation.

(b) The hosiery industry being a highly
decentralised industry, the information is
not available.

Meeting of ai1)lnes’ representatives at Mon-
treux (Switzerland) on 19-3-1974

5814, SHRI R. N. BARMAN : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether a meeting of World Air-
lines' Representatives was scheduled to be
held on 19th March, 1974 at Mgntreux
(Switzerland) ;

(b) whether. India was also invited to
the meeting ;
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(c) if so, the subjects discussed there ;

and ‘

(d) the names of the countries which
participated in it ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) Yes, Sir.
International Air Transport Association was
held in iviontreux (Switzerland) from 19th
March, 1974.

(b) The meetings of International Air
Transport Association confercnces are open

only to member-airlines. Both Air India-

and Indian Airlines who are members of
the Association, attended the meeting.

(c) The meeting discussed the following
points i —

(i) Selection of an international unit
to be used for specifying passen-
ger fares and rates agreed by
TIATA ;

(ii) Baggage allowance for passengers

travelling on services operated by

member-airlines ;

(iii) Increases in world-wide fares and

rates due to increase in the cost

of aviation fuel.

(d) Names of member-airlines which
attended the meeting are given in the at-
tached statement. (Annexure).

Recruitment Rules in Nationalised Banks

'58.15. SHRI P. R. SHENOY : Will the
Minister of FINANCE be pleased to state :

(a) W.hcthcr the rules of recruitment to
the services in the 14 nationalised banks
are not uniform ; and

(b) when will these rules be made uni-
form ?

THE MINISTER OF FINANCE (S|

1 HR1
thsuwmrmo CHAVAN) : (a) and
( )I; The staff in the Nationalised Banks
Is broadly of 3 categories—officers, clerical

A meeting of the

‘The selection of candidates
"posts is made after a written test followed
‘by an interview of the candidates who
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and subordinate. The recruitment for offi-
cer staff -is done in the banks on an all
India basis, after calling for applications
through advertisements in newspapers and
candidates arc sclected after a written test
and an interview. Clerical recruitment is
generally done on a regjonal basis after
notifying the vacancies to the Employment
Exchange and also simultaneously issuing
local advertisements for the recruitment.
for clerical

qualify in the written test. Recruitment
to the subordinate staff is usually made on
a local basis and through the Employment
Exchanges. While recruitment procedure
in broad terms are similar, there are varia-
tions in rules among the banks regarding
the age, qualification and qualifying stan-
dards as well as the selection process pres-
cribed for recruitment.

The Banking Commission which among
other things was asked to review the exist-
ing arrangements relating to recruitment
and manpower planning in the banking in-
dustry has in its report recommended the
setting up of a statutory common recruit-
ment agency to be called the National
Banking Service Commission with mem-
Lership, functions, etc. on the lines of the
Union Public Service Commission for rec-
ruitment of staff in public sector banks
both at the clerical and junior officers Ievel.
It has also recommended the adoption of
certain uniform procedures relating to the
sources of recruitment, qualification includ-
ing age and other eligibility criteria and the
selection process.

While accepting the recommendation for
setting up of a common recruitment agen-
cy, Government have decided that it should
be set up by legislation and that the agency
will initially be entrusted with the recruit-
ment of non-specialist junior officers in the
nationalised banks. As regards the other
recommendaticns of the Banking Commis-
sion for bringing about uniformity in rec-
ruitment procedures the Government are
broadly in agreement with them, and are
in consultation with the Reserve Bank of
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India in regard to the manner in which
the uniformity in reeruitment procedure
could be achieved.

Forelgn Exchange Eaming by Export of
Cashew nuts an:d Spices
5816. SHRI P. R. SHENOY :

SHRIMATI BHARGAVI THAN-
KAPPAN:

Will the Minister of COMMERCE be
pleased to state :

(a) the likely foreign exchange earnings

by export of cashew nuts and spices during
the current year; and

(b) the percentage of likely increase in
foreign exchange earnings as compared to
the earnings during the last two years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) The foreign exchange
earnings during 1973-74 are expected to
be :—

(i) Cashew Rs. 76 crores.
(ii) Spices Rs. 40 crores.
(b) Cashew.
(i) 24 per cent over 1971-72.
(ii) 11 per cent over 1972-73.
Spices
(i) 10.6 per cent over 1971-72.

(ii) 37.7 per cent over 1972-73.

Foreign Exchange earning by Handicrafts

5817. SHRI M. SUDARSANAM : Will
“'the Minister of COMMERCE te rleased
to state :

(a) whether handicrafts exported last
year earned more foreign exchange than
the previous two years; and -

(b) if so, the extent thereof ?
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THE DEPUTY MINISTER IN THE .
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) Yes, Sir.

(b) Exports of handicrafts (including
carpets but excluding gem & jewellery)
during the past 3 years were as under :—

Year Rs. in crores.
1970-71 37.54
1971-72 38.24
1972-73 51.80
Expanding trade and Economic Cu-opera-
tion
with ofl producing companies

5818. SHRI VASANT SATHE : Will
the Minister of COMMERCE be pleased
to state :

(a) whether the Institute of Foreign
Trade has suggested to Government the
internationalisation of some of the leading
firms both in public and private sectors for
expanding trade and economic co-uperation
with oil producing countries ;

(b) if se, what is the reaction of Go-
vernment to the proposal and action taken/
proposed to be taken in the matter; and

(c) what other important suggestions
have been made by the Institute for ex-
panding trade with the Persian Gulf count-
ries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE) : (a) Yes, Sir.

(b) The recommendation is being ~stu-
died.

(c) Some of the important suggestions
made by the Institute are as follows :(—

(i) setting up of joint working groups
for developing trade and econn-
mic co-operation with soine of the
gulf countries.

(ii) Sponsoring feasibility studies for
setting up Joint Ventures ia
selected industrial fields.

(iii) Promotion of export of consult-
ancy services in promising fields.
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(iv) Long term arramgements for sup-
ply of capital equipment, machi-
nery and _technical know-how for
Government projects in  gulf
countries.

Strengthening Commercial Repre-
sentation in Indian Missions in
gulf countries.

(v

~

(vi) Organisation of exhibitions India
Week and Seminars in gulf
countries.

(vii) The report has also identified a
oumber of products and has sug-
gested sponsoring sales-cum-study-
teams for promoting exports of
these products.

Overtime in Communication Branches of
Directorate General of Civil Aviation

5819. SHRI VASANT SATHE : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is a scramble for over-
time in Communication Branch (Bombay
Sector) and other Communication Branches
of Directorate General of Civil Aviation ;

(b) if so, the reasons therefor; ard
(c) the steps taken in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (2) to (c) A category of cmployees
of the Aeronautical Communication Station
Bombay have represented against the grant
of overtime allowance to another category
of employees at that station. Overtime in
operational /technical maintenance wings of
the Civil Aviation Department is resorted
to as and when there are actual shortages
obtaining in various cadres to ensure unin-
terrupted operation of aeronautical com-
munication facilities. Instructions have
been given to reduce overtime allowance
wherever possible.

wifw wror W ddfefa ageen @
& Wt % dfewm A dew
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Export from Kerala during 1971 {o 1974

5822, SHRI CK. CHANDRAPPAN :
Will the Minister of COMMERCE be
pleased to state :
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(a) what is the value of foreign exchange
carned by Government by exporting marine
products, Rubber, Tea, Coffee, Cashew,
Coir goods, Handloom goods, Cardamom
and other items from Kerala item-wise, in
1971-72, 1972-73, 1973-74; and

(b) what are the steps taken to promote
the export of these commodities further and
to develop these industrjes in that State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) Export statistics are not
maintained state-wise. Total exports of the
commodities in question are indicated be-
low :—

Value in Rs. crores.

1971-72  1972-73 1973-74 (Provisional)
Marine products 44,55 59.72  70.99 April-January
Rubber 0.0011 0.0043 - 1.47 April 1973 to 28-3-74
Tea 164.55 153.09 79.04  April-October
Cashew 61.33 68.54 70.00 April-January
Coir goods 14.86 14,94 13,58 April-February
Handloom goods ) 30.08 48.46  38.65 April-January
Coffee 22.07 32.93  41.18 April-February
Cardamom 8.03 6.85 6.26 April-December.

Canalization of export trade of Coir

(b) Incentives in the form of import
replenishment, draw-back, cash compensa-
tory allowance etc. as found admissible
on verfication of costing data and f.0.b.
realisation are given for promoting the ex-

ports of the items in question. Sales-cum-

study Teams are sent to foreign countries -

for exploring possibilities of increasing
exports. Publicity measures including par-
ticipation in International Fairs are under-
taken. Necessary measures are also being
taken to increase production of these

items.

through STC

5823. SHRI C. K. CHANDRAPPAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether there is a proposal to take
over the export trade of coir and canalise
the same through the State Trading Cor-
poration;

(b) whether the Coir Board had adopt-
ed a resolution supporting this proposal;

(c) whether Government of Kerala and
the Executive Committee of the Coir
Advisory Board has also supported the
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proposal and made certain suggestions re-
garding its implementation and if so, the
broad outlines of the Kerala Government's
proposals ; and

(d) at what stage is now the implemen-
tation of the decision regarding the take-
over of the export of coir and its canali-
sation through S.T.C.?

IN THE
(SHR1
The pro-

THE DEPUTY MINISTER
MINISTRY OF COMMERCE
A. C. GEORGE): (a) to (d).
posal to canalise the export of Coir and
Coir products was considered. The Coir

ded lisati
led « ion,

Board has not recc
nor has the Kerala Government favoured
it.

Merger of various offices of new India
Assurance Company with Bangalore unit
of that Company

5824. SHRI C. K. CHANDRAPPAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether the General Insurance
Corporation has decided to merge the
various offices of the New India Assu-
rance Company in Kerala with the Banga-
lore Unit for forming Southern Region of
that company;

(b) if so, the salient features thereof;

(c) whether the employees of the New
India Assurance Company Limited, Kerala
bad approached the General Insurance
Corporation with a request to treat Kerala
Unit of the said Company as an inde-
pfndent area office in the Southern Re-
gion; and

(d) if so, the decision taken thereon.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
There has been no decision by the Gene-
ral Insurance Corporation to merge the
various Divisional and - Branch offices of
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the New India Assurance Company ope-
rating in Kerala with the Area office at
Bangalore. The Divisional offices of the
company located in Kerala control all the
branches within their jurisdiction and attend"
to their problems concerning underwriting,
claims, accounts and administration, etc.
The main function of the Area offices is
to assist the Divisional offices located
within their jurisdiction in development
and technical matters. It is not an ope-
rational unit and, therefore, functions; with
a very limited number of staff. The juris-
diction of Area office at Bangalore ex-
tends to Divisional offices of Kerala,
Karnataka and Goa.

(c) Yes, Sir.

(d) The Corporation has decided not
to have a separate Area office for Kerala
only.

Remittances by directors of Larsen and
Toubro Ltd.

5825. SHRI R. S. PANDEY : Will the
Minister of FINANCE be pleased to

state :

(a) whether the Foreign Directors of
Larsen and Toubro Limited are allowed
to remit £ 150/- per month to Den-
mark;

(b) whether they are actually utilising
the permission thus granted regularly; and

(c) whether it bears any relation to their
total emoluments ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to
(c). A statement is laid on the Table of
the House.
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Statement

Particulars of pe}sonal recurring remit-
tances allowed by the Reserve Bank of
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India and remitted by the Foreign Direc-

tors of Messrs. Larsen and Toubro are as
under :—

Net

Amounts Percentage
income  remitted  of remitt-
per per tance per
month  month month
Rs. Rs.
1. Mr. H.H. Larsen. 5287.00 3150.00 59.58
2. Mr. J. Hover . 2711.00 2025.00 74.70
3. Mr. G. Hansen -, 2958.00 2015.00 68.12
4. Mr. S. U. Toubro. 10101.00* 3150.00 31.19

(*Includes the incone of his wife who is not a Dircctor of the Company).

2. The remittance facilities have been
given by the Reserve Bank of India as
permissible under the current regulations.

Income Tax Officers

5826. SHRI M. RAM GOPAL REDDY:
Will the Minister of FINANCE be pleas-
ed to state :

(a) the strength of Income Tax Officers
(actual working strength) at each Income
Tax Office in the country;

(b) the number of Income Tax Com-
missioners at the various offices of Income
Tax Department in the country; and

(c) the number of officers who arc
posted in the same place for more than
three years?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to
(c). The information is being collected and
will be laid on the Table of the House.

Relaxation of Credit Squeeze for different
sectors

5827. SHRI R. S. PANDEY : Will the

Minister of FINANCE be pleased to
state : '

(a) whether Reserve Bank of India,
after imposing complete credit squeeze
for over a month, recently relaxed it for
some sectors;

(b) if so, the names of sectors for
which squeeze has been relaxed; and

(c) the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to
(c). Reserve Bank of India has made cer-
tain relaxations from the current credit
restrictions ih respect of the Small Scale
Industries and export sectors. These relax-
ations have been made in view of the
need for maintaining the tempo of growth
in credit to the Small Scale Industries and
for giving a boost to the export efforts.

Functioning of Tea Board without
Chairman

5828. SHRI B. S. BHAURA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the Tea Board and Tea
Trading Corporation of India are function-
ing without a Chairman for the last six
months; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Shri T. S.
Broca, Deputy Chairman, Tea Board, has
been authorised to hold the current charge
of the post of Chairman, Tea Board and
to exercise full powers of the Chairman,
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Tea Board in addition to his own duties
with effect from 11-9-1973.

Shri V. V. Parekh, Chairman, State
Trading Corporation of India Ltd., is a
part-time  Chairman-sum-Director of Tea
Trading Corporation of India Ltd., with
effect from 12-9-1973.

Recommendations of Committee set up to
look after the interests of Jute Growers

5829. SHRI A. K. M. ISHAQUE : Will
the Minister of COMMERCE be pleased
to state :

(a) the broad outlines of the recommen-
dations of the Committee set up by Gov-
ernment to look after the interests of jute
growers and to suggest -ways and means
for the smooth functioning of the fibre
trade; and

(b the decision of Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) The Committee
has recommended measures for strengthen-
ing the infrastructure of the Jute Corpo-
ration of India and development of credit,
marketing and warehousing  facilities as
well as training of personnel.

(b) Jute Corporation and other con-
cerned agencies are taking steps to im-
plement these recommendations.

Production of Century Rayon beyond the
Sanctioned Capacity

5830. SHRI A. K. M. ISHAQUE : Will
the Minister of COMMERCE be pleased
to state :

(a) whether production by the Century
Rayon beyond the sanctioned capacity has
been approved, if so, the reasons therefor;

(b) whether similar approval is being
given to other mills who have cxpanded
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their production without prior approval;
and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) No, Sir.

(b) and (c). Do not arise.

Affect on export trade in Jute Goods due
to Reserve Bank’s Credit Policy

5831. SHRI A. K. M. ISHAQUE : Will
the Minister of COMMERCE be pleased
to state :

(a) whether export trade in jute goods
has been adversely affected because of
Reserve Bank's credit policy; and

(b) if so, th: remedial measures taken by
Government to overcome the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) The Government took up the matter
with the Reserve Bank of India and relief
has been provided in the form of exemp-
tion of the export sector from quantitative
restrictions, provision of somewhat increas-
ed re-finance facility, etc.

Foreign Exchange Earned by Exporting
Jute and Tea from West Bengal

5832. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased to
state :

(a) the value of foreign exchange earn-
ed by Government by exporting jute and
tea from West Bengal in 1971-72, 1972-73
and 1973-74; and

(b) what steps Government propose to
take to promote the trade further in that
State ? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No separatc
figures of export of tea and jute from
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‘West Bengal are available. The figures for exports from India are given below :—

Year

Tea Jute

Qty. ~ Value Qty. " Value
(in million (Rs. lakhs) (in 000 (Rs. lakhs)
Kg.) tonnes)

1971-72
1972-73
1973-74 (April to Oct.)

219.50 16455 669.6 26471
201.35 15309 587.4 24906
100.15 7904

324.3 13139

(b) Various measures to increase export
of jute goods including assured supply of
raw jute to mills, rescarch and develop-
ment activities towards cost reduction and
diversification and modernisation, surveys
of overseas markets, publicity abroad etc.
are being taken. Tea promotion abroad
is undertaken through both generic as well
as uninational promotion programmes
which include promotion of teas of differ-
ent regions of India.

Import of Coconuts

5833. SHRI B. V. NAIK: Will the
Minister of COMMERCE be pleased to
state :

(a) whether import of coconut will be
permitted from  neighbouring countries
like Sri Lanka in the year 1974-75 to sta-
bilise the high prices of home grown coco-
nut; and

(b) whether this is an alternative to
ban use of coconut oil in manufacture of
ocosmetics ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) There is no pro-
posal under consideration at present.

(b) Does not arise.

Functions performed on contractual basis
in Indian Afrlines

5834. SHRI' B. V. NAIK: Will the

Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state :

(a) the functions performed by the em-
ployees of Indian Airlines about six months
back which are now being carried out on
a contractual basis;

(b) the loss of employment caused there-
by; and

(c) the savings effected as a
thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) to (c) Indian Airlines were
providing porterage and transport between
city office and terminal on payment. These
services have been withdrawn from the 4
international airports and some other sta-
tions. There has been no retrenchment of
permanent staff on this score. It is rather
early to make an assessment of the conse-
quential savings.

result

Withdrawal of Import entitlements of
Machinery

5835. SHRI GAJADHAR MAMAJHI:
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have withdrawn
the concessional import entitlement of
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machinery upto a CIF value of Rs. 2§
lakhs by Indians returning from abroad or
residing abroad in respect of certain items
ranging from coal and coke derivatives;
and

(b) if so, the particulars regarding such
items and whether concession will conti-
nue for other categories of industries not
covered by the current notification issued
by the Chief Controller of Import and
Exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) and (b) The policy
for import of machinery and raw mate-
rials by Indians coming from/residing
abroad is contained in paragraph 163 in
Scction 1 of the Import Trade Control
Policy (Red Book-Vol. I) for April 74—
March-75, a copy of which is available in
the Parliament Library.

Export of Birds and Animals

5836. SHRI RANABAHADUR SINGH:
Will the Minister of COMMERCE be
pleased to state :

(a) the foreign exchange earned by the
export of birds and animals during 1972-
73; and

(b) the names of the animals and birds
cxported alongwith the names of the coun-
tries to which they were exported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) and (b) A state-
ment is laid on the Table of the House.
(Placed in Library. See No. LT-6636/74)

Request made by Federation of Indian
Chamber of Commerce and Industry to
constitute Investment Guarantee Scheme

;837. SHRI RANABAHADUR SINGH:
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Federation of Indian
Chamber of Commerce and Industry has
requested the Union Government to con-
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stitute an Investment Guarantee Scheme

to protect Indian investment abroad;

(b) if so, the gist of other suggestions
made by them for Government’s conside-
ration; and

(c) the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) A Ceominittee
constituted by the India-Africa Develop-
ment Association and the FICCI had inter
alia made the suggestion that Government
should device a guarantee scheme to pro-
tect Indian investments abroad.

(b) The main other suggestions made
by the Committec were :

(i) The scheme should be operated
by the ECGC on behalf of the
Government of India.

(ii) The maximum liability of the
insurer under the guarantee
should be 90 per cent of loss.

(iii) The scheme should cover politi-
cal risks. The scheme should also
cover risks due to changes in ex-
change parity, but commercial
risks should not be covered.

(dv) The scheme should be introduc-
ed irrespective of whether ‘there
is inter-Government agreement
between India and any other coun-
try covering such an investment.

(¢) Government did not view favourably
the suggestions made in this regard.

Dalily loss to Indian Afrlines between
Madras and Trivandrom

5838. SARDAR SWARAN  SINGH
SOKHI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state whether Indian Airlines is losing
several thousands of rupees daily, per trip
between Madras and Trivandrum and if
so, the reasons therefor ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION ' (SHRI RAJ BAHA-
DUR) : During the period April, 1973 to
November, 1973 the service between
Madras and Trivandrum was operated
partly by Boeing 737 and partly by HS-748
aircraft resulting in a loss of approximately
Rs. 5,000 per trip. The loss was largely
due to the fact that the traffic demand
did not grow as anticipated to justify a
Boeing service. Effective 18th March, 1974,
the service is being operated with a HS-748
aircraft and it is expected that the loss
will come down.

Discontinnation of Afr Services between
Jamshedpur-Crlcutta, Ranchi-Delhi-Ranchi,
and Ranchi-Calcutta-Ranchi

5839. SARDAR SWARAN  SINGH
SOKHI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether air services between Jam-
shedpur-Calcutta, Ranchi-Delhi-Ranchi,
Ranchi-Calcutta-Ranchi have been discon-
tinued;

(b) whether Delhi-Agra-Delhi and Delhi-
Jaipur-Delhi air services have not been
discontinued; and

(c) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c) On account of the
steep increase in the price of aviation fuel,
Indian Airlines have been compelled to
phase out Viscounts and Dakotas from
their fleet. Their schedules have been re-
cast effective from 18th March 1974 re-
sulting in discontinuance of services to
some cities and reduction in frequencies
of services to some other cities.

Air services between Delhi and Ranchi
and Jamshedpur and Calcutta have been
discontinued. In the revised schedule there
is a daily service between Calcutta and
Patna via Ranchi.
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Agra and Jaipur continue to be served
because of their tourist and traffic poten-
tial.

Transfer of huge funds by management of
National & Grindlays Bank to first
National City Bank

5840. SHRI S. N. MISRA : Will the
Minister of FINANCE be pleased to state:

(a) whether Government have since in-
quired into the transfer of huge funds to
First National City Bank by the manage-
ment of National & Grindlays Bank in the
form of technical fee remitted abroad;

(b) if so, whether Bank Employees
Federation have also submitted a memo-
randum about the complaints against the
bank’s management; and

(c) if so, what steps Government have
taken in the “matter ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to
(c). Presumably, the Hon'ble Member hus
in mind a Memorandum dated 18th July,
1973 received from the All India Natio-
nal & Grindlays Bank Employees’ Fede-
ration, Calcutta, in which one of the points
raised related to the payment of technical
fees by the National & Grindlays Bank
Ltd. to the First National City Bank. This
point has been enquired into by the Rc-
serve Bank of India which has reported
that in terms of a  “Technical services
agreement” entered into by the National
& Grindlays Bank Ltd. with the First
National City Bank, valid for a period
of five years from 1Ist April, 1969, the
latter bank has agreed to render to the
former bank technical services with res-
pect to training programme, operating
practice, credit policy, administration, ex-
pansion and development of business. The
payments in terms of this agreement are
made in rupees in India by the National

. & Grindlays Bank Ltd. to the First Na-

tional City Bank and the question of re-
mittance of funds abroad for this purpose
does not, therefore, arise. The Reserve
Bank has further reported that as the
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agreement related to payment of remune-
ration between one Indian resident and an-
other Indian resident, it did not appear
to attract any provisions -of the Foreign
Exchange Regulation Act, 1947. However,
as this was a matter on which the Reserve
Bank felt: that it should exercise its con-
trol, it has issued a directive in Novem-
ber, 1972 which directs that no banking
institution or company shall, without the
approval of the Reserve Bank, appoint or
employ inter alia, any banking institution
or company incorporated outside India, or
any branch or office in India, of such bank-
ing institution or company, as its adviser
for giving it any technical or management
advice in regard to the business in India
of such banking company or any part of
such business. In pursuance of this direc-
tive, Indian branches of foreign banks and
the foreign banks operating in India arc
now required to furnish a certificate with
their applications for remittance of profits
certifying that no part of the income in-
cluded in the amount to be remitted as
profits has arisen out of any appointment
as technical/management adviser to &
banking company in India, accepted with-
out the approval of the Reserve Bank.

Export of Ready Made Garments inspite of
sitff competition

5841. SHRI G. Y. KRISHNAN : Will
the Minister of COMMERCE be pleased
to state :

(a) whether garment manufactorers  in
India, have in the course of last few
years assiduously cultivated foreign mar-
kets despite strong competition from Hong-
kong, Taiwan, Japan and South Korea;

(b) if so, the average earning of
foreign exchange through export of gar-
ments during the last three years; and

(c) the steps Government propose to
heip growth of this industry ?

IN THE
(SHR1

THE DEPUTY MINISTER
MINISTRY OF COMMERCE
A. C. GEORGE) : (a) Yes, Sir. .
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(b) Exports of garments of all fabrics
from India during the years 1971-72,
1972-73 and 1973-74 were worth Rs. 17.85
crores, Rs. 35.56 crores and Rs. 51.00
crores respectively.

(c) Some of the steps being taken for
growth of our garments industry are given
below.

(i) Licensing of additional capacity
and \mport of machinery for ex-
port production of garments.

(ii) Import of fabrics is being allow-
ed for export production of gar-
ments under custom’s bond.

(iii) Technical collaboration with in-
ternationally reputed garments
manufacturers is being favour-
ably considered, wherever neccs-
sary.

. Popularity of Indian Handloom Sanu
Abread

5842. SHRI G. Y. KRISHNAN : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Indian Handloom Sarees
are becoming popular in foreign countries;
and

(b) if so, the names of such countries
and the steps Government have taken to
start more weaver training centres’ to im-
part technical training ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) (i) The countries to which exports
of Indian handloom sarees are made are
Bangladesh, Sudan, Maurituis, Malaysia,
Nepal, UK., Singapore, Kenya, France
and West Germany.

(ii) Three Weavers’ Service Centres
have been started during 1973-74, while
two Centres and two Sub-Centres are pro-
posed to be started in 1974-75.
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Exemption of Duty on Impart of Silk
worn seed
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5843. SHRI G. Y. KRISHNAN : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Kashmir Government has
failed to take advantage of the exemption
of duty of Rs. 25 lakhs granted by the
Central Government on import of silk-
worm seed;

(b) whether the State has so far been
able to procure only 2,000 ounces of silk-
worm seed from Japan and another 1,200
ounces from Italy against 10,000 ounces
last year; and

(c) if so, the salient features regarding
the feature policy of Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) to (c). The icfor-
mation is being collected.

Increase in the Leather Export

5844. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the leather export bas in-
creased recently;

' (b), which are the States in India help-
ing Government for increased leather ex-
port;

(c) whether the functioning of leather
corporation in those States is still limited;
and

(d) if so, the broad features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGBE): (a) Yes, Sir.

(B) The principal States are Tamil Nadu,
‘West Bengal, Maha;ashtra and Uttar Pra-
desh.
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tioning in these States.
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(d) Does not arise.

Conversion of loans given by financlal
institutions into equity shares

5845. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
state :

(a) whether in a large number of big
enterprises and undertakings the loans ad-
vanced . by various public sector financial
institutions including L.I.C., LF.C.,, Banks
and N.ILD.C. have not yet been converted
into equity shares with  consequential
changes in management; and

(b) if so, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN):(«) «nd (b).
Pursuant to the recommendation of the
Industrial Licensing Policy Inquiry Com-
mittee and subsequent guidelines issued by
the Government to the financial institutions,
viz., the Industrial Development Bank of
India, the Industrial Finance Corporation
of India, the Industrial Credit and Invest-
ment Corporation of India, the Life Insu-
rance Corporation and the Unit Trust of
India, the institutions have commenced
since 1970 writing in of convertibility
clause in all appropriate cases of loan/
debenture agreements. Out of 445 such
cases, only in 11 cases the institutions have
so far exercised their option for conver-
sion of a portion of the loan/debenture
into equity shares as the period stipulated
in the agreements for the exercise of the
right of conversion has fructified only in
respect of these 11 cases. Conversion option
becomes exercisable only after the projects
have gone into commercial production and
have reached profit earning stage which
normally happens after 4 to 5 years of
their operations.

The convertibility guidelines do not
apply to loans and advances by banks
and the National Industries Development
Corporation.
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Shifting of Import/Export Trade to Rupee
Payment Areas

5846. SHRI BHOGENDRA JHA: Will
the Minister of COMMERCE be pleased
to state:

(a) what efforts have been wmade to
lessen India’s requirements of foreign ex-
change during the last threc years and to
what effect;

(b) what efforts have been and are be-
ing made to shift our import-export trade
to countries accepting rupce payment or
some sort of barter deals; and

(c) whether the imports from U.S.A.
UK., and other countries are made pro-
portionate to our exports to those coun-
trics, if not, the reasons thercfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) The country's foreign
exchange requirements are kept under con-
trol through enlargement of foreign ex-
change carnings by visible and invisible
exports and reduction in foreign exchange
expenditure. by way of import substitution
through larger domestic production  of
imported items, eliminating in essential im-
ports as well as by controlling the out go
on invisibles account.

(b) It is the Government's policy to pro-
mote trade with all countries including
countrics with which trade is carricd on
rupee payment basis. Depending' on the
circumstances barter deals are also under-
taken in case these are advantageous.

(c) No, Sir. While trade with the rupece
Payment countries is regulated through
Annual Trade Plans, trade with the U.S.A.
U.K:. and other free market economies is
carried on the basis of factors governing
international commerce.

Complaints agalust Income-tax evaders fn
Delht

;847. SHRI PRABODH CHANDRA:
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred ques:

8LSS/74—3
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tion No. 358 on the 17th August, 1973
regarding complaint against tax evaders re-
ceived by Income-tax authorities in Defhi

and state:

(a) the number of complaints disposed
of so far and the amount of Income-tax
and penalty if any, imposed on each of
the individuals/firts;

(b) the number of cases in which In-
come-tax has not been imposed on firms/
individuals after investigation; and

(c) the number of cases still pending
investigations and the time likely to be
taken in their final disposal ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): ‘a) to (c)
Of the 399 complaints referred to, 50
complaints have been forwarded to other
Commissioners' charges as they do not
pertain to the charges of Commissioner of
Income Tax at Delhi. A few cases have
been filed, as the complaints were found
to be baseless. As regards the remaining
complaints, they are at different stages of
enquiry. It would be premature to iadicate
now the tax effect in these cases. In
these cases. necessary action as called for
under the law will be taken as and when
the enquiries are completed

If the Honourable M.P, requires infor-
mation about any specific case. the same
can be collected and furnished.

Compinints aguinst tax evaders received by
Income tax department, Delhi

5848. SHRI PRABODH CHANDRA :
Will the Minister of FINANCE be pleased
to refer to the reply given to Staried Ques-
tion No. 358 on the 17th August, 1973
regarding complaints against tax evaders re-
ceived by Income-tax authorities in Delhi
and state:

(a) whether certain firms/individuals have
closed their accounts from the nationalised
banks during financial year 1973-74 after
the complaints of Income-tax evasion were
made against them;
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(b) whether any such Inrms/mdnvndunls
have closed their accounts from the Syndi-
cate Bank Branch located at Rani Jhansi
Road, New Delhi-55 and if so, the names
of such firms and individuals; and

(c) whether instructions will’ be issued
to Banks to supply detailed information
expeditiously about the bank accounts of
such firms and persons to the Income-tax
authorities when so asked for by them?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
(b) Under Sections 131 and 133 of the
Income-tax Act, 1961, no Income-tax au-
thority can obtain information from banks
except in respect of individual assessces.
Therefore, if the Hon'ble Member desires
to have information about any particular
firm or individual, it will be obtained and
furnished.

(c) Does not arise.

* Rate of Savings in Fifth Five Year
Plan

5849. SHRI BANAMALI PATNAIK:
Will the Minister of FINANCE be pleased
to state:

(a) the steps Government propose to
take to achieve higher rate of savings en-
visaged in the Fifth Five Year Plan; and

(b) whether the desirability of raising
the rate of interest on deposits with banks
and post offices, raising the exemption limits
of dividends and interest and making the
same applicable to interest accruing from
fixed deposits accepted by public limited
companies have been considered to achieve
this objective?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The draft Fifth
Five Year Plan indicates the various polici-
es and measures for stepping up both
public and private savings. The imple-
mentation of these policies and measures
will depend upon the situation prevaxlmg
from time to time.

CHAITRA 15, 1896 (S4KA)

Written Answers 188

(b) The rates of interest on deposits
with banks and the various sinall savings
securities have been increased with effect
from the 1st April 1974, The Govern-
ment have not, however, recently consider-
ed any proposal for raising the exemption
limits of dividends and intevest or for cx-
tending the exemption limits to interest on
fixed deposits with public limited companics
other than banking companies.

Conversion of Cochin into a Free Trade
Zone

5850. SHR1 R. S. PANDLEY:
SHRI M. SUDARSANAM:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Kerala Statc has urged the
Centre to convert Cochin into a free trade
zone; and

(b) if so, the decision of Government

thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) and (b) Suggestions
have been received from different State
Governments for setting up free trade zones
in a number of places inctuding Cochin.
These are presently under the consideration
of a working group.

Commission paid by Indian Airlines to
American Express Travel Division

5851. SHRI BISWANARAYAN
SHASTRI:
Will the Minister of TOURISM . K AND
CIVIL AVIATION be pleased to state:

(a) whether Government are aware that
the American Express (travel division)
which is an agent of the Indian - Airlines
books passengers in addition to their quota
and thereby puts the passengers to great
inconvenience;

(b) whether some employees of this
concern, who deal with passenger booking
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and refund, demand som: amount from
the clients for refund; and

(c) what is the total amount of com-
mission paid to this agency by the Indian
Airlines during the year 19737

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ BAHA-
DUR): (a) Travel agents Jo not have any
allotted quota of seats for reservation. All
reservations are made with the Central
Space Control Booking Offices an the basis
of first come first served.

(b) It has been verified from the avail-
able records that no such complaint has
been received. However, the Corporaticn
will look into the matter,

(c) The total amount of commission
earned by the agent for the calendar vear
1973 is as under.—-

Rs.
Bombay . . 1,17,517.80
Calcutta . 1,79,190.15
Delhi . . 2,21,504.46
Total . . m

Proposed one-day token strike by Central
and State Government Employees

5852. SHRI M. M. JOSEPH : Will the
Minister of FINANCE be pleased to
state:

(a) whether a national convention of
Central and State Governinent Employees
Organisation has decided a one-day token
strike on the 9th April, 1974 in support
of their demands;

(b) whether their demands include need-
based minimum wage, full neutralisation,
bonus, vacation of victimisation and grant
of trade union rights; and

(c) if so, the action Government pro-
pose to take in this regard?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Re-
ports have appeared in a section of the
Press to the effect that State Gouvernment
employees contemplate such a step,

(b) and (c) Matters relating to emolu-
ments and other conditions of service of
State Government employecs are primarily
the concern of the respective State Gov-
ernments. Accordingly any situation aris-
ing out of a threat of a strike by any cate-
gory of such employees will have to be
dealt with oy the State Governments con-
cerned.

Unsatisfactory Functioning of C.C.I.

5853. SHRI MADHU LIMAYE"
SHRI K. MALLANNA:

Will the Minister of COMMERCE he
pleased to state:

(a) whether the Cotton Corporation of
India is not furctioning properly;

(b) whether it is making huge loss on
its operations;

(c) the number of bales purchased by
it in the season 1971-72 and the scason
1972-73; and

(d) the steps taken by the Corporation
to improve its working?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) and (b) It is not cor
rect to say that the C.C.I. is not function-
ing properly or making losses on opera-
tions.

(b) During 1971-72 Cotton ycar the
Corporation purchased about 5.20 lakh
bales of Cotton worth Rs. 58 crores. Dur-
ing 1972-73 cotton year the Corporation
purchased 3.20 lakh bales valued at about
Rs. 45 crores.

(d) Does not arise.
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Sale of U.S. Dollar below the Oficial rate

of Exchange

5854. SHRI ISHAQUE SAMBHALI:
SHRI B. 8. BHAURA:

Will the Minister of FINANCE be pleas-
ed to state:

(a) whether Government are aware of
the recent large scale sale of U.S. Dollars
at Bombay at a much lower price than
the official rate;

(b)
and

if so, the broad features thereof;

(c) Government's reaction thercto?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c)
Government have also reports of certain
unofficial transactions which take place in
foreign currencies at rates different from
the official exchange rates. These trans-
actions are in contravention of the Exchange
Control Regulations.

Submission of Export Stategy Committee
Report

5855. SHRI RAJA KULKARNI: Wwill
the Minister of COMMERCE be pleased
to state:

(a) whether the Committee to evolve
and formulate export strategy for our
country, has submitted its report; '

(b) if so, the major recommendations
made by the Committec; and

(c) if not, the reason for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) No. Sii.

(b) Does not arise.

(<) The' Group is continuing its delibera-
tions to evolve a suitable stratcgy which
would take into account the situation aris-
ing out of the increase in oil prices.
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Foreign Investment

5856. SHRI VASANT SATHE: Will the
Minister of FINANCE be pleased to state:

(a) whether the United States Textile
Machinery trade mission which  visited
India recently has stated that fast-changing
rules in India worry U.S. investors; and

(b) if so, the reaction of Government
on the points raised by the team during
their discussions and steps taken or pro-
posed to attract more forcign investment
in the country?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Ne,
Sir. The Mission did not raise any such
point.

(b) Does not arise.

Permission to Export Old Stock of Staple
Cotton

5857. SHRI K. MALLANNA: Will the
Minister of COMMERCE Ube pleased to
state:

(a) whether Textile Commissioner has
turned down a request by the Cotton Cor-
poration of India for blanket permission
to export its old stock of staple cotton to
Japan, Hong Kong, Korea, and Philippin-
es:

(b) whether the Corporation want-
ed to quote for 700 bales in response to
a tender floated by Sri Lanka but that
has not been allowed; and

(c) if so, the salient featutes regarding
the policy of Government for supply of
cotton particularly in the light of a world-
wide shortage of cotton?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) Yes, Sir.

(b) The Cotton Corporation of India
was permitted to quote for 700 bales of
staple cotton against the tender floated by
the National Textile Corporation,  Sri
Lanka. The offer made by the Cotton
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Corporation of India was, however, not ac-
cepted by the National Textile Corpora-
tion, Sri Lanka.

(¢) Government yolicy does not con-.
template export of staple cotton barring
specific bilateral trade commitments which
are made on exceptional grounds.

Foreign owned plantation in India

5858. SHRI C, K. CHANDRAPPAN:
Will the Minister of COMMERCL be pleas-
ed to state:

(a) whether some of the foreign owned
plantations in India have already transfer-
red their ownership to Indians;

(b) if so, the broad features of the trans-
actions made during the last three vears;

(¢) the name of Indians or Indian firms
or companies who bought thesc plantations;
and

(d) the reaction of Government about
such transactions between foreigners and
Indians?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE  (SHRI A.
C. GEORGE): (a) Yes, Sir.

(b) and (¢) A statement is laid on the
Table of the House. [Placed in Library.
See No. LT—6637/74}

(d) Government views such transactions
favourably if it is satisfied that the price
paid is reasonable and the intending buyers
has experience and expertise to maintain
productive efficiency and export potential
of the plantations.

Inquiry against Foreign Directors of Larsen
and Toubro Ltd.

5859. SHRI R. S. PANDEY: Will the
Minister of FINANCE be plcased to state:

(a) whether Income-tax investigations
ha.ve been started against three of the Fo-
reign Directors of Larsen and Toubro Ltd.
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under advice from the Ministry of Law,
Justice and Company Affairs;

(b) whether similar proceedings  are
pending against a foreign General Manager
of a subsidiary of the Company; and

(c) if so, the present state of the inquiri-
es?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Yes,
Sir.

(b) Yes, Sir.

(c) Investigations are still in progress.

Convention on Exports beld in New
Delhi

LAL
COM-

5860. SHRI RAGHUNANDAN
BHATIA: Will the Minjster of
MERCE be pleased to state:

(a) whether a convention on cxports
was held at New Delhi on 21st February,
1974;

(b) if so, whether his Ministry’s officials
attended it; and

(c) if so, main topics discusscd at the

convention?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) and (b) Yes, Sir.

(c) The broad features of the main
topics discussed at the convention related
to:—

1. Export Strategy for the 5th Plan.
2. Production and Pricing.

3. State Trading and Export Houses.
4. Shipping and Transport.

5. Credit and Finance in Exports.

Increase in the paid-up capital of Firestone
Tyre and Rubber Co. of India Pvt. Lid.

5861. SHRI BRIJ RAJ SINGH KOTAH:
Will the Minister of FINANCE be plcased
to state:
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(a) whether the orignal "paid-up capital
of Firestone Tyre and Rubber Company
of India Private Limited was only
Rs. 20,000 which was increased to
Rs. 1,10,00,000 by capitalising the reserves
made out of retained profits worth
Rs. 1,09,80,000 by issue of 549 bonus
shares for every share held;

(b) whether all these bonus shares were
issued to the American parent company;
and

(c) whether permission of Government
was granted and if so, the reasons therefor?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
(b) Yes. Sir.

(c) Permission was granted in 196! after
all the tests applicable to a Bonus Issue
viz. capitalisation of reserves were satisfi-
ed.

Selection Grade for Scheduled Caste and
Scheduled Tribe Auditors

5862. SHRI AMBESH: Wi!l the Minis-
ter of FINANCE be pleased to state:

(a) whether a letter was issued on Z5th
January, 1973 by Comptroller and Auditor
General to all Accountant Generals in
India for the sanction of Selection Grade
to the Auditors belonging to Scheduled
Castes and Scheduled Tribes on the basis
of reservation for these communities;

(b) whether the Selection Grade sanc-
tioned to the auditors of thz above com-
munities is withdrawn on change of their
religion; and

(¢) if so, the reasons therefor?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Comp-
troller and Auditor General's letter dated
25th January, 1973 applies to reservations
for Scheduled Castes and Scheduled Tribes
in posts filled by premotion on the basis of
seniority subject to fitness. Promotion to
Selection Grade in Auditor’s cadre is made
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on the basis of ‘merit-cum-seniority’, in
respect of which reservations existed even
prior to the issue of this letter .

(b) and (c) An employce belonging to
to a Scheduled Caste ceases to be eligible
for the special benefit granted to him as
such a member of a Scheduled Caste, if
he changes his religion from the Hindu
or Sikh religion, with effsct from the date
of such change. This is considered neces-
sary in order to conform to the constitu-
tional provision relating to reservation of
FOSS.

Overdraft by Madhya Pradesh

5863. SHRI MARTAND SINGH: Will
the Minister of FINANCE be pleased to
state:

(a) the position regarding overdrafts
drawn by the State Govermnent of Madhya
Pradesh upto January, 1974: and

(b) the steps Government have propos-
ed to recover the amounts of overdrafts
from the State?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The
State Government of Madhya Pradesh has
not overdrawn on the RBI from Ist May,
1972 upto January, 1974.

(b) Does not arise.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DELAY IN THE LIFTING OF RS. 40
LAKHS WORTH QF NEWSPRINT BY THE STC
FROM BoMBAY PORT.

=t TN AW AW (AERIT) . wege
#grew, gwt urar ¥ & freafatas faen &
SR A aiforsn wA w1 e fewar §
wYe qrdar &< g 5 & oo fawg § oF awas
q:

“arvm srare frmw gra aRa€ e A 40
@ W & 78 F AwETd S B I
¥ faora & s
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THE MINISTER OF COMMERCE
(PROF. D. P. CHA’I'I‘OPADHYAYA):
Mr. Speaker, Sir, the actual position regar-
ding the reported delay in lifting of
Rs. 40.00 lakhs worth of newsprint by the
ST.C. from the Bombay Port is as
follows:—

Import of newsprint is arranged through
bulk contracts entered into by S.T.C. with
foreign suppliers. The individual news-
papers to whom the imported newsprint is
allocated by the Registrar of Newspapers
are granted sub-licences  with letters of
awthority against a main licence issued to
the S.T.C. to enable them to clear consign-
ment through .the Customs. This proce-
dure has. however, been found rather
cumbersome and wasteful to the extent that
very large number of sub-licences had to
be issued against one main licence. The
procedure was, therefore, suitably modified
by Chief Controller of Imports and
Exports in consultation with the S.T.C.
and the Registrar of Newspapers in order
to 3veid unnecessary waste and to simplify
the procedure.

At a meeting held accordingly by Chief
Controller of Imports and Exports on the
Ist Febraury, 1974, a decision was taken
to the effect that only letters of authority
need be issued which would reduce delays
to the minimum.

There was some delay in the clearance

of one consignment of newsprint by the

. Customg authorities in Bombay pending

certain clarifications, These clarifications

have since been furnished, and the con-
signments has been cleared.

Two ships “Samuel Marshal” with
Russian newsprint consisting of 1156 tonnes
and “Jalkendra” with 40 tonnes of news-
print arrived on the 3rd of March and 13th
of March respectively. The consignment
in respect of Jalkendra wag fully cleared
in the normal course. For the consignment
in respect of the Russian newsprint, while
the ship arrived on the 3rd of March, the
actual landing was on only on 23rd of
March and the clearance of consignments
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commenced on the 28th of March. Hon.
Members would, therefore, appreciate that
at best the delay was of S days. Since the
normal free clearance time is four days
after the actual landing of the ship, the
goods were on demurrage only from the
28th March onwards for about a week
during which there were two holidays. It
may also be mentioned that during this
period there were three/other vessels con-
taining newsprint which were being clearcd
and there was considerable congestion at
the Bombay Port.

As regards demurrage, S.T.C. has taken
up the matter of waiving the demurrage
charge with the concerned authorities, and
1 can assure the Hon. Members that if
there is any demurrage to be paid, this
would not be passed on to the newsprint
consumers.

off TTAM AR TN AEAH AERY, wATH
Frrstt & fawy f fee #forf & aw @
HRTATE AT KT AT & 1 § 7y ot &7 e
IA o femF 9w a7 T § FF oge w7
T F] § @oWomEodo FT THoH oo
F OEA & A9 wW I g1 g o Wk g7
free gur 5 ¥aw wafdy e @ @
9 T, A fRr i ag quEr I RT 4 f
TG W FAAFEINT 700 9w | qge ardE
a7 Hifer gd o guH adfeITw w1 aq
T g fr @&1 gw1 &Y w gem, dw gwn A
w1 gr | O 9 F wferd §3% § AT
FE1 T & fF $9 30 wmaT) #vra €1 qerd
& o aga & wacars gt & ) A=A w
F 7€ agaT aT a9 fawwa g &, ovowsd Wy
oY gg=r & ¥ ETA S & ¥W W AWAE
g AR Faam e fE AR ag g F an &
& ¥ @ ¢ | B wAAI AT A A av
T A qted | ¥ gt oL U 39T faw § aweigT
Hay 6, 79 Farg ) AT g wTA F
MAiFEadiog ovT | 799 & a7
fer gz § | wa) oft w7 agAT & Fr 5 fRA WY
gt faa & & fem gy W 1 4 e w7
%Y weftulw fawar 99 € SEwT oF Of
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A I “dxww A" gY T mar Wi
“am W WS §T F OEW W W T
w g & sl wgwT Y wEE

fazr s welt wdvem & wey fr A o &,
WA & G0 q I AW g T aga whew
o, wwfa giadrt fearide ¥ acw & aga wver
tm femr ) Amma ey
0 g5 TE fafeaa vl fen 9 wfawe
wfom ¥ qz feafa @ aw wequli & O &
T 9| He wERT ¥ qg N A g R dww
a9 ag e, W agae g
T W E ) T AT W ST ®)
@ e wdA I owrw far e
afd 37 At w1 o & o gwArh wne
qgu arar ¢ fe o awTd A Oy A ot dw
Err ag Ty & ¥ frar ST aga weet
m(‘t’ﬁ? agodYodfio Y ey %mm
w ¥ fe oY ax fedy & & formn ordm,
# gewr fad w0 g W wgm g e ot
9 ¥ greirdifers e fear & Tw Al wE
¥ arq ¥, o7 wwre e o g A fea-fes
awg sl A T ¥ g, “da”, A awan
o Ty ¥, “qorr’, wig ag afgwrd dodt.
wrfofo & ¥ a1 GHodtodlo F Kl 1 ¥ &
g1 W 3T S ¥ I eifedide fow
i sa frowvg & g ¥ wfa awer ww ol
gt x5 wraard Fr & qdf wwE §
w1 I g5 afefeie faar srdw, ar doc fear
T, 7 @hﬁﬁﬁ{a’(g}m awx )

2 FfTvaT I & A9 ¥y ¥y FTawa
(@A & A7 TAT AT I« FHY W avwre
WIT ¥ 37 I FOIT ¥ AT § Wk waewig-
AT Hromy araw sA§ WhH ™
ATy ¥ IR ST iR AT W TN qesy
a3 W AT O wEd f)oard e
& At S & A W T g I w
fear mmn T W ®T OICH, fee vt g e
wafaai g &+ & awwar g & womy o
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W ae s W ¥ w wfafar  ag
& I8 A Wi

e ag § 5w gw s o fgwd
# qe¥ § & ow wfa fgr o, v vy afyErer
W apm w3 ¥, W gw # faw oy w1 A
T 3 ¥ wAf WA Al w gfawr
Bifl | T TWWY SqEEQT WY HTA XY FATHGT

PROF. D. P. CHATTOPADHYAYA:
The hon. Member has raised many ques-
tions. We have already pointed out that
this delay was very short and unavoidable.
Although the ship reached the port oo the
3rd, due to port congestion on which we
have no say, the actual landing started on
the 23rd, after a delay of 20 days. So
far as the newsprint is concerned, the
actual landing started on the 28th. So,
there was a delay of only five days, out of
which two were holidays. Therefore, you
will apreciate that there was no dslay
which was avoidable. :

Secondly, though procedural simplifica-
tion was agreed upon, the customs autho-
rities wanted some clarificatior. Some time
was taken for communicating the clarifica-
tion and so three days were lost. Jt was
not a big delay and it was not avpidable.
1 can assure the hon. Members that in
future we will see that even this smail
delay is avoided.

Coming to demurrage, we have already
assured that the newspapers will not be
required to pay anything, if at all it is
necessary. Even in resect of the public
exchequer, as I have indicated, we have
taken up the case with the customs and we
hope that it will be waived. More than
expressing a hope, 1 cannot do anything
more on this point.

The last question was a suggestion that
in future we should see to it that speedy
clearance is effected. At about the sume
time many other ships came in maay other
ports which brought newsprint and they
were cleared speedily. So, it is only in
one case that we could not act so epeedily,
as we wanted. I can assure him that in
future we will ensure that there is no
avoidable delay.
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L o e sTeTE Aoy § ow ersdiecor wigw
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SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, this is a matter which has
come time and again before this House,
and 1 have not got the slightest doubt that
the Government, in  principle, want to
curb the mass media in the country and,
therefore, they are taking recourse to all
these methods. 1 will give you cnough
documentary evidence to prove that.
Whatever little adverse comments that the
mass media come out with against the
Government .and their leaders is not to be
borpe by them and, therefore, the best
course that is open to them is to curb
these mass media by hook or by crook.

You will find from the Ministry's
f\nnunl Report for the year 1973-74 that,
in 1971-72 the import of newsprint was
valued at Rs. 27.6 crores, and in 1972-73
the import has come down to Rs. 20.5
crores. I request the hon. Minister to
?Ianfy truthfully, for a change, as to what
is the reason, although prices have gone
up by 300 per cent, the total value of
Import has considerably gone down as far
as import of newsprint for mass media is
concerned. . .,

M?. SPEAKER:, It is not a general
Question concerning import. The call-
flttenuor_r is regarding the reported delay
in the lifting of pewsrint by the STC from
the Bombay Port,

SHR] JYOTRMOY BOSU: This is a
very vital thing, Sir.  You had been a
Journalist,
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MR. SPEAKER: Please do not mislead
me also.

SHRI JYOTIRMOY BOSU: Sir, here is
something where it is said:

“The newsprint position has become
more difficult in view of the consi-
derable shortfall in the arrival of
contracted imports. Until the
last week of February, only
54,708 tonnes of anticipated
1,26,700 tonnes of newsprint
imports had arrived.”

“...Besides, of the tonnage yel to
come, about 19,140 tonnes was
lost because of the invocation of
‘force majeure’ by one of the
Canadian suppliers.”

This is a clipping from the Times of India
of 24th March, 1974, The February
arrival figures have been far below the
anticipated figure. In spite of that, when
they had received the consignment at
Bombay Port, they had been sitting over
it, dilly-dallying. I will just now establish
that also.

On top of that, the current extraordinary
shortage is due to the bungling of STC
which shert-purchased newsprint to the ex-
tent of as much as 50,000 tonnes last year.
If STC had cared to build up a buffer
stock instead of whittling down contrac-
tual entitlements, the difficulties being
faced by the Corporation in arranging
imports at the moment due to worldwide
shortage would have been easily sur-
mounted.

. They had entered into a contract with
the Scandinavian countries where the con-
tractual agreement entitled them to bring
20,000 tonnes as a ‘must’ and an additional
20,000 tonnes also; out of that entitlement
of 40,000 tonnes and where the prices
were quite favourable, they did not import
more than 13,000 tonnes. This is very
surprising.

On the statement I want to ask a few
questions. I want to ask why at this
stage—what is the specific reason—<hey
wanted to change the procedure in the
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matter of clearance and delivery—CCIE
licensing STC on the strength of sub-
licences. There is a basic change to what
is ‘stipulated in the Import Trade Control
Book, page 4, and how is it that, by a sort
of quasi-executive informal order, they
could over-rule this which has clearly
stated “Registration of Licences at ports”
which makes it mandatory that those who
go and take delivery of these things as
sub-licencees or licencees will have to
comply with certain requirements which
are stipulated in their own publication ?
Why should they ride rough-shod over
this?  Sub-licences, it is said that the
Registrar of Newspapers have granted sub-
licences with letters of authority against
the main licence issued to the STC to
cnable them to clear the consignment be-
fore the Customs. 1 have quoted from
the Import Trade Book. @~ Why had they
taken this measure ? Why is it that they
did not get the concurrence of the
Customs ? Why is it that they have
suddenly gone for a basic change ?

Since when the old procedure which
they now consider as cumbersome was in
force ? What was the necessity of doing
it just now ?

Then, it says that the procedure was
suitably modified by the Chief Controller
of Imports and Exports in consultation
with the STC and the Registrar of News-
papers in order to avoid unnecessary waste
and to simplify the reasons. I want to
know why the Customs people were not
called to this meeting and also when was
this procedure actually suitably modified ?
What is the actual date ? You had a meet-
ing on the 1st of February. I agree. I
want to know when actually this procedure
was suitably modified.

On page 2 he has said that the clarifica-
tions have since been furnished and the
consignment has been clearad. When did
they receive these clarifications and when
actually were these passed on to the
Customs in Bombay ? ’

He has said that in respect of the
Russian newsprint while the ship arrived
on the 3rd March, actually the landing
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was on 23rd March and the clearance of
the consignment commenced on the 28th
of March. Before they could get the new
procedure fully clear, why is it that they
introduced the new procedure ? You can
condemn the old method. You can easily
amend, but before it is wholly accepted by
all the authorities concerned, why was it
enforoed ?

Then, he has talked about demurrage.
1 want to know the rate of demurrage and
also if the port authorities did not waive
the demurrage, who is going to pay if the
newsprint consumers did not pay ? Is it
not going to bo in a way indirectly debited
to the account of the tax-payers in the
country, because there is no third person
involved ? Because it is either the Govern-
ment or the consumer. I want to know
the answers for these categoric questions.

Also prof. Chattopadhyaya has said that
in respect of the long-term contracts signed
by the STC towards the end of 1971 many
of the sellers did not honour the contract
because of the soaring prices. I want to
know what sort of a contract it is which
gives the suppliers these loopholes ?
Suppose the prices would have gone down,
would the Government have that power
and opportunity under the contract, if they
wanted, to get out of the contract ? Could
they have done so? A contract cannot be
one-sided. If thc suppliers can get out of
it, the buyers also should be able to get
out of it. We also want to know clecarly
what is that contract by which the sellers
can get out without paying any penalty for
it.? .

PROF. D. 'P. CHATTOPADHYAYA:
The hon. Member has observed that this
delay has something to do with curbing the
mass media. I want to assure him that
there is not the slightest intention to do
anything with that sort of thing. So, that
question does not arise at all.

SHRI JYOTIRMOY BOSU: Are yon
sure ?

PROF. D. P. CHATTOPADHYAYA:
Yes, I am.
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SHR1 JYOTIRMOY BOSU: Asian
pbles is there.

PROF. D. P. CHATTOPADHYAYA:
very man is fallible except a few.

The question is that the interesting
wes show what we are doing.  These
Enres show that this year we are excep-
¢ on the basis of firm contracts some
000 tonnes from Canada and 36,000
bnnes from USSR and -other Socialist
ountries and 7,000 tonnes from Bangla
esh.  All added, it comes to 1,60,000
nnes. So far in the first quarter it has
t;en 30,000 tonnes and firm shipping has
been booked for 75,000 tonnes and in the
rst half of 1974 we except an avcrage
onthly arrival of 12,000 tonnes. It
mpares very favourably with the monthly
mrrival of last year which was 5,000 tonnes.
[So, the situation is much better than what
it was last year.

SHRI JYOTIRMOY BOSU : I hae put
specific questions. . .

MR. SPEAKER: I am afraid much of
what you have raised is out of scope. 1
was looking at you and when you came
back within the scope of the question. I
felt relaxed. The moment 1 did it, you
again went out of it.

SHRI JYOTIRMOY BOSU : We
know euach other for the last six years.

MR. SPEAKER : You - have now
asked one question which is out of the

fcope and you are trying your wits and
his also.,
SHRI JYOTIRMOY BOSU: You

shoulfl take it as a supplementary. The
guestion is:  1971-72, it was Rs. 27
Crores and 1972.73 when the prices are
lower it wus only Rs. 20 crores. ...

. MR. SPEAKER: The call attention is
about Rs. 40 lakhs worth of newsprint at
the Bombay harbour. You are going by
€Xports year by year,

SHRI JYOTIRMOY BOSU:

Sir, it is
part of the whole game.
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MR. SPEAKER: Now, we pass on to
the next item.

SHRI JYOTIRMOY BOSU : He has yet
to reply to my questions.

PROF. D. P. CHATTOPADHYAYA :
Only two other questions remain. . .

MR. SPEAKER: 1f you do voluntarily
amongst yourselves, I do not come in.

PROF. D. P. CHATTOPADHYAYA :
He asked why the procedure was changed.
1 have alrcady explained it rather in detail
in the body of the statement that it was to
save time and trouble to the newspapers
that we agreed on this simplified procedure.
Instead of issuing sub-licences to innumer-
able newspapers and causing a lot of
avoidable difficulties for them, we suggested
this procedure which will minimise their
labour and trouble and time. So, that
was the rationale behind the simplified
procedure.

SHRI JYOTIRMOY BOSU: The whole
question arises out of my statement. The
old procedure—how old it was ond - for
how many vears it was in force.

MR. SPEAKER : How does it relate to
Bombay Harbour ?

SHRI JYOTIRMOY BOSU: I am put-
ting forward my question out of his state-
ment. 1 have put a specific question. The
procedure which they have described as
cumbersome—how old was this procedure ?

SHRI H. N. MUKERIJEE : (Calcutta—
North-East) : Be sensible for a charge.

PROF. D. P. CHATTOPADHYAYA :
It was last year's procedure which was
sought to be modified this year. The date
has already been mentioned.

The other question he asked was:
whether it was indicated to the Ceollector
of Customs. My answer is : yes. It was
intimated. . . (Interruptions).

SHRI JYOTIRMOY BOSU: Was he
called for the meeting? Why should T
be allowed to be taken for a ride? I
asked why the customs people were not
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invited to attend the meeting which took
place between the STC, the Registrar of
Newspapers and the Chief Controller of
Imports & Exports.

MR. SPEAKER: Order, please.

SHRI JYOTIRMOY BOSU: 1 had never
been disorierly. Why the Customs people
were not called for that meeting ?

Sir, you allow the Minister to go away
like the Asian Cables.

MR. SPEAKER: No. 1 do not allow
both of you to go on like this.

SHRI JYOTIRMOY BOSU: 1 have
formylated my questions out of the state-
ment which the Minister laid on the Table
of the House. I am asking: in the meeting
that was held on the 1st February why is
it that the representative of the Customs
Department was not invited ?  Why did
they not attend the meeting ?

MR. 3PEAKER: He won't sit down
unless you reply.

PROF. D. P. CHATTOPADHYAYA :
Sir, 1 have already informed him that this
is not a matter which is of such an impor-
tance that always all persons should be
called. Because, that sort of understanding
is there hetween Ministries.  Also, they
They did not object to it.

12.55 § hrs.
PAPERS LAID ON THE TABLE

CENTRAL Excise (FIRST AMDT.) RULES
UNDER CENTRAL EXCISES AND SALT ACT,
1944.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : On behalf of
Shri K. R. Ganesh, I beg to lay on the
Table a copy of the Central Excise (First
Amendment) Rules, 1974 (Hindi and Eng-
lish versions) published in Notification, No.
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G.S.R. 284 in Gazette of India dated the
23rd March, 1974, under section 38 of
the Central Excises and Salt Act, 1944,
[Placed i: Library. See No. LT-6621|74]

REPORT "N THE WORKING OF TH: CoM-
MISSION OF RAILWAY SAFETY For 1972.73

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
I beg to lay on the Table a copy of the
Report (Hindi and English versions) on
the working of the Commission of Rail-
was Safety for the year 1972-73. [Placed
in Library. See No. LT—6620/74]
NOTIFICATIONS  UNDER  GGovl.  SAVINGS
BANKs AcT, 1973, GovT. SAVINGS CERTIFI-
CATES AcT 1959, CusteMs AcT, 1962,
BENGAL F'NANCE (SALEs TAx) AcT, 1941
& DEMANDS FOR GRANTS.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) . 1 neg o lay on
the Table :

(1) A copy each of the following
Notifications (Hindi and English versions)
under sub-section (3) of section 15 of the
Government Savings Banks Act 1973:—

(i) The Post Office Savings Banks
(Secend  Amendment)  Rules,
1974, published in Notifioation
No. G.S.R. 156(E) in Gazette of
India dated the 30th March,
1974,

(ii) G.S.R. 157(E) published in Ga-
zette of India dated the 30th
March, 1974.

[Placed in Library See. No. LT-6621 /74]

(2) A copy each of the following Noti-
fications (Hindi and English  versionsy
under sub-section (3) of section 12 of the
Government Savings Certificates Act, 1959:

(i) The National Savings Certificates
(Fourth  Issue) (Amendment)
Rules, 1974, published in Noti-
fication No. G.S.R. 158(E) in
Gazette of India dated the 30th
March. 1974,
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(ii) The National Savings Certificates
(Fifth Issue) (Amendment) Rules
1974, published in Notifica-
tion No. G. S. R. 159(E) in
Gazette of India dated the 30th
March, 1974,

(iii) The Govt. Savings Certificates
(Amendment) Rules 1974, pub-
lished in Notification No. G.S.R.
160(E) in Gazette of India dated
the 30th March, 1974,

[Placed in Library. See No. LT-6622/74]

(3) A copy each of the following Noti-
fications (Hindi and English versions) under
section 159 of the Customs Act, 1962 :—

(i) G.S.R. 144(E) published in Ga-
zette of India dated the 27th
March, 1974 together with an
explanatory memorandum.

(ii) G.S.R. 153(E) published in Ga-
zette of India dated the 30th
March, 1974 together with an ex-
planatory memorandum.

[Placed in Library. See No. LT-6623/74]

(4) A copy each of the Detailed De-
mands for Grants (Hindi and Einglish ver-
sions) of the following Ministries for
1974-75: —

(i) Ministry of Defence.

(ii) Ministry of Steel and Mines.
[Placed in Library. See No. LT-6624/74]

(5) A copy each of the following Noti-
fications (Hindi and English versions)
under sub-section (4) of section 26 of the
Pengal Finance (Sales Tax) Act, 1941, as
in force in the Union territory of Delhi:—

(i) The Delhi Sales Tax (Fourth
Amendment) Rules, 1974, pub-
lished in Notification No. F.
4(53) /73-Fin. (G) in Delhi Ga-
Zette dated the 27th March, 1974.
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(ii) Notification No. F. 4(84) /72-Fin.
(Genl.) published in Delhi Ga-
zette dated the 28th March, 1974
containing corrigendum to Notifi-
cation No. F. 4(84)/72-Fin. (G)
dated the 17th January, 1974.

[Placed in Library. See No. LT-6625/74]

12.56 hrs.
ASSENT TO BILI S

SECRETARY-GENERAL: Sir, I lay on
the Table following four Bills passed by
the Houses of Parliament during the cur-
rent session and assented to by the Presi-
dent since a report was last made to the
House on the 29th March, 1974:—

(1) The Gujarat Appropriation (Vote
on Account) Bill, 1974,

(2) The Appropriation (Railways)
No. 2 Bill, 1974,

(3) The Appropriation (Railways)
No. 3 Bill, 1974.

(4) The Appropriation Bill, 1974.

1256 } brs.
ESTIMATES COMMITTEE

FORTY-SEVENTH AND FORTY-NINTH REPORTS

SHRI R. K. SINHA (Faizabad): T beg
to present the following Recports of the
Estimates Committee:—

(1) Forty-seventh Report on action
taken by Government on the re-
commendations contained in their
Thirtyfifth Report on the Minis-
try of Industrial Development—
Small Scale Industries.
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(2) Forty-ninth Report on action taken
by Government on the recom-
mendations contained in their
Thirty-sixth Repoit on the Minis-
try of Agriculture (Departinent of
Adgriculture)—Special Programme
for Weaker Sections and Employ-
ment.

12.57 hrs.
PUBLIC ACCOUNTS COMMITTEE
NINETY-NINTH REPORT

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I beg to present the Ninety-
ninth Report of the Public Accounts Com-
mittee on action taken by Government on
the recommendations contained in their
Ninety-first Report on the Report of the
Comptroller and Auditor General of India
for the year 1970-71, Union Government
(Civil) relating to Ministry of Supply.

12.57 ; hrs.

COMMITTEE OF PR!VILEGES ’
SEVENTH REPORT

SHRI H. N. MUKERJEE (Calcutta—
North-East): I beg to present the Seventh
Report of the Committee of Privileges.

12.58 hrs.

MATTERS UNDER RULE 377

(i) REPORTED DECISION OF GOVT. OF
ASSAM TO IMPOSE ASSAMESE LANGUAGE ON
STUDENTS BELONGING TO LINGUISTIC MINO-
RITIES.

SHRI NOORUL HUDA (Cachar): Sir,
1 would like to bring before you and before
the House one important matter concern-
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ing the fate of the linguistic minorities in
the State of Assam. Recently the Board
of Secondary Education, Assam, have ap-
proved a curriculum which is té be intro-
duced from the current academic year of
1974 which, if implemented in its present
form, is fraught with great danger and
I fear would arouse feelings of animosity
among the different linguistic minoritics
living in the State of Assam for decades.
This curriculum is approved by the Board
of Secondary Education, Assam. It clearly
discriminates between those whose  first
language is Assamese and those whose first
language is not Assamese. For example
there are the Bodo people of Assam and
also the Manipuri-speaking people in
Assam, besides the Bengali spcaking pco-
ple of Assam especially in the district of
Cachar where the Bengali-speaking people
are 80 per cent of the total population of
that district. They would be forced to
learn Assamése - language and would be
debarred from learning Hindi language.
That is the discrimination. Now this dis-
crimination or this policy would not apply
to those pupils whose first language is
Assamese. The pupils of linguistic mino-
rities in classes VIII to X in secondary
schools ‘would have to take Assamese lang-
uage compulsorily as elective subject and
in effect, if they take history as a subject,
they would be debarred from taking geog-
raphy; if they take advanced science they
will be debarred from learning advanced
mathematics. '

13.00 hrs.

But, the Assamese language speaking
pupils would not be subjeci to this dis-
advantage. So, it is a clear and blatant
discrimination against the linguistic mino-
rities in the State of Assam. That is why
the linguistic minorities in Assam have,
times without number, demanded from the
State Government of Assam not to make
Assamese language compulsory in all the
schools of Assam. Also they have suggest-
ed that instead of making Assamesc as a
compulsory elective subject, the Assamese
language should be learnt as an optional
subject in the schools. We also belong to
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a minority linguistic group based on Mani-
puri linguistic group and we have no ill-will
against the Assamese language as such. That
is why we always demand from the State
Government of Assam not to force on the
linguistic minorities in Assam.to lzarn the
Assamese language as compulsory  third
subject. Uptill now, the Assam Govern-
ment have not responded to the demands
of the linguistic minority groups such as
Bengali, Bodo, Manipuri and other linguis-
tic groups. That is why | would like to
raise this important question on the floor
of this House and I would ask the Prime
Minister, the Home Minister and  your
goodself to intervene in the matter and per-
suade the State Government of Assam not
to force the Assamese language on the lin-
guistic minority groups and also not to
debar the linguistic minoriiy pupils from
learning the Hindi language which is an
officially recognjsed language of the Indian
Union. It should also be remembered that
Assam is not a strictly unilingual state be-
cause only 60 per cent of the people speak
that language while the other 40 per cent
of the people belong to different linguistic
groups. That is why also I would seek
your intervention as well »s the interven-
ticn of the Home Minister and the Prime
Minister to whom we have given our rep-
resentations. The people of my district
have represented to them. But, uptill now,
we have not been favoured with any reply.

I would conclude by saying that if this
policy of the State Governraent of Assam
is implemented, then the {eeling of bitter-
ness and animosity would prevail which
would lead to disastrous consequences which
all the right-thinking people would like to
avoid. That is why I request that the
Government of India should take up the
matter and persuade the State Government
of Assam not to implement this proposal.

SHRI JYOTIRMOY BOSU (Diamond
HARBOUR) : Sir, I have written to ycu that
about 40,000 people are demonstrating aga-
inst the West Bengal Government regard-
ing unemployment and price rise. I would
request the hon. Home Miister to make
a statement on this.
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MR. SPEAKER: Mr. Bosu, you will
kindly sit down. 1 have ncver permitted
you. I did not call you. Please do not
do that everyday like this. 1 shall look
into it and if I allow you, you will be
given a chance. You have not got my
permission. Do not do like this unlcss vou
are called.

SHRI JYOTIRMOY BOSU: Sir, 1 have
written to you about this.

MR. SPEAKER: Without your being
called, do not do it like this. This matter
lias been pending since last weel and be-
cause Shri Huda approached ine, 1 have
allowved him,

(ii) REPORT ACUTE SHORTAGE OF Foob-
GRANTS IN WEST BENGAL

SHRI A. K. M. ISHAQUI: (Basirhat) :
Sir, there is acute food shortage in West
Bengal. As you know, the Government of
West Bengal have been urging upon the
Central Government for supply of ade-
quate foodgrains to the State. Sir, you
know what sacrifice West Bengal made
for the cause of India. In 1947 when we
became free only 2.31 lakh acres of land
were under jute cultivation. Wes: Bengal
changed the crop pattern and tofay as
much as. 11.77 lakh acres of land are
under jute cultivation. All this diversifica-
tion was at the expenses of paddy which is
a staple food in West Bengal. All this
money was earned for the bencfit of India
but West Bengal has not been compensa-
ted for the sacrifice.

Sir, West Bengal is a land of refugees
Twenty per cent of the total population
has come from erstwhile East Pakistan. An-
other twenty per cent of the population have
gone from other States of India. To feed
them should have been responsibility
of the Central Government but Centre has
taken no responsibility for feeding them.
Sir, some areas in West Bengal are covered
under statutory rationing system. The im-
plications of this system are that anyone
living in these areas can go to the court
and enforce the obligation to f:ed them.
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The West Bengal Government do reguire
food to feed these people but the demand
made by the West Bengal Government
has not beecn met so far. We, the Members
of Parliament, belonging to the Congress
Party saw the Food Minister the other day
to make a demand for food but only an
increased amount of 12,000 tonnes of
foodgrains per month was given. Sir, as
a result of this food shortage the palitical
party, to which a proper burial was given
in the sacred soil over there, is again try-
ing to come up taking advantagc of this
food shortage. Only yesterday they want-
ed to reintroduce the politics of violence
in the State and set Court houses on fire.
So, I am making an appeal to the Central
Government to have a look at West Bengal
and supply foodgrains on oan emergency
basis so that the political party which
believes in politics of violence does not
come up and create troubles.

13.09 hrs,

DEMANDS FOR GRANTS, 1974-75—

conud.

MINISTRY OF LAw, JUSTICE AND COMPANY
AFFAIRS—Conted.

MR. SPEAKER: Now, we resume the
discussion on the Demands for Grants
under the control of the Ministry of Law,
Justice and Company Aftairs. The time
taken already is 3 hours 40 minutes. The
balance of time is 1 hour 20 minutes.
What time does the hon. Minister require?

THE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS (SHR1 H.

R. GOKHALE): About 40 minutes.

MR. SPEAKER: So, about an hour is
available for other Members. Shri Chand-
rika Prasad.

PROF. MADHU DANDAVATE. fRaja-
pur): Would you give me some other time?

APRIL §, 1974
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MR. SPEAKER: Let him please not
do it like this every time. These things
come to me in my Chamber and I decide
them there; 1 do not commit myself here.
So, he should not ask ‘Will you do it
or not?” The hon. Member is a very
learnea gentleman.

SHRI JYOTIRMOY BOSU : (Diamond
Harbour): It should not be our idea to
come and worry you every day in the
morning.

MR. SPEAKER: These things should
come to me duly in writing.

SHRI JYOTIRMOY BOSU: I agree that
requests should be in writng. I always
prefer to write to you; unless it is a very
important matter on which ] must come
and see you, which may bc once in two
months. But my request to your good self,
Sir, would be that when we write to you,
you should consider it on merits...

MR. SPEAKER: I shall ask him to sit in
my Chair one day and ask him to rcply to
the Members. 1 shall try that.

. SHRI JYOTIRMOY BOSU: Why do you
want to inflict such punishment on me?

MR. SPEAKER: I shall ask him to reply
to Members. 1 shall ask him to occupy
my Chair and then ask the Members to
enquire from him ‘why not this? Why not
this

SHRI JYOTIRMOY BOSU: Only dur-
ing inter-session period I can sit on the
Chair.

13.13 hrs.
[MR. DEPUTY SPEAKER in the Chair]

oft whrwr swv (afwaT) : SoTe w@Ew
T HaTg A gEE Ay AT & e FQ
§C IO q@ AT ¥ WA @AT A@AT §
W waeg ¥ gra gifar o freR wiw,
fedlt wmar s TRt & |re AT =Tw QA
aTfeT aT, ag A gET | W eI e A
T W AT | o AW A qff e ARy
frage 31w 3a fa wrafefmA @ o @,
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B wEewA s § w6 9w o Y wrardy
18mE , fom# 10 /@ A gy & & 7
T WTAT §, I WIS ATE Al WTETET HY QY
feai & @iz fear an &1 gRIC AT § 8 OHoTHo
Qo & §, it & qiw IR AT wr s aT
A § 9w e ¥ A W 0 A
R F A1 We faar wan & AT AT
o1 & 7 Gai #1 a1 1 MAR F 4y faa
av Tatwar & A fawa, ow w1 & won §
AqE | W AE qEA § ¥ Gal oI
FXR & AuT AT AT F T BT @A GO
FAAT F AG % NF F AVIE AGY @ Iw@T
&1 Afea ATt geE a7 eara g fear man
W fau & stz {5 of v & 7aa §9 § a0
freg 217 3fug T F1 A fww e
faar 0T, TETY & FEA q€ & T AgF e
=fzw |

TR agg § fadidy avdt 7wy i feee
WA B § AL EHT | AT 6 R4 G g,
w1 Fe a8 fw gw faafuai # o afa-
frmay ofwar & S ST &1 W@
o § amar s A wiw W AT e
qrae W oA wHE &1 Zengm o fear
q—fas #4597 w1 gfea foar a1 fa @
wfwai T g G| &Y A w1 AT TE
wrers fzar maan 1 &7 g9 A Ay fed 7,
I g wT e 2Rl F A o el T
gt & aTAE A SAfRETETE @ Ee
¥ Trad I | afed 9w A W g
wiTE § w1 sgEet € AT | W@ i
ot 7O & A TEET A AR gY
IER Wit 3o A@ e | wafwg & SmEA
£ f5 wem 0w #1 @ afeE
T W@ fr gae & FRE Ee
wiw @ Az # FERY W} A A0,
i g & @ AN wfawrd w19 £ §,
I AT FATERy TR FNWT ¥ g
¥ @, 99 & wiwe AW e, 99 & s W
A, H1Y ¥ I E AT FTH @A FACA
LR L RS
8LSS/74—9
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el A oA A frer ark ol § Iw H
TR & A ey fed i &) Wi g afare
Ha@ aae §a7 ¥ATCE FT AW e
foree & forer foram aman §, afeal wy oy fear
STt &1 9= fF arael W & o # afe
ZH AR §ar 100 wnafwai & aw d fe@
ST § | ITH ATATIT TR & ATH, AT AT WY
feg o —ww g g A R
wgi g @m ¥ oy fed &, wamer aow
T T T A A FAR T wwwr
TR | AT F AT o et g gi—15-
20 AT aq@ 97 IT ATART SO { FoAT HY
ferat | guTe qifew T e ®1 A & fawe
faar, gt aFd @it i@ T W, W
I g7 7 43 FT oquq IRiear Fam ¥
Az TaTd | g B faege awE w3 far,
& W §9 AE A% | f1 oy T F
T A9 at &1 forw fewl a@n ) F WTEAT§
frgn aw * qumel & fawms wiw darg
AT AT f IEEAITi Agw aTg w qemy
wr 2, A A frare fear s o e
st & dret man &, 3 A e faan
§ o F1AF AT & g fewmar ovd ar
AR @ qAEAT ¥ | Y geEErd @
¢ ad ¥ fau feare feqr oma o & wigar §
fr Ydowe wHwA T e & Ak § e
Fan ST gd I§ ST 8 TET FI |

Frel AT aTE § W g wdet ¥ ATw
IR wY & @ ey @ wfew e
St W FEE qx 9w gegd s FEal
¥ sfafafiit &1 sratweT T WiE, IR
Wt I TRl &7 WOEREL qAE A,
9 # aum gfawm, 99 & @A © fAe
T, TaT-aTE, a=i w7 forwr ®1 w@w few
w1 oo @ FwR e, | A W
gframal 1 sgear Ftaw 9w W e
fear w1

fawd qArl § W19 ¥ e wHT Toes
T YR g Wt v A YA Y T -
X 7w ¥ AT i faww gy | ST el
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[t wfrwr swne dyw)

# ot fadnt =9 ¥ THoTAOTo FX §, @Y
arferie & Fm # e & 7@ gaman o
A A A A A o W a
IAT §, T 2w aa & AR A, W
m“ﬁ*'ﬁié‘(ﬁmﬂﬁcqﬂof{o
FeAr ywfaa Y & e ag wwr wEEi Y
I FTT ¢ 1 77 w0 g S & Avagd
g gy, 37 9T A g fgT 1 @ w7
ﬂu'\'mvz@m t fﬁm fatreY THoTH oo
mawa s SwAm A Iw N A A
frst &Y 3 &1 AfeT 39 I A A g T
warar @, fe ¥ fFaRtagiga i a &%
Wix agi ¥ Iuik o R, 3Er w1 qifew
g @ A A e famm arw @ o & wwan
ffRrfomis g ma i aferge
T aEAr wifge, aifs ST WY R e
ara-fET aT TUAT T AT 6% )

T AR ag M A S AN A FT
wTd § 37§ feafa agmaua &1 99 A ag-
famr o< fomr aww Wi g T 8, 9w
$EEA A ITH w50 WA AGrATT
Wt g g g | afew W dife e §
g s ¥ war wfes g IT R W
aag Y A% @aT | AR §© aifant ¥ w1 e
wfrax afei wr vergdve faar and, T
oz g7 &, e o A ¥ A= TET 9
ay @few @ & @ a@ & @ife
3\ 9 W) §9 e o wwfgg 1 ag A
w21 war ¢ 5 o oifesfin Afar
faar wid—afer 0 fedY Aw & aww
W AR wIE, we TE fag ww
@ I AR IT R qGT AT wiew AW
@ | ¥ wgar g fe oavar SR Sw &y
wtvr ¥ a1 I A @ I § A9
I fagr I1a, wfe @i T & st
wTgs fgmm I & W frw @ QA
FdaF IT H WU FH FA § IV
i ot frder @ AT IT B AT
F arz w40 g ad @ W s ey
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gt oY #, WY TR w1 wATET ¥, A

7 difeaw #fowz o gk @z awm %
g &3 § 1 0w wreHt wow T ¥ dEw ST
sTaraw w feogr @ wTF g ¥ wrar
A AT g e oy I 3 Al
9% FY WY B @A g gy | gEw A i
@y a7 fer Iy & a7 IW 9 qwe ¥ W
feqr W@ 1 9T oY A=A e awT @ ar
I ATy A A g AR oA s
qEAT | R & W g § e gt &
JAE! HAT  qAT &, TW AW AT I ATQF
R & foed I aww w) | srar &
gl ¢, IR &wi W w7 @@ SR
wi AT g8y WY q@fg AT @, aw W
&0 Wt T v R 1 wEfag do e
¢ fr g Fafrea fear ond fs fraet afinaii
# AETAT A € AAT | €W AA G J€T
st fear wd

IqTEA WEIEY, FATT TS WIET WG O
a TEy T Y aga ot A o Y
AW ¥ wUo Ay wA framal w1 gEwa
& WA N @ wft T o afew o
@ AW TE T qTET | TAWTET ST
% e afafa § fowsr faddt ag dar @
NfE aEnr S dTEA E ) AR F ¥ OF
A Wl QT 31 gu afafe & st
AR & s fd A fafy  weeree §
qFEYAET  qAE @A W ST
wwa giafeaa s o miaw &) sTeww
3 wfireror 23 Y ww ¥ o 1972 ¥ dw
T TR ¥ q wieETd feT, 1973 §
o AW GT A fean A g odvo Wik fagre
FT TR G WA, I GAW A g0 A |
ot T ¥ gfrera w7 g T ¥ AAT
FOT N ara wG TE 97 | W A § A
AR §Y ¢ afer worgdy wrar, formy
8 FOT FNT Ay § IFET qWT A W T
mmﬁ:ﬁn&*ﬁﬁmﬁ T
et § W gt < < w1 der o § S
o & daT q# w@ fagr oy A A awd § )
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&Y g1 afs faer &7 Aoyl W § waa
oY frer od &Y ag v WY wfaem & sfe o
JATARE ®T G AE ¥ qHE TR |

¥HY & §19 T w7 9TET F a oW &

sfaftfe <@ @ ¥ afe i wrar &1 g
sfffe aff @ mr § SEA e ¥ 5
sfafafe @ 1@ §1 gl &y W srfefmae
{AT AR a1 7 AW, T7 7 & qUT 7Y w0
amee afe iy & s wfafafud % & qF -
& st w1 wfafafe @ & @Y Aol s
& wfa oY SYar <t mft & IEwT fremecr
QY adT | gAweR) F A A A oadw
Lac I S

PROF. MADHU DANDAVATE (Rsj-
pur): Sir, are you considering my notice.
under rule 377?

Mr. Deputy-Speaker, Sir, I have care-
fully gone through the report of the Minis-
try of Law, Justice and Company Aflairs,
and I would like to pinpoint the attention
of the House to some specific aspects of
the functioning of the Ministry. At the
very outset, I would like to say something
regarding the functioning of the Monopolies
and Restrictive Trade Practices (ommis-
sion and the responsibilities that are cast
on the Government by the Monopolies and
Restrictive Trade Practices Act, 1962. You
may recall that in this very House, I
had moved a privilege motion against the
Minister of Law, Justice and Company Af-
fairs on the ground that though section
62 of the MRTP Act makes it incumbent
on the Government that all the MRTP
Commission reports which are submitted
tl}e Government, whether tley are admi-
nistration reports or whether they are re-
ports regarding individual cas:s referred
-to the MRTP Houses of Parliament. Sir,
on that occasion, the Minister con-erned
had owned the mistake, expressed regret
and assured this House that all the 1eports,
at.iministrative reports as well as the indi-
vidual reports, will be placed be-
fore both Houses of Parliament.

CHAITRA 15, 1896 (SAKA)
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I am constrained to find that even
on the basis of the report that has been
prese;.lpd to us, only the administrative re-
port from Ist January, 1972 up to 3lst
December, 1972 has been submitted. As
far as the individual reports are concerned,
there are a large number of reports which
have still not been submitted in spite of
the specific assurances given by the hon.
Minister on the floor of this House. If
the individual reports do not come before
the House, the House does not get the
opportunity to discuss some of the basic
aspects in relation to the policy of destroy-
ing or curbing the monopolics in the coun-
try. As a result of that some of the poli-
cies are just neglected by lapse. There-
fore when the Minister replies to the debate
he should try to give information to the
House : how many individual cases are there
on which reports are still awaited?

The Hindustan Lever case was referred
to the MRTP Commission. They wanted
a licence to be given to Hindustan Lever
for the manufacture of sodium tripoliphos-
phate for the production of non soapy deter-
gents. Many of us pointed cut that giving
such exclusive privileged position to Hindus-
tan Lever negates the general policy of
the Government who professedly say that
they do not want to encourage monopolies,
particularly foreign monopolies. It is not
clear whether a decision has been taken
but news appeared in the Press that the
MRTP commission had recommended cer-
tain restrictions in this mattcr and that
subject to to certain conditions the Hindus-
tan Lever might be given licence for manu-
facturing this product. When the question
was raised here we were told that they
have taken into account all the applica-
tions and certain restrictions were being
put on Hindustan Lever. I hawe a list
of entrepreneurs who had applied for manu-
facturng this product Ballapur Strawboards,
DCM Chemicals, Hindustan Copper Cor-
poration, Bharat Commercial Industries,
Ltd.,, Tata Mills Ltd, etc. While all these
persons applied, they picked up one par-
ticular cntreprencur and offered him the
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monopoly. 1 concede that the Minister is
going to insist upon cerfain restrictions.
Inspite of that the fact remains that Hindus-
tan Lever had been given a privileged po-
sition. The employees of Hindustan Lever
had already given strike notice. The be-
haviour of Hindustan Lever maragement
towards the working class is not cordial at
all. Therefore, 1 demand that the bon.
Minister should come forward with ncces-
sary clarificatiors.

It is interesting to find that almost all
the recommendations of the MRTP Com-
mission are majority recommendations.
There is a majority; there is a minority.
The majority in almost every case is the
same two members; the minority is the
same one member. They must examine
why it is so.

I shall now refer to the failure of the
Government to set up a separate labour
bench in the Supreme Court. It is true
it is not the direct responsibility of the
Government. It is the Chief Justice who
bas to take a decision. A number of va-
cancies have not been filled up. As a re-
sult of that the Chief Justice of the Sup-
reme Court has found it diffienli 10 con-
stitute a separate labour bench of the
Supreme Court. The hon. Minister was
once a trade unionist and he will realise
how many cases of labour relating to
bonus, retrenchment and other things are
pending. It has been a consistent com-
plaint of almost all the central trade union
organisations in the country that because
a separate labour bench has not been
constituted in the Supreme Court, a large
number of labour cases are pending.
Therefore, I hope the Minister will make
the necessary statement in this connection.

1 would like to say a word ahovt  the
electoral reforms and the manner in which
elections are conducted in our country.
I would like to make a constructive pro-
posal and I hope the Ministry will examine
that in depth and give its proper atten-
tion to this. It is not because the results
have gone against the opposition parties
that I am putting forward this view. We
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have been putting forward this view even
when we have gained a large number of
seats in different Legislatures. Unfortu-
nately, our electoral system is so devised
that the seats that are gained by various
political parties do not reflect the re-
lative strength of the political parties in
terms of the votes. The party even when
it has 32 per cent of the votes, continues
to rule and head the Government, and
thercfore. most of the Governments in
effect are minority Governments in terms
of the sanction and the mandate of the
people. T am not one among those irres-
ponsible people who feel that the single-
member  constituency system must be
scrapped because historically the single-
member constituency concept has been
evolved to provide stability to the political
system in the country. My party has
been one among those who have always
stood for single-member constituencies be-
canse we do not want political instability
in the country. If there is cumulative vote
system and if it is mere proportional re-
presentation, very often, the situation that
existed in France may be created in our
country, and probably, every month, there
will  be different coalition Governments
that will be cropping up. I do not want
political  instability in the country. I
would like the single-member constituency
system to continue. But, at thc same
time, as in Austria and as in Germany,
we might devise a new pattern of elections
and new electoral system, in which there
will be one set of candidates that will be
dircctly elected by direct vote in single-
member constituencles and in addition to
that, by taking the entive voie of the poli-
tical partics, some proportional representa-
tion may be given in addition to those
who are directly elected. In Austria and
Germany, what happens? There are. a
number of candidates who are directly
elected to the legislature and in addition
to that, based on the votes polled by the
various parties, some representation is
given.

The Social Democratic Party of Ger-
many is told ‘You have polled so much
votes and in addition to the candidates
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who are directly elected to the Parliament, guns and hand-grenades, and therefore, our

on the basis of the votes polled, you can
send 25 or 30 or 40 representatives to
Parliament. There are two advantages.
Firstly, the votes polled by the party will
be adequately reflected and in addition to
that, when the representation is given only
on the basis of the votes polled, it is left
to the free choice of the political parties
to choose the best of talented men from
their parties and send them to Parliament.
If that happens, not only there will be a
more democratic pattern in the Parliament
and State Legislatures, but even the qua-
lity of debates and the quality of work in
Parliament and the State Legislatures might
improve. There are experts in various
political parties, but because they are not
‘connected with mass movements and field
work, and probably they are not at all
backed up by certain caste and communal
equations, it is not possible for them to
get elected to Parliament and State Legis-
latures. But if they come from the quota
allotted to the political parties, some of
the experts in various political parties,
whether they belong to the ruling party or
to the opposition parties, can be nomi-
nated to the State Legislatures and Parlia-
ment, and through them, the quality of
the debates and the Committee work can

improve. This is a constructive suggestion

that I would like to make in this debate.

MR. DEPUTY-SPEAKER : This is a
good suggestion to end with. It is such
a good suggestion that you will only be
diluting it by going further,

PROF. MADHU DANDAVATE : I
would make other suggestions.

MR. DEPUTY-SEPEAKER : You can-
not make a better one.

PROF MADHU DANDAVATE : I am
not one among those who attribute the
entire electoral victory of the ruling party
merely to some of the unfair practices
that have taken place. They are marginal
aspects, but even then, they are very im-
portant. For instance, in West Bengal,
there were attacks on the booths with

party candidate had to withdraw from the
Gaigate constituency and well lodged a
complaint with the FElection Commission.
These matters must bc taken up urgently.

Within one minute, I will make a cur-
sory reference to two points. One aspect
is, I would just like to quote, without
going into the details, a High Court judge-
ment in a petition filed by certain share-
holders of the National Rayon Corpora-
tion Limited. Sir, a number of times,
myself and my colleague Mr. Madhu
Limaye have raised this issue of National
Rayon Corporation Limited and the mani-
pulations made by certain groups of this
Corporation and we wanted the Company
Law Board to take a very firm decision.
I will conclude with this point because
this is the best point, and as per your
advice, one should end with the best point.
Here are the strictures that have been
passed by the High Court on the function-
ing of the Company Law Board

Mr. Justice Ray saids

“However, before passing orders on
the question, 1 must niention
that during the hearing of the
interim application for injunction
before my brother Judge Mukhi,
the learned Judge had by his
order dated 8th October 1973
directed the Company Law Board
to deal with and disposed of the
petition of the company under
section 408(5) of the Companics
Act for the confirmation of the
newly elected Directors. I was
told at the hearing that although
the hearing of the said petition
started before me, the Company
Law Board, for the reasons best
known to it, had failed to carry
out the said directions. If the
Company law Board had carrie
ed out the said directions of this
Court and given its decision on
the said pctition before the hear-
ing of this petition started, a
great deal of arguments advanced
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at the hearing of this petition and
consequently public time and
money would have been saved.
This Court is distressed to find
a high-powered and responsible
body like the Company Law
Board should not have cared to
carry out the said directions of
this court till this day. The net
result, therefore, is that the
petition is dismissed.”

I do not want to comment ¢n it. The quo-
tation 1 have read is the best critivism of
the Company Law Board.

SARDAR SWARAN SINGH SOKHI
(Jamshedpur) : Sir, I rise to suuport the
Demands for Grants under the control of
the Ministry of Law, Justice and Company
Affairs. I have gone through this report
and have a few suggestions to make.
Firstly, about the legal aid which is under
consideration of the Law Ministry since
long, it shguld be given the shape of an
Act without further delay. It should be
a foolproof Act so that it actually goes
to the needy in real sense and not in the
pockets of lawyers or court clerks.

It is good that reservations for sche-
duled castes and scheduled tribes have
been made, but for the backward classes
and Vishwakarmas, the reservations should
also be made. The visit of the USSR De-
legation led by its Minister of Justice and
the Chief Justice of German Democratic
Republic appears to be very significant.
We should make laws in line with these
countries which would help us in future.

I am of the opinion that the post of
Solicitor General and Additional Solicitor
General should be abolished, since we
have got an Attorney General, Advocate
General, Government Advocates, etc., who

. are quite capable of tackling any legal
matter. The posts of Solicitor General
and Additional Solicitor General are just
a show. We can save lakhs of rupees by
abolishing these posts which may be spent
on giving legal aid to the poor.
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The Indian Contract Act, 1872 should
be amended. It has become very old and
is not in line with the present changing
circumstances of the country. Government
public sector plants lose almost all the
cases either in arbitration or in civil courts,
though they have their own agreement
with the contractors. The law should be
so amended that the Government could
recover afl losscs and damage done by the
high officials of public sector plants due
to their negligence or ill-advice of their
subordinates or rescinding contracts ille-
gally and losing the cases in the High
Court and Supreme Court, though on
duty. The main cause is their high-head-
edness. In such cases, I suggest that their
movable and immovable properties should
be confiscated. Then alone they would
come to their senses and check such huge
losses to the public sector plants. Some
officers, while in office, do some wrong
things and the Government is put to heavy
losses due to such wrongful acts. But
when the officers go away or retire, the
Governmefit cannot do anything about it
at a later stage. Though there are
so many cases within my knowledge, I
will cite only one. The Chief Engineer of
Bhilai Steel Plant illegally rescinded a con-
tract in the year 1963 and the contractor
was pfid a huge amount of lakhs of
rupees as compensation in the year 1968,
through Calcutta High Court. Yet, the
same Chief Engineer was promoted as the
Managing Director of the Hindustan Con-
struction Company, a public sector com-
pany having its Head office in Calcutta.

1 have only one point to make regard-
ing the elections. The election law
should be amended that the elections to
the Legislative Assembly and the Lok
Sabha would be held simultaneously, either
by advancing the dates of the Assembly
elections or postponing the date of the
Lok Sabha elections.

Coming to the production of books in
different languages, all the law bLooks, in-
cluding the Constitution of India, should
be translated in all the Indian languages
mentioned in the Eighth Schedule so that
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the ordinary persons can understand the .
law of the country and do not get cheated
by the professional lawyers.

The Notary Public in Bihar are very
few number and they are generally big
practising lawyers from the time of the
British Raj. They are generally not avail-
able even at their residences at any time.
During the day time, of course, they have
no time for this type of work. There are
also no Oath Commissioners in the courts,
and the Magistrates have no time generally
for this because they have to attend to
their other important assignments. So, I
would  suggest that every court, block
office and panchayat office should have
one Notary. Incidentally, this would also
give opportunity to lakhs of cducated youth
in the country who now indulge in un-
lawful acts.

Coming to the Indian Railways Act,
which was amended only last year, I would
like to say that the Security Officers are
not acting according to the law. They
are interpreting it in different ways. In
one of the meetings in the South Eastern
Railway at Kharagpur 1 asked the Security
Officer, who is of the rank of Superinten-
dent of Police, the number of cases in
which fish-plates were removed and the
?unishment meted out to such people. The
Interpretation of the Security Officer was,
that since the removal of the fish plates’
was with the intention of stealing, it does)
not amount to sabotage. This shows that!
thcy are not strictly Adhering to the laws
which we make here. These things should
be looked into and further amendments
should be made 10 the Indian Penal Code

{st the earliest to maintain law and order
in the country.

I now come to the Delhi Gurudwara
Act. The Delhi Gurudwara Act was
passed by this House some time in De-
cember 1971. But till today no elections
have been held, and communal parties like
Akgli Dal are making it a political issue
against the Government by creating feel-
Ing amongst the Innocent Sikhs. The

CHAITRA 15, 1896 (SAKA)

D.G. 1974-75 230
Gurudwara elections should be held im-
mediately.

The Akalis are creating trouble in
Nanded also—Gurudwarz Board Takhat
Sachkhand Hazur Saheb Abchal Nagar,
Nanded, Mabharashtra, of which I am the
only elected Sikh member from Parlia-
ment. Such Acts should immediately be
introduced in the Lok Sabha during this
Session and passed relating to Gurudwara
Board Takhat Sachkhand Hazur Saheb
Abchal Nagar, Nanded, Maharashtra,
here innocent Sikhs are provoked by the
Akali party and there are repeated clashes
between the local Sikhs and thc Guru-
dwara Board controlled by Akaii party
from Amritsar, which is a communal
party.

I remember, on 6-10-1973, on Dusserah
day when I was to attend the Nanded
Gurudwara Board's meeting as thc only
Sikh elected member from Parliamest. firing
took place and the special officer was shot
at, injuring him seriously, in the Guru-
dwara premises.

MR. DEPUTY-SPEAKER : I do not
know how relevant it is here. You are
going too far into the details, about ad-
ministration of a particular Act. The only
relevancy here is that the Act should be
Amended. What this group did or that
group did is not relevant here.

SARDAR SWARAN SINGH SOKHI:
1 suggest, Sir, that such Act should be
passed in respect of Patna Harimander
Saheb also.

I now come to the Administrator Gene-
rals’ Act. This Act came into force some
time in 1912 just to take of properties
of the deceased and hand them over when
the legal heir comes and claims them. But,
Sir, in Bihar this Act is abused. I know
about this. The Administrator General
takes the letter of administration from
the High Court; then takes over the pro-
perty and instead of réturning to the legal
heirs, sells away the property, and even
the legal heirs does not get even a single
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paisa. I know about it. Therefore, the Ad-
ministrator Generals' Act should also be

amended, and they should be warned about
all these malpractices.

With these words, I support the De-
mands for Grants in respect of the Minis-
try of Law, Justice and Company Affairs.

SHRI RANABAHADUR SINGH
(Sidhi) : While taking part in th= aebate
on the Demands for Grants in respect
of the Ministry of Law, Justice and Com-
pany Affairs, 1 would like to place a few
points before the Government for their
consideration.

I feel that law, in order to be meaning-
ful, has to be based on the needs of the
nation; in other words, the needs of the
natien force the growth of the law. And
in this context I would like to point out
that, during the last year, this nation wit-
nessed a strange situation where our law
failed to have a provision fitting enough
for that. 1 am referring to the matter
where more than 400 dacoits in Madhya
Pradesh surrendered willingly before the
authorities; in that case 1 feel that our
law failed merely because our law does
not, at the present moment, contain within
itself one of the precepts that were given
to this country by Manu, the ancient
giver of law. In this, the Great Manu says
that the judge and fhe seeker of justice
are both under an equal obligation to seek
the truth and provide justice and in case,
any of these two fail in this, the onus of
not providing justice sits equally on both,
not only the seeker of justice but also
the dispenser of justice.

We have a very anomalous situation to-
day wherein wherever a person is brought
before a Judge, he takes recourse to twist-
ing of truth, doctoring of evidence because
that is the only way-out wherein he can
escape the harshness of the law.

Manu's another ancient precept is Pra-
yaschit and Paschatap both of which, un-
fortunately, have no place at.all in our
present system of law. So, in order that

APRIL 5§, 1974

D.G. 1974-75 232
these ancient precepts be included in our
present legal system, and also because, if
this was done, there would be the follow-
ing things which would happen, I make
the following suggestions. .

If a legal base is laid for the Paschatap
and Prayaschit elements in human nature
without any hindrance by authorities hav-
ing contradictory interests, firstly, it will
do away with the legal objections as identi-
fication, etc and giving undue preference
to such accused against the ordinary pro-
visions of law and thus become guilty of
discrimination. It would also provide an
alternative machinery for investigation mak-
ing for better recovery and doing away
with the prejudice against the Police so
vehemently expressed by Justice Mulla,
and felt rightly and wrongly by the gene-
ral public.

It will also encourage love for truth in
criminal trials and provide an incentive
to conscientious lawyers to encourage
truth in the accused person, who is after
all the best witness about himself.

These provisions, if included in. our
legal system, are more in keeping with
love for truth which is a basic concept of
the Indian society and happens to be sub-
dued at the present for want of State pat-
ronage and which is rather warped under
the encouragement of falsehood of a
foreign system of , law adopted in this
country. .

These provisions will encourage good
behaviour not only during trial but after
conviction also and shall provide the basis
for an crder under Sections 401 and 402
of the Criminal Procedure Code which is
rather arbitrary.

1t will also give recognition to the grow-
ing bélief in criminal psychology that most
of .the .criminals are overpowered by -an
irresistible impulse at the time of. committ-

ing an offence which may in. some cases

be a sort of a disease.
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It will also encourage criminals to im-
prove morally and have recourse to truth
in trial and tend to remove the atmos-
phere of falschood which happens to
plague our courts. In drder to achieve
this, I suggest that in Section 4, another
section may be added in the Cr. P.C. by
providing for a definition of a ‘repentart
accused’ as one, who, out of remorse or
any motive, confesses to his guilt and is
prepared to face the consequences. After
Section 251A Cr. P.C. another Section,
251B, be added so that in case of repen-
tant accused is charged with an offence
punishable with life imprisonment or death
or a sentencc of more than seven years,
wants to makes a confession of his guilt,
he may go to any Judicial Magistrate of
First Class and make a confession. In that
case, the accused shall be sent to the jail
lock-up. The Magistrate shall then pro-
ceed to make an investigation of the case
and shall follow all the procedure prescrib-
ed for police investigation. After that in-
vestigation, the same Magistrate shall hold
an inquiry ‘of the case and if he is satis-
fied that the accused is repentant, he shall
send the accused with the report to the
Sessions Judge. If in his opinion the accus-
ed is not a repeniant accused, the Magis-
trate shall commit him to his trial.

The Sessions Judge, after examining the
accused, shall pass such sentence according
to the law if he finds the accused to be
repentant, but, in no case, shall he pass a
sentence of death. Except that, he can
Pass any sentence according to law consi-
dering the circumstances of the whole case.
While passing the sentence he will also
recommend the concession to the Govern-
ment which the Government may adopt
under Section 402 Cr. P.C.

In Sections 401 and 402 Cr. P.C. a pro-
‘viso may be added that in passing such
orders, the Government shall also take into
xccount the conduct of the accused during
trial and his subsequent conduct in the jail
and outside it. The same proviso may be
added in Section 562 Cr. P.C., Probation
of First Offenders Act. So far, under the
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present law, the accused can get this bene-
fit in spite of his attitude to truth during
the trial.

All that I seek in placing these points
before the Government is that they should
consider these points in view of what has
happened last year in the country and also
in view of the fact that it is time that our
law which has been a foreign graft should
start to take on the aspects of our national
culture.

MR. DEPUTY SPEAKER: Shri Maya
Thevar—not here.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): All that I wanted to say is—I
am the second speaker and I should not
lose sight of that fact—that the Election
Commission headed by one man who is a
super-annuated civil servant behaves in a
manner as if it is the spokesman of the
Government. 1 have written a letter about,
if 1 remember, two months ago about the
Prime Minister’s tour and travels, the cost
of which arc entirely borne by the State
Exchequer—whether that should be taken
into account while the election expenses
details are furnished. I sent him a remin-
der. I spoke to him over the telephone
and ultimately T spoke to Mr. Gokhale and
finally 1 got a reply which is next to no-
thing. 1 got that reply only day before
yesterday.

Now, he refers to what Mr, Mirdha had
said, may be two years ago, in a Consul-
tative Committee meeting. What was the
reply from the Deputy Secretary in regard
to the Blue Book? Now I want to ask. Is
this Election Commissioner a subordinate
to the Home Ministry? Is he guided by
the Government? Is a Member of Parlia-
ment not entitled to get a clear and cate-
gorical reply from the Election Commission-
er? If I had the powers, I would have re-
moved him forthwith because he is abso-
lutely a Government spokesman and his job
is to see to the interests of the Prime Minis-
ter and the ruling Party people. This is a
very shameful thing. 1 want the hon.
Minister to place it on record.
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Then, secondly, this Monopolies Com-

mission Chairman and other Members had
passed adverse comments as to the fact
that the Government refer such cases to
them which are not too inconvenient for
the Government but in cases where they
feel they will be embarrassed, in cases
which will be inconvenient to them, the
Government always bypass the Commission.
Here, I would like to ask Mr. Gokhalc as
to why then he should maintain this ex-
pensive gadjet, namely, the Monopolies and
Restrictive Trade Practices Commission.
We have seen the results of its last year's
functioning, that Shri Gokhale's party and
his leader, the Pfime Minister, Shrimati
Indira Gandhi had been for the monopo-
lists all the time and that is why their
growth has been so much during the last
few years. Imagine when your industrial
production, the annual growth rate is next
to nothing—it may be 1 or 2 per cent—
how is it that the Monopoly houses have
been able to add to their assets and wealth
even to the extent of 20 per cent? Take
for example, Mafatlals.

14 brs.

Sir, they don’t bother to study all these
things. T want the hon. Minister to give us
a categorical reply to all the poinis raised
by me. I want to know as to what he is
doing with regard to the publicised com-
ments of the Chairman of the Monopolies
Commission and also with regard to the
comments made by certain Members. 1
want him to tell us how long this sort of
superannuated, subservient, Election Com-
missioner is going to remain like this. They
arc there, with the avowed appearance of
an impartial or quasi-judicial body. If you
ask me it is nothing better than **

MR. DEPUTY-SPEAKER : The word
is unparliamentary that will not go on re-
cord.

SHRI JYOTIRMOY BOSU : He is do-
ing everything to further the cause of the
ruling party and the Prime Minister, who

APRIL 5, 1974

D.G, 197475 236
have given him his job. Another carrot
is perhaps dangling before him after that;
therefore he is doing this. This is a dis-
gusting affair.

Sir, kindly reserve your ruling about

that . . .

MR. DEPUTY-SPEAKER : The word
by itself is not unparliamentary, but in the
context in which it was used, it is un-
parliamentary. Therefore it will not go
on record. The hon. Minister

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H. R.
GOKHALE) : Mr. Deputy Speaker, Sir, 1
am grateful to the hon. Members for hav-
ing participated in the Debate and for hav-
ing made some very useful suggestions and
also for having made some criticisms which
are very useful.

Sir, the Debate concerns four Depart-
ments which are under the centrol of this
Ministry. They are : The Department of
Company Affairs, the Department of Legal
Affairs, the legislative Department and
the Department of Justice.

The Debate has covered a wide range of
topics and there has been certain amount
of overlapping in the points by different
hon. Members. I thought that it would
be more appropriate if 1 dealt with those
topics without referring to which Member
made which point so that all the points
could be covered as far as possible.

I would first go to the subject of Com-
pany Affairs. The other day a reference
was made to the existing Companies Act.
Now, as hon. Members are aware, wide-
ranging. and if I may say so, even drastic
amendments ‘to the Companies Act were
proposed and these have been referred to
a Joint Committee. That Committee has
made certain changes. And a Bill framed
on the basis of the recommendations of
the Joint Comm:ttee has already been
accepted by the Government. Sir, I have
already given notice that it should be tak-
en up in this House as soon as possible. In

**Expunged as ordered by the Chair. -
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fact, I have suggested that it should be
taken into consideration in this scssion it-
self, time permitting. The amendments
cover a very large field. I would like to
indicate that the amendments which are
now recommended by the Joint Committee
have their impact in some very vital
matters bearing on the functioning of the
Monopilies and Restrictive Trade Practi-
ces Act zlso. Particularly in the matter of
what would be the concept of same manage-
ment because in the new amended or pro-
posed Bill the term, same management, is
redefined and the definition of what is
known as groups, or same management.
has now been, after the Act is passed,
brought within the ambit of the Companies
Act and a very large number of companies
would be regarded as inter-connected,
which are not supposed to be irterconnect-
ed under the existing Mononolics Law.

1 will not dilate on this Bill because that
will come in due course of time when it
will be fully discussed by this House. I
only hope that it will make major changes.
One major change—probably Prof. Madhu
Dandavate might be interested in it—be-
cause he made a reference to National
Rayon, of course, in a different context to
which 1 will come later—is with rcgard to
the old provisions for preferciice sharehold-
ers. That is the situation ~btaining in the
National Rayon. The pieference  share-
holders who held shares prior to a certain
date were allowed, under the Articles and
Memorandum of Assbciation as existed at
that time, to vote on par with the equity
sharecholders. That amendment has now
been proposed with the result thar after
the Bill is passed, even those shareholders
will have no right to vote

I mention only two or three major as-
pects covered by the Companies Act but
there are many more that have been dealt
with including thir straints placed on divi-
dends which accumulated and remained in
the hands of the companies. There was a
very legitimate complaint made that a
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very large amount of dividends remained
in the hands of the companies. I would
put that very roughly about Rs. 10 crores
as rémaining unclaimed in the hands of
the companies. The cemplaint was that
that company used this amount for its own
business whereas that amount really be-
longed to a shareholder whose dividend it
was and who, for one reason or another,
had not been able to claim it. Now, this
specific aspect has been dealt with in the
new Companies Bill. The existing law
says that within fortytwo days, the divi-
dend warrants must be despatched.
And, if a claim is not made within that
period, then it remains with the company.

Now a provision is made that it will
not remain with the company for its use
after fortytwo days of statutory limitation
is over. It would be transferred to a
special account and then to fund in the
hands of the Government. The Govern-
ment will take the responsibility to meet
the liabilities of shareholders whose divi-
dend it is. Under the law-rightly so after
the shareholders, who have not got their
dividends, the creditors of the company are
entitled to payment. And this money
should not be used for any other purpose.
These are some of the changes which have
been proposed in the Companies Law. I
do hope that when the Bill becomes an
Act, some of the defects in the Companies
Act will get removed.

A complaint was made that the Mono-
polies and Restrictive Trade Practices Act
is inadequate; it has not fulfilled fully the
purpose for which it was enacted. I my-
self am in general agreement with this
criticism. I do think that the M.R.T.P.
Act requires modification. Under the
Companies Act and under the M.R.T.P.
Act the existing same managemer!, inter-
connections, group concept etc., etc. are be-
ing covered. Even after doing this, I do
concede that the M.R.T.P. Act does re-
qurie major changes. We are contemplat-
ing major changes. As a result, we are
considering re<casting the M.R.T.P. Act so
that the functioning of the Monopolies
Commission can become more effective
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than what it is today. As the Act stands
today, it is not obligatory. May I put
it this way? It is obligatory on the part
of Government to form an opinion before
a reference is made to the Monopolies
Commission. There is a statutory duty
on the Government that before a refer-
ence is made to the Monopolies Commis-
sion, it has to determine itself whether a
certain case should go to the Monopolies
Commission or not. There were guide-
liness also in the Act so to what should
really be the consideration which should
weigh with the Government, particularly

in deciding whether a case should go to the

Monopolies Commission or not.

If the facts are clear, no further investi-
gation is required and if the idea about
inter-connections is fairly clear enough so
that Government can come to its own con-
clusion, I would like to inform the hon.
Member that there are many a case where
such rejections have taken place. But these
things are not known. When a project
is recommended by the MRTP Commis-
sion naturally it is known. But the other
side of the picture is that in quite a good
number of cases where facts do indicate
that no further enquiry from the Commis-
sion is necessary such rejections have taken
place without any reference being made
to MRTP Commission. 1 would humbly
submit that the critism that only those
cases which are cbnvenient to refer are ref-
erred and which are not convenient to
refer are not referred is no tfair. As far
as 1 have been able to see, the decision
is not based on convenience. Particularly,
in the case of larger houses the tendency
is more to refer a case to MRTP C?m-
mission than not to refer it. Constraints
with regard to immediate necessity qf
production in certain fields and the possi-
bility that the Government can come ‘to
a conclusion without any further enquiry
as to whether a particular licence should be
granted or not are all considerations whif:h
weigh with the Government before decid-
ing whether a matter should go before the
MRTP Commission or not. I would.re-
pudiate the suggestion that considerations
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of convenience or inconvenience have wei-
ghed with the Government in either mak-

ing a reference or not making a reference,

It was also said the other day by one
hon. Member that the Government with-
draws cases referred to MRTP Commis-
sion. Government has never withdrawn
nor can it withdraw a single case which is
referred by the Government to MRTP
Commission. But when a matter had been
referred to Monopolies Commission and
the Commission is seized of that matter
the party is forced to gg to MRTP Com-
mission because Government is not willing
to give that sanction or licence unless
MRTP Commission has gone into the
various aspects of the project and has re-
commended the grant of licence. The
party itself which had applied for a licence
and as a result of which reference had been
made to MRTP Commission goes to the
Commission and says that 1 do not want
the licence applied for and, therefore, 1
do not want my case be investigated. In
such cases Government cannot say you
wanted a licence so you must have that.
These are cases in which some withdrawals
have taken place. T do agree that a lot
of time and money of the Commission is
spent and then the party comes and say
1 do not want a decision because I do
not want the licence. Unfortunately, all
this labour, money and time gets wasted.
But as hon. Members know that happens
in any court. The Monopolies Commis-
sion in dealing with concentration of eco-
nomic power, is an advisory body and acts
semi-judicially. As in a court a party
which comes for relief when it says “I
do not want relief”, the court cannot say,
“we will thrust the same on you.” The
court at the most can say, “you have taken
so much time, we will saddle you with
costs.” Therefore, all that I can think of,
and it is legitimate to do, is that even
in the Monopolies Act, if cases are with-
drawn after some length of time without
justification some provision should be
made, I am not committing myself but
T will give an anxious consideration, whe-
ther in such cases the parties guilty of tak-
ing so much time of the Commission and
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asking for withdrawal should be saddled
with costs or not.

Sir, some specific cases were referred
to. Today a reference was made to the
Hindustan Lever’s case. It was made the
other day also by one hon. Member. As
is known to hon. Members, this case was
referred to the Monopolies Commission,
because it is a foreign majority concern. It
is also known that when an application
goes before the Monopolies Commission or
a matter goes before that commission, the
commission does not hear only that party
but also hears othcr parties who are inter-
ested in similar projects. Reference - was
madc to Ballarpurs and also to DCM. As
far as 1 remember. these are the only
two cases which are pending with respect
to which MRTP applications were made.
A third referencc was made to Albert
Morarji. This was a case where they had
not come forward for a licence but they
were objecting to the grant of licence to
Hindustan Levers and others for under-
standable reasons from their point of view.
They virtually hold a monopoly today, and
they know that if new capacities are creat-
ed and more production of STPP as it
is briefly called is there and it is used for
manufacture of synthetic dctergents...

PROF. MADHU DANDAVATE: Let
the hon. Minister correct his information.
They had applied for increasing the capa-
city from 25,000 to 50,000. ~

SHRI S. M. BANERJEE
They wanted to expand.

SHRI H. R. GOKHALE: They did not
have any MRTP proposal to expand. They
went before the commission and oFjected
that others should not be given permission.
I think that even they were heard by
the commission. 1 think DCMs and Bal-
lapurs were also heard. All the arguments
advanced by DCMs and Ballarpurs were
examined in the same report about Hindus-
tan Levers. In the case of Ballarpurs and
DCMs we think that all the facts have
a}ready been collected, and the commis-
sion has already gone into the matter al-
though in a reference made in respect of

(Kanpur).
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Hindustan Levers. As far as I remember,
both these projects have already been clear-
ed; So far as Ballarpur is concerned, I
think it has already been cleared, and so
far as the DCM is concerned, I have given
approval to it, although it is pending higher
sanction at a higher level. But I have nn
doubt that these projects also will go thro
ugh.

So, the suggestion that there was any
idea of favouring or giving a favourable
position to Hindustan Levers is, I respect-
fully submit. not correct at all.

SHRI S. M. BANERJEE: There were
complaints of gross irregularities  which
were pointed out. look at what is happen-
ing at Ghaziabad today.

SHRI H. R. GOKHALE: hon.

Member did not say that.

The

SHRI S. M. BANERJEE: They were
pointed out through lctters and by deputa-
tions; gross irregularitics were pointed out.

SHRI H. R. GOKHALE: I have not yet
touched that matter. I was only dealing
with u certain statement made by some
other hon. Member that we wanted to pre-
fer the Hindustam Levers as against others.
1 was dealing only with that point just
now.

Even after this, the capacity of Hindus-
tan Levers which is about 43 per cent will
certainly diminish progressively, because
the other two are coming into the picture
when projects are sanctioned.

SHRI JYOTIRMOY BOSU: How many
items of production are in the priority sec-
tor? Has he ever cared to know these
things? He has only dwelt on the legal
aspect of the matter. But how many items
of production are'in the proiority sector
for which foreign technical know-how is
absolutely essential?

SHRI H. R. GOKHALE: Here, 1 am
not dealing with the legal aspect, but 1
am dealing with the factual aspect. Hon.
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Members wanted the matter to be referr-
ed to the Mnopolies Commission, and right-
ly it was referred to that commission. I
also find it very difficult because in quite
a number of cases, the reports of the com-
mission are not unanimous, and as has
been rightly said, there are two views..

PROF. MADHU DANDAVATE: = Al-
ways the same two against one.

SHRI H. R. GOKHALE: What can 1
do? If there is a judicial tribunal and if
people in their conscience feel, sitting in
a quasi-judicial body that they do not
agree on certain matters, certainly they
have the freedom to differ.

When we accept the majority report it
is said that in this case the minority re-
port ought to have  been uccepted.
When we accept the mivority re-
port, it is said that the majority report
should have been accepted. After all,
the commission consists of three persons,
and, therefore, it is said that the majority
report should have been accepted and not
the minority report. Even then, as I had
occasion to say earlier, the minority re-
ports had been given full weight before
a final decision had been taken. Bnt that
is not the same thing as to say that a
majority report ought not to be considered.
In the case of Hindustan Levers, what was
done was that the majority report, subject,
of coursc, to all the restrictions and condi-
tions which they had recommended, had
been accepted by Government. There can
be a different view in either case and in
case we accept the minority report it may
be said that we had preferred to accept
the minority report and not go by the
majority report. The Government’s nor-
mal inclination would be—I would say not
in all cases but in some cases—that through
the majority report will give such over-
whelming reasons, in spite of the fact that
it is a minority report, Government must
in public interest accept the minority re-
port. But normally the inclination in the
case of the recommendations of such tri-
bunals and commissions which are quasi-
judicial would be to go by the majority
report and not by the minority report.
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References were also made to other ir-
regularities. T have even received letters.
The hon. member met me. We have al-
ready started in section under the Com-
panies Act. This has nothing to do with
the STPP project, but about the lowering
of the weight of soap, pricing policy and
various other things.

SHRI S. M. BANERJEE: Not only that.
They are not producing dalda to the ex-
tent required. 1T would request you to
depute somebody to go to Ghaziabad and
see what is happening with his own eyes.

SHRI H. R. GOKHALE: That is what
I am saying. An Inspection has been order-
ed in respect of these matters.

PROF. MADHU DANDAVATE: If you
investigate, you will find that the increase
of the price of soap directly proportional
to the shrinkage of the size.

SHRI H. R. GOKHALE: T do not know
what T am going to find. If we find that,
we will look into that. I hope the hon.
member will concede this point that these
are being looked into and action has been
taken in respect of these things also.

There were one or two other matters.
For example, some reference was made to
the Metro Cinema, not today but the other
day, the first day. So far as the company
law is concerned, I can state that there
has not been any case of controvention
or violation. Even then that is not to
say that the matter should not be looked
into. I know that the Minister of Informa-
tion & Broadcasting was also asked the
same question which was put to me the
other day. He has made the position clear
that so far as they were concerned, they
were trying to do their best and are con-
tinuing their effort to take over this co~-
cern that negotiations were under way and
that they were doing their best to see tha!
if there was any malpractice, as was alleg
ed, it was countered.

Reference was also made, I think
the Great Eastern Hotels of Calcutts
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Somebody said that there are two govern-
ment directors. There are two govern-
ment directors on this company. It was
said that they do not see eye to eye. We
are also aware of this. We are looking
into it and we are trying to see that they
cither see eye to eye and behave them-
selves or we shall see that they are replac-
ed or something else is done. It is not as
if when things are brought to our notice,
we will not give our attention to it and
will not do the needful in the matter.

Then another thing was appointed out—
this is also one of the loopholes in the
MRTP Act and which needs revision; be-
fore anything else is done which might take
time, there is something else which must
be immediately done. I agree there. This
is with regard to the inadequacy of the
existing sec. 27 of the MRTP Act with
regard to delinking an undertaking from
big houses. I can take the House into
confidence and say that I am proposing
to add a new section, 27A, which will
make the position abundantly clear, with
the result that the Monopolies Commission
will be enabled as a result of that Bill
to give a scheme to effect delinking, which
is a very necessary thing to do.

Reference was made also tu action taken
in respect of some of the Morarka com-
panies. Now I am aware, and I am glad
to tell the House that in respect of each of
these companies action has been taken. For
cxample, as a result of inspection of books
of account of these companies, directors
have been a pointed by Government under
sec. 408 of the Conmpanies Act in respect
of the following companies which are al-
ready Morarka companies: Belapur Sugar
ar.nd' Allied Industries, Nasik Deolali Elec-
tricity Supply company, Poona Electrical
Industries, Changde Sugar Mills, W.H.
Brady & Co. etc. Besides, in the case of
the  Belapur  Sugar and Allied
Industries, the Company Law
Brogd have ordered an investigation under
section 237B. A CBI investigation is also
proposed into certain aspects arising out of
the inspection of these companies.
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That is why I say that criticism made is
also useful, not only criticism made during
the course of the debate but earlier. I
am very happy to say that we have
not slept over this criticism and whenever
occasion arose, some action has been initi-
ated. Action has been taken as far as it
was possible under the Companies Act.

In regard to section 408, what was gene-
rally said was that the powers under the
Companies Act have not been fully utilised
and not given effect to.

Now, section 408, the section wunder
which the powers to appoint Government
directors is there, has been used in a num-
ber of cases, and the Government directors
have been appointed under the new Com-
panies Act. I should have referred to it
at that time. When the new Bill will
come, power is further taken to appoint
not only two but many more directors. It
will be more effective than only having
two Government directors on companies.
In the case of National Rayon, I am aware
of the judgment to which reference was
made. The position is this. The Kapadias
have a shareholding which is largely pre-
ference shareholding. I have dealt with
the legal position and I do not want to
repeat it. Now, if the Government direc-
tors are appointed in a company,—as they
are in the case of National Rayon—no
new directors can be added without the
previous sanction of the Company Law
Board. Even before the Company Law
Board took any decision in the matter,
the Kapadias, went to the High Court of
Bombay, challenging the very validity and
the vires of the provision of the Companies
Act which enables the Government to ap-
point the directors in the company. Now,
we fought,—of course, the hon. Members
know that in the end we have succeeded—
and the validity of the order under the
provision has been upheld by the high
court. If for example, the validity had not
been upheld, then the proceedings of Kapa-
dias, in respect of allowing four directors
whom they were sceking to add, would
have become infructuous. The Company
Law Board was waiting for the high court’s
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decision on the validity of this appoint-
ment. Now that the validity of the ap-
pointment has been upheld, I have no
"doubt that the Company Law Board will
dispose of this matter very expeditiously
1 cannot speak for the Company Law
Board because we do not give directions to
the Company Law Board to decide cases
this way or that way. But the very fact
that the Company Law Board had earlier
taken a decision to appoint two directors
would lead me to think that the Company
Law Board would not frustrate its earlier
decision by allowing four new directors of
Kapadias to come into the Board of Direc-
tors with the result that the appointment
of two directors becomes useless. Ulti-
mately we are reduced to a hopeless mino-
rity. But I would not anticipate, and this
is a matter which the Company Law Board
has to decide.

PROF. MADHU DANDAVATE : What
about the strictures to which T have made
reference ?

SHRI H. R. GOKHALE : There were
no strictures. The court said that the
Company Law Board should dispose of the
matter as early as possible. There was no
written direction made. I am confident
about it. Some remarks fell from the court
that they should dispose of it. They were
not aware of the fact about enquiries to
be made ; naturally we do not take matters
to the court which do not relate to judicial
matters or deal with the vires. They were
not aware that the Company Law Board
was in this dilemma; when sections of the
Act are struck down we are nowhere. We
cannot do anything. So, I do not think
that there was anything wrong in the Com-
pany Law Board saying that they will see
whether the result of the petition which
was pending in the court was in favour of
the Government and if it was in favour
of the Goyernment, they would decide the
matter. As I said, I do hope that the
matter will be very expeditiously decided.

PROF. MADHU DANDAVATE : In
the judgment there is a clear wording that
they were surprised at the scant respect
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with which they were treated and all that.
Everything has been said there. If these
are not considered strictures, I do not
know what is the meaning of strictures.

SHRI H. R. GOKHALE : Th:y have said
that we should dispose of it. I have the
utmost respect for the high court—or for
the matter of that, any other high court
also. The position was that all ' these
things are not always known to them be-
cause they are not always judicial matters.
They said we try our best to dispose of
them. Now that the judgment has come,
I would again repeat that a decision in_this
matter will be taken very quickly and with-
out any delay.

May I then refer to some other aspects
to which reference was made in the debate
earlier. 1 think a large part of the debate
was with reference to the Department of
Justice. It was said that there has been
a lot of arrears of cases in the courts. the
high courts and the Supreme Court. I
agree that we are also equally if not more
concerned than the hon. Members with
regard to the pendency of these cases, par-

ticularly in the superior courts like the
high courts and the Supreme Court.

We have been trying to analyse the
reasons and find out ways how those

arrears can be reduced. We have written
to the State Governments that they should
review the judge strength in the light of
the pending cases and should recommend
for additional judges being appointed.
Whenever such recommendations came, the
strength had been increased. To put it
briefly the judge strength of all the High
Courts on 1-1-1967 was 245 and it has
been raised to 335 on 1-1-1974. Many of
the proposals are still being processed. The
Governmert had appointed a Comrittee
presided over by former Chief Justice of
the Sunreme Court Mr. J. C. Shah and that
Committee had given the Recport. Many
of the matters which are dealt with were
administrative matters for which no legis-
lation was necessary. Members know that
administration of justice is a State subject.
We have brought this matter to the notice
of the State Governments. In respect of
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matters which require legislation, we are
taking steps to see that we bring in legis-
lation.

The other season for delay is procedura!
The procedure which has been obtaining in
Courts has been such outmoded procedure
and there are hierarchy of appeals. You
do not know where finality can be reached.
On the advice of the Law Commission, the
Civil Procedure Code has been amended
and subject to my colleague Mr. Raghu
Ramaiah’s permitting me to do so, I shall
try to introduce the amending Bill in this
Session. The Bill is ready. The Bill makes
drastic changes in thec matter of procedure,
in the matter of appeals and regulation of
proceedings. It is often said, rightly that
a person who gets a decree and who is
entitled to get a decree, does not get the
froits of his decree during his life time,
and it takes one or two generations to get
the fruits. To avoid this, steps are being
taken and provisions are being made to
the extent possible in the Civil Procedure
Code. It will make adequate provisions
for legal aid to indigent litigant or pauper.
The 1908 Act defines “pauper” as a person
who has property worth less than Rs. 100.
The worth of Rs. 100 has now changed
now, and taking that into account many
more persons are allowed to get relief as
indigent or paupers, in the matter of court
case etc.

The Criminal Procedure Code has re-
cently been amended. Many changes have
b;en made. Particularly, there is the aboli-
tion'of the committal proceedings. It was
responsible for delay in the completion of
trials and that has been done away with.
Even in that Code provision has been made
to a cel:tain extent for legal aid to poor
persons in prosecutions against them. Re-
ference Was made to the appointment of
Judges after their retirement. There are
two aspects of the matter. Some of the
Iav&:s themselves provided that in tribunals
“./hlch function in a judicial or quasi-judi-
?nal manner you must have either « sitting
judge or a retired judge. Taking into ac-
count the large pendency of cases in the
High Courts and the Supreme - Courts, it
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is not always easy to secure the services
of a sitting judge to sit on Commissions
which sometimes take one year or evea
more. Even then our recent policy has
been as far as possible to have sitting
judges for the disposal of cases referred to
Commissions under the Commission of En-
quiries Act or other enquiries arising under
different Acts which are of a judicial or
quasi-judicial character.

SHRI SHYAMNANDAN MISHRA :
Our suggestion was not that. The retired
judges do not submit reports.

SHRI H. R. GOKHALE : That was not
the criticism of your other colleagues.
Their other colleagues said ‘do not appoint
retired Judges at all'. In other words,
what they said was, they were given lucra-
tive positions after their retirement. This
was the substance of their criticism. I
do not know what the word ‘lucrative’
means. A Judge, even when he is appoint-
ed to some position after retirement, gets
the same salary, including pension. No-
thing more is given. But, it is not possi-
ble for us to make a general statement
that we will not make use of their servic-
es at all. In any case, we may have to
make use of the services of retired Judges,
wherever we need expert judicial talent,
But, it is our effort and endeavour, as I said
earlier, as far as possible, not to do so.
Hon. Members must have noticed that in
regard to enquiries into the recent air
crashes which have taken place, we chose
sittings Judges of the High Court and the
result was good, because the disposal was
quick. But, T cannot give an assurance
generally that I will never requisition the
services of retired Judges for any other pur-
pose.

PROF. MADHU DANDAVATE :
Some times, a retired Judge is better than
a tired Judge.

SHRI H. R. GOKHALE : All I can say
is, I cannot see to it, whether a Judge is
sitting or retired. But, I can see to it that
he is not tired.
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A refcrence was made by many Mem-
bers this time to the conditions of ser-
vice of High Court Judges and Supreme
Court Judges. The salary of Judges was
fixed under the Constitution, when the
Constitution came into force. Since then,
they have not undergone any change. There
is a widespread feeling that a second look
at the conditions of service of these Judges,
ought to be had. There is, therefore, the
suggestion from many quarters that this
should be looked into and 1. »m in general
agreement with these suggestions. In fact,
I may take the House into confidence \and
say that at the moment, we are considering
a change in the conditions of service of
High Court and Supreme Court Judges.
But, we are not proposing to amend the
Constitution to increase their salaries, be-
cause we know that if we increase the
salaries, most of it will come back again
by way of tax. So, if you want to give
something, some real relief, to those who
dispense justice, we must try to do it as
for as possible in such a way that some-
thing, in real terms, goes iato tneir pock-
ets.

SHRI S. M. BANERJEE : Give them
cheap grain.

SHRI H. R. GOKHALE : I will note
that suggestion. But, that is not in my
mind, at the present moment. I am consi-
dering various other things. I can as-
sure you that these matters are being ex-
peditiously dealt with. The question of
providing housing and transport is under
consideration. These are two of the mat-
ters, which are under consideration. Apart
from that, we are also considering the ques-
tion of revision of pension. No final de-
cision has been taken. We are seized of
the matter. We are sympathetically con-
gidering this. We hope that we will be
able to do something very soon.

A reference was made to a matter, which
was somewhat contraversial—about the
Bench at Jaipur. Members clashed bet-
ween themselves on this point. Some of
them said that there should be a Bench and
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some others said that there should not be.
I have been told this morning that the
Legislative Assembly of Rajasthan has
passed a resolution. But, unfortunately,
they have not recommended anvihing. They
have only said ‘We leave it to the Centre’.
I wish we have had some positive views
from the Rajasthan Government, so that
we would have been assisted in coming to
a conclusion whether the Bench should be
there or should not be there. All I can
say is, for the time being . . .

SHRT DINESH CHANDRA GOSWA-
MI (Gauhati) : The Setalvad Committee
has said about these Benches . . .

SHRI H. R. GOKHALE : The point is,
the Setalvad Committee, the Law Commis-
sion and the Shah Committee have all
dealt with the question of arrears. Many
other bodies have recommended that crea-
tion of new Benches should be discourag-
ed. I am aware of that. It is not a matter
where we can lay down a general rule.

PROF. MADHU DANDAVATE : Does
it apply to Labour Benches also? .

SHRI H. R. GOKHALE : I will come to
that later on. But, a general rule can-
not be laid down. In a particular case,
creation of a Bench may be justified. In
a big State, where distances are long, con-
venience of litigation may be a relevant fac-
tor. Therefore, we cannot rule out the
possibility of creation of new Benches, al-
though generally we should see that there
is one High Court and we do not have too
many Benches.

In regard to the creation of a Bench at
Jaipur, 21l I can say is, we are looking
into it carefully.

Reference was made to reduction of
court fees. This matter is relatable to
Entry 3 of the State List. The matter was
considered many years back and court fees
were not reduced. I do feel in some cas-
es the burden of court fees is heavy. We
will take up this matter with the State
Governments again. .
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Today morning a reference was made to
the Labour Bench by ar hon. Mem-
ber. He also referred to the answer given
to an earlier question. As he himself
rightly said, Government does not tell the
Supreme Court in what way they should
constitute these Benches. Government can-
not and should not do that. The Chief Jus-
ice, looking at the pendency, ¢xpcdiency and
exigency of the circumstances, constitutes
the Benches. I have reason to give this
assurance that the Supreme Court judges
are quite aware that labour matters need
expeditious disposal. Supreme Court is
the highest court dealing with constitution-
al matters, which are sometimes referred
to a Bench of 7 or 9 or even 13 judges and
all other work is blocked. That alse be-
comes in some cases inevitable. They have
decide  habeas corpus petitions. Some
times there are matters which are more
peremptory and urgent than labour mat-
ters. This is a matter of comparison

PROF. MADHU DANDAVATE : Mr.
Palkhivala is getting more time than labour.

SHRI H. R. GOKHALE : I do not
know that, but the courts are aware that
preference should be given to certain mat-
ters and they should be dealt with expedi-
tiously. This is a matter in which Gov-
ernment cannot give directions. This is
a matter which can be brought to their
notice which we have done and which we
will do. I have dealt with most of the
points about the Department of Justice.

SHRI D. N. TIWARY (Gopalganj) :
You have dealt with delays in High Courts
and Supreme Court. In lower courts, it
takes 7 10 10 years for a civil suit and 2 to
3 years for a criminal suit to be decided.

. SHRI H. R. GOKHALE : The delays
In procedure etc. to which I referred apply
more to subordinate courts than to higher
courts. The amendments of the various
Acts T referred to will reduce the time
taken'in the subordinate courts apart from
reducing the cost. The delay is always
not ‘on account of the judges. The lawyers
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also are to a certain extent responsible for
the delay. N

SHRI VIKRAM MAHAJAN : (Kangra):
Clients also.

SHRI H. R. GOKHALE : Lawyers .
speak only on behalf of their clients; they
have no identify of their own; I am not
castigating the profession. There are vari-
ous causes for the delays. At any rate,
the statutory reason, i.e. the in-built proce-
dure which is consuming so much time has
been taken care of. The CP.C. and Cr.
P.C. will apply more in the case of lower
courts than higher courts. 1 am grateful
to the hon. member for drawing atten-
tion to it.

PROF MADHU DANDAVATE : What
about non-submission of MRTP reports?

SHRI H. R. GOKHALE : When this
was brought to our notice, I had expres-
sed regret. Although the reports were
placed in the library, they were not plac-
ed on the Table of the House. After this
was brought to our notices, we immediate-
ly expedited the placing of the reports.
Quite a large number of them were plac-
ed on the Table including administrative
reports. My information is that only six
reports now remain to be placed and as
soon as they are printed, they will be
placed on the Table of the House.

Coming to the Election Commission,
to which the hon. Member today seterred,
and there was reference on an earlier occ-
asion also, I am very sorry to say that as-
persions are cast on the Election Commis-
sion. I must say that the task of the
Election Commission in a country where
th electorate is so large, where the country
itself is geographically so big is a diffi-
cult one.

SHRI JYOTIRMOY BOSU : As long
as it does not feather the nest of the Prime
Minister and the ruling party, because
super-annuated civil servant who too the
line are appointed . . .
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SHRI H. R. GOKHALE : The hon.
Member brought to our rotice some letter
which he wrote to the Election Commissio-
ner. I brought it to the notice of the Com-
mission that whatever complaints are
received should be enquired into. T did not
issue any instructions to the Election Com-
mission. T should not. I do not think it
is expected that the Government should
issue any irstructions to the KElection
Commission, because it is a body created
under the Constitution, which is an in-
dependent body.

I know that in a vast country like ours
when the elections take place, particularly
when the general elections take place all
over th country, things go wrong here
and there. For example, in some places the
ballot boxes are tamperd with. I am not
saying that everything is perfect and no
tampering has been done even in a small
degree. The real position is substantially
the elections have been fair and wherever
it has been found that boxes have been
tampered with, necessary action has been
taken. There was a complaint about 11
booths in the elections Gaighata in Bengal
and so the pool in that area had fo be
postponed. But the election was held peace-
fully. As to what was the cause of this dis-
turbance is now being investigated by the
Election Commissior.

In the UP elections, which have taken
place recently, whatever complaints were
received by the Election Commission are
under investigation. The Election Commis-
sion is also thinking of instituting an en-
quiry into what has happened, what were
the causes, whether the allegations are
correct or incorrect.

SHRI JYOTIRMOY BOSU :1If a
Member of Parliament wants some infor-
mation, either as an individual or as a re-
presentative of a million and half, he can
write a letter to the Election Commissioner.
Because he is somebody who is irdepen-
dent, even though we pay for him, if he
chooses not to reply because it is inconve-
nient to the ruling party or the Prime
Minister, if he insists over the letter for
months, it is not fair.
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SHRI VIKRAM MAHAJAN : This is
a very unfair remark about the Election
Commission.

SHRI H. R. GOKHALE : The Elcction
Commission has been free and indepen-
dent, irrespective of whether it concerns
the Prime Minister or anybody else. 1f
the hon. Member has any letter in his
possession, he can show it to me; 1 will
certainly look into it. 1 am very sorry to
say that by this criticism we arc really
bringing down the independence and sta-
ture of the Election Commission. If parti-
cular cases are brought to our notice, we
can refer them to the Election Co:nmission.
Even then, the Election Commission is not
answerable to the Government because it
is an independent constitutional authority.
If there is any thing basically wrong any-
where, it can be looked into and the atten-
tion of the Election Commission can be
invited to it. But I repudiate in thc strong-
est terms the suggestion that the FElecticn
Commission is not independent. It is an
independent body. It was so and it will
continue to be so.

Something has been said. unfortunately
without giving any details or instances,
about the rigging of the elections in U.P.
and Orissa. I have been hearing the word
‘rigging’ every day for quite some time,
Probably, it means that somc corrupt prac-
tice has been found out as far as I know
no complaint which has been brougit to
the notice of the Election Commission has
remained uninvestigated. There is judicial
forum where corrupt practices can be inves-
tigated by challenging the election. There
are other methods of looking into it.
What is the use of saying only here that
elections have been rigged. I would not
accept this position at all. On the contrary,
I would say with some kind of pride that
the elections in this country have not been
rigged, they are fair. Being a large demo-
cracy, probably the biggest democracy in
the world, we should be proud that the
elections have been fair and impartial.

SHRI JYOTIRMOY BOSU: ‘Indira
imported thugs'—that was the caption in
the London paper.
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PROF. MADHU DANDAVATE : While
answering a question you have said that,
as far as foundation-stone laying ceremo-
nies and other ceremonies are concerned,
after the 17th January notification on U.P.
elections, no such foundation-stone laying
ceremony and other ceremonies were un-
dertaken by the Prime Minister. We
have checked up and we find that,  after
17th January, after the issue cf the noti-
fication on U.P. elections, the Prime Minis-
ter has inaugurated a number of projects.

SHRI H. R. GOKHALE : All that T can
say is that I have also checked up and 1
find that it has not been done. Even then
thc hon. Member has not written to me.
If he writes to me, I will not hesitate to
correct myself if 1 am wrong. But 1 do
not think I am wrong. Particularly while
making a. statement in this House on
foundation-stones laid by the Prime Mims-
ter, I do not think we make a cavalier o1
cursory statement; we make proper e¢n-
quiry before making a statement. If ycu
point out as to where it has been done,
we will look into it.

SHRI S. M. BANERJEE : May I request
you not to take him seriously and take
away the foundation-stones ?

SHRI H. R. GOKHALE: You have
been elected from U.P. If many projects
are coming up in U.P, you should be
happy about it.

. SHRI S. M. BANERJEE ;: What I say

is that those foundation stones should not

be removed now, because you have said

:}l:at you would make an enquiry and all
at.

SHRI H. R. GOKHALE: I think 1
should take you less seriously than him.

Another problem is with regard to elec-
toral reforms. With regard to electoral re-
forms, there was a Joint Committee for
amendment of the electoral law. That Com-
mittee has made its recommendations, and
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a Bill based on those recommendations has
already been introduced in this House, and
I am willing to take it up. - Time permit-
ing, 1 am prepared to take it up for consi-
deration at any time. And this aspect of
electoral reforms can be considered in
this House when this matter is brought
before the House.

SHRI D. K. PANDA (Bhanjanagar) :
The reduction of the voting age is not
there.

SHRI H. R. GOKHALE: That is a
different topic. I will come to that. This
is not electoral reform. Changing the vot-

ing age requires an amendment of the

Constitution; it cannot be made by amend-
ing the Representation of the People's
Act. I was referring to electoral reforms
and that can be done by ordinary law.
The Bill on that subject has been intro-
duced.

So far as voting age is conccined, there
are pros and cons. This question has come
up several times in this House. There are
pros and cons. There are strong reasons
for taking the view that we should not
bring down the age of voting to 18. In-
spit eof the fact that majority ordinarily
applies at 18, the other laws do not allow
a man to assume legal responsibility
until he is 21 or in some cases 23. Nor
is it correct to say that in other demo-
cratic countries the age of voting is 18.
It has been reduced, that too comparatively
recently, in England and in Amecrica. But
in many other European countries it still
continues to be 22 and in some cases even
23. T am not rejecting this suggestion.
What I am saying is that it is not as if one
can take a dogmatic view of the matter:
it is not that because it has not been bro-
ught down, Government does not want to
give them the right of voting. I am not
giving the practical reasons. There are
practical reasons also. But 1 would not
put them ahead of more fundamental and
important reasons. The practical reasons,
for example, are the great iacrease in the
electorate and a large amonnt of money
involved, etc. But 1 am no. giving those
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reasons. There are more basic and funda-
mental reason which go againt it and
there are also reasons which go in favour
of it. That is why, 1 have said, pros and
cons. That is why I have bheen eaying that
the matter must be given that imrortance
which it deserves. and Government is con-
sidering it carefully.

SHRI D. K. PANDA:
recall and reduction
should be there.

SHRI H. R. GOKHALE : The right
to recall is a matter which you can talk
about when the amendment to the
Representation of the People A<t comes
before the House.

SHRI D. N. TIWARY : I want to draw
your attention to one point. When the
voting age is 21, even the young men of
19 or 18 are enrolled. If you bring down
to 18, even young men of 14 or 12 will
be brought in.

SHRI H. R. GOKHALE: This is one of
the Cons out of the Pros and Cons of
it. Of course, I do not go into it just now.
So, these are all various aspects of the
matter which are under ccnsideration.
There cannot be one uniform set of solu-
tions beacusc conditions are different and
problems are different and you cannot
apply the same yardstick in every legis-
lation. Of course, I am not rejecting the
proposal; there are various pros and cons
and it is not an easy matter to decide.

The right to
of voting age

I now come to the question of legal
aid. 1 think there is going to be a Half-
an-hour discussion on Monday. A commit-
tee has been appointed and it has given a
report. It is already being printed. But our
examination has not waited for printing
to be over. I am in a position to say that
on the basis of the report we are formula-
ting and drafting the legislation which we
will bring up at the earliest possible oppor-
tunity.

It has been said that it was done in
Gujarat, why not here. There is no ques-
tion of comparison and all that. First of
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all, Administration of Justice is a State
subject. Many aspects of administration of
justice overlap in the matter of legal aid.
1 do not say it is an insurmountable diffi-
culty. It 'is a surmountable difficuity but
it is something where we have to ¢o to the
States. There are certain malters which
we can do ourselves. But this is a matter
which was wit in the legislative compet-
ence as far as that State was concerned.
And as far as 1 know, Bhagwati report
has been there and they have introduced
it is one taluk in each district. 19e whole
hog application of that report has not
been made in Gujarat. 1 will say that at
the earliest possible opportunity we will
being legislation now that the report has
been examined.

Two Acts have already been passed
about which 1 have mentioned already
regarding Civil- Procedure Code and Cri-
minal Procedure Code. Labour codes and
revenue codes are there. Groups, sub-
groups and different sub-groups of tribals
are there. Sir, I am grateful to hon.
Members.

SHRI CHAPALENDU BHATTACHA-
RYYIA (Giridih): There is difficulty in
that the Kols have been left out from
the list of scheduled tribes and that is
creating lot of confusion and difficulty. in
our area.

SHRI H. R. GOKHALE:
different problem.

That is a

Sir, I am grateful to hon. Members for
having listened to me patiently.

SHRI D. K. PANDA : | have brought
one example. How do you deal with such
cases which are arising out of the imble-
mentation of land reforms, in respect of
tribals, adivasis, harijans, etc. Why should
there not be an assurance? Guidelines
should be sent to the State.

15.00 hrs.
SHRI H. R. GOKHALE: I specifically

referred to the tribals and adivnsis who
were also to be covered under the legal
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aid scheme. We have taken note of the
comments which you made the other day.
We are looking into them.

PROF. MADHU DANDAVATE: In
the course of the reply, he has put in some
interpretation of the legal document. To
put the record straight. From you,— I am
not referring to the hon-Minister—I want
a clarification and your decisicn. I am
reading one sentence out of what he said

MR. DEPUTY-SPEAKER: It is out of
context.

PROF. MADHU DANDAVATE: He
said that no strictures are passed on the
Company Law Board. Here is one sentence,
I quote :

“The court is distressed to find that
a high-powered and responsible body
like the Company Law Board should not
have erred to carry out such directions
of this court till to-day.”

I want to know from you whether these
remarks of the court mean the strictures
against the Company Law Board or they
mean congratulating them on their per-
formance.

MR. DEPUTY-SPEAKER: Well. it
sounds like that ultimately. Therc are a
number of cut motions moved by Shri
Bade, Shri Panda, Shri S. N. Singh and by
Shri Ramavatar Shastri. Does any Member
want any particular motion to be put
separately ? 1 may put all of them together.

1 shall now put all the cut motions to
the vote of the House.

All the Cut Motions were put  and
negatived,
MR. DEPUTY-SPEAKER : The ques-

tion is:

. “That the respective sums not exceed-
ing the amounts on Revenue Account
shown in the fourth column of the Order
paper be granted to the President o
complete the sums necessary to defray
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the charges that will come in course of
payment during the year cnding the
31st day of March, 1975, in respect of
the heads of demands entered in the
second column thereof against Demands
Nos. 68 and 69 relating to the Ministry
of Law, Justice and Company Affairs.”

The motion was adopied

[The motions for Demands for Grargs,
which were adopted by the Lok Sabka,
are reproduced below :—FEd.)

DEMAND No. 68 :—MINISTRY OF LAw,
JusTICE AND COMPANY AFFAIRS.,,

“That a sum not exceeding
Rs. 6,04,32,000 on Revenuc Account be
granted to the President to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1975, in respect of ‘Ministry ot
Law, Justice and Company Affairs".”

DEMAND No. 69.—ADMINISTRATION OF
JUSTICE.

“That a sum not  exceeding
Rs. 19,04,000 on Revenuc Account be
granted to the President to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1975, in respect of ‘Administra-
tion of Justice.” :

MINISTRY OF COMMERCE

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting on
Demands Nos. 11 and 12 rclating to the
Ministry of Commerce for which 7 hours
have been allotted.

Hon. Members present in the House
who desire to move their cut motions
may send slips to the Table within 15/
minutes indicating the serial numbers of
the cut motions they would like to move.
They will be treated as moved.



263 D.G., 1974-75

{Mr. Deputy Speaker]

DEMAND No. 11—MINISTRY OF COMMERCE

* MR. DEPUTY SPEAKER : Motion mov-

ed:

“° “That a sum aot  cxceeding
Rs. 89,99,000 on Revenue Account be
granted to the President fo completé the
sum necessary to defray the charges
which will come in course oi payment
during the year ending the 31st day of
March, 1975 in respect oi ‘Mimstry of

Rl

Commerce’.
Ed
DEMAND NoO. 12.—FOREIGN TRADE AND
ExPORT PROMOTION.

” Mr. Deputy-Speaker Motion moved :

“That a sum mnot  exceeding
Rs. 140,18,81,000 on Rcvenue Account
and not exceeding Rs. 162.52,91,000
on Capital Account be granted to the
President to complete the sum mneces-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Foreign Trade and

Rt}

Export Promotion’.

. SHRI RAMAVATAR SHASTRI (Patna):
1 beg to move:

“That the demand under the
‘Ministry of Commerce’ be reduced
Re. 1"

[Failure” to

(86)].
“That the demand under the

head
to

foreign trade

nationalise

head

‘Ministry of Commerce’ bc reduced to
“Re. 1.7
[Failure to nationalise cotton textile

Mills (87)).

“That the‘demand under the head
‘Ministry of Commerce’ be reduced to
Re. 1.”

{Failure to. eradicate corruption préva-
fent . in State Trading Corporation of
India (88)].
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“That the demand under the head
“‘Ministry of Commerce’ be :educed te
Re. 17 '
[Failure to nationalise foreign tea and
mbbgr plantations (89)].

head
to

“That the demand under the
‘Ministry of Commerce’ be reduced
Re. 1.7

[Failure to nationalise jute trade (90)].

head
to

“That the demand under the
‘Ministry of Commerce’ be reduced
Re. 1.

[Anti-people policy of helping the mono-
polists and hurting the poor people by
increasing the prices of coarse cloth

onl.

head
to

“That the demand under the
‘Ministry of Commerce’ be teduced
Re. 1.

[Need to strengthen further trade rela-
tions with socialist countriec (92)].

head
to

“That the demand under the
‘Ministry of Commerce’ be reduced
Rs. 100.”

[Failure to overcome the crisis in hand-
loom industry (93)].

head
to

“That the demand under the
‘Ministry of Commerce’ bz reduced
Rs. 100

. [Failure to ensure
yarn to weavers (94)].

regular supply cf

“That the demand under the head
‘Ministry of Commerce’ be reduced by
Rs. 100.”

[Failure to remove large scale uncmploy-
ment among weavers (95)).

. ‘:That the demand under the head
‘Ministry of Commerce’ be reduced by
Rs. 100.”
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[Failure to eradicate rampant corruptiop
and favouritism in distribution of yamn to
weavers (96)]

“That the demand wunder the head
‘Ministry of Commerce’ be reduced by
Rs. 100.”

[Failyre to check increase in prices of
yarn (97)]

MR. DEPUTY SPEAKER : The De-
mands for Grants and the Cut Mations are
now before the House.

SHRI JYOTIRMOY BOSU: Mr. De-
puty Speaker, Sir, they have wanted Rs. 303
crores for reopening a colonial pattern of
trade. 1 am not too harshsounding that
way over the deception motto in figures.
Look at the gap betwcen one and the othei
which is that of an ocean. If you have a
look at the figures given by the Reserve
Bank of India (Commerce Intelligence)
with their comments and also the DGCIS,
you would be really perplexed and con-
fused. If you look at the Annual Report
what does it say : Tt says :

“During the first ninc months of 1973-

74, cxports according to the provisional
estimates were 21.6 per cent higher than
the level reached in the corresponding
period of the previous year. Even if this
rate of growth is not maintained during
the remaining three months of the year.
It is expected that during the remaining
three months of the year, it is expected
that the growth during 1973-74, the
year of the Fourth Plan, would be
considerably in excess of the average
rate achieved during the first four years
of the Fourth Plan”.

Then, Sir, if you have a look at what
they have stated in the Economic Sur-
vey, you will find the following :—

“Further, the facts that higher prices of
some of our traditional exports have
made a significant contribution to export
growth since 1972-73 is indicative of
the potential weakness of our export
effort. As the international commodity
been ends, some of our exports are
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bound to be affected. A ' significant
shortfall in exports of engincering goods
in relation to the Fourth Plan targets
is another indication of the weakness of
our “export base.”

Then, Sir, the Annual Report in another
place supports this :

“Although exports of engineering goods
at Rs. 138.7 crores during 1972-73 were
13 per cent higher than in the preced-
ing year, the performance was much be-
low expectations. Commodities which
showed a decline in exports in 1972-73
over the level reached in 1971-72 were :
tea, jute manufactures, sugar, iron and
steel, manganese ore and spices.”

So, cven in the traditional field you have
not been able to retain the market that
was therc. There is an interesting news with
regard to Directorate-General of Commerce
Intelligence and Statistics :

“However, even the corrected figures
will give a misleading impression if com-
pared with  April-August exports last
year. 1n 1972 the DGCIS omitted some-
thing like Rs. 80 crores worth of exports
to Bangladesh. If this is taken into ac-
count, it means that there has been a
decline of five per cent in exports tRis
year.”

Sir, here let us sec what is the perfor-
mance like in spite of all this drum-beating.
1 will be comparing the figures for 1964
and 1971. In 1964 it was 1.7 percent of the
world total and the value was 1.1 billion
U.S. dollars. 1n 1971 it has come down to
0.7 per cent. Now, for Asia it is growing
but for India it is coming down. As regards
Asia and annual growth rate for 1971 is
7.6 per cent; for Middle East it is 8.3
per cent and Other Asia it is 7.3 per cent.
But with all the drum-becating we are no-
where near the mark.

These photostats that I have been able
to bring will show how figures have been
cooked and I would like, with your per-
mission, to lay* them on the Tatle of the
House. This is with regard to the T.D.A.

*The hon. Member later informed that the documents need not be treated as laid .

on the Table,
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These photostats will show that the figures
were tampered by a Director of Research
and Analysis. The figures which have been
handled in his handwriting to show a better
performance will reveal how honestly they
function within their own department. I
would like to give these figures. This
T.D.A. is under the joint patronage of
Tatas and the Ford Foundation. Tatas get
Rs. 5 lakhs as fees. 1t was formed in theory
to help middle and small exporters. T.D.A.
claims 100 per cent credit for the orders
booked but may not be by virtue of their
own efforts. It may be that  the cli-
entele had their own orders and the TDA
has included them in their :luims. 1
would like this to be verified i,ccause these
documents have really caused anxiety in
me, and if this goes on in a big authority
like this which deals with foreign business
it is a very bad day for us.

For 1972-73 the target was Rs. 35
crores worth of exports the achievement
was Rs. 25 crores but the actual shipment
was Rs. 20 crores. This is how I can give
one instance of how they bring out the
figures. The whole thing needs a thorough
and careful look by an authority uncon-
nected with the Ministry. Otherwise, they
will comec and try and cover up the whole
thing.

Then, let us take the example of per-
formance in the field of mica export. On
the basis of the Mineral Year book and
also the research conducted by the
Nehru University, the production  of
mica on average over the past 15 years

is 22,000 tornes per year; the export
per year is 25000 to 26,000 tonnes
per year and the internal

consumption is 4000 to 5000 tonnes per
year. Prof. Chattopadhyaya and his regi-
ment must be a band of magicians be-
cause when the production on an average
does not exceed 22,000 tonnes per year, 1
do not know how they have been export
ing and consuming a total of 29,000 to
31,000 tonnes per year.

SHRI CHAPALENDU BHATTA-
CHARYYIA : They carry large stocks.
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SHRI CHAPALENDU BHATTACHA-
RYYIA : I know it. This is a prominent
feature of the mica industry. They carry
large stocks for the last fifty years.

SHRI JYOTIRMOY BOSU: I am glad.
There are also other items which are be-
ing exported. Is it not a fact that other
items are also being exported under the
garb of mica?

Now, let us take another item, because
they have a big emprise, all colonies, in fact.
Take, for example, textiles. The produc-
tion has increased but the price also has
increased. I shall show you how. Take,
for example, mill-made cotton  fabrics,
medium B. In’ 1971, the production was
1038 miliion metres, in 1972 it was 1192
million metres, and in 1973 it was 1168
million metres. In the case of production
of cotton fabrics, it is the same position.
It is almost the same position in the case
of man-made fibres also. The variation
in prices of non-controlled cotton cloth and
man-made fibre products which are being
produced continuously and for which data
are available are as follows. The percent-
age of variation in price in February, 1972
over February 1971, in one year’s time,
in the case of coarse variety was 1.27 ; the
variation percentage for 1973 over Febru-
ary, 1972 was 6.33, and when we come
to 1974, the variation over Febru-
ary 1973 has jumped to 23.80 plus 33.33.
In three years’ time, what is the total risc?
What a terrific fleecing of the common
man. In three years, the total rise ex-
ceeds 60 per cent or even more than that.
Similarly in the case of medium and other
grades also it is a terrible fleecing which is
going on, and these people are hand in
gloves with the looters. Then, look
at the profits. A study of the ba-
lance-sheets shows the following position.
Of course, this is only profit in black and
white; they have a lot more money; may-
be 300 or 400 per cent more tucked in
here and there. A study of the balance-
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sheets of 288 cotton mills/companies in
the private sector for 1972-73 reveals that
the gross profit after depreciation worked
out before interest, development rebate
and taxation was Rs. 8664.73 Jakhs in 1972-
-73 and one year earlier, namely in 1971-
72 the profit was Rs. 5171.33 lakhs. So,
in one year, the rise is more than 60 per
cent. Prof. Chattopadhyaya, if I am right,
professor of philosophy, is in fact very
nicely serving the cause of his leader, the
author of Garibi Hatao in this country.
What is fantastic about cotton textiles is
that Bilaspur Spinning Mills made an
appreciation in the price of 427.40 per
cent in one year. I may tell Mr. Naik
if he wants that this is from the Fconomic
Times dated the 25th November, 1973,
which says ‘Appreciation in the price of
equity to the tune of 427.1 per cent. This
textile profiteering is really a very dis-
turbing thing. This is the index of ordi-
nary share prices (1969-70 as the
base year 100) : Cotton textiles, in
1972 (December) 108.1; in 1973 it
is 1527, a rise of 50 per <cent ir
one year. Jute textile: It was 84.6 a year
ago; a year after in 1973 (Dec.) it is
123.9 So whose garibi is latao-ed, we
cannot understand.

-It has been very nicely described:

“At a time when consumers are undel
great pressure because of rising prices
and widening area of shortages, it is
significant that the industrial profits and
dividends are up. A study by the Eco-
nomic Times of profits and dividends
revealed that more than 100 companies
had retained a pre-tax profit of more
than one crore. . ..

All the textile companies have reaped
the richest harvest. I know the Centuries
and New Sherrocks, so many companies
who are their great patrons and godfathers
sitting in Bombay and filling their coffers.
Their equities have even appreciated to
the tune of 150 per cent in one year. So
you could understand which ~ category
of persons this hon. Minister belongs to.
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On 29th March 1974, another enormovs
price rise was allowed. I hear that in
America they have started streaking. 1
suppose that is an encouragement; it has
started in Kerala. You want the youth
of the country to go about naked. Certain-
ly your policy adoption will take them a
long way in this.

How nicely they have damaged the
handloom industry! They have called them-
selves Gandhiwadi; they say that the hand-
loom belongs to the cottage industry sec-
tion. There is a ban in theory, that colour-
ed saris will not be produced by power-
loom units. But have you ever implement-
ed that? You have not. You have a
policy decision in theory. You may have
brought about an enactment in theory, but
you never implement it.

SHRI DHAMANKAR (Bhiwandi): It is
implemented.

SHRI JYOTIRMOY BOSU: It is not.
I have got definite evidence in my hands.

Coming to yarn, Shri Chattopadhyaya is
very much in it. Through his hands, the
yarn tycoons prospered. When you kcep
water in a pitcher, it starts sweating. Those
who handle it also gct wet.

MR. DEPUTY-SPEAKER:
sure you are not spinning yarn?

Are you

SHRI JYOTIRMOY BOSU: I have to
in this case.

As for his following in West Bengal,
he has been kind enough to keep his party
intact in West Bengal by giving quotas to
MLAs. They have ‘all got bogged down
in blackmarketting in the quota of yarn.
You can verify it. 1 say it on my own
responsibility.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): Why does he bring in the
MLAs here?

SHRI JYOTIRMOY BOSU: A hundred
crores of rupees have been fleeced by mill-
owners. I want to ask through you,
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Mr. Deputy-Speaker, how much share came
to Delhi to individuals and to groups?

As for details of prices, again it is
alarming. Regarding average cotton yarn
rates, inclusive of all charges, for 34 counts
in May 1971 it was Rs. 56(5 kg. bundle);
for 44 counts in May 1971 it was Rs, 71
and in October 1973 it was Rs. 120. These
are the things that they are doing.

Somebody in the know of things has
said that there has been creation of Rs. 100
crores of black money in the textile indus-
try during the last one year through black-
marketing in yarn. As for the Textile
Corporation—I know it is no longer in his
pigeon hole—-it is another scandal. Is it
not a fact that the former Managing Direc-
tor was found to indulge in, or there were
allegations that he had been adopting, cur-
rupt practices ? Is it not also a fact that a
CBI inquiry was instituted against him ? I
am talking of Shri K.K. Dhar. I do not quite
understand what is meant by this word : ‘It
has been ascertained from the CBI that no
open inquiry was made at any time against
Shri Dhar’. How Many types of CBI inquiry
you have? Open, close, reserved, registered
and unregistered ? What is it ? Is it also a
fact that this man had acquired property
disproportionate to his income including, I
am told—if it is correct, please find out—
an apple orchard in the Kulu area.

The Indian Cotton Mills Federation was
another body. You gave them enough to
loot the country. The textile exporters
are alleging that the Indian Cotton Mills
Federation are holding them to ransom by
oot clearing the incentives due to them
since January. What is it they are doing?
While the estimated collection from premier
foreign cotton has been about Rs. 150
crores to Rs. 160 crores, the actual dis-
bursement by way of.  incentive has not
been more than Rs. 125 crores. We would
like this to be clarified clearly and frankly.

It is an
“The crisis

Then about nylon spinners.
interesting article which says.
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facing the nylon weavers— the ruling
Congress party has once again used the
machinery of Government for political
purposes and squeezed the nylon spinners
who have been made to pay about Rs. 8
crores this time for the forthcoming UP
elections. As in the past, it is reliably
learnt—"

AN the

source?

HON. MEMBER: What is

SHRI JYOTIRMOY BOSU: This paper
is owned by Shri Uma Shankar Dikshit.
“Current.”

am=
“that the fund is deducted and the cut
is believed to be half at source.”

Mr. Chattopadhyaya should enlighten us
on this. (Interruptions) Mr, Uma Shankar
Dikshit is the real owner, and Mr. Salve
is a dummy in between.

Take the jute industry. It is a scandal
for any country. You talk about demo-
cracy; you talk about socialism. Jute is
an industry where a handful of people are
given the opportunity to fleece the workers
as well as the growers, and the profit is
skyhigh. It is now accepted that they
make a profit of about Rs. 1 crore a day.
Even the Economic and Political Wcekly
of Bombay in the recent past has confirm-
ed this. There are jute strikes, as you
know, for a long enough time. Some
INTUC leaders—I can hear them comp-
laining—and leaders of the Congress party
were very critical of the Minister who did
not lift his little finger because he was so
very anxious to lend support to the UMA
led by the same old Goenka whom he has
been trying to pratect in the Asian Cables
scandal. It is a disgraceful thing.

‘The wholesale index for jute on the 8th
December, 1972 was 236.1. The base
year is 1960 : 100.

In November, 1963, it was 1904. It
came down; jute-growers must get less
money. In December of the same year—
in one month, from 190.4 it came down
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to 184.2. In one year, I can tell you
that the jute-growers have been cheated to
the tune of Rs. 200 crores.

MR. DEPUTY-SPEAKER: The hon.
Member’s time is up.

SHRI JYOTIRMOY BOSU: What is
the time I get, Sir?

MR. DEPUTY-SPEAKER:

SHRI JYOTIRMOY BOSU: I will re-
quire a little more time. Thank you.

SHRI B. V. NAIK (Kanara): The
figures of cheating that you mention will
be greater than the gross naticnal product
of India.

SHRI JYOTIRMOY BOSU: You have
no idea. The gross national product as
recorded by you is only a fraction of the
real money-making outside the books of
account.

SHRI B. V. NAIK: We expect you to
publish new statistics.

SHRI JYOTIRMOY BOSU : We do. This
Jute Corporation of India is another sham
body and a show-piece. We have invested
cnough money in that, but it has given
no service at all. They could have saved
the poor jute grower. 1 again blame this
Minister, Prof. Chattopadhyaya; he is pre-
venting them from coming into the market
in a big way, because he had to collect
funds for his party to the tune of Rs. 200
crores. So, the jute growers, the poor
growers, had to pay for them through their
flesh and blood.

19 minutes.

How the Minister obtained concession
for these people is very clear from the
reply that he has -given. “With a view to
Increasing the competition of Indian Jute
Manufacturers, etc. . "—*“Reduction in duty
to the tune of Rs. 400 had been given.”
Only recently you have removed it, T
know. But do you now how much they
have earned? They have, on the one
pretext that we want to be more compe-
titive in the foreign market, and also be-
Cause of the competition in synthetics,
forced the Government to reduce the duty.
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You force the Government to abolish the
duty and that resulted in a loss of Rs, 72
crores to the Central revenue in a few
months. In foreign markets of course the
prices soared and the tycoons devoured
all the money and all the black money in
foreign exchange is being accumulated
there. You are allowing this under in-
voicing plus this under-sale plus all the
manipulations that they do under your
very nose. You allow them to accumu-
late wealth in foreign countries.

MR. DEPUTY SPEAKER : Please try to
conclude now.

SHRI JYOTIRMOY BOSU: I will take
a little time. The gross in 1969-70 in
crores of rupees was Rs. 12.66; in 1970-71,
it was Rs. 19.76 crores and in 1971-72,
Rs. 30.66 crores. How they cheat the
Exchequer and fleece the people and the
workers will be told by these figures. Vir-
tually a big concessional loan was granted
and it has been charged to the Govern-
ment. You could see from the Perfor-
mance Budget of the Ministry and you
know it very well that it is another in-
direct operation. If I come to packaged
tea no advance has been made whatever.
We are financing schemes through the
TEA Board. The SRC is only carrying
coal to New Castle. Duncan Brothers have
benefited the most. The maximum num-
ber of loans have been taken through
Mr. Goenka. The small growers, people
who find it hard to survive, the sick gar-
dens could not get money.

. Another feather in your cap is the TTCI.
It took five years of hammering frcm us
to make you agree to this but it was a
still born baby. 2-1/2 years have passed. The
godfathers, Brooke Bonds and Liptons, do
not approve of your exporting package tea
and they have been successful in scuttling
the measure and you have joined hands
with them. Can you tell us why an
organisation which is about 2-1/2 years old
has not been able, to my knowledge, to
export tea at all? I want to know who is
the Chairman and who is the managing
director.
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Now you are talking about the TTCIl
taking over sick tea gardens. Is that the
reason why TTCI was constituted? Or do
you want to divert them so that they do
not pose a danger to Brooke Bonds and
Liptons? I know they are very powerful.
They maintain a lobby in your ministry
and among politicians. I know that they
pay money liberally to many people.

SHRI S. M. BANFRIEE: Give tea also.

MR. DEPUTY SPEAKER: Will

you
take some time ?

SHRI JYOTIRMOY BOSU: I would
need some more time.

MR. DEPUTY-SPEAKER: We shall

take up private business now.

SHRI JYOTIRMOY BOSU : Then, I re-
main on my legs.

15.28 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL*

[INSERTION OF NEW SECTION 101A]

SHRI MURASOLI MARAN (Madras
South): Sir, I beg to move for leave to
introduce a Bill further to amend the Re-
presentation of the People Act, 1951

MR. DEPUTY-SPEAKER: The question
is:

“That leave be granted to introduce a
Bill further to amend the Representation
of the People Act, 1951.”

The motion was adopted.

SHRI MURASOLI MARAN :
introduce the Bill.

Sir, 1
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15.29 hrs.

CONSTITUTION (AMENDMENT)
BILL*

[AMENDMENT OF EIGHTH SCHEDULE]

SHRI N. TOMBI SINGH (Inner Mani-
pur): I beg to move for leave to introduce
a Bill further to amend the Constitution
of India.

MR. DEPUTY-SPEAKER: The
tion is:

ques-

“That leave be granted to introduce a
Bill further to amend the Constitution
of India”

The motion was adopted.

SHRI N. TOMBI SINGH : Sir, 1 intro-
duce the Bill.

15.30 brs.

PARLIAMENTARY INTEGRITY
COMMISSION BILL*

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): Sir, 1 beg to move for
leave to introduce a Bill to provide for the
constitution of a Parliamentary Integrity
Commission and matters incidental thereto.

MR. DEPUTY-SPEAKER: The question
is:

“That leave be granted to introduce
a Bill to provide for the constitution of
a Parliamentary Integrity Commission
and matters incidental thereto.”

The motion was adopted.

SHRI B. K. DA HOWDHURY : Sir,
1 introduce the Bill.

*Published in Gazette of India Extra- ordinary, Part II, section 2, dated 5-4-74.
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15.30-1/2 hrs.

BEEDI AND CIGAR WORKERS (CON-
DITIONS OF EMPLOYMENT) AMEND-
MENT BILL*

[AMENDMENT OF SECTIONS 1, 2 E1C.]

SHRI A. K. GOPALAN (Palghat): Sir,
1 beg to move for leave to introduce a
Bill to amend the Beedi and Cigar Workers
(Conditions of Employment) Act, 1966.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to introduce
a Bill to amend the Beedi and Cigar
Workers (Conditions of Employment)
Act, 1966.”

The motion was adopied.

SHRI A. K. GOPALAN: 8ir, I intro-
duce the Bill.

15.31 hrs.
CONSTITUTION (AMENDMENT)
BILL*

[AMENDMENT OF ARTICLES 124, 125 ETC.]

st wg fawd (atd): avEs, § wa &
wfEm & w3 124, 125 Wik § ok
WG F77 AT frdaE w1 g w3 A
T AT g
. MR. DEPUTY SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend the Constitution of
India”,

The motion was adopted.

Wt wgfemd: & frdws W quenfrt
g
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MR. DEPUTY SPEAKER : Shri Hukam
Chand Kachwai—Absent,

.
15.31-1/2 hrs.

ANCIENT MONUMENTS AND
ARCHAEOLOGICAL SITES AND
REMAINS (AMENDMENT) BILL

[INSERTION OF NEW SECTION 20A]

MR. DEPUTY SPEAKER: We now
take up the Ancient Monuments and Ar-
chaeological Sites and Remains (Amend-
ment) Bill.

Shri Ulaganambi.

15.32 hrs.

[SHRI DiNgsH CHANDRA GoswaMl in the
Chair)

SHRI R. P. ULAGANAMBI (Vellore) .
Sir, I beg to move :

“That the Bill further to amend the
Ancient Monuments and Archaeological
Sites and Remains Act, 1958, be
taken into consideration.”

Sir, 1 will begin my speech by referring
to the Statement of Objects and Reasons
contained in my Bill, the Ancient Monu-
ments and Archaeological Sites and Re-
mains (Amendment) Bill, 1972,

“There are a large number of ancient
monuments of historical imnortance in
various States, some of which are inti-
mately associated with the life of histori-
cal figures. On occasions, popular de-

*Published in Gazette of India Extra
1.Introduced with the recommendation

ordinary, Part II, section 2, dated 5-4-74.
of the President.
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constructing or building suitable memo-
rials to perpetuate the memory of such
persons or adding to the histriocity of
such monuments. It is in the fitness of
things that the desirability of accepting
such demands be left to be decided by
the popularly elected Legislative Assem-
bly of the State within which a protected
monument is situated.”

The ancient monuments of India consti-
tute her cultural heritage. The Archacologi-
cal Survey of India. which is the custodian
of the national heritage of this land, is 72
years old. This central organisation has
been entrusted with the onerous responsi-
bility of preserving and mairtaining sncient
monuments, archaeological sites and re-
mains of national importance for posterity.
1 will briefly refer to constitutional provi-
sions in this regard. Item 67 of the Union
List, Item 12 of the State List and Item
40 of the Concurrent List of the Seventh
Schedule of our Constitution deal with an-
cient monuments and archaeological sites
and remains, The Union Government can
make laws not only on the ancient monu-
ments, archacological sites and remains of
natiopal importance but also other than
thosc of national importance because of
the authority enjoined upon it by the pro-
vision in the Concurrent List. The State
Governments do not have exclusive powers
even in regard to monuments other than
those of national importance. I have re-
ferred to this constitutional situation to im-
press upon this House the avarice of the
Union Government in appropriating powers
of the State Governments also. I want to
point out that I have introduced this Bill
not with any parochial view-point. As the
hon. Members are aware, the monuments
are spread over the entire length and
breadth of the country. It is not that be-
cause an Opposition Party is ruling Tamil
Nadu, the State Government seeks exclusive
powers in preserving and maintaing mo-
numents. Though the State Governments
run by the ruling Congress party may also
be keen to have more powers, yet, the
political propriety perhaps prevents them
from initiating legislative procesess to

“Lia ahisstive.
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I need not stress the point that the
monuments are firstly within the easy reach
of the State Governments and the people
of the States revere them. The central or-
ganisation located far away from the
monuments, in spite of all its earnestness
and zeal, cannot devote the attention that
these monuments deserve. 1 would like to
substantiate this argument by referring to
certain facts which cannot be controver-
ted by the hon. Minister of Education.

According to an assessment made
by the ASI, about 1300 antique sculptu-
res, bronzes and other art objects had been
stolen from the centrally protected menu-
ments during the period 1952 to 1971. It
is also reported that the stolen objects were
of the value of several crores of rupees.
They have all been taken out of the
country throwing dust in the eyes of the
Central Customs authority. A well orga-
nised smugglers’ net-work is operating suc-
cessfully and is depriving the country's
museums, temples and caves of valuable
frescoes, bronzes, miniatures, basc-icliefs
etc. Thefts of pieces from the Nalanda
Museum, Mohanjodaro seals and Khajuraho
and Konarak sculptures carnot be easily
forgotten. A thousand idol thefts had taken
place in a week, the former Education
Minister Dr. V. K. R. V. Rao was frank
enough to confess on the. floor of this
House.

There are 15,000 monuments in various
parts of our vast country. If they had
been properly protected, could such large-
scale thieving have taken place? Some
years, the Central Government set up a
four member Archaeological Review
Committee, headed by the world-famous
archaeologist, Sir Mortimer Wheeler to
assess the work of ASI. This committee
submitted its report, which contained 21
major recommendations ir April 1965.
The Government have not yet implemented
all the recommendations of this commit-
tee. Bxpressing dissatisfaction at the atti-
tude of ASI towards research work, the
former D.G., Prof. B.B. lal, a world re-
nowned archaeologist, who was associated
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by the UN in its international commit-
ments, resigned and preferred the obscu-
rity of professorship in a small university
to the job of the Director General.

Sir, Agra is not very far off from the
headquarters of the central organisation,
Yet, due to the inadequatc protection
given by the ASI to the ancient art treasure,
it has been reported in the press on March
24, 1974, that several costly idols have
been stolen from an ancient Jain temple at
Agra. I am sure that the House would not
have forgotten the theft and later recovery
of Chola period Nataraja idol. Serious
efforts were made by the Central Govern-
ment in recovering this idol only after our
Chief Minister, Dr. Kalaignar Karunanidhi
appealed personally to the Prime Minister,
Mrs. Indira Gandhi in this respect. The
ASI's incapacity and inability to discharge
its responsibility in preserving ancient
monuments from decay and destruction has
been brought out by the appointment of a
committee under the chairmanship of Dr.
Karan Singh, when he was Minister of
Tourism to undertake the preparation of
Master Plans for environmental improve-
ment and landscaping of the Monuments
of tourist interest. Dr. Nurul Hfsan is
just a Member of this committee. The
work of environmental improvement and
landscaping should have been initiated by
Dr. Nurul Hasan, bearing in mind the in-
trinsic historical worth of these Monu-
ments and not merely as centres of na-
tional and international tourism. But this
approach suits the normal tendency of the
Central Government to touch only the
fringe of the problems and to allow the
vitals to rot.

Even here, master plans are reported to
be under preparation only for groups of
monuments in North and Central India,
as if South India has not contributed any-
thing worthwhile for historical and cultu-
ral evolution of the country, when 1  say
this, I can be accused of spreading regiona-
lism, Regionalism spreads not by people like
me but by the actions of the Central
Government.

8 LSS/74—11
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Bill
Sir Mortimer Wheeler, who was the
Director-General of Archaeology from

1943 to 1948, was in India in November
1969. He visited Tamil Nadu at that time.
He observed that the excavation work of
Kaveripattinam, otherwise called Poem
Puhar, in Thanjavur District was being
followed with great interest all over the
world. He felt that more funds should be
made available to continue this work.
But the views of the world famous archae-
ologist have fallen on the deaf ears of the
Central Government.

There are 118 temples and sites in Tamil
Nadu which are under the ostensible pro-
tection of the Central Government. 1 refer
to these monuments in Tamil Nadu, be-
cause I am  personally aware of their
decayed condition now. Similarly, all the
other hon. Members must have personal
experience of the ancient monuments in
their respective States.

The Central Organisation is not attend-
ing to the work of preservation and pro-
tection of these themselves in Tamil Nadu.
The usual excuse given by the i entre is
paucity of funds and lack of trained per-
sonnel.

T can anticipate the reply of the bon.
Minister in regard to thefts. He will say
that the State Governmcnt should help
the Centre by giving local police protec-
tior: for these ancient monuments. The
local police protection would definitely
be given if these temples and monuments
are protected from decay and destruction
through natural causes. When there is no
environmental improvement at all, how
do you expect the local police to reach
these places? .

If the Centre cannot do this work,
there should be the least hesitation on their
part to hand over this responsibility to the
States. The Minister might put forth the
argument of national importance. I would
like to know whether the State Govern-
ments are not capable of appreciating this
question of national importance. After all,
they are national State Governments, not
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any foreign national Governments. Sec-
ondly, so far as monuments are concern-
ed, they represent the variegated culture
of our country.

The reason for my referring to this
aspect is that the local people and their
elected Government have got some kind
of vested interest in preserving their ancient
cultural monuments. Here | can say with-
out the fear of contradiction that the an-
cient monuments, which are within the
competence of the State Government of
Tamil Nadu, are being looked after in a
much better manner than those of national
importance. I can mention the condition of
the temple in Vellore Fort, which has
been declared as of national importance.
In fact, the temple in Vellore Fort is
facing extinction now. I should say that
the present state of Vellore Temple is a
national insult. Compare this with Madurai
Temples under the State sphere. The uap
between the two temples is like the gap bet-
ween the preachings and practice of the
Central Government.

Even after the repteated requests of our
Chief Minister to hand over the Vellore
Temple, Brahadeeswara Temple in Tanjore
and the Templé in Gangaikonda Sozhapu-
ram, the Central Government says “you
collect money for their renovation and hand
it over to us; we will take care of those
temples”. I am reminded here of the
famous Tamii proverb “You vring flatten-
ed rice and I will bring the husk ; let both
of us eat after separating the husk from
the flattened rice”.

- In Brghadeeswara Temple, bowing down
to the wishes of Tamil people, the State
Government wanted to erect a statue of
Raja Raja Chola, the builder of the temple.

Sir, it will not be an exaggeration to say
that our Chief Minister, Dr. Kalaignar
Karunanidhi, is the greatest living Tamil
scholar. In fact, he is an ambodiment of
all the best in Tamil Culture, which is as
old as this country.

Arch, Sites & Remns. (Amdt). Bill 2384

The people of Tamil Nadu wanted to
honour the memory of one of their great
Kings, Raja Raja Chola, whose valour was
no less than that of Nepolean, the Great,
and whose services and love for the people
are personificd in our Chief Minister. Natu-
rally, our Chief Minister repeatedly request-
ed the Centre’s permission for crecting a
statue of Raja Raja Chola inside Braha-
deeswara Temple constructed by the King
whose architectural skill is the wonder of
the world. Can there be a better placc than
his own temple, for honouring this master-
builder? The Centre talked of the architec-
tural imbalance that this statue would
creatc and refused permission to instal
this statue even in the open ground oppo-
site to the Temple. I wonder whether the
electrification of the Temple has not creat-
ed the architectural imbalance. The Cen-
tre which swears by the name of people’s
democracy has not cared to respect the
wishes of the Tamil people and their demo-
cratically elected Chief Minister. We did
not want the Centre to take over the
Venkateswara Temple in Tirupati construct-
ed by the Tamil people or the Kannagi
Temple in Kerala constructed in the
honour of the heroine of the great Tamil
classic, Silapathigaram.

The attitude of the Central Government
in refusing permission for installing the
statue of Raja Raja Chola has created
the demand in Tamil Nadu that the Centre
should hand over such monuments as are
requested by the State to the care of the
State Government.

About Vellore Fort, I want to say a few
words because I represent that constituency
and 1 know about it very well. It has been
declared as a monument of national im-
portance only in words and not in deeds.
The time at my disposal is very short. 1f
1 had more time, I could narrate the whole
history of Vellore Fort. Therefore, I would
be very brief.

The Fort and the temple inside are 700
years old. The Vellore Mutiny of 1806
was the precursor to the mutiny of 1857,
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known as the Indian War of Independence.
Inside this Fort, there are many officcs of
the Government without any facilitics like
ventilation, etc. As the Fort is in the heart
of the town, ten acres of land around the
Fort had become an eyesore for the people
on account of poor maintenance of the
Central organisation. After a great struggle,
the State Government was permitted to
improve this vast open area around the
Fort and on 17-3-1974 the Chief Minister
of Tamil Nadu inaugurated a grand gar-
den, a Children’s traffic pari, a trolly train
and so on in this area. The templc inside
the Fort is gathering green moss. The Cen-
tre would not do anything to renovate the
temple so that the people of Vellore can
feel proud of this monument. The State
Government has been representing against
this gross neglect of an ancient monument.
The State Government is,prepared to pro-
tect and maintain this monument in the
truest sense of a monument of national im-
portance, but the Centre has not respond-
ed to this genuine demand of the people.
Naturally there will be many such instan-
ces in other States too and this Bill when
passed into a law will meet the aspirations
of the entire people of our country.

Sir, Kaveripattinam in Tamil Nadu com-
monly known as Poombuhar represents
the composite culture of our country. It
was the capital of a great Chola Kking,
Karikalan from 60 BC to 10 BC and an
envoy was sent by this king to the court of
Augustus Caeser who was ruling Rome at
that time. Kaveripattinam was a world re-
nowned port at that time. This was the
place where Vaishnavites, Saivaites, Budd-
hists and Jains lived in perfect amity. A
Buddha Vihara was crected here around
400 AD.

On 17-4-73, our Chief Minister opened
an Art Gallery at this sacred place of in-
ternational importance to attract the atten-
tion of the world towards the 2000 vear
old Tamil culture. He also- got erected a
memorial for Karikalan and Elango Adigal,
the author of the Tamil Classic, Silappadi-
karam.

In 1961, the ASI started excavation
work here and, as I pointed out -earlier,
it attracted the attention of the entire
world. But later this has been abandoned
by the AS.L

When the Centre does not want to let
the world know about the ancient Tamil
culture and when the State Government
under the leadership of the greatest Tamil
scholar desire to do something concrete
why .should not the Centre hand over the
responsibility of continuing excavation
work to the State Government?

When the ancient temples are falling
due to the negligence of the ASI the Cen-
tral Government was so worried about the
architectural balance of the temple that
the request of the State Government was
not acceded to. The Centre may encourage
the decay of nation’s heritage, hut will not
encourage the States to protect them and
to preserve them and also to fulfil the
aspirations of the people for perpetuating
the memory of those who built these
monuments. Ajanta and Ellora paintings
are drawing international tourists. Every
Indian is proud of this national heritage.
But in Tamil Nadu there is a place cal-
led Sithannavasal near Pudukottai. The
excellent  paintings  in the cave
here are of 9th century A.D. The rock-beds
with inscriptions are of II and III Cen-
tury B. C. Though the Central Archaeolo-
gical Department is entrusted with the duty
of maintaining and preserving this. Except
the people of Tamil Nadu, none in the
country knows even the existence of such
beautiful buildings. T doubt whether the
hon. Minister of Education has ever come
across this ancient monument, though he
has categorised it as a monument of natio-
nal importance. What is the use of declar-
ing such priceless monuments as of national
importance, when those in charge of the
nation do not take care of thern?

This has only promoted me to introduce
this Bill. This Bill has the background of
Tamil Nadu Government’s monumental
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performance in protecting, preserving and
maintaining ancient monuments. other than
of national importance. The Tamil Nadu
Government's words are backed by deeds.
The State Government’s demands are only
reflecting the will of the entire four crore
people of Tamil Nadu. Their desire is
translated into action by the State Govern-
ment.

To enumerate only a few, an intensive
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MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Ancient Monuments and Archaeological
Sites and Remains Act, 1958, be taken
into consideration”.

SHRI B. V. NAIK (Kanara): Mr.
Chairman, Sir, Shri Ulaganambi’s Bill, as 1
from the Statement of Objects and Rea-
sons, is good and I must compliment the
hon. Member in not only trying to deserve

survey of outstanding bronze and art pie-
ces in all the temples of Tamilnadu has
been undertaken by the State Government
so as to take effective action to prevent
theft of these priceless treasures.

The Tamil Nadu Government has also
set up an institute for the study of epigra-
phy as the Union Government has Leen
rather indifferent to the promotion of epi-
graphical and other historical studies. The
epigraphs found in Tamil Nadu for out-
number those in any other State.

I will conclude by appealing to all the
Members of this House 0 extend their
wholehearted support to this Bill, as this
reflects the unfulfilled aspirations of the
people living in different States, who are
constantly reminded of their hoary past
for these monuments which have been left
to the vagaries of nature and to the vanda-
lisms of a few unprincipled men. The
hapless behaviour of the Centre in the
matter of protecting these monuments can

only be substituted by handing over them

to the States which express their desire to
maintain them. On occasions, when popu-
lar demands are voiced for installing, con-
structing or building suitable memorials to
perpetuate the memory of such persons or
adding to the historicity of such monu-
ments, the Centre should accept such
demands and permit the State Governments
to meet the aspirations of the people. The
Centre should not stand on false prestige
~and, if necessary, the Constitution also
should be amended for achieving this laud-
able objective.

With these words, I commend the Bill

to the approval of the House.

the very honourable and very ancient lan-
guage and culture of Tamil Nadu but, the
wording in the Statement of Objects and
Reasons seems also to cover fairly
familiar grounds.

It is in the fitness of things that the desir-
ability of accepting such Jdemands has to
be discussed by the popularly elected
members of the Legislative Assemblies of
the states. They are protected monuments
situated in the States. I do appreciatz 2Iso
my hon. friend's anxiety that not only the
popular monuments which are locally
identified but also the peoplc who are usso-
ciated with them should also be permitted
to protect such memorials. T feel that
since 1904, if I remember aright, Shri
Curzon brought in the lagislation. During
Curzon's regime, this is onc of ihe positive
contributions that had becn made Ly him.
I would like to appreciate the idea that
has been given by Shri Ulagonambi. He is
trying to bring in, I suppose, through the
process of this Bill, also the oft repeated
conception of the State’s autonomy.

Sir, all of us come from various States
and we do believe that there are certain
areas where, it would be, in the fitness of
pensable. I also feel that there are certain
areas where, it would be, in the fitness of
things, that a particular culture whether it
is the culture of Karnatak or the culture of
Tamil Nadu should be encouraged for the
sense of appreciation of the local people.
Take, for example, the temple at Madurai.
I want to know whether there is any one in
this wide world—not only in the Indian
set-up but also from outfide who would
not be attracted or magnetised by the
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architecture there. Similarly take the pla-
ces like Belur and Halebid. 1 feel that the
ancient monument, the classic creations in
stone mortar, is not only a heritage of the
Southern Culture. These are not only the
heritage of India but they remain the pride
possessions of the heritage of the entire
humanity. Therefore, I would say the more
liberal outlook we take in the matter of art,
architecture, monuments and temples better
it will be for not only that specific local
sub-culture but for all of us.

16.00 hrs.

In this behalf 1 would like to draw the
attention to one of the factors, that is,
South is teaming with monuments and all
of them do not fall into our concept of an
archeological monument. 1 am not going
to quote the creations of another female
genius in our history, Shantla Devi of
Belur and Hardhi, who created these tem-
ples where there are hundreds and thou-
sands of carved female figures. Each one
of these would itself in any foreign museum
bring us hundred thousand rupees. So, a
sort of desired intellect would say if we
are short of foreign exchange there is a
store-house of foreign exchange standing in
stone and mortar. There has been a consi-
derable amount of pilferage and smuggl-
ing and something will have to be done by
the Ministry of Culture in this behalf. But
the point 1 was driving at is in the South
there is a worship of a tiger; there is a
worship of the forces of nature; there is
worship of a lecal river. Now, all these
could be brought in because by and large
the common masses in the South still have
a sort of deeply engraved belief in regard
to these local manifestations of the ulti-
mate reality or nature. I have not been
able to find the tiger god monument or the
temple of tiger every being taken up as a
sort of archeological ~monument that
could be preserved under the Central
legislation. 1 would, therefore, urge that
the spirit, not the form, in which it has
been stated should be considered. When-

ever there is trouble with D.M.K. they
play with their trump-card ; they seem to
be repeating the same old things and the
same old swan song of State autonomy
versus the Centre.

SHRI R. P. ULAGANAMBI : For his
information, 1 may tell him that I am not
in that trouble.

SHRI B. V. NAIK: That is why I have
talked not only about idols and temples
but also about other idols.

SHRI N. K. P. SALVE (Betul) :
they politically so obsolete ?

Are

SHRI B. V. NAIK : Even from the
point of view of the currency of an idea,
I would suggest that when we take the
spirit of the Bill, with the local identifica-
tion of the masses and in particular illite-
rate ones, the simple ones and the arthy
ones and the salt of the earth, their views
may also be taken. If these are not pre-
served, there will always be devotees in the
big temples and they will be taken care of,
but those small ones which are in the stage
of crumbling, if they are not preserved,
would very soon face extinction at the
hands not only of land-grabbers but aslso
other people and also the forces of nature.

1 would, therefore, urge the hon. Minis-
ter to take a fresh look, particularly at
the southern part of the country in regard
to the native sort of religion and the
native sort of temples that are there, and
give them a fair deal.

SHRI H. N. MUKERIJEE (Calcutta-
North-East) : I fear I find this Bill rather
misconceived. I can have some sympathy
for the idea that serious efforts should be
made to associate the States and popular
sentiments in the different parts of our
country with the task of preservation of
our archaeological monuments of every
variety. I can understand a claim being
put forward by a particular State, if it
thinks itself justified that there has been
default on the part of the Centre, in so
far as the preservation of the archaeologi-
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cal sites is concerned, and they want to
take it over. I may not agres to it straight-
way but I can understand it. But 1 do not
understand at all the idea of the Mover
of this Bill which in so far as his intention
formulated in black and whits is concern-
ed, in terms of the proposed legislation
would require that a State Government
on the strength of a majority in the As-
sembly should be authorised to install, erect,
build or construct suitable memorials for
a person who is according to their Bill a
founder or builder or originator of an idea,
for the installation etc. of such a monu-
ment and so on and so forth. He wishes
also that this kind of installing and erect-
ing and constructing or building of suitable
memorials would add to the historicity of
such monuments.

I am sorry to have to say that 1 find
it rather fantastic. The historicity of a
monument is marred and destroyed and
not only distorted if the kind of thing
which is proposed to be done is actually
done. A monument is there to be preserv-
ed and it is on the basis of very expert
assessment that monuments which require
protection because they deserve to be pre-
served are preserved. The historicity of the
monument and the strength and all that
would be utterly distorted if additions,
alterations or renovations which are not
in tune are made, because it is a very
difficult job of work, and if anything is
done to mar the artistic integrity of a
monument and the historical character of
the monument, the entire puinose  of
archaeological preservation is gone.

Then all this talk about our aliciting
pride in the past of our country by a look
at these monuments is so much abracada-
bra. Either we respect these mc ts or
we do not. I believe we all respect these
monuments, specially in Tamil Nadu where
they had a movement based on the idea
of the resurgence of the Tamil people.
They look back to a very glorious past.
Naturally they were proud, and we all
share their pride, because the culture of
Tamil Nadu is not something which is
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felative only to the area which is now cal-
led Tamil Nadu.

My friend here is very naturally concern-
ed over the Brihadiswar temple in Tan-
javur. He refers to the Chola emperors.
Very rightly su. But he should not draw
so much of a distinction betwecn the north
and the south in this regard. As for the
temple complex of Gangaikonda Chola-
puram built by the great Chola emperor, [
do wish it is taken care of a great deal
more than if is as it was crumbling away
the last time 1 saw it. I wish the Tamil
Nadu Government in association with the
Central Government takes real steps to see
to it that a place which is not visited by
rilgrims or even by the average tourist is
really looked after, because it is a grand
place, Gangaikonda Cholapuram, where a
replica of the Brihadiswara temple was
built by one of the Chola emperors,

Now the Gangaikond» Cholapuram
temple is a memorial to the fact that a
Chola emperor went north and won a vic-
tory. His visit to the north was occasioned
by the idea of collecting Ganga swater which
he could take back in large vessels. And
it was taken back in very large vessels to
Tamil Nadu. It was in order that the pious
idea of a Tamil emperor could be satisfied
that he had gone and fought some powers
in the north.

There is no quarrel between the north
and the south. On the contrary, you will
find in every southern temple site people
from the north, in large numbers, because
there is a sense of kindship in so far as all
parts of our country are concerned. In so
far as the archaeological, the aesthetic and
the artistic excellencea of the remains are
concerned, there is no differcoce in so far
as even religious persuasions are concern-
ed. An atheist like myself or people who
have no faith in the gods and goddesses
of the Hindu pantheon, people who belong
to other religions have also an ap-
preciation of the aesthetic qualities »f these
monuments. So there is no question of driv-
ing a wedge or even imagining that a
wedge exists as between cither the north
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and the south or as between Tamil Nad
or any other State. We are all concerned
about this. But I am particularly con-
cerned if any suggestion is made which
changes the character of a historical monu-
ment. 1 say this because I had the mortifi-
cation of seeing even in Madurai—Shri
Naik is here; he was saying something
about the great temple of Madurai which
everybody will share—I had the mortifica-
tion of seeing how the facudc, the front
portion, of the temple, the gopuram, the
gate, through which you enter, had been
renovated and painted over with all sorts
of garish colours. I saw that described very
eloquently in some American Journal as
something of an aesthetic addition. But I
considered that a profanity ; I considered
that an utter degradation, an act which
was by no means warranted. You have no
business to do anything to change the
character of the glory of an ancient monu-
ment in that fashion.

This sort of thing has to be guarded
against. We never know what would hap-
pen, if we leave it to a Legislative Assemb-
ly by vote to decide on something. 1 was
told that in the courtyard of the Brihadis-
wara temple in Tanjavur, thc idea was to
put up something constructed by a modern
sculptor. We know the way they usually
do it, the kind of work they would turn
out. Perhaps a monument of Raja Ruja
the Great was to be put up there inside
the temple. I think this a fantastic proposi-
tion, a profane proposition, something which
goes against the grain of faith, of tradi-
tion, of artistic belief, of any sort of in-
tegrity that we can think of in connection
with a historical monument. I would not
leave that sort of thing to the whims and
caprices of a particular Legislative Assemb-
ly at a particular point of time.

I see that this kind of thing does take
place in our country, and I am just remind-
ed of what I have seen in Kanya Kumari.
It- was a grand panorama, as you must
have known, before the recent construc-
tions took place on the Vivekananda Rock.
It was a beautiful temple with no particu-
lar pretensions, not so massive as the other
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temples of the South, but cntirely in keep-
ing with the beautiful natural surround-
ings of that area. And there, about 15
or so years ago, they built a Gandhi
Mantap which has nothing to look at,
which is an abomination, but which is
right on the sea and spoils the entire sca-
coast. The atmosphere was preserved as a
little place so that the pilgrims who went
to Kanya Kumari temple could go and
have their bath; it was an old place but it
had broken down; but a lovely little thing
it was. Now, it is shadowed over by the
Gandhi Mantap, and over the Vivckananda
Rock, we have got an enormous coustruc-
tion which many people may consider to be
a very wonderful thing, but I consider it
to be a garish and, uncivilised act of van-
dalism which not only destroys the natural
glory and beauty of that place buat milita-
tes utterly against the whole concspt—the
Kanya Kumari temple on the one side and
the wide expanse of the thres oceans which
commingle at the same place. on the other.
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If you leave it to some PWD contrac-
tor and if you leave it to the whim and
caprice of some particular temple at a
particular point of time in a very special
mood, goaded by certain people who do
not know a thing about the genuine aspects
of our essential national culture, then what
happens?+ Things might go to rack and
ruin. The only way in which you can
preserve these things is to leave the matters
in the hands of people who know and
who, at the same time, can be trusted to
have a genuine respect for our national
culture. That is why we have archae-
logists and scholars and such other people
who would look after these things.

Therefore, if the idea was that the State
young men should be associated in a more
effective way with the task of preserva-
tion, I could verv well support this Bill,
but if the idea is, as it appears to be,
that at the desire of the State Assemblics
or even of Parliament, monuments could
be changed and other structures could be
put up in the premises of historical monu-
ments, then I at least for one, would never
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have anything to do with it. If the Bra-
hadeeswar temple or such other wonder-
ful monuments of our country’s genius are
going to be spoiled und despoiled and de-
praved by any kind of addition of the sort
which sometimes is in the contemplation
of very powerful politicians, then, let us
say good-bye to all talk of archaeological
conservation.

Let Kaveripattinam be looked after pro-
perly ; let excavation be conducted very
properly. Let the State Government go to
the Central authorities in order to see to it
that Kaveripattinam is really investigated
and everything is done in order to respect
its integrity and its contribution to India’s
history. That is a different matter. But
if you have this kind of Bill, it means
that we say good-bye to all ideas of
archaeological conservation. We must
keep the sites as they are; we must keep
the monuments as they are, and we must
keep them and keep them in repair so
that they do not crumble down as long as
we can avoid that sort of thing happening.
But this kind of tampering with our
archaeological treasures is something which
goes against the grain and which cannot
be tolerated.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : Mr. Chairman, Sir, the
anxiety of the hon. Member for the pro-
tection of ancient monuments and sites
can verv well be appreciated, but I fail
to understand why these sites or monu-
ments should be handed over to the
State Governments.

Sir, the land of Tamil Nadu is full of
monuments, ancient ruins and other things
of which not only the people of that re-
gion but I should say the people of the
entire length and breadth of our country

is proud of. The hon. Member referred
to the Chola kings who built certain
monuments. They built not only monu-

ments in the South but some of them
crossed the Indian Ocean and constructed
and built monuments in modern Indonesia
in Angkor Vat. Those people had built
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those magnificent monuments. These are
the monuments not only of ancient times
but they are living monuments of the en-
tire nation of the achievements of the peo-
ple who lived in those ancient days.

Mr. Naik has referred to certain things
being sold, jokingly. But being a student
of history 1 should like to mention that
at the time of Lord Benting’s viceroyship,
he made a proposal to the British Govern-
ment for destroying the Taj Mahal and
selling the marbles for earning some
money. Fortunately that proposal was not
approved.

There are certain monuments of national
importance which are protected by the
archaeological department of the Govern-
ment of India but there are certain other
monuments which are not so declared. I
have seen that in some parts of the coun-
try these monuments are not well protec-
ted. I cannot say definitely about Tamil
Nadu but in Bengal, Bihar, Orissa and
Assam | have travelled extensively. There
are hundreds of such monuments and
ancient sites which are not protected by
the Central Government. These can be
preserved, protected and maintained by the
State Governments but the State Govern-
ments are not coming up as expected. I
am myself associated with such an organi-
sation which is Jocated in Assam. We
have made 1epeated appeals to the
Archaeological department of the Central
Government to take over certain monu-
ments and ancient temples which are not
protected because the State Government is
not in a position to maintain, protect or
preserve those monuments. It might be a
different case in Tamil Nadu. I have no
knowledge about Tamil Nadu. Perhaps,
except the Government of Tamil Nadu,
no State Government will welcome this

proposal.

I mentioned earlier that in 1904 Lord
Curzon introduced this Act for the pre-
servation of ancient monuments. He was
responsible for the bifurcation of Bengal.
Therefore, in Assam and Bengal he was
known as wicked Curzon. But he hab
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really done good service to the country
and, therefore, we are grateful to him.
That Act was amended recently and its
scope had been widened, It was because
of that Act that we have come to know
what was in Mohanjedaro and Harappa.
It is due to the activities of the Central
Archaeological Department that such
things came to light and the world, at
large, came to know that even 6000 years
ago there was a civilisation in India which
was equal to the Elim or the Babylonia
or even superior to those civilisations.
Therefore, the Central Government should
provide more money to strengthen the
Archeological Department and take more
interest in the construction, preservation
and maintenance of those monuments,
temples and ancient sites.

The repair work in these monuments
should be carried out by skilled persons.
The originality of the structure is to be
maintained. Suppose some structure is
cracking. When it is going to be repair-
ed, modern cement concrete, as it is, can-
not be used, because if used, the beauty,
the originality and the colour or even the
stuctural frame will be chgnged if not
destroyed. The historicity of that monu-
ment will no longer be there. Therefore,
the Central Government’s Archaeological
Department should have more skilled per-
sons who will not only be efficient in
repair work but will also have historical
knowledge about the construction of our
ancient monuments.

Sir, if anything new is cons‘ruc'ed or
a}dded to ancient temples, as Prof. Mukher-
jee has rightly pointed out, it will not only
destroy the beauty but it will surely take
away the historical importance of that
place. Historical importance or the his-
toricity of a particular temple or a parti-
cular monument or a particular site can-
not be enhanced by new additions or
modern additions. Therefore, the idea of
constructing some buildings or erecting
Something in the ancient monument sites,
1s totally misconceived and no student of
History and no student of Architecture
will support it. Experts all over the world,
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who are connected with such preservation

of ancient monuments will surely oppose

such proposals morally.

Sir, in this connection, I would like to
refer to my State of Assam and other
castern States and Union Territories. As
far as archaeology is concerned, this Re-
gion is under the jurisdiction of Calcutta—
the Superintendent posted at Calcutta looks
after the preservation of these ancient
monuments. There are quite a number
of them in this region. But, to look after
these monuments, there is only a Sectional
Officer in Assam with a meagre fund at

his dispesal. 1 would like to give an
example. There is a Shiv temple in the
Sibsagar district of Assam, and for the

maintenance of the temple, only Rs. 120
is provided. Persons who will be able to
climb to the top of the temple, are not
available. Such persons should have spe-
cial skill and training and their daily
wages should be much more than the ordi-
nary labour. With meagre amounts, they
cannot do anything. I am just giving this
one instance. There are a number of
such instances. Therefore, I would appeal
to the hon. Minister, on this occasion, that
the five States of the Eastern Region and
the two Union Territories should be made
one Archaeological Zone and one Superin-
tendent should be posted there to look
after the ancient monuinenis therc so that
these are preserved and people from vari-
ous parts of the country are able to sec
and appreciate them.

I would like to make one more sugges-
tion. Of course, it does not concern the
Minister of Education. To my mind, the
protection and preservation of ancient
monuments is related with the-growth of
tourism and therefore, they should be
transferred to the Ministry of Tourism.

&t wy fowd (a¥7) : W@ fadaw ¥ 3fd
g fawmr & FTHI 9T e w1 JW TH
writ wY fer & | @9 § ogy & ag W IO
g § fi6 g fawit & qO ag o TR
Wit gfigfes waww & wow §, wf=c 3,
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“Ancient and historical monuments
and records and archaeological sites and
remains, declared by or under law made
by Parliament to be of national im-
portance.”
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g.ngaﬁ#mmﬁfﬁmﬁm
mtmwmﬂﬂuﬁ%qﬁtﬁﬂﬁ
s % (et wrdafeat g & | @ T @
qar W wife W ST SFA A O
it §, wopei € vw qw § o A g e
T o e g ) < & ol W A
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w w1 fr g wiafem a7 & ang feaw sl
¥ faes sdarfgat # w€, feeet i wic
FEX WAWT FT a=war "y ?

@ qIY-ATY T OF AL JA 14
@ 2w ¥ faolt ot & ave s, Goerfes
wgea ¥, Weq R i Y awdt § awr g
qgT AT W &Y AT § | /I Ao av xw
¥ Gwa oA R, o wAY wERT 78 T
AR F A ATE &Y ITHT GAT AR A G
ag FY AT gAwY agh fAwdr | oW W
FTA & aga 7 77 & ¥ Sr o Wil w1
e @ FET AfFT JAFT IHETD I WY
faereit snfam s gam) Ao s anfe |
¥ AT ATEAT E VW 14F HEWH G WOAT
*rf waw fe &7 Kt o) agw a@ gt
HIAATE | WA % frad S0 A e s
w1 s fear &7

T AT TEH OF AT A & | 9T AW
o ar § f wTedeed WG WidH ¥y 0%
aga Y Ao & FaRw o o s dw & o
W aga o Wl § T g S s
# T3 & Fr oot et GFew w1 aH A ¥
faraar AT mar ) AT Tw AW AR IS
HTed HTgE agT AFCATHEICE & ¥ H1H FA
o A G aga ¥ @ A day aww v
SAFT FAH A F G E, A A &Y AA—
IT A Y GAT F=y w1 W A ) qg
Wit #7 ¥37 fermrar § 7 How to avoid taxes.
#ag 7€iwg wr g be teaches them also
to evade taxes . . (SgEETY) TATEIW A
W &1 AT gw Ay F A gIRAMAY
T E AT Ay Fw § B aga AR E A
A E e & Afew wrod dwww 17 § 7
sfam g w@ ag W N feR g, e A
fafrrg, zigwe W 3, @t e W TS
T ®Y Bt wfgy arfs orea gw7 a3, ORI
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¥ ag wfewT fom @ fe 9@ Sampha 1 aeec
WA gy F ot ¥ awdr @ 9w wenfaon
W AAf g fF eI A A A F
Ao e @ ded, Fagw @ e
Ffgr o ag W v wfey, @ awa 9%
I AL F X o6 37 g ) feafar
w1 ¥ ag s wwgar g fE s ar
efafas ag o @10 T § 77 Wy A
difgai # faea § 3f6T tac 10-15 awt §
STATEY ¥ AT ITRT T FA ¥ g0, AU ALY
=YY BT AT FA F T, Forr Ao Y @
O Y, foy ard gfoay & vt gt o
aw® NN @ Ay arge wh o @
AR W AT T W Y e @ e
ATATE® WA A T wrEiad) £ T frea’
a7 I WY W fead R &Y fem du wme
& gt #1 ofia aga @ Arew g s A e
arelt fifgat & 7 & wrea A 7€ ey, Foralt
st 7@ @ 9@

16.38 hrs.
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[SHRI NAVAL KISHORE SINHA in the Chair].

% wrf T TN AT FTAT ATEAT, TIRT AT
fafias § 9at 0x W @ § Wi aw 7 WO
N g avt g fadraw &1 waew &1 W
g wargfoat @i ) A, 7 e gw wide
& IR W AT i fadwl ¥ o o
a1 gg W T wr qfa s agh W

- ®W ? Ay ¥ T @ ) gEfeg

& gawr fadg 7 w3 @1 E, & awdw w1 @
iwifror M gfc ¥t @ a@ &
TR HRT A, U9 ORI w9y
oo wEh §, Aam v § ag 3w & faw
I E ITHT WY 5 qar X W W T
TAT W7 AT guT g Afax g K awe
afe Fra@FTCRIE 1 M w ag ¥ 7w
feg Tt a1 fe & TR @ AW Y
Rfverfion Tga W g Ak R
T &Y I | eefag wd faw w1 fdw
o w3 @ g, afew qwdn w @ §, e
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[+t =g fowa]
AT Ag AR EfF T A A ww
fagm st w1 wfowre @ qwq &) e afa
wifs T & 9g¥ ¥ § Ff ¥HY WW W
wfE g3 OF WA 99 I ¥ ®@ T A
IR A WM IAH B FEE AW qFAT § )
% ag A F T g IR §T gorr, A
T I § i Tofa § ag ag ¥ @
wR § 1w $if ¥ afafs )@ ot
s ¥ w1 qfa eorfoa  amwy

w6 varfan w4 6 am wg A
2 1w xaw fau gdarfas wWgw aw0
ar & wgwr fe TRl W e A W T
& % faw ure qwatfaw wfewr dfaw a
TUE T 9T BT Ao | JqeTe g e
TR Toq 7O Fredrard Y AT T gu o
X afgiea w1 o w9 faw @ owre e
LLUE A o

st frena Feg (wwA) o wwf, o,
TR AW F QU FEew  WAw w4 § g A
afe §, w3® were &1 Afaat § AR @ WM ET
I ATE ST W agA ) wAww g &
W R 9 7g wEw NEe g fw e
fuafa, Y wfr oror O gy wawi A, wloal
o S oww wTw §, T QW
ag avit ¥ fag o fawar &1 fawg 1 W
wwa Ay faw ¥graag TR feor @
afem a1 woE a1 vk W fo & @ guee
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wge & eqwy & o A o ST b e

¥ fmfwr & av g fa v wfa & oo &
Ty @ I WY wfon gw enfer w30
R ¥ fagis &9 & wed o fadw A
g w1z + A g Twr S fw |
TRt ¥ T § gAY ST W1 w9 A1 g
famy @ &7 wWifs 79 @ dw & gaww
A E AT W A @ wwal
w9 s & g e ®1 wfaw gt
Qn ot N feft & o wAA ¥ oA
e wwX | Y e g § e e e
* WA W T A | afe 0w e
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forwm & qrw ag eaw § A g v w A
TR dwm g fe gl e
W afe v weer Wi amge T g
fagiy wedt K gH & & &Y 57 & T
T, Ifam g TG xEd feft | wang
7€ g WA, AR xEE e ® grow g
g wfeq 1 wfew & wgar wmgan § fe fomy
Wt Ty, wRriea wger # qfewi g9 W
aRE QW@ ¢? Turd TSy i Wi
FT AR I w0 ¥ owwd §, AR
o R 2w, v ¥ qed e e
T Aqfa I I+ @R, v wwi o ) gl
TR oot Y, W I ® Ha T anad H
AR FHFgAAGN ¢ Wt xw 2w F
a1 freit g dow o gl qfamia ami F fag
5%o ®Y WY AGY g1 WA &, Ffw fadwii § a@y
qfr &€ srw Y fawdt @) W WEAmH W
y&1¢ #1 firdg dar gwr § WX qE qF A<
4 W gfersr afaerdy o7 F0 & aw go §
g gfa 10 w7 @ frdg #1 Aww R 1@
£ foed fedi Tomam ¥ wiw? 9w go A
o wwr & g a7 fr gie 9 &
el ¥ fergear § e ® g8 AR
WA § ) R afema aErd § Wi qR
wfgmifai & ame aow &, afew & ey A
& F A, awrd frar a@t gk 2, foey
T S0 F AN AW §, paea A g ¢ Sud
TR A ¥ I a  fw wf
®T ATH WTAT § WK CAR WA AIFERE § TR
FE W YW &R W, Niw §Eaw
fawraa o & AfeT e o §?

N TS JOET W) A WEgHEE o
N wres ¥ Q) e qoAr gl W N
w71 9 § W W F@ Ay firdg Wy dw
Y w Ty § Y AR sfawfet & g i a
X ERT §, X8 W H AgEw s &g
wrar § fF A% fawr wTag wwW A @,
gfew faw w1 Y v & 1 Afew gowew
fawr @ famwedt ¥ g o wgeyel
TR AW g0E § 39 B gfaw @ 1 afe
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quwa T ¥ A dav AT aTe 73 @
& fr aga €Y SR Qe syt &, ¥
§frarh 1@ gRT W FRA oEEY ¥
g¥ Tt azer afgw ) 9 gd adee
oY AGA AT ATATA A EFT AR I @
¥ wafag weg aoeTd #1 fggma s E a
AT qORIR A9 IW ¥ e fav, A0g A
fowr € a1 quae faway g1, x@ AT
feagelt & R W ww #} AW

agtaw foewr Y W E F @ w1 awdw
Faar g, ¥feq 7z fre oy i fem T
T T dfag FY BF  feqr am wwar &
1T afz agi oo g Y 1y Iwdk AR N
Ty a1 qur wfgwre § fr ag a@
WA Heg T gy § 1 Ffww fow a0 A 99
wrqiza W e 9w &1 faw gfaar, Sar
wrA fmg oft 77 @ ¥, I A faw wid
& ® sd e N g NE §, o
geaaw ¥ag a9 ama ramnr i
ITHT FTAW 97y A& § 1 A yfaai g A
T, TF A MA@y

AWK & a9 AU A AHR F g
waray & fdzT § 71 6 st Y woerE, Twi
®1 g fannr g7 ga fedi 1 Ow § wang
& T wEEd A 9 ¥ e wam g
WY &7 e &1 17 HaTew @ WK
AAIAR T TET R N g e
N A oo Far wady o
® g WY A I =TT oy

ot qww yem () mwmfr o, &
T O & awdA e g o8 T
6 T8 ¥ wav qacr 9 avar 8, s firw it
o AT AN g Y T e w X g
FEfeT a1 afe 91 wod ewror ¥ ar,
T IAAY AT A w1q9 @y F AU @
Maedfer wdmaelt 99 & qugeht Bram

Arch, sites & Remns. %06
(Amdt) Bills,

T 7 A9 WX FS g KT AKX A1 AT
I fewr &

Build or construct a suitable memorial
in or mear or in the vicinity’ of a pro-
tected monument or a protected area
to perpectuate the memory of the per-
S0f. ... T

That is after the Resolution or the de:
cision taken by the Legislative Assemble.

wanfr wem & W7 ¥ ©F @@ AT
AqEAT g, WX TE AVAT T A A IO |
w va fadaw w1 afa §3 & @@ wfam
t a=i gfedi § g5 afada @ son
qgar ?

=Y gorwey wem : A A, w@ife I3 A
FTETE  qEE § | wreEnEr e
o\ v TaAdey QN oW w1 wT
arT o T E1 Y 1 5w w7 A e A
2 wE wE g a8 v ¢ f v 20
& qiz v 20(vw) e faar o, v o
w0 W 3 A §:

“If we want to erect any new monu-
ment then it will be done after the ap-
proval of the Legislative Assembly.”

& w¥TEy &7 AT A F AT

“Notwichstanding anything contained
in this Act or in any other law for the
time being in force, the Legislative As-
sembly of the State within the territory
of which a protected monument or a
protected area is situated, may, by resolu-
tion, authorise the Government of that

State to instal, erect, build or con-
struct.” . . .
ar ¥ wRY

W gT e oF e g 9T B TR The State Government is entitled to erect
T & @ W g Wewnfaw $y g this
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oY §a g ¢ 5 guee fawm W aoe
T & 7 fvaar a9 & ¥@ *1 wig ¥ qrw ?
R w13z § 5 fomar v & O @ W e g,
Y uw fgam frmrapr g, Sw ¥

AATH TATTH! FT HTAT FT TFY § | W AW
T 15 TR ¥ FE &, A W F 9 0F 5
Tt am I AT @ &
o e a4 § 1 sy ) o g ST
1 3w Y, At T W A s g g A
w7 g, 25, 25 AT TUA ¢ w7 gCE W
& o g @ 73 § fs 9 w7 qgeT WY A
#ferw ¢ 1 guae fawr o qoen fawrr
T T § A1 agh o3 w9 gu § | 97 )
¥ g & w-am 43 gu &, foer ) grem @
e &Y & ) X &Y 7wt 9 e Y mee e
R I frares AR A F fe 1 S Fr A
o1 ) faema § | oar TE w71 & Sy w Agt
q &3 I3 & WS4 ddy q foww § L.
(wrwam) ... & G§r wgifmi W M€
T & ) f g & gt e ¥ Y g
fam ®Y feet fomd arer Y 7@ sAem W
R 7y fm oY 97 w7 qa w1 wwE A
1 3 a2 efagfon €, a¥ s gin A
& oY o §Y wp 6 W W1 WS e agt
o @ ey | g gad g B 9F e A
7€ 19 71T | g g g N G § o
v g A wTeNw Ag & Wk AW ¥ fag
& gade faw @ ¥ 99 W @ § )l o
T @ qE ag T & g fawmr W 9K
wwE AE & 1 W WG XE F Ao w1 g
T, A T FT A N 7 w0 5w
TR awe gy ... (swEw) ...

o a9 K ag s & 5 g fawrr ¥
%O ¥ ewrew §, forer wY w9 ae% A9 | gqy
a¥ a8 7 B §, g B § AR 9 F R
AT g A e ¥ T T T & AR
T & fag agi AW F AT 1 AW WY
w1 ¥ g fawmr # @ e § | wf o
AETTOTH & ¥ aF wwE § | 9T H A
fawrr ¥ <E¥ A1 W1 TE § | 5B @ T
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& fo & g 7 @ & o & awwa § fe 99
N W W T FE A | Ad qg W W
T & T gaeer fasr & AT o< wiw W TR
i Wi wfEx o, forr Afe & #ik wré
8 @ v § 1 o W T, wg e g ar § i
gt O ¥ o g T & 1w I e
*T IA FF | AT W v § R e
&1 37 el & T oF ¥ fed v gu ) Tt
L SR UELE R UR LR O L
T g O AT G & | Tg IT AW H [0
T F WA E

st Wowto wraw : WY TAfiae wH ¥
TR ¥ wg ) E 7 w7 AW ag wAfwae WAEEE
ATy Ry?

Rgw v : & o @ E I
®1 v fud, ¥ 3o wpdiEE g faw
FWE el o AT g g
frt s agi Ao Fgm A & fr g A
F& TR AT Y | W T A
3 ¥ R B o S Wi A sy # gaE
wer-gfai §, I8 w1e Fad, 5 o ¥ e
¥ Ty wrer §, 99 %Y Wiy dew dfew @
o ¥ g ST AR E IR w feedw
wrw AT Wi 3T W a9 F o dAr e &
qTE WY, IH FY WY FELT TAET 9 A |

w1y 7g Xfed o forad g wqrT § 99 9
forrr ST oY § W el o g s ferwr
W § 1 4 B ¥ A W sAmaE AR
T ®) w6 3w Ao TG 4 ) g T aga R
e WY Ay § s ST TE@ FTH WA
§ afwe e 7 o€ fr A R A d A A
& TRl & AT dw wny § s s o
WE ... (vgwgwm) ...

wafire ¥ wg ag & fr & v fadaw ¥
oo wrk WA A e g A R
QATT §, I A AW S AEHIIE eI
qaree fawm gEEe #% 1 W v
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w1 i | 7 forit g & fag ag oF aga
o1 fawg § | ¥ el & an vyae Wi
&1 a7 ATfET fF gw A g Tt
T AT FT G TATTHT § A T { 79 A g
¥ g Wt e T W G AT 67 TE_ AT
A TEAE FTA I W F AIY TR

T IE T FEAAT|

SHRI N. K. P. SALVE (Betul) : Mr.
Chairman, Sir, I did not have the sligh-
test intention of participating in this
debate but as I read the proposcd Section
20 (A) to further amend the Ancient
Monuments and Archaeological Sites and
Remains Act of 1958 I felt very highly
provoked for two reasons. First, the con-
stitutional validity of the same. No less
a person than Shri Madhu Limaya, who
is one of the constitutioral pundi's of
this House, supported this Bill in ex-
tremely low key. He again and again
asscrted that I am supporting the Bill.

ot wy fawd :  re<a o¥Y qT GAOTE
gune WY far T awar )

SHRI N. K. P. SALVE : I expected
him to come out very frankly and say
that the provision, as it is, is utterly un-
constitutional. In respect of
which is in the Seventh Schedule enu-
merating the Union list of subjects, only
Parliament has authority to legislate. Sec-
tion 67 reads :

*“Ancient and “historical monuments
and records, and archaeological sites
and remairs, (declared by or under law

- made by Parliament) to be of national
importance.”

So, any ancient and historical monument
of national importance so declared by or
}mder law made by Parliament is someth-
Ing over which Parliament has authority.
In the Concurrent List item 40 it reads :
“Archaeological sites and remains
other than those (declared by or under
law made by Parliament) to be of
national importance.”

entry 67,

1835 (SAKA) Arch. sites & Remns.
(Amdt. Bill)

In_respect of such monuments can you
without amending the Constitution first
vest authority in the State legislatures to
make law? Therefore, instead of putting
the cart before the horse first Constitu-
tion should have been amended. In fact,
we are considering a Bill which is clearly
unconstitutional as it is. This is my first
point.

310

I entirely agree with the very serious
concern which has been voiced by all the
sections of the House including Shri
Limaye and my colleagues in this party
that several archaeological monuments are
in a state of terrible neglect and we need
to look after them far more cerefully,
tenderly and with much greater zeal,
effort and enthusiasm. About that I should
mention later. But coming purely to the
basic postulate of the proposed amend-
ment I am simply alarmed to read the
proposed change. Whether or not State
legislaturcs ever add to the historicity of
these monuments of national importance,
if ever this Bill is passed we would be
establishing a new landmark in encourag-
ing fissiparous and secessionist tendencies.

In respect of a matter which is of
national importance, how is this House
less compeient to make laws and less com-
petent to take decisions as to how it
should deal with it than the state Legis-
lature. That is something which 1 cannot
understand; whole idea is utterly un-
sound.

17.0 hrs.

Recently, I happened to visit Madras
and I was driven about 30 miles away
from Madras to the beautifyl temple at
Mahabalipuram. I saw sunset there. I
have gone round the world several times
and seen sunset at several places and so
much is said about sunsets in different
parts of the world, but rarely have I seen
something tremendously maginficient and
which can be a sight worthy of Gods. I
do not know which Raja built it. What
does it matter which Raja had bunilt it?
Suppose he had propagated a philosophy
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that the culture of the south was some-
thing different from that of the morth etc.
etc. or many things with which we are
completely in disagreement and supposing
it commends itself to the DMK Govern-
ment to start building a monument of the
raja. And then the ADMK comes, only
the platform would be ready and the rest
of it would not come up and that would
become a monument which not only add
historicity to that great temple at Maha-
balipuram but it would b= a monument to
the political disputes which have come
about. But if it came here, we, sitting
here in Parliament can take a much more
objective view. This is a national forum
which can deliberate in the matter. I can-
not think of a situation where the beauti-
ful temple can be made ever to any
State Legislature; even if it were in my
own State of Madhya Pradesh, I would
have said ‘No’. Such a beautiful thing
must be the exclusive prorogative of this
House because this House alone can bring
to bear a certain degree of national view
point, a certain degree of national angle
which is so necessary when we deal with
these monuments. Therefore, I most vehe-
mently protest against this Bill in its spirit
as well as its letter.

SHRI MOHANRAJ KALINGARAYAR
(Pollachi) : Does he mean to say that the
does not want the State Government’s
participation in this ?

MR. N. K. P. SALVE : I welcome the
State Government’s participation but I
certainly unwelcome completely a position
which is going to interfere with the basic
structure of a monument as such.

I was just coming to my next point.
There are certain basic rules of archaeo-
logy. Fortunately for me and many other
Members, 1 am a student of neither
archaeology nor history and, therefore, I
confine myself to commonsense. Going
purely by commonsense, if a monument is
of archaeological importance, I cannot
understand where the necessity is of want-
ing to perpetuate the memory of a person
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who has constructed such a monument.
For instance, we have the Taj Mahal in
Agra. Has Taj Mahal immortalised Shah
Jehan and Mumtaz Mahal or is it the
other way about? The royal couple. re-
membered for Taj Mahal symbolises sub-
lime human love. I would like to know
from the author of this Bill what he would
think if we started building the statue of
Mumtaz Mahbal or Shah Jehan near Taj
because they were the people who were
sought to be immortalised through this
beautiful tomb or mausoleum. That has
failed

1 consider that each archaeological
monument stands for a certain philosophy.
Therefore, 1 agree with Mr. Naik when
he says that our monuments are not the
legacy of only Tamil Nadu or South
India or the whole of India but it is the
legacy of the entire humanity. Treating
it as such, why is it considered that any
State Legislature should be given authority
to deal with-—something which we con-
sider so sacrosanct as the legacy of the
entirc human race? So, I would say
that let us trust the Government of India
to take care of it via this House.

As regards the actual performance, how-
ever, I have something to say. I have
great respect for the Education Minister
who has been an eminent educationist and
I know that he is one person who has a
tremendous aesthetic sense. If he really
went round the country he would find
that these monument are in a hopeless
state of disrepair. We need to look after
thesc monuments with a much greater
care. We need to spend much more
money after them because they are In-
valuable priceless possessions of the en-
tire humanity. We are the trustees and
custodians of these priceless possessions.
Here I might narrate a very small in-
stance which would give you an idea of
what tremendous priceless legacy we have,
of which we ourselves have no idea.

I happened once to lead one of the
delegations, to a tiny island in the Medi-
terranean, Malta. The Maltese people
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took us for sight-seeing because I asked
them to take us to some of their ancient
monuments. They said: ‘we will take you
to a cave but entry to that cave will cost
three dollars’. The foreign exchange of three
dollars was a little too much. But I said
‘does not matter’. For myself and my
wife, I paid six dollars, in addition [or
something for the bus travel to that place.
We were taken there. When I entered,
1 saw two huge stones covered by another
stone at the top. Then I said, ‘All right:
let us go to the cave’. The guide said,
‘You are already in the cave’. Then I en-
quired: ‘Was this cave meant for rats or
for human beings'? As for the amount of
six dollars, T saw it go down the drain’
This is not a mere tell-tale. This is what
happened.

We do not know what priceless treasures
we have in these monuments, beautiful
temples that we have in the south and
elsewhere, the magnificent Ajanta and
Ellora. What we have is something which
does not exist anywhere else in the world
in any country. But they are in a terrible
state of disrepair.

Then the smugglers are making merry.
They take it abroad and sell it not for a
hundred thousand rupees but for a hund-
red thousand dollars.

SHRI MOHANRAJ KALINGARAYAR :
It is priceless.

SHRI N. K. P. SALVE : It is priceless.
But what are we doing about it?

I do hope the Mover of the Bill will
withdraw the Bill and seek a assurance
instead from the Minister that he will
bereafter take much more tender care of
these priceless treasures which are there
in the country.

N qwo WA Wum W (FommarE)
g At faw oft Jemt & Aw fear § qeEr
& gt waar § 1 g w faare ¥ aff qww
8 LSS/73—12

aifgd i aferor ardy s §, afaemng ey wom
& | X YHTT Y WTEAT EH T § W I W
AT § Y & e § froag w6 A &0 AT
U g & fr aga ¥ smwwEifaE
AT qUE g1 @ @R gN 9T R E
A dzw Tk B A ¥ I AF TIC
Afr T G g ag ¥
wTfieR # 7w A @ FT g gL AR TG
g1 o AT & 1 8 o wed 1w avg & wiiew
& any ¥ fore § e g oo At frmm mar &
# s ¢ 5w & @ & wfgwre # @
A I T TE ¥ T@WIH g1 AW
farer 77 o 5wt § A 7@ &, T Q@ i g
1 fran §f Afer {fF T mw A AR
¥ 4G # f § qag M TR G § ) I
gy v A 7A@ {1 A7 AT A § At
F dar o @ F ¥ § wAT & TER ¥ T
dwgee ofefdie § e e T W &
fore woga ®1 A A grr TR § e
foq wraT § AP § ST I@ W F @
fara s i@, 9w % 7Y 9w fifoom & 2,
39 fefaom & sfedd Y Fewe & fog &) 2
g frar oty &) faeafa § 0¥ w@F W
TR gl & | JEE aga aw e awva
frafedt o @< § w1 &1 & o aEen §
fFREsgraamImfa T Ea
forg wraaT & % @ & w7 39 4F w) 9ud wAey
< frar @ &7 e qT, wRw aAEr
a1 gfrafady avrn ag & T W oew g,
7% I SN KT T A g afgd
3w e v dar ga fefaom ov at A
T fegd | M gw fefasrm & wrpiiza § s
2 W I, I W@ WE 9, IA Ew
AT (AR @ FAT A1l 1 I & ey
¥ g1 q& 4 wad a1} ¥ gaw oY foeqy av 1 aww
@ wTo'Er g A IER quy AR ¥ @
N wa O Ifgd | w0 §gw A w
WA wo A i ! o
ARG W W e meifz W oF feardie
T FT WY AT wEy § 0 qg G
whga g
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wt wg 2W fow few awg & i
N Az F fem amEr g @& s
w1 w fogr wrm g foey wrE fawrfon

3

g, wm@uaga;ﬁm%mm
2 A o To tRo ¥ WEHAU &) UTATEE
FTF AW O FW OF fAm o @ &
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SHRI ARJUN SETHI (Bhadrak) : I
am not in favour of this Bill, but I must
appreciate the interest which the hon.
Member has expressed through this Bill to
preserve and maintain the ancient monu-
ments of our Country. On this occasion
I should like to draw the attention of the
hon. Minister and his able Deputy to the
fact that the State of Orissa is full of
ancient temples and rare monuments, but
unfortunately those priceless monuments
and temples are in ruins due to poor main-
tenance. I must bring to his notice that
in Konarak they have appointed some offi-
cers who do not know what a monument
is. They are careless and they do not
bother about this. They do not know how
to preserve thesc monuments or what to
do. They do not know what their duty is.
I am told that a number of representations
have been made against the Offizer in
charge of that muscum. but. no action has
1 am not particularly against
him or her. But, my plea is. when a
person is -ut in-charge of an ancient monu-
ment or a temple. he should take cgre of
that monument. for which he has been ap-
pointed or hc has been paid for.

Some two to threce months back, myself
and my hon. friend Shri Banamali Patnaik
visited the Konarak temple. When we
went to the muscum, we found that therc
was nobody except one chowkidar, who was
loitering here and there. When we asked
for some information in regard to the mu-
scum ctc., he said, the chowkidar on duty.
said ‘we do not know when the Curator
or the Officer will come’. This is the way
in which, the famous museum, one of the
most rare' monuments in the country, is
being looked after., This is the case not
only with Konarak, but, in regard to other
monuments like . lingaraj temple at Bhu-
baneswar, Jagannath temple at Puri, ctc.
temples in
Orissa. That is why, it is called the ‘Land
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of Temples', and due to inadequate main-
tenance and lack of proper protection, these
rare temples in Orissa are in ruins and
regularly, pilferages and thefts are taking
place and many rare idols are being smug-
gled out of this country. So, 1 would
request the hon. Minister to see to it that
these priceless temples and priceless monu-
ments, espccially, in that part of the
country, namely, Orissa are looked after.
That is why, we have requested the Go-
vernment at the Centre to create an Ar-

chaeological Circle, so that the Superin- *

tendent or the man in-charge of that Circle
will be able to devote his full time in
regard to the preservation of these monu-
ments, in Orissa.

I would like to draw the attention of the
hon. Minister to another matter, though
it may bc a petty one. Sometime ago,
some guides were appointed in order to
help the people who visit the temple at
Konarak. But. they have now bcen ret-
renched, I do not know for what reasons.
Now, nobody is there to guide the tourists,
who visit this temple.

Lastly, T would request the Government
and our Professor who is a lover of arts,
architecture and monuments that he should
create an Archaeological Circle in Orissa
30 as to preserve thesc temples in Orissa.
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : Sir, I
would like to compliment the hon. Member
for having brought a Bill, which has given
to the Members of the House an opportu-
nity to express themselves on the broader
question of the work of the Archaeological
Survey of India. The hon. Member has
rendered my task very easy because in his
very long speech, which he read out, there
was very little on the Bill itself, and more
on issues which were extraneous to the Bill
itself. I am grateful to many hon. Mem-
bers for having commented on two of the
principles which are involved in this Bill.
I would not like to take the time of the
House by commenting a great deal on
those two principles, because they have al-
ready been commented upon.

The first guestion is whether the appeal
of a monument, which has been declared
as a monument of national importance, lie
only to the people of the State in which
it is situated or whether the entirc nation
has to look upon it as its proud heritage.
This point has been discussed by several
of my hon. friends. All that I would say
on bchalf of the Government is that we
fully subscribe to this view that these
monuments are not monuments of which
only the people of the State need be proud.
the entire people of the country are proud
of thcse and many of the monuments are
looked upon as the heritage of the entire
mankind. Therefore, this Bill brings in a
concept which goes against this fundamen-
tal point. I would, therefore, urge on my
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hon. friend to reconsider the stand that
he has taken.

The second point which has been raised '

is, what is the best way of honouring those
personalities which are connected with
great monuments. This point has also been
very ably discussed by many hon. mem-

bers, and 1 find myself in entire agreement -

with these members that, to preserve the
historicity of a monument is a greater tri-
bute to those who constructed the monu-
ment than by attempting to put in some-
thing which is dateable to the present and
not dateable to the time to which a monu-
ment belongs. Therefore, it is a broader
and wider issue. It should be looked upon
as a broader issue. It is a matter on which
not only lay people, as was said by some
hon. friends, have taken an absolutely cor-
rect stand but also historians and archaeo-
logists of world repute have taken a’ very
definite and a clear-cut stand. This is not
a matter which should be treated as an
issue of party. If my hon. friend wanted
to pay a tribute to the leader of his party,
at least I for one would like to say that
1 have great regard and respect for him.
But 1 am afraid the issues are a little dif-
ferent. Can anything which is constructed
today, which is conceived of, say in 1972
or 1973 or 1974, whatever may be the
year, represent the authentic spirit of the
period to which a monument belongs -?
Therefore, are we really showing our res-
pect to those great personalities by inter-
fering with something which they them-
selves have created ? It is a part of our
culturc ; those who have built a great tem-
ple have done it out of a sense of devotion;
they have not done it in order to perpe-
tuate their own memory. Otherwise, in
the casc of kings they could have easily
had statues of themselves made and in-
stalled there. If they did something out
of their faith in it, out of regard, it does
not behave of us to interfere with their
conception of the monument. Tf we want
to honour some one, we can easily do so
without interfering with that monument.
The world is very wide, our country is
very wide. If a State Government wishes
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to honour the memory of a great Indian,
it can always build monuments at other
places, not necessarily within a monument
whose historicity or whose aesthetic value
is to be preserved.

A few points have been made by my
hon. friend, Shri Limaye, Although they
are not directly connected with the Bill,
1 would briefly refer to those. He has
suggested that I should ask for an annual
report on each of the monuments. } have
already issued those instruetions. He has
also suid that there are many smaller mo-
numents which should be looked after by
the State and the Constitution may be
amended. 1 hope he has .already seen en-
try 40 of the Concurrent List. The State
Governments can do this, and I hope that
they will be taking up the preservation and
protection of thosc monuments. He has
referred to Abhilole temple and Chalukyan
temples in Bijapur District. These are al-
ready receiving our attention. We have
acquired large areas around these ancicent
temples, and the work of repairs has already
been undertaken.

Then, he has raised a point with which
1 find myself in full agrecment that in
matters like where a statue is to be per-
mitted or not permitted should be decided
by consulting expert opinion. The House
will recall that there is a Central Advisory
Board of Archacology which is a body
on which each State Government is rep-
resented.  Certain number of universities
are represcnted. This honourable House
is represented ; the other House is repre-
sented. A few distinguished archaeologists
in their individual rights are represented.

There are two temples to which refe-
rences were made. One is the Brahadis-
wara temple and the other is the temple
in the Vellore Fort. The attitude adopted
by the Archaeological Survey of India and
the Central Government was based on the
advice of the Central Advisory Board of
Archaeology. In respect of the Brahadis-
wara temple, 1 went in February 1972 to
Madras and there I had a discussion with
my distinguished friend the Education Mi-
nister of Tamilnadu. I suggested to him
that instead of this becoming a matter of
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controversy between the State Government
and thc Central Government, why should
we not ask a committee consisting of the
superintending archaeologist of the Ar-
chaeological Survey in Madras, the Direc-
tor of Archaeology of Tamil Nadu, and a
distinguished professor of Archaeology and
History, one who would be familiar with
the history, etc. who could go into it and
give a report as to where the statue should
be placed. Actually the issue was not that
the statue should not be placed. But the
issuc was where the statue was to be
placed. But somehow this matter develop-
ed into a political controversy and I hope
that my friend will try to usc his good
offices to see that in these matters political
controversies arc avoided and we respect
the opinion given by experts.

My hon. friend Shri Ulaganambi has
referred to Fpigraphy. 1 think he is doing
an injustice to the work that has been done
with great distinction by the Epigraphical
Branch and the Government Epigraphist,
under him has- two distinct branches, one
branch dealing with South Indian inscrip-
tions. For a long time this work has been
going on and some of the work is really
outstanding which has been done by the
office of thg Government Epigraphist.

He referred to the recommendations of
the Wheeler Committee. 1 myself happen
to be a member of that Committee. 1
know the imnortance of some of the re-
commendations. We are now trying to
find funds so that many of those recom-
mendations can be implemented. T am
trying to deal with main points; T am
sorry I am not able to deal with all indi-
vidual points, within the time at my dis-
posal. One point made was that these
monuments should be looked after much
bettcr. I am in full agreement with the
views which have been expressed and I
might confess that 1 am not satisfied with
the way we have been looking ‘after the
monuments or even offering protection to
them. The reasons are well-known. The
most important reason is inadequacy of
funds. But this honourable House will re-
call that about two years ago about 2,000

monument attendants were appointed so
that the security work could improve.
During the last year the grants available
to the Archaeological Survey of India have
been increased considerably with the resuit
that the work of special repairs has now
becn started on a fairly large scale. We
hope that in the present year which has
just commenced this work would improve
even more, because, if the House pleases,
the grants available to archaeological survey
for doing this work are going to be en-
hanced even more.

Sir, we are conscious of the importance
of preserving our national heritage and, it
is for these reasons, that the amount has
increased by several lakhs of rupees. 1
think that the plan and non-plan expendi-
ture taken together, for erecting and for
repairing, the grants would be Rs. 120
crores. This is a sizeable improvement on
what the situation was about four or five
years ago.

In view of this assurance that I am
offering to the hon. House that Govern-
ment is conscious of the fact that
the work of preservation and of
looking after the monument has to be
taken up more seriously and the fact that
we have already provided more funds and
we are attempting to streamline the organi-
sation, we hope that the care of the monu-
ments would improve radically. So, 1
appeal to my hon. friend, Shri Ulaganambi
to withdraw the Bill.

SHRI R. P. ULAGANAMBI : Sir, with
duc respect, 1 would offer one or two ex-
planations within three or four minutes.

I am thankful to the Members who have
participated in this debate as -also to our
hon. Minister for having taken pains to
explain’ and answer the questions that have
been raised by me and other Members.

The intention of my Bill is not any paro-
chial view-points or it involves any politi-
cal issue. If you go through my Bill with
all seriousness you can easily understand
the spirit behind this Bill. Our Minister
had asked whether this is confined to my
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State alone or the Bill is brought forward
as a national issue for the country as a
whole, I would like to say one thing. The
Archacological Department does not take
any care to maintain and preserve the

national monuments. Also, the purpose of _

my bringing forward this Bill is this. This
is just to instal, erect, build or construct
a suitable momorial in, or near, or in the
vicinity of, a protected monument or a pro-
tected area to perpetuatc the memory of
the person, who was either the founder,
or the builder or the originator of the idea
for the installation, erection, building or
construction of such a monument. I am
not speaking as an individual belonging to
D.M.K. Party. Irrespective of the fact
whether one belongs to D.M.K. or
AD.MK. or any other party, the purpose
of this Bill is only for amending Section
20A to the Ancient Monuments and
Archaeological Sites and Remains Act,
1958. My amendment to 20A(2) is as fol-
lows : —

“(2) The Memorial so installed, erect-
ed, constructed or built shall be such as
not to have the effect of destroying, re-
moving, injuring, defacing, imperilling or
misusing the protected monument.”

That is the guarantee that is given in this
Bill. 1t is not that any individual party or
Member with vast majority of votes comes
forward with this Bill for installing a
statue. This reflects the aspiration of the
people of the locality who want to instal
or erect the statue. That should be consi-
dered. That is the spirit behind this Bill.
It is not my intention to bring in any
party issue or any individual's issue.

MR. CHAIRMAN : Those things are
clearly mentioned in the Bill. Tell us
whether you are willing to withdraw this
Bill or not.

SHRI R. P. ULAGANAMBI : It is not
unconstitutional as one hon. Member said.
I only want an amendment to Section 20.
If the Minister accepts this, then only he
can bring forward an amendment to the
Constitution. It is not unconstitutional. It
is within the purview of the Constitution.
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Prof. Mukerjee raised this issue—he is
not here—and he also appreciated the
maintenance of the Madurai temple. Also
he appreciated the panoramic view .of the
Cape Comerin—Kanyakumari. Madurai
temple is looked after by the State Govern-
ment. That is why it is properly looked
after a great struggle we got the limited
permission to garden the ‘open space
around Vellore Fort. If any State Govern-
ment comes forward and pass a resolution
by majority to take over any temple or
erect any statue then only the Bill secks
for your consideration.

MR. CHAIRMAN : Do you want to
withdraw the Bill or not ?

SHRI R. P. ULAGANAMBI : 1 seek
leave of the House to withdraw the Bill.

MR. CHAIRMAN : The queslidn is :

“That leave be granted to Shri R. P.
Ulaganambi to withdraw the Ancient
Monuments and Archaeological Sites :ind
Remains (Amendment) Bill, 1972.”

The motion was adopted.

SHRI R. P. ULAGANAMBI :
draw the Bill.

1 with-

MOTHER'S LINEAGE BILL

17.50 hrs.
Wt wg femd  (wtw) I beg to
move :

“That the Bill to provide for the right
to trace one's lineage from the side of
one's mother be taken into considera-
tion.”
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EEFaAEA A @l o § 1 v Em W
qET FT qg Ay A4 & fw o aai w1 e
qqqY AGY § IA® qIY @ AGE T AABI
7 ¥ T T A AfaaT™ F wryre a7 7T fear
T, WY G A T O AT g9 AR S

forad TuTT #Y AT FEqAT, TAIA F Ay HAI

famre §, qoaTra faeTe § 9 w8 et
m?
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T wET, qIS FT TR, €GH LA
T wd gt § fr, swfasfoe sk gw-
T & AT g AT AT AU § FH F WK
Argaml ¥, g% NS ag afFamE feni
& | 71T 7o 7g g & f awfa-wfoa
g TE wa wwre afearfea i w6
qfqar &1 of e & AR A wafa & @19
FEiagTT war | wafad g fadaw 3 grr
¥ ¥TH qU@ W GGV HAT AEAT § ) T4
A gRE™ a1 quTd A g, sfew g
fagas & grar 0 F 7€ AR A FUA
A F Rfw I EE

Fumafa wgizg, g T gfem #1ER
QT AT7 AT AWT TH FTATHI FT ATE WK
A A ACE e &1 e g war
TN

MR. CHAIRMAN : The hon. Member
may please continue his speech next time.

Now we take up Half-an-Hour Discus-
sion.

18.00 hrs.
HALE-AN-HOUR DISCUSSION

SUPPLY OF MACHINERY TO HEAVY
ENGINEERING CORPORATION, RANCHI

SARDAR SWARAN SINGH SOKHI
(Jamshedpur) : I rise to raise a discussion
on points arising out of the reply given
to my unstarred question No. 2231 on 7th
March, 1974 in connection with the Heavy
Engineering Gorporation, Ranchi.

The reply to my question was given by
the Deputy Minister of Heavy Industry;
regarding the non-supply of complete ma-
chinery, plant and machine-tools for the
heavy Engineering Corporation, Ranchi,
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for its rated capacity and full production,
I would submit that it has recently been
detected by the management, as I was in-
formed by the managing director, Mr. Kini,
during my last visit to Ranchi on the 8th
February. 1974. He showed me the pro-
ject report which he called his Bible.

My question was regarding the entire
HEC but the reply given was only confined
to the HMBP which was only a depart-
ment of the HEC. The HEC, Ranchi,
since its inception, during the last two
decades has gone into the hands of about
half a dozen managing directors and chair-
men, and once our present Minister of
Steel and Mines, Shri K. D. Malavivi was
also the chairman of the HEC. As a result
of the frequent changes in the top officials
of the management, no one worked whole-
heartedly there. 1 think more than 50 per
cent of the capital has been eaten away by
now. The HEC never made any profit
and it is very clear from its records. The
Heavy Industries Minister Shri T. A. Pai
had himself admitted and accepted while
addressing the Indian Engineering Associa-
tion at New Delhi on 27th March, 1974
that HEC was a sick giant which was ex-
pected to halve its loss this year.

I want to know for such losses, who is
to blame. The words ‘heavy losses’ in the
Heavy Engineering Corporatior. sound
very well, because both are heavy—the
losses- and the Corporation.

Sometime. back, the blame was put on
labour unrest, political tensions and dis-
turbances and recently, on power shortage.
But no one so far could find it out, till
it was detected recently that there are
some major reasons for loss in production.

I admire the brain of the officers of the
Ministry of Heavy Industry who very in-
telligently drafted the reply to my question.
Just in one paragraph, they triedto givea
reply. to all the three parts, (a), (b) and
(c) of my question, a reply which is, I
must say, very vague. Generally, the Minis-
try officials are in the habit of giving such
vague replies and the Ministers defend
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them here. The officers take undue avdan-
tage of the situation. This is not the case
only of this Ministry but almost all Minis-
tries are not free from this disease. I hope
at least Shri Pai will check this disease in
his Ministry to save his old reputation.

It is an admitted fact the HEC never
reached its target or worked to its fuil
production capacity. It is really surprising
to read about the shortage of machinery
supplied. In the reply, it has been stated
and admitted in a roundabout way. I
quote :

“On account of the modfication in the
product-mix of the plant and the assess-
ment that the installed machining capa-
city is likely to prove inadequate, the
additional  requirements of balancing
facilities are being determined in con-
sultation with the National Industrial
Corporation and the Soviet experts”.

What does this mean ? It has got to be
clarified by the Minister. What does
‘machining capacity is likely 1o prove
inadequae’ mean ? Again 1 comc to the
point—this sort of reply is not only vague
but a serious atempt to misguide the Par-
liament.

Here are a few pertinent points to which
I want categorical replies from the hon.
Minister of Heavy Industry.

Why is modification in the product-mix
of the plant nceded now ? Why was the
necessity felt to assess it at this late stage
when the project report was lying with the
HEC management so long and the Minis-
ters were sleeping over it in the last two
decades ? Is it a fact that the installed
machining capacity and the machine tools
at HEC proved inadequate ? What are the
additional requirements of machine tools
for the balancing capacity in detail ? How
much foreign exchange would be required
to provide the same ? Why were the Sovict
Export company having experts, and the
foreign collaborator companies were not
approached earlier ?
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Or, did they never mention these
alance requirements ? In the project

" report and the scheme submitted for appro-

val of the Government of India, before
signing the agreement with the Soviet Ex-

port Company, which supplied the
HEC plant and erected it? Or, was
it overlooked by cur engineers,

managing directors and chairman of the
HEC and their predecessors and the Minis-
ter of Heavy Industry ? 1 would also like
to know whether  our Matonal Indus-
trial Development Corporation along with
the Indian Design Bureau are capable of
tackling the matter independently, when
we are erccting many huge plants designed
by them indigenously in the country. When
actually did this inadequacy and requirement
to reach full production by HEC come to
their knowledge, which has been proved
by the reply itself ? b

To my great surprise, why has the
Managing Director of HEC, Mr. Kini, who
joined only last year in August, been re-
placed by the Ministry and a new Manag-
ing Director, Mr. S. K. Warrier, appointed
only on the 1Ist or second April, 1974—it
appears from the news report, a cutting
of which I have got here, with me—when
this half-an-hour discussion was pending
before this House ? It creates some doubt
in my mind, when he has been removed so
urgently and a new man has come. He
was there only for the last six or seven
months,

Then. the next question is whether the
design was faulty, as well as the planning
and scheme as regards the project report.
1 want to know whether the Government of
India is prepared to take steps to recover
the heavy losses to the tune of crores of
rupees from the designérs and the foreign
collaborator-companies who prepared the
project report, and when the plant was
erected by the Soviet experts.

What is the reason of this unusual delay
in the installation of the additional baiance
machinery required and the facilities ? What
was the reason in sending the present Gene-
ral Manager of HEC to Russia sometime

CHAITRA 15,
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back, and what discussions did he have
with the Soviet expert and what are the
details of discussion he had with the
designers and foreign collaborators, and
what is the outcome of the discussion ?
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.I hope the hon. Minister, Mr. T. A. Pai,
will give a detailed, categorical reply to the
satisfaction of this august House.

MR. CHAIRMAN : Shri Jyctirmoy

Bosu—absent. Shri Ramavatar Shas‘ri.
= TmamT WA (qear) o gemefa o,
fom garer 9 g9 dEr A 9 #Y 9=t w3

@ §, T AT T 99T T TR WY F7 qE
ey v g B difage (faam & ae
& yarfas aww weiel &1 A &7 faan o
f&T oY gATY IW # wifagm & fade o
oY mrad & 9 faely qofefadi & aadw §
a7 ITHT WION F AAGF ¥, § TEE--TEE
T4 A ¥ 99 Iz gATR ZT Wi W ey
# gTrdar @ F Mfw 7 § N W
FE A@I A, JT 5470 A T WY TG *H
F7 T RO EY &

weET o fag et AT AW 9 A

S 4 ama &, & A 8 g6 a®

AT § A

it TrTTET Wl : & g7 qmET A s
g fr s A€ oA | ged Y O e TE
s w2 ) A9t Ierf °r AT gAY

ag oY | gafag ¥ ag @ wE @UE 4

st o o AT@E (FAIT): WT W EWA

TRde § ?

SHRI RAMAVATAR SHASTRI : Let
me express my views, and when you will
get. ‘your chance, you can express your
opinion.

YR oo ATEw WY AT €W F TRAITT

(-

»ff et eat:  Please hear me.

§ suEToEye T OE I} oAt m A
g awd | A g fegea A AT &
pAvTT & Wk i ol ¥
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[sfr TraTaa wredt]
TeAET § 1 g e A faen & o

| :
SHRI B. V. NAIK: You say a thing
and get away, and silent people sit here.
If we say it back again, you get annoyed

about it. Sir, you should protect the Mem-
bers of this House from such things.

SHRI RAMAVATAR SHASTRI: No-
body has said anything against you.

SHRI B. V. NAIK: Do not attributd

motives.
SHRI RAMAVATAR SHAST RlI: You
speak so many * *

SHRI B. V. NAIK : I know what wo
you are indulging in.

MR. CHAIRMAN : Order, please, Al:c
you imputing motives to anyone in this
House, Mr. Shastri ?

SHRI B. V. NAIK I request that the
word * * must be expunged. It is Parlia-
mentary ?

MR. CHAIRMAN : That will be looked
into.

it AT wren ;w7 iEA § fE W
g Y A AT W H g1 W WA W A
F W @ W% IR0 @A § W T e
mmﬁngﬂmgl.wﬁtﬁtﬁ
T w @ @ | w qfe # & waw
g

a1 ag 7 & f 0w £ A A Wi & AR
3 qar @ ¥ forg, weaw sy & fag, ifed
gfaa & fadawi #f Fr€ q Wd W 9@
s\ ST AT A AT Ay e aE R R
# 7w & A1 9EH frgw_wiimi
T smw § @ ¥ fag wwe ¥
@ FRaf Ay 7

# » Expunged as ordered by the Chair.
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w1 g W & f df g a e
TS W W R g A & g
Ak o )y §, afz g A e ww oo g ?

g Wl oaw 5 oag & 5 sfawd
TR F T ) W o1, §Hhe™ w1 54
T F 7R fao st afey werea WY 2
<@ ¢ i sifaaw gfaga o3 fau &t 2, sea
wWAT ¥ WO & 7 AT q9erT ) oqa W
FAY-AAT q3 wiewr gAaA w7 faer # AR
HUEAT FY TG T AT FA AR A AT A 7
afz g a1 @ ¥ew w7 & fAv g #A &
wriare w1 § Aifw oa £ & g feam A1
FTIW F7 4% G IAF FH § F19¢ §q A
T ATl 1 qvr e o A% AYe afrard
AU AT & W A ag A ¢

SHRI B. V. NAIK : From the question
which I am going to put, I hope that the
hon. Member who has got a very illustrious

name—Ram, Avatar, Shastri—a fantastic
name he has got...

AN HON. MFMBER : No Jissection of
name.

SHRI B. V. NAIK : I want him to live
up to the name and not to indulge in dirty
politics and impute motives.

SHRI RAMAVATAR SHASTRI :
are doing it.

SHRI B. V. NAIK : It would be casy
for us to say that you are a KGB agent. ..
(Interruptions) 1s there no parliamentary
freedom here ? You cannot call a man an
agent and impute motives... (Interrup-
rions)

You

MR. CHAIRMAN : Order, please. I put
the question to the hon. Member and he
made it clear that he did not intend to im-
pute any motive to any hon. Member of
the House. So far as one’s reading of the
question goes, you cannot blame an or-
dinary Member if he interprets it in his
own way. If we were to take exception to
these things, it will be difficult to conduct
any debate in this House. May I therefore
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suggest to the hon. Member not to refer
to what Mr. Shastri said but put his
question ?

SHRI B. V. NAIK : Sir, I think, in a
free India, free expression of views, with-
out any fear or being called even as a
lobby, should be permitted. There is no
point in this. Why should we be scared
of our shadows ?

Sir, the question was very very specific,
whether a particular foreign collaborator
has committed any breach of the terms
and conditions of the agreement. This was
a categorical question, which A or B or C,
by chunce it is Mr. Sokhi, has put. It
should have been answered in a very very
clearcut term ‘No’, there. has been no
breach’. That would have been an end
of the question and of the answer that
was given. By clubbing together items (a)
and (b) and saying that (c) does not arise,
the Ministry has tried to be clever, when
all that we expect in this country is since-
rity and honesty.

Recently, I had an opportunity of asking
about the functioning of our public sector
undertakings. I have gone on record, in a
paper like Patriot saying that the public
sector in this country is capable of tremen-
dous performance. From that point of
view, 1 would like to know what are the
bottlenecks ? This sector has great poten-
tialities. According to information furnish-
ed today, in reply to another question, it
is functioning much below its capacity. Is.
this one of the factors ? If no, we would
like to know, what are the other factors
so that we take steps to reach our 100 per
cent capacity and see to it that the infra
structure that we have built up in this
country begins to produce results, so that
we do not have to look towards the USSR
of Shri Shastri or the USA of somebody
else or some other third country. We
should look into this country in depth in
order to come to certain conclusions.

THE MINISTER OF HEAVY INDUS-
TRY (SHRI T. A.PAI) : Sir, I am gratc-
ful to my hon. friend Shri Sokhi, for rais-
ing a discussion on the porformance of

the Heavy Engineering Corporation. This
has given me an opportunity at least to in-
form the House that the functioning of the
Heavy Engineering Corporation is quite
contrary to what he has now informed
the House.

MR. CHAIRMAN : T think you are con-
scious of the fact that you have only ten
minutes.

SHRI T. A. PAIL : Yes, Sir.

1 would like to bring to the notice of
Mr. Sokhi and Mr. Naik that the question
that was put was:

“Will the Minister of Heavy Industry
be pledased to state :

(a) Whether the Russian Company
has not supplied the entire machinery
required for the rated capacity and
full production of the Heavy Engineer-
ing Corporation, Ranchi, which has
been recently detected by the Manage-
ment from the papers of the scheme
available with them ;

(b) Whether Government propose
to ask the U.S.S.R. Govenment for
compensation of the losses incurred so
far by the Heavy Engineering Corpo-
ration and recover the same from
their dues; and

(c) if not, the reasons therefor ?”

Mr. Naik, you will understand that the
question asked was, whether they have
fulfilled all the agreements that they were
required to fulfil. Sir, my Ministry has
been accused of twisting the answer. In
answer to the question whether they have
supplied the entire machinery, wo said
‘The Soviet collaborators have supplied the
entire equipment for HMBP in conformity
with the Detailed Project Report’. Why we
said HMBP was because, of the three pro-
ects in HEC, HMBP is the only Soviet-
assisted project and the two are
covered by Czech assistance. Therefore,
when I am asked a question on the Rus-
sian collaboration, does th¢ hon. Member
cxpect me to talk about Czech collabora-
tion ? I have given more specific answers
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without being very clever. When the ques-
tion has been put to us, on the working
of the Heavy Engineering Corporation, I
think, our answer has been very specific.
The second question was, whether we are
going to claim any compensation for the
losses from the U.S.S.R. Since they have
supplied all the equipment they were re-
quired to supply to us, where is the ques-
tion of our asking for any compensation
from them for the losses ? The third ques-
tion . was, if not, why not? Obviously,
since they are not responsible for the losses
that we have made, how can we ask for
the compensation ? The answers are very
very simple . .

I would like to say that the project re-
port was designed for ensuring a rated
capacity of 80,000 tonnes. The product
mix consisted of several things. But, later
on, the production programme specified in
the DPR for the plant has undergone re-
vision because of the inclusion of conti-
nuous casting machines and sintering/pelle-
tisation plants and also due to the modern
trend towards higher size equipment such
as blast furnances, coke ovens etc.

The DPR envisaged production of 21.6
cu. mts. coke even batteries. The coke
oven batteries at present being produced by
HMBP are 27.3 cu. mts. capacity. Simi-
larly, the DPR envisaged the production of
1033 cu. mts. blast furnaces whereas
HMBP are at present producing blast fur-
naces of the capacity of 2000 cu. mts. The
DPR was also based on open hearth stecl
melting. The present trend in steel making
is towards LD convertors. The DPR for
HMBP did not envisage pelletisation/
sintering and continuous casting, whereas
modern steel plants are based on pelletisa-
tion/sintering plants and continuous cast-
ing of blooms, billets, slabs. It will thus
be seen that the product-mix envisaged in
the DPR has undergone a drastic change
both in quality and quantity.

" When the plant was erected, the product-
mix was to satisfy the conditions as they
were existing at that time for meeting the
requirements of the steel industry. If the
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steel industry has advanced, naturally the
machinery-makers also have to undergo
changes. If the same capacity is used for
making new type of machinery, it may be
that we will not be able to make the same
80.000 tons envisaged in the original DPR.
I cannot say that the Russians are res-
ponsible for this productmix. In the begin-
ning we were thinking of 1 million tonne
capacity steel plants. We changed our idea
with the development and growth of the
industry abroad. Naturally the product-mix
has undergone a change. In these circum-
stances, it is not proper for us to find
fault with what is the rated capacity now.
Tt is possible that the same machinery may
be used for doing many things. When
the new management took over recently,
we went into the causes as to why the
capacity is not being used, whether HEC
can perform better, ctc. Now we are work-
ing two shifts and it can provide 18 lakh
machine hours. If we are to reach §0.000
tonnes of machanical equipment according
to the new product-mix, it would require
27 lakh machine hours. Therefore, we had
to extend the balancing equipment by add-
ing 39 machine tools out of which 14 tools
can be produced by HMTP, another unit
in HEC. 3 more machine tools are being
transferred from the other units and we
have to import 22 machine tools. Recently
the officers of HEC were in Moscow ne-
gotiating with Russia for giving us the
balancing equipment and that is expected.

1 agree there have been a number of
change in management of the HEC since
its inception. It is one of the most deve-
loped complexes. I think its production
capacity, located in one place, is unrivalled
even according to many American visitors
who have seen the plant. It can be made
into the Skoda of this country if its capa-
city is fully utilised. It has been said that
it has suffered a loss of Rs. 108 crores so
far. Last year its loss was Rs. 16 crores.
nobody should be happy about it. 1 had
announced in the House that in two years
we shall see that it breaks even. The hon.
member would be happy that we have
tried to cut down the losses by 50 per cent
and I assure the House that HEC will
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break even next year. If I have been criti-
cal of the functioning of HEC, it is not
with the idea of condemning it, but with
the idea that the next step will be to locate
what exactly is wrong. I am convinced
that we, as Indians, arc capablz of looking
after big projects efficiently. HEC produced
approximately Rs. 31 crors in 1971-72,
Rs. 49 crores in 1972-73, Rs. 63 crores
in 1973-74 and we have announced a
target of Rs. 73.80 crores next year. With
all the difficulties we may have, the shor-
tage of raw material and occasional power
break-downs-in the one union which we
had there were four groups within; they
had elections recently and we have been
able to see happily that the union is a
strong union ; we are happy that we have
been able to negotiate and come to a settle-
ment with them-in spite of al Ithese difficu-
ties, we have done our best. Of course, we
have to do a great deal, so far as this
particular unit is concerned, to go ahead.

SHRI B. V. NAIK: What about the
utilisation of capacity ?

SHRI T. A. PAI: In heavy engineering
units it all depends upon what we mean
by utilisation. If it is 65 to 70 per cent
utilisation in a very big unit, it is good
because the availability of orders is far
more important than anything else. If the
steel industry does not expand as fast as
we expect, the capacity for the blast fur-
nace becomes idle. Neverthless, our idca
is to explore the possibility of even export.

-
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In the case of BHEL sometimes the utili-
sation of capacity has been increased to
175 per cent in the boiler plant by trying
to see that the ancillary production unit is
also encouraged. Here I think the capacity
utilisation will be 45 to 55 per cent by
next year.

Lastly, T would like to inform my hon.
friend that General Kini is very much there
and he continues to be the managing Direc-
tor. The news which he read in the news-
papers was about Shri Warrior joining as
a member of the Board of Directors.
Therefore, he need not have any apprehen-
sion that we are displacing any of our exe-
cutives who have been proved to be first
class.

SARDAR SWARAN SINGH SOKHI :
Can the NIDC design the future plants ?

SHRI T. A. PAI: We have a lot of
capacity in this country. We are continuous-
ly availing of the available advice that we
have from different sectors. But it has got
to be of proven worth. While sometimes
theoretical guidance is readily available, it
will be mostly by people who have not im-
plemented anything themsclves, and there-
fore it has got limited value.

18.30 hrs.

The Lok Sabha then adjourned iill 11 AM.
on Monday, April 8, 1974/Chaitra 18,
1896 (Saka).
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